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LOK SABHA DEBATES 

LOK SABHA 

Thg Loir SMJIM IMI .f EItwwI 01 1M CIoot 

[MR. SPIAKIR In 1M ClMrh1 

.•. (In~) 

11.01 h .... 

MEMBER SWORN 

/English} 

MR. SPEAKER: SM Babu Lal Marandl has to take 
oath. He has come as a repreeentative of the people of 
his constituency. He Is entitled to take part In the 
proceedlnga of the HOUH. Kindly allow him to take oath. 

Secretary-General may now call his name to take 
oath or make affirmation. 

... (InlMupf/tJn8) 

SHRI BABU LAL MARANOI (Kodarma) 

11.02 hra 

(At this st. Shli Sh8iltlndf1l KlHMr WId somtI Hon. 
MtHnbtJl$ CM17tl lind stood on ~ IIoor ntMr II¥ TIIIJItI) 

[English} 

MR. SPEAKER: Hon. Members. whatever 188ue you 
feel is so important that It should be taken up before the 
Question Hour. I am prepared to consider. but If everyone 
speaks together nothing can be heard. I am earnestly 
requesting you to apeak one by one. If everybody speaks 
together what will happen? 

.. . (Inlsnupflons) 

{Translation} 

MR. SPEAKER: Mohan Singh ji please tell. how can 
I hear you? 

... (Inl6rmpfions) 

~} 

MR. SPEAKER: Let me hear you one by one . 

.•. (InlMupf/tJn8) 

{'T'IMMfIon} 

SHRI MOHAN SINGH (Oeoria): Sir. pleue listen to 
me ..• (lntwnJpt/tJIII) 

/EngI/1II1} 

MR. SPEAKER: Mohan Singh jl. how can I hear you 
If aI/ of you apeak together? 

... (Inlflnupllons) 

MR. SPEAKER: I win hear you. Pleue go to your 
seata. 

· .. (Inlflnupllons) 

MR. SPEAKER: If han. senior Members aIeo say thle. 
how can I hear them? 

. .. (Inltll7rJpf/on$) 

MR. SPEAKER: Let Mohan Singh JI sit here and 
conduct. 

· .. (InlfllnJpllon$) 

MR. SPEAKER: You corne here and decide this. 

· .. (Inlflnupllons) 

MR. SPEAKER: Mohan Singh JI. pI ... e corne here. 

... (IntwnJpt/tJIII) 

MR. SPEAKER: I will request you to come and 
control this House. Pleue come here. 

... (Inlflnuplion8) 

MR. SPEAKER: Thle 18 not fair . 

... (Inlsnupflons) 

{Tf1InsI8f1on} 

MR. SPEAKER: I want to hear you . 
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/E17fI/$h/ 

MR. SPEAKER: I do not know what Is It. Nobody, 
wants to hear me. I want to hear you. PIeaH go back 
to your seats. I wltl hear Mohan Singh Ji. 

... (IntwTUptJons) 

(Tf1Insalion/ 

SHRI MOHAN SINGH: Our 10,000 men are lodged 
in iail and they have not allowed even our Minister to 
meet them ... (Inltlnuptlons). Our hon. Member Is also In 
jail. 

... (IntwTUptJons) 

[English} 

MR. SPEAKER: The House standi ~med tin 1115 
hours. 

11.07 hra 

'ThtI LoIr SIIbM lINIn Mjoum«I l1li FiIINn minuItJs 
past Eltlven of 1M CbcIt 

11.1& hra 

Thtl LoIr Sabh.r IN8StII7II:JItK til fll'ItItIn minu1e6 pII$I 
EItwtIn of 1M C,bQt 

[MR. SPEAKER in 1htI Ch.tlIJ 

(Tf1Insation} 

MR. SPEAKER: Let me make a point 

... (Inltlm.pIions) 

MR. SPEAKER: What is this happening? 

... (/nltlrrupIIonsj 

11.15 hra. 

(AI this sltlgtl Shti Rtljntlf1IYl'n BudIoIiIr, Shti ChtIndf1I 
Kanl Khtlirs tlnd somtl oIhtIr lion. UtIITIbtHs C8f71t1 and 

stood on IhtJ IIoor ntNIr 1htI TIIbItI) 

[English} 

MR. SPEAKER: I am eamestly appealing to all 
sections of the Ho..-. We have all agreed; we have 

decided yesterday; all the Parties have decided. It Is 
very unfortunate. We are meeting after nearty three 
months. The Parties have identified 80 many Important 
Issues, and I find today deHberately the House 18 being 
disturbed. I thoroughly condemn this approach. Whoever 
I. reeponalble, I am very lOrry today, It Is not keeping 
with the dignity of the House. 

... (/flltlmJplkJn8) 

MR. SPEAKER: Nothlng win go on record. 

... (Intenupllons)· 

MR. SPEAKER: I can only expreu my agony. All 
are very responsible Members of Parliament. I am 
appealing to all of you again, pIeaee aHow the House to 
function. 

... (IntwTUptJons) 

WRIITEN ANSWERS TO QUESTIONS 

(Tf'III76IIItIon} 

Introduction of Train Services 

*21. DR. SATYANARAVAN JATIVA: WID the Minister 
of RAILWAYS be pleased to state: 

(a) whether all the train services which have been 
announced In Railway Budget for 2006-07 have been 
started; 

(b) If 50, the names of train services which have 
been introduced 80 far; 

(e) the names of train aervlcee which are yet to be 
started and the reasons for delay In their Introduction; 
and 

(d) the programme envisaged by the Railways to 
start the remaining passenger trains? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a> No, Sir. 

(b) to (d) The train services announced in Rail 
Budgeta are Inboduced during the' COUrH of the 8f'IIulng 
financial year. The train service. of Budget 2006·07 

"Not recorded. 
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introduced so far and to be Introduced are given In the 
enclosed statement. The remaining lervices will be 
introduced during the current financial year on availability 
of roiling stock, completion of projects including gauge 
conversion works and new lines, completion of tenninal 
facilities etc. 

8mt.",.nt 

8udg6/ 2006-07 /fIIln ssrvictl.s Pl'OvitMd 8() fIIr 

InlfrKlllClion 

SI.No. Train name 

2 

1 . Aadhlkapur-Sealdah Unk Express with 3453J3454 
Gour Express (daily) 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Mailani-Palia Kalan Passenger (Metre Gauge) 
(daily) 

Nagpur-Raipur Intercity Express (daily) 

Mathura-Alwar passenger (daily) 

Delhl-Raibareli Express (tn-weekty) 

Visakhapatnam-Nlzamabad Expreaa (bl-weekly) 

Howrah-Mumbal Express (weekly) 

Howrah-Puri Express (bi-weekly) 

Indore-Bhopal Intercity Express (daily) 

10. Saharsa-Patna Kosi Express (daily) 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

Pune-Lucknow Express (weeldy) 

Chennai-Bllaapur Express (weekly) 

Saharsa-Amritsar Garlb Rath (AC) (bi-weekly) 

Jallandhar City-Nakodar Diesel Multiple Unit 
(daily) 

Jabalpur-Jammu Tawl Express (weekly) 

Yeswantpur-Ajmer Gartb NlIWaj Express (weekly) 

Chennal-liruvananthapuram Expreea (Dally) 

Machilipatnam-Tirupati FaIt Pallenger (tri-
weekly) 

Bankura-Ranchi (Hatia) Passenger via Purulia 

Kishangan;-Ajmer Gerib Nawaj Express (weekly) 

1 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

8 

2 

Asanaol-Bokaro (Main line Electric MultIple Unit) 

Gudur-lirupati PUMnger (ctally) 

Chennai Egmore-Nagerooll Exprees (weekly) 

Chennai-liruvananthapuram ~ (weekly) 

Chennai-Cofmbatore Express (weekly) 

Chennal-Mangelore Expt'8S8 (trJ..weeldy) 

Madurai-Tirupati-Manmad Expr888 (weekly) 

Hajlpur-Sonpur-Chhapra-SIwan-Thawe Passenger 
(dally) 

Motihari-Porbander Exp..... (weekly) 

Bangalore-Ernakulam (Kochuvell) Express 
(weekly) 

Train Name and extended to 

2 

ViJayawada-Lokmanya Tllak(T) Expres8 to 
Kaklnada Town & Bhavnagar 

Mysore-Kumbakonam Expreea to Maylladutural 

Tlruchhlrappalli-Kumbakonam Passenger to 
Mayiladuturai 

Tiruchhirappalll-Thanjavur Pas.enger to 
Mayiladuturai 

ltarsi-Bina Vindhyachal Express to Habibganj 

Jabalpur-Kota Exprese to Jajpur 

Jaipur-Kota Passenger to Sharngrh 

Okha-Surendranagar Passenger to Bhavnagar 

Puri-Sambalpur Pasaenger to Rourtcela 

Jodhpur-Ahmedabad Expreaa 10 Bandra (T) 

liruvananthapuram-Jodhpur Exp..... to Bikaner 

Ralpur-Samba/pur Exp ..... to Bhubaneewar 

Jaipur-Agra Fort Express to Gwallor 

Bilaspur-Itwari Express to Nagpur 
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15. 

16. 

17. 

18. 

19. 

2 

Pune-Ahmedabad Ahlmaa Exp ..... (trl-weekly to 
Jodhpur (once a week) 

Puri-Jalpur Expre.. to Jodhpur 

Pune-NandedlMudkhed Puaanger to Ntzamebad 

Gorakhpur-Rohtak Gorakhdham Express to 
Bhiwanl 

Guwahatl-Jodhpur Expreaa to Banner 

20. Ahmedabad-Delhi Mail to Harldwar 

21. 

22. 

23. 

24. 

25. 

26. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Haridwar/Kalka-Jodhpur Express to Barmer 

Jaipur-Chennai Expreaa (tri-weekly) to 
Coimbatore once a week 

Hyderabad-Chmapur Passenger to Wadi 

Tirupati-Ongole Passenger to Chlrala 

Sholapur-Bijapur paasenger to Bagalkot 

Bangalore-Bijapur Express to Bagalkot 

/f1CfS88tI in fmqusncy 

Train name 

2 

Chennai Egmore-Tenkaal Pothlgal exp ..... from 
bi-weekly to 3 days In a week 

Belgaum-MiraJ Passenger from 5 days in a week 
to 6 days in a week 

Belgaum-Miraj Passenger from 4 days in a week 
to 6 days in a week 

New Delhi-Guwahati Sampark Kranti from bi-
weekly to tri-weekly 

Howrah-Dehradun Upasana Expresa from weeldy 
to bi-weekly 

Hatia-Lokmanya Tilak (T) Express from weekly 
to bi-weekly 

Bangalore-Guwahati Express from bj-weeI<ly to 
tri-weekly 

Howrah-Guwahati Saraighat Express from tri-
weekly to 5 days in a week 

1 

Q. 

10. 

11. 

12. 

2 

Kathgodam-Oehradun Exp ..... from bi-weekly to 
trI-weekly 

eangalore-Emakulam Exp..... from weekly to 
bl-weekly 

Patna-Pune Exp..... from weekly to bl-weekly 

Amrit.ar-Nanded Sachkhand Expres. from 
5 days In a week to dally 

Bu.' urv1ct16 )'til to btl provit:l«/ 
InllOducllon 

SI.No. Train name 

1 2 

1. Rae BareII-Prat8pgarh-Lokmanya TIlak (T) Unk 
Express (bi-weekly) 

2. Deihl (Nizamuddin)-Chennal Garib Rath (AC) 
(weeldy) 

3. Tatanagar-Yesvantpur Express (weekly) 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

Bhubaneewar-Baripada Expreea (trl-weekly) 

Bhubaneewar-Pondlcherry Express (weekly) 

Delhi (Nizamuddln)-Mumbal (Bandra) Garib Rath 
(AC) (weekly) 

Delhi (Nizamuddln)(Nizamuddln)-Patna Garlb 
Rath (AC) (weekly) 

Ahmedabad-Patna Azlmabad Express (weekly) 

Oarbhanga-Koikata (ChItpur) Mlthllanchal Express 
(bI-weekly) 

Muzaffarpur-Kolkata (Chitpur) TIrhut Express 
(weekly) 

Jogbani-Kolkata Expreas (trl-weekly) (after gauge 
conversion) 

Bhuj-Bareilly Exp..... (trl-weekly) 

Sonpur-Chhapra-Jammu Tawl Mour DhwaJ 
Express (weekly) 

Bangalore-Darbhanga Express via Chennal, 
Patna (weekly) 

Deihl (New Azadpur)-Sahrsa Poorablya Express 
via Lucknow (weekly) 



18. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 
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2 

Purn.-Adllab.d P .... ng.r (aft.r g.ug. 
conv.l'8Ion ) (weekly) 

Nand.d-AdUab.d P •••• ng.r (aft.r gauge 
converalon) (dally) 

Purna-Nanded-Patna Expre •• (after gauge 
conversion) (weekly) 

Durg-Gorakhpur Expreu via Falzabad (weekly) 

Ajmer-Ranchl Gar1b Nawa,l Expreea via Verenal 
(weeldy) 

Valaad-Udhna (Surat)-Chhapra-Sonpur Shnunlk 
Expl'l8l (weeldy) 

Valsad-Udhna (Surat)-Kanpur Udyogkarml 
Expresa (weekly) 

Jaipur-Amrltaar ExpI'l8l (bl-wllkly) 

Link Express between Darbhanga and Guwahatl 
with 580915810 Avadh-Aasam Express (daily) 

Madural-Rameehwaram Passenger (.fter gauge 
conversion) (dally) 

Ajmer-Udalpur City Expres. (atter gauge 
conversion) 

Kumarghat-Agartala (after commlsalonlng of new 
metre gauge line) (dally) 

ExMnsion 

Danapur-New Jalpalgurl Capital Express to 
Kamakhya (Guwahatl) (4 days a week) 

Mathura-Lucknow Express (via Falzabad-
Varanui) to Patna (3 days a week) 

Lokmanya Tllak(T)-Muzaffarpur Express to 
Raxaul 

Chennal-Varanasl Ganga Kaverl Expr ... to 
Chhapra (2 days a week) 

Vasco-Vljayawada Expresa (4 days a week) to 
Howrah 

Madural-Manamadurai Pas.enger to 
Rameswaram (after gauge conversion) 

Madural-Manamadural Passenger to 
Rameswaram (after gauge conversion) 

1 

8. 

9. 

10. 

11. 

2 

Mumbal-Nanded Nandlgram exp ..... to Napr 
(after gauge conv.relon) 

VIeaId1apatnam·Nlzamuddin Hlrakud ExpI'l8l to 
AmrItIar 

BangaJore-Vlaakhapatnam Pruhantl Expre88 to 
Bhuban .. war 

Deihl-Meerut City P88IIf1ger to Muzaffamagar 

Alrorllfl Accldenta 

*22. PROF. RASA SINGH RAWAT: 
SHRI BRAJA KISHORE TRIPATHY: 

WHI the Mlnlater of DEFENCE be pleued to state: 

(a) the number of aircraft and helicopters met with 
accidents durtng each of the last three years and the 
current year; 

(b) the loss of lives and property suffered II a result 
thereof; 

(c) the nta8OIl8 for the frequent air crul'lea of aircraft! 
helicopters; 

(d) whether deeplte constant efforts new trainer aircraft 
hu not been manufactured 10 far; 

(e) If 10, the reasona therefor and the progresa made 
so far In this regard; 

(f) whether the Govemment propos.. to replace 
existing helicopter fleet of Army Aviation operating on high 
altitude; and 

(g) If 10, the details In thle regard? 

THE MINISTER OF DEFENCE (SHRI AX ANTONy): 
(a) to (g) A total number of 43 aircraft and 15 Helicoptera 
of the Defence Forces have met with accidents during 
the last three financial yeara and the current financial 
yeara 80 far. The major causes of the8e accidents are 
Human Error and Technical Defect. The details of the 
accidents, loss of lives and property In these accidents 
are given in the enclosed statement. 
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The Indian Air Force (IAF) is procuring 66 HAWK 
Advanced Jet Trainer (AJT) aircraft for training purpose. 
Out of the 66 HAWK AJT, 24 aircraft wi" be procured in 
"yaway condition from UK. Delivery will commence from 
September, 2007 at the rate of 4 aircraft per month. The 
remaining 42 aircraft are being licence produced by 
Hindustan Aeronautics Limited (HAL). Delivery will be at 
the rate of 1·2 aircraft per month from March, 2008. 

Year Accidents 

IAF Army Navy 

Besides, the IAF is al80 supporting the HAL project 
for indigenous development and manufacture of 
Intermediate Jet Trainer (IJT) aircraft for training purpose. 

The existing fleet of Chetak and Cheetah helicopters 
available with the Indian Army Is planned to be replaced 
by a technologically advanced light helicopter In a phased 
manner. 

Total 

Loss of lives 
Service PersonneVClvlllan 

IAF Army Navy Total 

Loss of 
civil 

Property 
(in Rs.) 

Aircraft Heptr* Aircraft Heptr* Aircraft Heptr* 

2003·2004 

2004·2005 

2005·2006 

2006·2007 
(from 
1.4.2006 to 
17.11.2006) 

Total 

*Heptr: Helicopter 

[Eng/ish] 

13 

13 

9 

3 

38 

2 

4 3 

2 

8 4 

Reduction In Prices of Petroleum Producta 

*23. SHRI M.RAJA MOHAN REDDY: 
3HRI JYOTIRADITYA M. SCINDIA: 

2 

5 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the prices of petroleum products in the 
country have been increased on several occasions when 
the prices of crude oil were increased in the International 
market; 

(b) if so, whether the Government Is aware that during 
the recent months, the prices of crude 011 come down in 
the international market; 

(c) if so, the details thereof; 

3 

3 

16 

21 

16 

5 

9112 

713 

9 

./. 

. /. 
3 

./. 

3 

58 25115 6/. 

./ . 

./. 

9 

./. 

9112 9,46,375 

1013 15,120 

18/· 47,853 

9/· 40115 10,09,348 

(d) whether the Government proposes to reduce the 
prices of petroleum products keeping in view the decline 
in crude oil prices in the Intemational market; 

(e) if 80, the details thereof and the steps taken or 
being taken by the Government to pass on the benefit of 
lower oil prices to consumers; and 

(f) if not, the reasons therefor? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRt MURlI DEORA): (a) The prices of petroleum 
products have been raised on HYeral occasions when 
crude prices in International markets have increased in 
the past years. However, these increases have been much 
less than the increases required corresponding to prices 
of crude in the international market. 

During 2006, retail prices of petrol and diesel have 
been increased only once. Retail prices of petrol and 
diesel and dieeel were Increased only partially and not in 
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line with the then prevaiHng intemational oil price8. No 
increase has been made In retail prices of PDS kerosene 

Product Petrol 
tRslltr) 

increase required as per Mayl 10.55 
June 06 intemational prices 

Increase made on 6.6.06 4.00 

Balance 6.55 

(b) and (c) The Indian basket of crude oils was at 
about $ 67lbbl when the last increase in prices of petrol 
and on June 2006 was made. The prices went up 
$ 75/bbl in August this year. The Government, 
however, did not raise the domestic retail prices and the 
additional burden was bome by the Government and the 
PSUs. 

The oil martceting companies continue to incur heavy 
under recoveries in diesel, PDS Kerosene and domestic 
LPG. even when the prices have currently come down to 
$ 57-58/bbl. 

(d) to (f) The oil marketing companies are still 
incurring under recoveries (difference between retall price 
equivalent to the level of international 011 prices and price 
actually charged from the consumer) on diesel, PDS 
kerosene and domestic LPG. In case of PDS kerosene, 
the last price revision was done almost 5 years ago 
when the intemational 011 prices were very low. Similarly 
domestic LPG prices were revised marginally two years 
ago. 

In the first half of 2006-07 (1.4.2006 to 30.9.2006) 
the under recoveries have amounted to about Rs. 33,200 
crores. These under recoveries have been partially met 
through burden sharing of Rs. 12,000 crores by upstream 
companies, viz. ONGC, OIL and GAIL and assurance of 
issue of bonds of Rs. 14,150 crores. 

The intemational 011 prices continue to fluctuate. The 
Government is keeping a close watch on the volatile 
prices. Seasonally oil are expected to increase during 
the winter months. The Government will consider 
downward revision in the prices and diesel when there Is 
sustained drop in the prices of crude in the Intemational 
martcet 

and domestic LPG. The increue required and the 
incre.... made are elaborated in the table below: 

DieHl PDS Kerosene Dom.LPG 
(RalLtr) (RalLtr) (RalCy!) 

9.88 17.16 114.45 

2.00 Nil Nil 

7.88 17.16 114.45 

/TfBnsl8lionj 

Adulterlltlon of Petrol and 01 ... 1 

*24. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to &tate: 

(a) the transportation policy of public sector 011 
companies for supply of petrol and diesel to dealers; 

(b) the details of 011 companies which have been 
provJc:ling their own tankers for supply of petrol and diesel 
to dealers; 

(c) whether the Govemment has received complaints 
regarding adulteration In petrol and diesel being carried 
out when the tankers are en-route; 

(d) If 80, the details thereof; 

(e) the steps taken by the Govemment to check 
adulteration of petrol and diesel? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (.) Oil Marketing Companies 
(OMCs) supply petrol and diesel to dealers from their 
terminals through tank trucks owned by OMCs or 
contracted for transportation of the products on the besis 
of public tenders. The transporter has to conform to the 
safety requirements and has to conformity with OMCs 
stipulations. Public tenders on industry basis are invited 
for engaging tank trucks for transportation of bulk 
petroleum products to the dealers. There Is a provision 
for reservation of 15% for Scheduled Caste and 7.5% for 
Scheduled Tribe category transporters. 011 companies give 
preference to their own dealers in awarding contracts for 
lifting their own requirement of products at tender finalized 
ratee, provided they have partlctpated In the tender. 
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(b) Details of company-owned TTl, company-wis. are 
as und.r: 

Name of Oil Company 

HPCL 

10C 

BPCL 

IBP 

Number of (TTl) 

149 

153 

161 

12 

(c) and (d) The Government is aware that the 
possibility of inducement for adulteration of petroVdleael 
by some unscrupulous elements cannot be ruled out owing 
to the huge price difference between petrol and diesel 
and various adulterants available in the market. 10Cl, 
BPCL and HPCL have reported the receipt of 14, 25 and 
8 complaints respectively of en-route adulteration during 
the current year. 

(e) The Government/Public Sector Oil Marketing 
Companies (OMCs) have taken the following steps to 
contain the menace of adulteration: 

(i) Under the Control Orders issued by the 
Government to prevent fuel adulteration, under 
the Essential Commodities Act, 1 ;SS, State 
Governments are empowered to take action 
against those indulging in adulteration. 
Government have requested the State 
GovernmentS/Union Territory Administrations to 
take steps to control adulteration. 

(ii) OMCs undertake regular and surprise inspections 
of Retail Outlets and also take action under 
Marketing Discipline Guidelines (MOG) and 
Dealership Agreements against those Indulging 
in adulteration and malpractices. MDG provide 
for termination of dealership In cases of 
adulteration being established. 

(iii) Government has taken the initiatives to expedite 
the instaliation of Global Positioning System 
(GPS) to monitor the movement of tank trucks. 

(iv) OMCs have introduced new tamper proof tank-
truck looking systems· to prevent en-route 
adulteration by transporters. . 

(v) Keeping in view the misuse/diversion of SKO 
for adulteration, the import of SKO by private 
parties has been canalized through OMes. 

(vi) ~ advised by the Government, 011 MarkM\ng 
Companl.. (OMOI) have created a leparate 
wing to report to a Director other than DIrector 
(Marketing), which will ov...... and monitor all 
activities and operations to curb adulteration and 
apeclfy norms and guldellnel In this regard. 

In order to check adult.ratlon, the Government has 
recently taken a number of new Inltlatlvaa which are given 
in the enclosed statement. 

StIIIement 

DMII6 01 "W InhllllAw r-.n IrJ Ch«:k Adu.,./Ion 
Of P.1t'DllD1tIHI .nd StnMmlinlng PD8 K.",.ntI 

DI8IrIbution 

Checking adulteration II a continuous proces8 and 
the Ministry of Petroleum & Natural Gas has been 
reviewing stepa taken to curb adult.ration from time to 
time. In the process, several technological and Institutional 
measures have been taken to contain adulteration. The 
recent steps taken by the Ministry are summarized below: 

1. Automlltlon of Retail Outletl: In order to monitor 
the activitle8 at retail outlets by adopting the latest 
technological Improvements, automation of retail outlets Is 
being Implemented. MOP&NG has directed the 011 
marketing companies to complete automation of retail 
outl.ts 8eHIng more than 200 KL per month by March 
2007. 

2. ThIrd P..-ty Certltlcatlon of Retail Outtetl: O~s 
have been directed to complete third party certification of 
au the retail outlets Seiling more than 100 Kl per month 
by March 2007. 

3. Monitoring of movement of Tank Truck. 
through Oloblll Poaltloning Sy....., (OPS): In order to 
prevent adulteration during transportation, OMCs have 
been directed to install GPS for complete monitoring of 
the movement of all the company owned/dealer owned! 
contractor owned tank trucks by March 2007. 

4. Marklr Sy.tem In Kerol.ne: To check 
adulteration In auto fuels, Government has asked public 
sector 011 Marketing Companies (OMOs) to take various 
steps, Including Introduction of, marker In adulterants. 
OMCs have commenced introduction of marker in 
kerosene on all India basis with effect from 1.10.2006. 
Uncler the new system, Marker Is being put In kerosene 
in all depots. This system heralds the Introduction of world 



17 WfiIfIIn AnaWfl,. AGRAHAYANA 2, 1828 18 

class technology to curb and eventually eliminate the 
menace of adulteration of transportation fue. along the 
supply chain. With the marker's presence, adulteration 
even with very low levels of kerosene can be detected. 

5. Revlalng the MIIrketlng Dleclpllne Guklellnea: 
The Marketing Discipline Guideline. (MDG) under which 
the 011 marketing companies take penal actions against 
the erring dealers have been revised during August 2005 
making the penal actions more stringent. As perMDG, 
2005, a dealer8hlp would be terminated in the first InIt8nce 
of adulteration itself. 

6. Jan KeroHne Parlyojna: To streamline the PDS 
Kerosene distribution system and contain diversion of 
kerosene for adulteration and other unauthorized usages, 
Jan Kerosene Pariyojna (JKP) had been launched initially 
for a period of 6 months on a pilot basis In 414 blocks 
with effect from 2.10.2005. The Pilot scheme has been 
further extended upto 30.6.2007. 

7. Smart Card Scheme: With the objective of 
ensuring that the benefit of the subsidy reaches the 
targeted consumers in an efficient and cost-effective 
manner and to prevent any leakages, this Ministry has 
proposed introduction of Smart Card System for distribution 
of PDS kerosene. The scheme is proposed to be 
introduced initially on an experimental baais in three 
districts-Latur in Maharashtra, Nalanda In Bihar and 
Nainital in Uttaranchal Card is proposed to be available 
to BPL families while all other ration card holders would 
be given non-subsidized kerosene. Oil Marketing 
Companies (OMCs) would ensure adequate availability of 
PDS as well as non-subsidized kerosene during the entire 
period of implementation of the pilot. 

{English! 

Leakage and Buratlng of LPG Cylinders 

'25. SHRIMATI KALPNA RAMESH NARHIRE: 
SHRI SRICHAND KRIPLANI: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the incidents of leakage and burst of 
LPG cylinders is increasing; 

(b) if so, the number of such incidents reported during 
each of the last three years; 

(c) whether arry guidelines have been laaued by the 
Govemment to the LPG filling plants; 

(d) If so, the details thereof; and 

(e) the other steps takan by the Government to check 
such incidents? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) and (b) Public Sector 
Oil Marketing Companies (OMCs) have reported some 
Incidents of leakage of LPG cylinders supplied by their 
LPG distributors during the last 3 years as under: 

Year 

2003-04 

2004-05 

2005-06 

No. of incidents 

2603 

1903 

1680 

OMCa have reported 7 c.... of bursting of LPG 
cylinders during 2005-06 on account these cylinders 
getting enguHed In a fire. 

(c) and (d) Ministry of Commerce & Industry has laid 
down Gas Cylinder (GC) Rules and Static and Mobile 
Preeaure V .... 1s (SMPV) Rules. OMCa are required to 
obtain licences from the Explosives Department for up of 
LPG in cylinders, storage of filled cylinders are also 
required to obtain licence from Explosives Department for 
storage of cylinders under GC Rules. 011 companies have 
to conform to the provision of GC Rul.. to prevent 
leakage of LPG from cylinders. 

The Bureau of India Standards (BIS) has prescribed 
the specifications for manufacture and design of LPG 
cylinders and valves. BIS exercises strict control over the 
manufacturing process of cylinders and valves. 

(e) In order to check leakage of LPG from cylinders, 
OMCs conduct stringent controls while filling the cylinders 
at their bottling plants. LPG cylinders received from 
distributors/transporters at the bottling plants are 
mandatorily checked for their quality and genuineness to 
avoid the entry of fake and spurious cylinders in circulation 
which may result in leakage. On detection of sub-standardl 
spurious cylinders, these are confiscated and 
thereafter de-shapedlcrushed to prevent their re-entry into 
circulation. 
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Bed and BI'Mkfut Scheme 

'26. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Government has launched "Incredible 
India Bed and Breakfast Scheme"; 

(b) if so, the salient features thereof; 

(c) the cities where this scheme has been launched; 
and 

(d) the extent to which the scheme will addr ... the 
accommodation shortage in the metro cities? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI ): (a) Yes, Sir. 

(b) The main requisite of the scheme is that only 
those home owners, who are able to offer a minimum of 
one room or a maximum of five rooms of prescribed 
specification and who are physically residing In the hOUH 
are eligible to apply for this scheme. The idea is to provide 
il clean and affordable place for foreign and domestic 
tourists and an opportunity to stay with an Indian family 
to experience local customs and tradition. and ... Ish 
authentic local cuisine. 

(c) This scheme has been launched allover the 
country and a pilot project has been taken up in Delhi for 
locussed marketing/attention. 

(d) The scheme will help to add to the Inventory of 
hotel rooms especially in Delhi and all metro cities. 

[ Translation! 

Revtva' ot Cloeed Alrporta 

'27. SHRI HARISINH CHAVDA: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) the details of airports cIoaed during the last few 
years; 

(b) the reasons for closure of these airports; 

(c) whether any of the closed airports has so far 
been revived by the Govemment ; 

(d) If 80, the details thereof; and 

(e) If not, the reasons ther8for? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): <a} and (b) No 
airport has been closed by Airports Authority of India 
during last three years (Le. 2003-04, 2004-05 & 2005-
06). 

(c) to (e) Question does not arise. 

Merger of Air India and Indian Airlines 

·28. SHRI BASU DEB ACHARIA: 
SHRI DUSHYANT SINGH: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Govemment has taken decision 
regarding merger of Air India (AI) and Airlines (IA); 

(b) If so, the details thereof; 

(c) whether the Govemment has also taken decision 
In respect of status of employees of these two airlines 
after merger; 

(d) If 80, the details thereof; and 

(e) the time by which the merger process is likely to 
be completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a), (b) and 
(e) The proposal for merger of the two airlines is under 
active conalderatlon of the Government. The Committee 
on merger of Air India and Indian Airlines constituted by 
Air India Board has appointed Mis. Accenture India Private 
Umited as Consultant. The consultants have indicated that 
they would be able to complete the initial work relating 
to pre-merger activities in 10 weeks time from the date 
of award of their mandate, which would enable companies 
to prepare a detailed note to the Govemment for its 
approval. After receipt of Govemment approval, the 
necessary merger process will be taken up. The exercise 
Is likely to be completed by the beginning of the next 
financial year. 
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(c) and (d) As regards human resources, the 
Govemment have mandated the ConaultanlB to tailor the 
merger process 80 88 to ensure that (i) the salary, status 
sIC. of every employee Is protected; and (II) the integration 
process should be as painless as possible. The 
Consultants have confirmed that while devising the 
integration process, due care Is being taken to ensure 
protection of current compensation. perquisites etc. 

{English} 

Financial AaaI.qnce to Stat •• 

·29. SHRI JUAL ORAM: Will the Minister of 
TOURISM be pleased to state: 

(a) the details of the proposals submitted by the 
Government of 0rt888 and other States for Central financial 
assistance tor development of tourist Infra8tnJcture in thoee 
States during the currant financial year; 

(b) the estimated coat of each project submitted by 
the State Govemments; and 

(0) the Central financial assistance for implementing 
thOle projects? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONt): (a) to (c) The Ministry of 
Tourism extends Central Financial Assistance to States! 
UTs for development of tourism infrastructure as per the 
existing scheme of 'Product/Infrastructure Development for 
Destinations and Circuits'. This assistance Is extended 
baaed on project prioritized In consultation with the State! 
UT concerned and based on the detailed proposals 
received from them. The StatalUT -wise Statement of ouch 
tourism infrastructure projects prioritized for the currerit 
financial year Is given In the enclosed statement-I. The 
StateIUT -wise Statement of Central Financial Assistance 
released for the projects. during the currant financial year 
based on the proposals received II given In the enclosed 
statement-II 

sr.,.",.",.., 

S.No. 

1. 

2. 

3. 

4. 

5. 

State 

2 

Andhra 
Pradesh 

Arunachal 
Pradesh 

Assam 

Bihar 

PriotItItItKI P1rJjtIcIs to bs I~ dul'lng 1M JlfMr 2006-07 

DestInation 

3 

1. Hyderabad Including 
Charminar & Golconda 

2. Warangal 
3. Nellore (Pubt Lake) 

1. Amenities at Parsuramkund 
Loolt Dlatrict. 

2. Restoration & Preservation 
of Heritage Site 
(Stone Rampart) at Dambuk. 

1. Kamakhaya and Satellite 
Pilgrimage Township of Hazo. 

2. Convention Centre & 
Wellness Centre at Hotel 
Brahmputra Aahoka. Guwahatl. 

1. Mandashwarl Temple 

1. ChItnIkote faR 
2. Rajlm 

Circuit 

4 

1. Beach cricult Vlzag 
2. Budct'llet circuit 
3. Kalahastl-Kanlpakam-

Talakona Circuit 

1. l1naukla (Asaam)-Namaal-
Tezu-Walong-Dongi circuit 

1. Orang-Teapur-NMMtri-
Bhalukpong-Tawang Tourist 
Circuit. 

1. BocI1gaya-Nalanda-Rajgir 
circuit 

1. Jagdalpur cirCuIt 

Rural Touriam 

5 

1. Kuchlpudl (near 
Vljaywada) 

2. Dharmakaram 
(near Puttuparthi) 

3. Surabhl (near 
Pochampalli) 

1. Ugu VlHage. 
Upper 
Subanairi District 

2. Ego-Nlkte Village 

1. Charideo aulcat. 
Nagar in Slvasagr 
District 

1. Pattharbthl 
(near Gaya) 

1. ~ (Near Kanha 
National Park) 

2. Chum (Near 
Haadr.> Bango Dam) 
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2 ~ 4 5 

6. Deihl 1. Oe~ ~ I~~ 
a8 per Muter Plan for 
Commonwealth Gamea 

7. Goa 1. North Goa Circuit 
2. South Goa circuit 

e. GuJarat 1. Champaner Pavagadh 1. Junagarh.Veraval 1. Oandhl 
2. Glr Porbandar circuit 2. vadnagar 
3. Owarka 3. Nageahwar 

9. Haryana 1. Surajkund 1. Kuruklhetra circuit 
2. SoMpat·Ethnlc India 
3. Badhkal 

10. Himachal Oharamahala 1. Eco Touriam circuit 1. Muhobra vlHage 
Pradesh in Tribal A ..... in Simla 

2. Pilgrim Circuit 2. Baroh village 
Near Oharmashala 

3. GUNkul Oriented 
V1Uage 

11. Jammu & (a) SpecIfic tourlam Development ~ Tour1et (a) (Software Work 
Kaahmir Infrutructu~ Circuit In Kargll Plan) support for 5 

projects for Touriam vlliagea viz., 
Development ONng, Pahalgam. 
Authorities of BhadelWah Jhert, Surinaar and 
Kiahtwar, Poonch, Rajourl, Gagangir 
Lakahnpur-Sarthal, Kokemag, 
Leh and KargU (b) support for 10 new 

(b) Specific tourlam vlllagee to be 
infrastructure identified 
projecta for Tourilm by th4;t State 
Oevelopment Govemment 
Authorities of Pahalgam. 
Gulmarg. 
Sonamarg and Patnltop 

(c) Restoration of Heritage 
building at 
Mubarak Mandl. Phase-I 

(d) Golf COUfH at Jammu 
(e) Reconstruction of gutted 

TRC at Srinagar 

12. Jharkhand 1. Rajmahal 1. Ranchi-Ramgarh-Rajarappe- 1. AmadubI. Olatt. 
2.Pa~ Tenughat-Hazarlbagh- Sfnghbum 

PadmaIIkhori circuit 2. Kha .... van. 
DiIItt. Saralkela-
Kharaavan 
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2 3 4 5 

13. Karnataka 1. Hampi 1. Bljapur-Biddar-Gulbarga 1. Chenputna village 
2. lingamakkl circuit -Bangalore 

2. Southem Wlldemeas Circuit 2. A1kan village 
BagaJcote 

14. Kerala 1. Vagamon 1. Southem Eco-Tourism 1. Kathakall Costume 
2. Kumarkom circuit Vlnage 
3. Padnabhapurm Palace 2. Colr Village 
4. Thrippunlthura 3. Spice Village 

15. Madhya 1. Panna 1. Amartcantak-Mandla-Olndoi 1. Sivra in Oatla 
Pradelh 2. Manctu cIn:wit 2. Ram Nagar In 

2. Hasangebad-Maheawar- Mandla 
Onkareahwar-Barwanl circuit 3. Any VlHage In 

Maheahwar 

16. Maharashtra Kunkaeahwar 1. Kolhapur Circuit 1. VlUage near 
2. Fort Circuit Kolhapur 

2. Village near Pune 
for Gurukul 

17. Manipur 1. Nongmalchlng(Eco-Park 1. Impbal-Bishnupur-Sendra 1. Andro, khonglom 
with Golf course) -Churachandpur circuit at None 

2. Imphal 

18. Meghalaya 1. Protection & development of 1. Vllliamnagar-Jakrem-Jowal 
Cavae around jowaf circuit 

2. Tura 2. Shiliong-Cherrapunji Jowal 
Mawplong circuit 

19. Mizorarn 1. Chaltlang 1. Southem·Hrangchalkawn. 
2. Chalfllh Tawlpul'S', Lawngtlal, 

Salba, Vawmbuk, Sangau, S. 
VanJaiphai circuit 

2. Eaatem·Keltum, N. 
Vanlalphal, East Lungdar, 
Khawbung, Farttwan. 
Zokhawthar, Hnahlan circuit 

20. Nagaland 1. Tourist. Travel Destination 1. Zunheboto-Tueneang- 1. leIhuni vlHage 
Touphema, Kohlma District. Klphlri circuit 

2. Alzuto, Zunheboto DIstrict. 2. Governor's cap (Wokha)· 
Nul Land Area (Oimapur)-
Jaluide (Peren) 

21. Orissa 1. Chllka 1. Bhubaneshwar-Purl-Konark 1 . Oartngl Badl Vlnage 
circuit DeuIjhari 0iIIt. Anupur 

2. Simllpal-Chandlpur-Taun-
Penchllngamelhwar circuit 2. Kheliya;aJi vlnage 

3. Aralku vaJIey-8onebeda. 
Koreput-Malkangri circuit 
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22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

Sr. No. 

1. 
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2 3 4 5 

Punjab 1. Aopar 1. Freedom Struggle Circuit 1. Village Paldi (Distt. 
2. Fatehgarh Sahib (Including Delhi-Amritsar H08hiarpur) 

Aam Khas Bagh with SEL 2. Pilgrim Circuit 2. ViUage KaJanour 
show) (Distt. Gurdaapur) 

3. Kapurthala 3. VIIJage Mai80r Khana 
(Diatt. Bhatinda) 

4. Boothgarh 
Dlatt. H08hirpur 

Rajasthan 1. Ajmer Sharif 1. Eco-Tourism circuit 
2. JaI8almer 2. Floodlighting of monuments 

SikIdm 1. Development of Amusement 1. Development of Tourtat 1. Rong VIllage In 
Part< at Sarmaa. Centera at Phodang and South Slkkim. 

2. Pilgrim centre at Sorang Mangan In North Slkkim 2. Tharpu village 
2. Development of Assam In west Slkldm 

Llngzey and !(heell Trek 
Route In Eat SIkkIm 

Tamil 1. Madura! Chennal-Kanchlpuram 
Nadu 2. Thanjavur (Pakshltlrtham Circuit) 

3. Kaniyakumarl. 

Trlpura 1. Chaturdashl Oevta Barl 1. Development of North west 
Trlpura Circuit 

Uttar 1. Allgarh 1. Agra-Fatehpur Sikri-Mathura 
Pradesh circuit 

2.~clrcult 

3. Brajbhooml-Vrlndavan 
circuit 

Uttaranchal 1. Yamnotrl 1. RIahlke8h-Haridwar (Mega 1. Village Trijugl 
2. Tehrl Project) Narayan. Old. 

2. Blndear-BaIjnath-Maneear Ruchprayag. 
circuit 

West 1. Goke 1. Freedom circuit 
Bengal 2. KalimpCIng 2. Tea Tourism circuit 

3. Plauey 3. Beach cilCUit 

."".",.",." 

TM dtDiIs of PfOj6cts Ssnctlon«l by IINI Mlnitllly of Tourism, Amount Ssnt:IIon«I mid 

StatelUT 

2 

Andhra Pradesh 

RBItNI6«J fluting IINI ctHTW1I FHMnCiIII YMr 

(Ra. In lakhs) 

Project Amount sanctioned Amount Released 

3 

DeveIopn)ent of Laknavaram Lake 
.. Eoo-Tourtem DestInation In 
Waranglll DIIItict. 

4 

468.83 

5 

337.90 



29 AGAAHAYANA 2, 1928 30 

2 3 4 5 

2. Arunachal Pradesh Preservation of Heritage ell. (Stone 283.22 226.58 
Rampart) m Y~, ~ 
Lower Dibang VaHey 
Construction of Tourilt CompIexe 482.68 370.16 
at Parasuram Kund 

3. Assam Construction of Integrated 454.28 363.42 
Convention Centre and Wei/ness 
Centre in the Centre of Hotel 
Brahmputra Ashok, Guwahati 

4. Chhattisgarh Development of Rajrnergarh 275.73 220.58 
(Amarkantak) 
Development of Rajim 295.96 236.76 
Development of Chltrakote 278.45 222.76 

5. Gujarat Development of Tourist Circuit on 329.83 263.86 
Junagadh-Veraval-Porbandar-
Dwarka 

6. Himachal Pradesh Development of Rohru and 280.00 208.00 
Chanshal .. a Tourist Destination 

7. Jammu & KMhmlr Infrastructure Development in 271.88 200.00 
Kiahtwar 

Development of Mubarak Mandi 437.00 300.00 
and Soclo-Culture-cum-Herltage 
Centre, Jammu 

Improvement of exiatlng sanitary 495.75 200.00 
ayatem In Pahalgam 

Development of Betab Wadi Area 238.00 100.00 
In Pahalgam 

Infrutructure Development In 303.72 200.00 
Bhaderwah 

Infrutructure DeY8lopment in 243.52 200.00 
Poonch 

Infrutructure Development In 287.82 200.00 
Kokemag 

Infrastructure Development in 264.10 200.00 
Lakhanpur 

Infrastructure Development in 249.55 200.00 
Rajourl 

8. Kamataka Development of WIIdemeaI 226.88 204.20 
Tourism CiraMt 
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9. Kerala Development of Rural Touring 48.00 36.80 
Village at Anakkara, Dlstt, ldukki 
for Spice Circuit 

Development of Rural Touring at 47.20 37.76 
Village Klllady, Distt., Emakulam 
for Spice Circuit 

Development of Padmanabhapuram 308.19 248.55 
Palace Complex 

10. Madhya Pradesh Development of Mandu 471.74 377.40 
Development of Panna 421.36 337.00 

11. Maharashtra Development of Mahabaleshwar 480.57 384.45 
(Phase-II), Distt. Satara 

12. Manipur Development of Imphal 418.00 334.00 

Development of Eco-Touriam Park 345.29 172.64 
at Imphal, Manipur 

13. Nagaland Development of Aizuto, Zunheboto 438.94 351.17 
District in Nagaland 

14. Orissa Development of Rural Tourism at 50.00 40.00 
Village Bharpall, Distt. Baragarh 

Development of Rural Tourism at 50.00 40.00 
Village Hirapur, Distt. Khurda 

Development of Rural Tourism at 50.00 40.00 
Village Padmanavpur, Distt. 
Ganjam 

Development of Simlipal in Distt., 297.12 237.70 
Mayurbhanj 

15. Punjab Integrated Development of 784.45 627.56 
Freedom Tran, Punjab Tourism 
Circuit-Nabha Town 

16. Rajasthan Conservation, Restoration and 281.71 225.36 
Preservation of Gagron Fort, 
Jhalawar Distt. In Rajasthan 

Development of Udaipur, 276.68 221.34 
Rajasthan 

Development of Aural Tourism in 50.00 40.00 
Haldlghatl Region, Distt. 
Aajsamand 

17. Tamil Nadu Development of Rural Tourism at 50.00 40.00 
Village Kombal, Distt. Theni, for 
Spice Circuit 
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18. 

19. 

20. 

2 

Uttar Pradesh 

Uttaranchal 

West Bengal 

AGFIAHAYANA 2, 1928 

3 

Development of Rural Touriam at 
Village Thadiyankudlsai 

Development of Madurai 

Revitalization of Varanasi sa a 
Special Tourist Destination 

Development of Agra and Visitor 
Management for Taj Mahal 

Development of Harldaapur, 
Khereswar Dham etc. in A1igarh 
District 

Development of Simoni Tourist 
Complex, in Distt. Banda 

Development of Yamunotri Dham 

Development of 'Tea Tourism 
Circuit' in North Bengal 

Development of Kallmpong In the 
State of Welt Bengal 

Development of Rural Tourism at 
Village Mukutmonipw, Distt. 
Bankura 

Total 

4 

60.00 

478.03 

786.00 

758.00 

497.04 

397.86 

448.99 

388.98 

498.38 

50.00 

15347.60 

5 

40.00 

382.42 

628.80 

606.40 

397.63 

318.29 

359.19 

311.18 

398.70 

40.00 

11726.55 

Shortage of Manpower In Armed FOrCM 

*30. SHRI BALAS HOWRY VAlLABHANENI: 
SHRI SURESH PRABHAKAR PRABHU: 

Will the Minister of DEFENCE be plesaed to state: 

(a) whether officers at all levels are quitting the Armed 
Forces worsening an already severe manpower ahortage 
as reported in 'Thtl Hindu8I8n TN1NItI: dated October 30, 
2006; 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(8) to (e) Details of the number of officers who have 
been granted premature retlrementlr"ignation during the 
last three y.... in the Army, Navy and AJr Foree .,. 
given in the statement laid on the Table of the Hou18. 
The statement indicates that there is no significant 
increase in the numbttt of personnel whose requests for 
discharge have been approved. No study has been 
conducted by the Govemment. 

(b) if so, the details thereof alongwlth the number of 
officers who have quit the anned forces during each of 
the three years, force-wise; 

(c) whether the Govemment has conducted study in 
this regard; 

(d) if so, the outcome thereof; and 

(.> the remedial saepe takenlpropoeed to be taken by 
the Government to check the trend and increase the 
intake in the Armed Forces? 

Statement 

ThtI numbtlr 01 0tIftInctJ oIfictHs who "",M 

dltlch6rg«1 from Indis Is' smNld IoI'CtJ8 
duling IhtI l1l8I /hfPtIJ ytMfS 

Year 

2003 

2004 

2005 

Army 

349 

290 

385 

Navy 

110 

116 

188 

Air Force 

175 

244 

175 
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Vision Stl'lltegy and Action PIe" for Food 
Processing Induatrles 

·31. SHRI VIJOY KRISHNA: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Government has finalized vision 
strategy and action plan for food processing industries in 
the country; 

(b) if so, the details thereof; and 

(c) the concrete. steps taken to give effect to the 
vision? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (c) A Vision Document 2015 on 
Food Processing Industries has been finalized by this 
Ministry, which envisages trebling the size of the 
processed food sector by increasing the level of 
processing of perishables from 6% to 20%, value addition 
from 20% to 35% and share in global food trade from 
1.5% to 3% by 2015. 

Under the Vision 2015, the thrust areas identffied for 
strategic intervention are establishing Mega Food Pat1<s, 
Modemization of abattoirs, Cold-chainlvalue addition and 
preservation infrastructure, upgrading safety and quality 
of street food and establlshmentlupgradation of Quality 
Control Laboratories. Govemment has identified strategies 
along with a detailed action pian In this regard to realize 
the Vision 2015. These proposals are being discussed 
with the Planning Commission as part of the exercise to 
finalize the Eleventh Plan. 

Doubling of Railway Une Projects 

·32. SHRI SANAT KUMAA MANDAL: WUl the Mlni&tar 
of RAILWAYS pleased to state: 

(a) the details of the ongoing doubling of railway line 
projects; zone-wise; 

(b) the progress made so far on these projects, 
project-wise; 

(c) whether theae projects are running behind the 
schedule particularly Sealdah-Canning doubling of railway 
line project; 

(d) if so, the reasons therefor; 

(e) the details of funds allocated and spent 80 far 
on this project; and 

(f) the time by which these projects are likely to be 
completed? 

THE MINISTEA OF AAILWAYS (SHAI LALU 
PRASAD): (a) and (b) The Zone-wise details of ongoing 
doubling projects and physical progrese made so far is 
given in the statement enclosed. 

(c) The projects are being progressed as per the 
availability of resources. On Sealdah-Cannlng section 
(45kms), double line already exist between Sealdah and 
Sonarpur (16 kms). The doubling of Sonarpur-Ghutiari 
Sharif (15 kme) on Sonarpur-Canning section has been 
taken up. Sonarpur-Charnpahati was commissioned on 
7.7.2005 and Champahati-Ghutiari Sharif Is ilkely to be 
commissioned during December, 2006 after inspection by 
Commissioner of Aailway Safety. Doubling on balance 
section from Ghutlari Sharif to Canning (14 krns) Is not 
sanctioned .• 

(d) Does not arise. 

(e) The sanctioned cost of Sonarpur-Ghutiari Sharif 
doubling is Rs. 30.47 crore and expenditure incurred upto 
March 2006 Is As. 30.88. An outlay of As. 2.50 crore 
and has been provided during 2006-07. 

(f) The ongoing doubling projects are likely to be 
completed in about 4 years period depending upon the 
availability of resources. 

S.No. Railway Name of The Project KmI. Anticipated Expenditure Quallay 
06-07 

Status 

2 3 4 

1. Central Diva Kalyan 10.73 
doubling of 5-6 line 

Cost upto March, 
2006 

As. in ClOre 

5 6 

69.75 56.87 

7 8 

5.5 the worit Ie targeted for completion 
during 2008-07. 
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2. Central Panvet-Pen 35.46 96.16 0 0.01 Work Included In Supplementary 
Budget 2006-07. 

3. Central Pakni-Mahol 17 42.73 10.08 30.01 Work 18 under Implementation by 
Rail Vlka. Nigam Limited and 
targeted for completion during 
2007-08. 

4. Central Pakni-Solapur 16.28 38.52 7.83 20.5 Work 18 under implementation by 
Rail VIkaa Nigam Umlted and likely 
to be completed during 2007-08. 

5. East Coast Sambalpur-Rengail 22.7 80.45 20.29 20 Earthwork, bridgeworks taken up 
and Sambalpur-Sarla (7.4 km.) Is 
targeted for completion during 
2008-07 

6. East Coast Jharauguda-RengaJl 25.96 91.41 0 10 FInal location survey completed and 
tenctera proceeMd. 

7. East Coast Rajatgalh-Barang 20 178.98 1.38 72.7 Work II under implementation by 
Rail Vlka. Nigam Limited and 
formation works have been taken 
up. Targeted for compIetlon during 
2008-09. 

8. East Coast Khurda 36 200.28 0.11 46.6 Work Is under implementation by 
Road-Barang 3rd Une Rail Vlka. Nigam Limited and 

fonnatlon works have been taken 
up targeted for completion during 
2008-09. 

9. East Coast Cuttack-Barang 12 127.13 0 40.15 Work Is under Implementation by 
Rail Vlku Nigam Limited and 
fonnatlon works have been taken 
up. Targeted for completion during 
2008-09. 

10. East Coast Khurda Road- 16.3 58.85 46.01 10 The formation works are In 
Puri PH-1 advance stage of completion and 

targeted for completion during 
2006-07. 

11. East Coast TItIagarh-Lanjigarh 47 138.61 122.56 15 Lanjlgarh-Kesinga Road ha. 
already been completed and 
Keslnga Road-Tlt/agarh (13 km) 
targeted for completion during 
2006-07. 

12. East Coast Sambalpur-TIUagarh 182 474.25 0 5 New WOftl Included in the Budget 
2006-07. Preliminary works like 
Final L.ocatIon Survey taken up. 
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13. East Coast Talcher-Cuttack-
Pardeep (2nd 
Bridges on 
Mahanadl 
& Blrupa) 

14. East Coast Vizianagram-
Kottavalaaa 
3rd line 

1 5. East Coast Kottavalaaa-
Simhachalam 
North 4th line 

16. East Central Maheshkunt-
Thanabihpur 

4 

3 

34.7 

31.75 

17. East Central Taregna-Jahanabad 15.2 

18. East Central Kurse!a-Semapur 

19 East Central Bela-Chakhand 

20. East Central Sonepur-
Hajlpur Including 
Gandak Bridge 

21. East Central Chhapra-Hajlpur 

22. East Central Jehanabad-Bela 

23. East Central Tllrath-Beguaaral 

26.95 

9.98 

5.5 

59 

27.47 

7.24 

24. East Central Begusaral-Khagarla 40.23 

25. East Central Thahanablhpur-
Kurael. 

26. Eastem Sonarpur Canning 
PH-1 (Sonarpur-
Ghutiari Sharif) 

34.2 

29 

27. Eastern Chandpara-Bongaon 9.n 
28. Eastem BandeI-Jirat 22.01 

5 

109.45 

167.67 

86.32 

68.75 

87.16 

49.28 

23.19 

53.97 

88.13 

75 

19.35 

108.36 

72.96 

30.46 

22.23 

50.14 

6 

21.06 

o 

o 

o 

0.95 

o 

0.66 

0.138 

75.n 

o 
o 

o 
o 

30.68 

0.26 

15.18 

40 

7 8 

39.9 Second bridge over river Birupa 
completed and the bridge over 
river Mahanadi is targeted for 
completion during 2008-09. 

5 New work Included in the Budget 
2006-07. Preliminary works like 
Final Location Survey taken up. 

0.01 New work included in the 
Supplementary Budget 2006-07. 

40 Earthwork, bridgeworks etc. taken 
up and targeted for completion 
during 2006-07. 

3.48 Earthwork & bridgeworks taken up. 

30 Earthwork, bridgeworks etc taken 
up and targeted for completion 
during 2006-07. 

Earthwork & bridgeworks taken up. 

20 Earthwork & bridgeworks taken up. 

20 Chhapra - Kacheri - Digwara 
completed and balance targeted for 
completion during 2006-07. 

2 Preliminary works taken up. 

4 Preliminary works completed and 
tenders under process. 

18 wortt taken up. 

20 Work taken up. 

2.5 Sonarpur-Champahati comple~d 
and commissioned and balance is 
likely to be commissioned in 
December, 2006 

0.01 Detailed estimate sanctioned. 

12 Bandel-Bansberia completed and 
Bansberla-Trlbeni (4 kms.) targeted 
for completion during 2006-07. 
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29. Eastern Kajra-Kiul 15 23.23 2.63 8 Earthwork and bridgeworks taken 
up and part section is planned for 
completion during 2006'()7. 

30. Eastem Habra-Chandpara 22.25 40.81 10.4 8 Habra-Maslandpur (9.2 km.) 
completed. 

31. Eastem Kalinarayanpur- 51 43.49 23.29 15 Blmagar-Krtahnanagar (17 Kms.) is 
Krlshnanagar targeted for completion during 
including Ext. as 2006-07. 
GC from Krishnanagar 
-Shantipur and New 
line Krlshnanagar 
to Chartala 

32. Eastem Chinpai-Sainthla 29.71 80 0 10 FIn8I location survey COf11)Ieted and 
tenders processed. 

33. Eastem Saruipur- 17 31.82 9.27 8 Braulpur-Ohapdhapl (7 Kms) Is 
lakshmlkantpur targeted for completion during 
PH-I (Barulkpur- 2006-07 and balance during 
Daklhinl Barasat) 2007.08. 

34. Eastem Baruipur-Magrahat 15 30.1 1.5 Final location survey completed 
and tenders proc .... d. 

35. Eastem Pandabeswar-Chinpal21.41 89.04 0 14.98 Final location 8urvey completed 
and tenders proce8sed. 

36. Eastem Barharwa-Tlnpahar 16.49 41.13 1.61 15 Barharwar-Bakudl (8 Kms) is 
targeted for completion 

during 2006-07 

37. Eastem Barasat-Hasanabad 12.12 23.85 4.04 Earthwork and bridgeworks taken 
doubIingwtth up'. 
electrtfteatlon PH-I 
(Barasat-Sondalla) 

38. Eastem Tarakeshwar- 17.76 38.88 31.26 12 Sheoraphulli-Slngpur completed and 
Sheoraphulll PH-I batanoe targeted for completed 
(SheoraphuHi-Nallkul) during 2008-07. 

39. North Lohgara-Katiadandl 32.3 85.03 4.14 29.99 Targeted for completion during 
Central 2006-07. 

40. North Tundla-Yamuna Bridge 21 ,27.08 20.01 0.1 In flrat ph .. e, twin 8lngle line 
Central between TuncIa-Etmatpur hal been 

completed and commissioned. The 
detailed estimate for the balance 
WOft< Is In process. 

41. North CheonIO-Lohgara 26.88 51.58 37.53 16 The work Is nearing completion. 
Central 
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42. North Bhimsen-Juhl 13.82 17.94 0 16 Earthwork and bridgeworks taken 
Central up. 

43. North Kanpur·Pankl 3rd line 9 65.7 56.93 6 The progre88 is about 87% and 
Central Ukely to be completed during 2007· 

08. 

44. North Palwal-Bhuteshwar 81 214.88 0.01 150 Work is under Implementation by 
Central 3rd line Rail Vlkaa Nigam limited and 

tenders are under process. 

45. North 3rd line between 11.38 23.69 0 10 FInal location survey completed and 
Central Pankl·Bhaupur detailed estimate processed. 

46. North Allahaba~ 3.69 3.29 0 2.99 The work is nearing completion. 
Central Subedarganj 

3rd line 

47. North Aligarh·Ghaziabad 106.15 230.73 65 85.5 Work is under implementation by 
Central 3rd line Rail Vlkas Nigam Limited and work 

has been taken up. 

48. North BhatnhJiradei 38.11 100.27 0 5 final location survey completed and 
Eastem detailed estimate eanctioned. 

49. North Sahjanwa· 32.19 80.89 0.49 10 Earthwork and bridgeworks up. 
Eastem Munderwa 

patch doubling 

SO. North Bhatni·Baltalpur 28 71.59 0 0.01 Final location survey completed and 
Eastern estimate under process. 

51. North Ekma-Jlradel 43.8 89.74 0 10 Earthwork and bridgeworks taken 
Eastern patch doubUng up. 

52. North Ghagharaghat- 5.63 82.64 0 5 FI'18I location survey completed and 
Eastem Chowkaghat eetimate under proceae. 

53. North Munderwa-Babhnan 45.25 102.1 0 5 FInaJ location survey completed and 
Eastem estimate sanctioned. 

54. North Chhap .... Ekma 28 62.3 19.43 45 Work taken up and targeted for 
Eastern completion during 2006-07. 

56. North Gonda-Mankapur 28.17 52.01 11 36 Work taken up and targeted for 
Eatem completion during 2006-07 

66. North Gorakhpur-Sahjanwa 17.3 69.8 27.63 15 Gorakhpur-Domingarh completed 
Eastem and balance work is In progress. 

57. North Babhnan-Mankapur 30.15 62.8 6 8.65 earthwork and bridgeworks taken 
Eastern patch doubling up. 

58. North Gorakhpur-Baltalpur 37.93 89.18 0 5 Detailed Mlimate sanctioned and 
Eastern work taken up. 
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59. Northern Zafrabad-Utratla 34 70.28 57.03 10 The work II nearing oompIIIIion and 
PH-II (Zafrabad- targeted for completion during 
Srikrishnnagar) 2006-07. 

60. Northern Utratla·Chandraull 37 65.83 84.91 10 The work Is nearing completion 
and Suftanpur- and targeted for completion during 
Bandhua Kalan 2006-07. 

61. Northern Hapur-Kankather 42.71 106.84 25.35 30 Hapur-Slmbholl (23 Kms) I. 
targeted for completion during 
2006-07. 

82. Northern DayabutJ. 6 33.66 0 4 Work has been de-frozen and 
Grade Separator detailed estimate under prooeaa. 

63. Northern Jallandhar- 203 481.23 267.08 120 58 Kms ha. already been 
Pathankot- commissioned and 110 Kms Is 
Jammu Taw! targeted for completion during 

current year and balance during 
2007-08. 

84. Northern New Delhi·Tdak 2.66 53.14 22.01 14.5 8th line (3.4 Kma) Ia targeted for 
Bridge 6th completion during 2006-07. 
and 8th line 

65. Northern Utretla-SUltanpur- 148 301.18 0 25 Final location IUrvey completed. 
Zafrabad balance detailed eatlmate sanctioned and 
doubIlng-148 Krna tender prooeued. 

66. Northern Amroha-Kankather 31 56.98 36.4 Formation worka completed. 

67. Northern Rohtak-Jakhal 52 66.75 12.44 20 Barsola-Uchana-Ghaao (18 Kms) 
targeted for completion during 
2006-07. 

68. Northern Tughlakabad- 33.5 83 0 10 Work II under implementation by 
Palwal 4th line Rail Vlka. Nigam limited and 

tenders are under proce.s. 
Targeted for completion during 
2008-09. 

69. Northern Sahlbabad- 4 49.57 0 0.5 Detailed estimate sanctioned and 
Anand Vlhar- tenders under proc:ea.. 
3rd & 4th Nne 

70. Northern Garrah Bridge 0.7 14.22 11.17 2.35 Completed and commiaaioned. 

71. North Jalpur-Phulera 54.75 82.8 0.06 15 DetaIled eetlmate aanctloned and 
Western tendera under process. 

72. North Dausa-Bandlkul 29.04 67.11 0 5 Final location survey completed and 
Western deCaiIed edmate under proceaa. 

73. North Jalpur-oauee 61.28 148.38 0.0012 15 DetaIled 8811mate aanctIoned and 
Western tendera under proceu 
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74. South Ralchur-Guntakal 81.1 145.81 0 57 Final location survey completed 
Central and tenders under process. The 

wort< is under implementation by 
Rail Vikas Nigam limited. 

75. South Hospet-Guntakal 115.4 268.23 210.37 60 Guntakal-Tomagallu completed and 
Central Tornagallu-Hospet (32 kms) 

targeted for completion during 
2006-07. 

76. South Gotty-Renlgunta- 151 305.95 38.2 68.4 Wort<s have been taken up and 
Central Patch doubling targeted for completion during 

2009-10. 

77. South Guntur-Krishna 27.12 76.17 0 10 New wort< included in Budget 2006-
Central Canal 07 and wort<s taken up. 

78. South East Bilaspur-Urkura 110 375.42 136.75 26.5 Bilaapur-Bhatapara completed and 
Central balance is targeted for completion 

during 2008-09. 

79. South East Jharsuguda Bypass 8.73 27.74 9.4 13.62 Earthwork, bridgewort<s etc taken 
Central up and likely to be completed 

during 2007-08. 

80. South East Bhllal-Durg 3rd line 13.16 38.61 0 6.5 Anal location survey completed and 
Central detailed estimate under process. 

81. South East Bilaspur-Salka Road 39.4 90.02 1.23 16.4 Bllaspur-Uslapur (9 Kms) targeted 
Central for completion during 2006-07. 

82. South East Khoc:lri-Anuppur 61.6 223.44 0 0.1 Preliminary works have been 
Central takenup. 

83. South East Bilaspur-Anuppur 25.83 96 0 New wort< included in the Budget 
Central {except Kalachand 2006-07. Preliminary wort<s taken 

Khongeara) with up. 
tty-over at BHaspur 

84. South Padapahar-Banspani 0 99.55 0 5 New work included in the Budget 
Eastem 2006-07. Preliminary wort<s taken 

up. 

85. South Goelkera- 40 186.92 1.62 10 Wort< have eartier frozen and has 
Eastem Manoharpur now been doclded to be taken up. 

3rd line 
( Chakradharpur-
Bondamunda 
Section) 

86. South llk1apara- 5.6 46.79 7.51 22.5 Work taken up and likely 
Eastem Santragachi IV line to be completed during 2007-08. 

87. Southem Shoranu-Callcal 86 188.13 155.47 4 Calicut-PaHipuram completed and 
balanc:et..-geted for completion 
during 2006-07. 
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88. Southern Kankanadi- 19 70 0 0.01 New work included In 
Panamburu Supplementary Budget 2006-07. 
Patch Doubling Preliminary worD taken up. 

89. Southern Emakulam- 17.37 58.23 34.31 16 Work ia In advance atage and 
Mulanturutti targeted for completion during 

2006-07. 

90. Southern Chennai Beach- 4.1 55.23 0 0.5 Preliminary worka taken up. 
Korukkupet 

91. Southem Pattabiram-Tiruvallur 41.89 71.94 36.9 28.5 Pattablram-Tlruvallur 4th lin. 
4th line & compl.ted, TiruvaUur-Arakkonam 
Tiruvallur- 3rd line Is likely to be compl.ted 
Arakkonam 3rd line during 2006-07. 

92. South em Attipattu-Korukkupettal 18 70.58 37.55 21 Korukkup.t-Ennore (6 kma) II 
nearing completion. 

93. Southem Mavelikara- 7.89 26.81 9.95 10 Earthworka and bridges taken up. 
Kayankulam 

94. Southern Madural-Oindigul 62.05 128.56 1.17 30 Earthwork and brldgeworka taken 
up. 

95. Southern Chengamur· 26.5 99.69 0 4.99 Detail esttmate under Procell. 
Chengavanam Targeted for completion during 

2008-09. 

96. Southern Mullanturuttl- 24 79.93 0 2 Detail eltlmate und.r proc •••. 
Kuruppantara Targeted for completion during 

2008-09. 

97. Southem CaJicut.Mangalore 221 572 512.81 8 218 Kma out of 221 Kma have 
alr.ady been compl.t.d and 
com~. 

98. Southern lrugur-Colmbatore 17.7 38.54 19.03 5 Colmbatore-Colmbatore North 
completed and balance targeted for 
completion during 2007·08. 

99. Southem Chemal Beach- 22.1 50.23 0 0.5 Preliminary wOrka taken up. 
Attipattu 4th line 

100. Southem Cheppad-Harlpad 5.28 14.39 1.4 2 Final location survey completed. 
patch doubling detailed eatimate.anctlon.d and 

tender processed. 

101. Southem Cheppad-Kayankulam 7.76 21.48 6.82 2 Final location survey completed, 
detailed eelimate aanctioned and 
tender proceued. 

102. Southem Mavelikara-Chengannur 12.3 33.65 4.64 10 Earthwork and bridge workl 
nearing completion & targeted for 
completion during 2oo7.()8. 



51 NOVEMBER 23, 2008 52 

2 

103. South 
Western 

104. South 
Western 

105. South 
Western 

106. South 
Western 

107. South 
Western 

108. South 
Western 

109. Western 

110. Western 

111. Western 

[Translation} 

3 4 

Dharwad-Kambarganvl 25 

Hubil-Hebeur 19 

Bangalore-Whltefleld- 23 
Bangalore City-
KriahnaraJpuram 

Bangalore- 12.46 
Kengerl with 
Elect. 

Kengerl- 29.83 
Ramnagaram 

Veshwantpur-Tumkur 69 

Surat-Koumba 35 
PH-I of 3rd Une 
between Vadodara 
and Vlrar 

Akodla·Shujalpur 

Kalaplpal-
PhandalMakal-
Bhopal 

13.15 

41.49 

Development of Unprofttllble Alrporta 

·33. SHRI J.M. AARON RASHID: 
SHRI AVTAR SINGH BHADANA: 

5 

87.48 

56.99 

86 

26.45 

106.96 

98.47 

133 

34.4 

97.84 

Will the Minister of CIVIL AVIATION be pIeued to 
state: 

(a) whether the Airports Authority of India (MI) Is 
contemplating to develop some of the unPromabte alrporIa 
In the country; 

(b) if so, the details of theBe alrpoftS; and 

(c) the detalle of the plan fotmulated In this regard? 

8 

o 

o 

0.016 

24.92 

26.13 

59.53 

0.01 

4.12 

44.52 

7 8 

0.01 New work Included in 
Supplementary Budget 2006-07. 
PreHmlnary wor1<a taken up. 

0.01 New work ·Included In 
Supplementary Budget 2008-07. 
Preliminary wor1<a taken up. 

0.01 Work would be taken up 
after obtaining requisite clearances. 

5 Work nearing completion, targeted 
for 200a-07. 

5 Kengerl-Bldadi targeted for 
completion during 2006-07 and 
balance during 2OO7-oe. 

11 The wor1<a are In various 8tagea 
and entI ... ~llng Is targeted for 
completion during 2008-07. 

0.1 Works has low operational priority. 

8 Targeted for completion during 
2007-08. 

25 Woft( In prog..... & targeted for 
completion during 2007-08. 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Ves, Sir. 

(b) and (c) Development, Improvement and 
modification of InfrMtructural facilities at unprofitable 
airports owned by Airports Authority of India (MI) have 
been taken up considering the projected traffic demand 
and request from airline operators, State Government and 
other agencle8. 

Strengthening and extension of runway, construction 
of new integrated terminal complex, strengthening and 
expansion of apron, new link taxiways, expansion and 
modification of terminal building SIC. have been taken up 
at airports at Trlchy, Madura! and CoImbatore In Tamil 
Nadu; Khajuraho, Bhopal, and Jabalpur in Madhya 
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Pradesh; Nagpur in Maharaahtra; Mangalore and Myaore 
in Kamataka; Dehradun in UttaranchaJ; Sri".,. In Jammu 
& Kashmir; in Chandigarh; Gaya in Bihar; SlIchar, Ulabari 
and Dibrugarh in Assam; Jalpur, Udqwr, Jaisalmer and 
Jodhpur in Rajasthan; Lucknow and Varanasl in Uttar 
Pradesh; Agatti in Lakshadweep Islands; Ralpur in 
Chhattisgarh; Ranchi in Jhartdland; Port Blair in Andaman 
& Nicobar; Bhubaneswar in Orissa; Agartala in Tripura; 
and Kangra and Kullu in Himachal Predeah. 

[English] 

TrIIln Accldenta 

*34. SHRI KIRTI VARDHAN SINGH: 
SHRI HEMLAL MURMU: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the details of train accidents which occurred in 
the country since July, 2006; 

(b) the number of persons killed and Injured as a 
result thereof alongwlth 1088 of properties suffered, 
accident-wise; 

(c) the compensatlonlu-gnrti.t relief paid to the 
relatives of those killed and to the Injured, accident-wise; 

(d) the plimB-fIIcItI cause of each accident; 

(e) whether inquiries have been conducted by the 
Railways to ascertain the exact cause of such accidents; 

(f) if so, the details and outcome thereof and the 
action taken thereon, accIdent-wlae; and 

(g) the steps takeM>elng taken by the Railways to 
avert such accidents? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) to (f) There have been eo* conaequentIal 

IIID. a.. ",,"II Moor T.-1It II1II...... 000IIIIr 
o\IIIMIII II1II 

IiW Ii IIiIIiI •• ... _Ii ,.... 
t ~ UiIIIIMII rMCoII ""-. O' ... Clra.. 

LIIIII .. ••• ~ 

3 IIWIf4I 0.-. WI .. ......... - GMt .... 

4 -..GI UiIIIIMII .... - OIIC1ra... 
LIIIII .. •• o...e 

i INfO! ...... ... a.m ......... 
E.- na.. 

train accident on Indian Railways during the period from 
July 2006 to October 2006, In which 72* persons lost 
their lives and 61* austalned injuries. Loss of railway 
property on account of these accIdenta has been eatimat8d 
to be As. 12.78* crores. A sum of As. 1,05,000* as ex-
gratia has been paid in cases where admissible. 
Compensation, however, shall be payable after the claim 
cases are filed and awarded by the claim tribunals. 
However, Rs. 8,23,640 has been paid to the two railway 
employees under 'Worksmen CornpensaUon Act ~ Further, 
Rs. 1,70,000 have been paid as renef money on 
humanitarian ground as a special case In the unmanned 
level croaaing accident on Southem Railway which took 
place on 31.10.2006. 

Out of these 80 accidents, 5 cases are being 
enquired Into by the respective Commissioners of Railway 
Safety and in case of remaining 75, departmental enquiry 
Committees were constituted. Depending on finding of 
the enquiry reports, so far finalized In 65 cases, action 
as warranted Is In progress Including punitive action under 
Discipline and Appeal Rules against those found 
responsible. AccIdent wlae details are at Annexure. 

(g) All possible steps are undertaken on a continuing 
basis to prevent accidents. These measures Include timely 
replacement of over aged aeaets, adoption of suitable 
technologies for upgradatlon and maintenance of track, 
roiling stock, sIgnaHng and Intertooklng &y8lema, Nfety 
drive and InepectIona at regular Intervals to monitor and 
educate staff for obaervanoe of safe practices. As a 
result, there has been a declining trend In the number of 
accidents from 473 In 2000-01 to 234* In 2005--06. In the 
current financial year, from April to October 2006, the 
number of consequential train accidents has been 137* 
as agalnat 141* during the corresponding period of last 
year. 

*F\gurH .... provIaIonaI. 
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{Tl7lnsl8tionj (b) If 110. the number of such cases reported during 

each of the !at three years and the current ye.r. force-
Fratricide In the Armed Forcee wise; 

·35. SHRI THAWAR CHAND GEHlO~ (c) whether the Gov.rnment has ascertained the 
SHRIMATI RUPATAI D. PATIl: factors attributed to theee killings; 

Will the Mlnist.r of DEFENCE b. pl .... d to (d) If 110, the conclusion drawn therefrom: and 

st.te: (e) 1he etepe taken by the Govemtnll'll to pnwent 

<a) whether the cases cI killing the senior ofItcIaI8 
such C8888? 

and colleagues by the JawanI are IncreMIng In the AImed THE MtNlSTER OF DEFENCE (&HAt A.K. ANTONY): 
F0rt:88; ( •• 10 (e, The number of frIbtcIde CIII8I reported during 
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the last three years and the current year, forces-wise Ia 
88 under: 

Force 

Army 

Navy 

Air Force 

2003 

05 

Nil 

Nil 

Coast Guard Nil 

2004 

05 

Nil 

01 

Nil 

2006 2006 (upto 
14.11.2006) 

06 11 

NO Nil 

01 

Nil 

Nil 

Nil 

The factors attributed to theIe killings are: 

(a) Perceived grievances due to haraument by 
seniors. 

(b) Argument (s) between coile_gill •. 

Various steps have been taken to oontaln and pnwent 
8uch Incidents. Theae include: 

(i) Study by Defence InetJtute of Psychological 
Research, DelhI to identify factorI, which lead to 
these Incidents and suggest remedial rneauree. 

(Ii) Strengthen the Zlla Sainlk Boards (ZSBa) to 
make them more responstve to the problems and 
difficulties of the aoIdIera and their famlliaa. 

(ill) Establish a networit 80 that . the problema of 
familiel of soldiers are Intimated to the ZSBa 
who may follow up the matter with the concerned 
civil authorttieL The nearest nominated unit aIao 
should be in touch with ZS8 and give teed back 
to the unit of the IOIdIer. 

(Iv) Impart training to Junior CornmIuionecl OffIcers 
(JCOs) to act as counsellora In sensitive areas. 

(v) Increased formal and Informal interaction between 
senior and junior officef8, Improved acc:8I11b11ty 
of leaders and frequent interaction of junior 
leaders with soldiers, better man management 
and prompt attendMce to grievances; 

(vi) StrengIhening time teatad reporting and feecIIack 
&y8Iem In the unit; 

(\Ii) L.IbeaIIlled leave policy to an.nct to domeetIc 
problema; 

(vii) ldeilllfieation and GOOOMIllg 01 penIOM who are 
at higher risk of combat ..... by RegII"" 

Medical Officers, junior leaders and unit 
commanders; 

(be) Counselling by religious teachers; 

(x) Psychological counselling by psychiatrists were 
required; 

(xi) Training capsules in relaxation exercise including 
yogaImeclltation; 

(xl) Rotation of units and individuals to minimize 
exposure to strees; 

These measures are being monitored by the senior 
officers. All officers and other personnel in the Services 
have been sensitized to the above Iesuee. 

fEngli6hl 

Marker Syat8m to Check AdultWlltlon 

"36. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI BAPU HARI CHAURE: 

WIH the Minister of PETROLEUM AND NATURAL 
GAS be pIeaaed to state: 

(a) whether the Govemment hu launched rnariteting 
of kerosene laced with Imported mariters to check 
clvel'lion of the lUbaldlzed fuel for adulteration of motor 
fuels and industrial solvents; 

(b) H 80, the details thereof; 

(c) the deIaiIe of the countries from where this martter 

" being Imported; 

(d) the annual expenditure Is likely to be incurred 
thereon; 

(e) the other options adopted by the Govemment to 
check acIuIterallon; and 

(f) the effediYe ateps taken by the GoYenvna1t to 
implement these meuu188? 

THE MINISTER OF PETROLEUM AND. NATURAL 
GAS (SHRI MURLI DEORA): (a) to (f) To check 
adulteration in auto fuels and diversion of PDS Kerosene 
Govemment hu aaked public aector Oil Marketing 
eom,arnee (0MCe) to take variow stepa. Including 
introduction of marker In kerosene. OMCs have 
commeIlO8d introducIIon of maJUr In keroeene on aU Irda 
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basis with effect from 1.10.2006. Under the system, 
marker is being put in keroaene in aH euppIy location 
depots/terminais. The system heraId8 the introduation of 
a world class technology to curb and eventually eliminate 
the menace of adulteration of traneportation fuels along 
the supply chain. Through this introduction. adulteration 
even with very small quantities of keroeene can be 
detected. OMCs are Importing the marker from Untted 
Kingdom (U.K.). Expenditure for introduction of mart«tr 
would involve the cost of the marker for doping in 
kerosene and the cost of test kits which would vary from 
year. 

The details of oth81'8 8tep8 taken recently by OMCs 
to curb adulteration of petroVdleeel and streamlining the 
PDS kerosene distribution is given in the enclosed 
statement. 

sr.,.",.", 
SttlpS taken to check Adult6f"111ion of ~ IIf1(/ 

SlfNmlining POS Klfln:JBI!If18 0ishtbuIi0n 

Checking of adulteration is a continuous proceea and 
the Ministry of Petroleum & Natural Gas hal been reviewing 
steps taken to curb adulteration from time. In the ~. 
several technological and institutional measures have been 
taken recently to contain adulteration. The recent 8tep8 
taken by the Ministry are summarized below: 

1. Automation of A_" Outleta: In order to monitor 
the activities at retail outlets by adopting the IatHt 
technological improvements, automation of ret&U Is being 
implemented. MOP & NG has directed the oil marlc:etIng 
companies (OMCs) to complete automation of retail outlets 
selling more than 200 KL per month by March 2007. 

2. Third Party Certlftcatlon of RetaIl ouu.ta: OMCs 
have been directed to complete third party certiflcation of 
all the retail outlets selling more than 100 Kl per month 
by March 2007. 

3. Monitoring of movement of Tank Trucks 
through Global PoeHlonIng System (OPS): In order to 
prevent adulteration during transportation, OMCe have 
been directed to install GPS to complete monitoring of 
the movement of all the company owneci'cleaJer 0WftI!ldI 
contractor owned tank trucks by March 2007. 

4. Jan Keroeene ParlyoJna: To atreemline Ih!t POS 
Kerosene distribution system and contain diver&ion of 
kerosene for adulteration and other unauthorized usages, 

Jan Kerosene on a pilot bMiI in 414 bIocIcI wIIh effect 
from 2.10.2005. The PiIotlCheme has been extended 
upto 30.6.2007. 

5. Sm.... Card Scheme: With the objective of 
eneuring that the benefit of the subeidy reaches the 
targeted consumers In an efficient and coat-effective 
manner and to prevent any leakages, this Ministry Is 
considering introduction of Smart Card System for 
distribution of PDS kerosene. The scheme 18 proposed to 
be Introduced initially on an experimental buie In three 
dlstrlctl -latur in Maharuhtra, Nalanda in Bihar and 
Nainital in Uttaranchal w.e.t. 1.1.2007. In the Pilot project. 
aublldized keroeene through Smart Card Ie propoeecI to 
be available to BPl families while all other ration card 
holders would be given non-aubIkIzed keroeene. An 
Independent agency will be engaged to monRor and 
evaluate the effectiveness of the Pilot.. OU Marketing 
CompenIea (0MCa) would 8MUfe adequate availability of 
PDS a well as non-aubaldlzed keroHne during the ..,..,. 
period of Implementatlon of the Pilot. 

Unvtable Aviation Induetry 

·37. SHRl N.S.V. CHITTHAN: WI. the MInIeter of 
CIVil AVIATION be pIeued to state: 

(a) whether the aviation Induatry has become a 
flnanclal unviabIe Induatry; 

(b) If 10. the de.... and the ....,.,. theNfor; and 

(c) the s_ taken or propoeed to be bIken by lie 
Govemment to save the aviation InduRy? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUl PATEL): (a) No. Sir. 

(b) Does not arlee. 

(c) Govemment has taken aeveraI ..... to faclltate 
growth of civil aviation In a sustained manner through 
restructuring of important metro airports. facilitating 
construction of private greenfletd airports, allowing FDI In 
airport Infra8tructure upto 100%. development of Important 
non-metro airports through public private partnership, 
adopting • IIbefaI bilateral ragIme with other countries to 
enhance InIemationaI opendiona. offering c:onceeeiona in 
airport chaIgea to small aircraft Ifld in partdng ohargH at 
select airports, Uber ..... ng the regulatory regime for 
empIoymenI of knIgn pIotaI.lgII ..... ale. 
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CommIUMIT •• k Force to Monitor 15-Polnt 
Progr8mme 

·38. SHRI C. KUPPUSAMI: 
PROF. K.M. KADER MOHIDEEN: 

Will the Minister of MINORITY AFFAIRS be pleased 
to state: 

(a) whether any Committeerrask Force has been 
constiMed to monitor the ,..w~ '. __ of implementation of 
15-Point Programme for the welfare of minorities; 

(b) if so, the details thereof; 

(c) if not, the manner In which the Government 
monitors the effective implementation of 1S-Polnt 
Programme; 

(d) whether any funda are provided to each State 
specifically for its implementation; 

(e) if 80, the details thereof; 

(f) whether all State Governments are implementing 
the Programme effectively; and 

(g) if not, the State Governments which have not 
been implementing the programme effectively and the 
reaction of the Government thereto? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.A. 
ANTULAY): (a) to (c) The Prime Minister's New 15 Point 
Programme for the Welfare of Minorities provides for close 
monitoring of the implementation of the programme. At 
the Central level, the in.plementation of the programme 
is to be monitored, once in six months, by a Committee 
of Secretaries and thereafter a report has to be submitted 
to the Union Cabinet. Prime Minister has written to all 
the Chief Ministers for putting in place a similar 
mechanism at the State level so that the imp/ementatl.;,n 
of the programme receives due attention at the highest 
level. Detailed guidelines for implementation of the 
programme have been sent to all State Governmentsl 
Union Territories advising them to constitute State and 
District level committees for monitoring the implementation 
of the programme. 

(d) and (e) The programme does not envisage any 
additional aHocation for the Stat.. to Implement this 
p~e. It provtdes that, wherever poaalble, 15% of 
targets and outIaya under vartot.. achemes, Included in 

the programme should be earmarteed for the minorttles. 
In pursuance of this, earmarteing of targets and ouUays 
in respect of schemes of MlnlsteralDepartments which 
are amenable to earmarking, have been worked out in 
consultation with them. 

(f) and (g) Responses have been received from 
StateslUTs regarding their taking stepa for Implementing 
the programme. So far no StatelUT has responded that 
It would not be implementing the programme. 

[Translation} 

Fake LPG CyIlnder8 

·39. SHRI BRAJESH PATHAK: Will the· Minister of 
PETROLEUM and NATURAL GAS be pleased to state: 

(a) whether the Government is aware of large scale 
circulation of fake LPG cylinders in the country; 

(b) If so, the total number of such cases reported In 
the country particularly in Delhi during each of the last 
three years; and 

(c) the steps taken by the Government to check 
circulation of fake LPG cylinders? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) and (b) Public Sector 
Oil Marketing Companies (OMes) have not reported 
instances of large scale circulation of fake LPG cylinders 
In the country. However, there have been some instances 
when spurious cylinders were detected by the OMCs in 
the last 3 years at their bottling plants, details or which 
are given in the enclosed statement. 

(c) Public Sector Oil Marteeting Companies (OMCs) 
are procuring LPG cylinders from cylinder manufacturers 
who are approved by the Oil Industry Technical Committee 
(OITC) and have valid manufacturing licences from the 
Bureau of Indian Standards (BIS) and the Chief Controller 
of Explosives (CCOE). Strict control is exercised by BIS 
over the manufacturing proc888. LPG cylinders procured 
by OMCs meet the required quality standards. 

LPG cylinders received from dlstrft)utorsltransporters 
at the bottling plants are mandatorily checked for quality 
and genuineness to avoid the entry of fake and outlived 
cytlnders in circulation. On detection of sub-standard! 
spurious cytlnders, these are confiscated and thereafter 
de-ehapedlCl'U8hed to prevent their re-entry into circulation. 
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any distributor is found In possesalon of spurious 
equipment or induct8 such equipment In the distribution 
system, Martcetlng Discipline Guidelines provide, inltlNtlia, 
for confiscation of equipment, Imposition of fine and 
recovery at penal rates for the 1- and 2fld offences and 
termination of distributorship In the event of a 3n1 offence. 

smtement 
Oslllils of Spurious CylindBl1$ 0s1flcltKl 

YBSr Numbsr of spurious Nutnbtlr of spurious 

2003-04 

2004-05 

2005-06 

In th6 counhy 

1873 

2145 

4459 

136 

123 

56 

Petroleum and Natural Gu Regulatory Board 

*40. SHRI BADIGA RAMAKRISHNA: Will the Minister 
of PETROLEUM AND NATURAl GAS be pIeaaed to state: 

(a) whether the Govemment has constituted the Board 
under the provisions of the Petroleum and Natural Gas 
Regulatory Board Act, 2006; 

(b) if so, the details thereof; 

(c) if not, the progress so far made by the 
Government In this regard; and 

(d) the time which it is Ukely be constituted? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI OEORA): (a) to (d) Action for setting 
up the Board under the provisions of the Petroleum and 
Natural Gas Regulatory Board (PNGRB) Act, 2006 Is 
under progress. The Search Committee set up on 
31-08-2006 under the PNGRB Act, 2006 for selecting the 
Chairperson and other Members of the Board and for 
preparing a panel of persons to be considered for 
appointment as Technical Member (Petroleum & Natural 
Gas) of the Appellate Tribunal had its first meeting on 
10-10-2006 in which it .was decided that advertisement 
for the posts of Chairman and Members of the PNGRB 
and Technical Member (P & NG) of the Appellate Tribunal 
may be issued in leading newspaper, including vernacular 

newspapers, throughout the country. Accordingly, 
advertisement for the same has since been Issued! 
published In the newspapers seeking applications upto 
07.11.2008. The applications received In response to the 
advertisement are being processed for placing before the 
Search Committee. 

Railway Project. In Kamataka 

226. SHRI G.M. SIDOESWARA: WHI the Minllter of 
RAILWAYS be pIeaaad to atate: 

Ca) whether the large number of railway projects are 
pending with the Union Government In r.spect of 
Kamataka State; 

(b) if eo, the details of the pending proposal of the 
Kamataka State wIIh the Railway Ministry; 

(c) whether the Karnataka Government has 8ent 
propoeaJa for railway croaeing wortcato be taken by the 
Indian Railways In major and medium Irrigation projects 
which .... In progreas under reference 10·20 NMS 2000, 
dated November 11, 1988; 

(d) If 50, the main reasons for delay; and 

Ce) by what time all the pending propoaala In respect 
of Karnataka State are likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (e) Pending projects 
are considered as those projects which have been 
included In the Budget but clearances are awaited. In 
the State of Karnataka, Bangalore City Krlahnarajpuram 
doubling project Ia pending for clearance. 

However, some demands received during Jut one 
year for gauge conversion, new lIneIextenalon of new lines 
& doubling of rail lines falling fully/partly In the State of 
Kamataka are .. under: 

(I) Rayadurg-Tumkur via Kalyandurg new line 

(II) Ta!guppa-Honavar new line 

(III) Tumkur-chltradurg-Davangere new Une 

(Iv) Chltradurg-JagaJur-Kottur new line 

(v) Extension of Kottur-Harlhar new line upto 
Shlmoga 

(vi) Ramanagaram-Myaore doubUng 

No tine frame has been fixed for ctea,.nce of these 
Dt'DDOUlII. 
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No time frame has been fixed for clearance of theee 
proposals. 

About 26 proposals for execution of various Canal 
crossing works have been received by Zonal Railway from 
Irrigation Department of Govemment of Kamataka during 
the last few years. 

There has been no delay on the part of Zonal 
Railways in the execution of these canals croaslng wortcs. 
Out of the twenty six proposals receiVed, eight canal 
crossing works have already been completed. One work 
is being executed by the party ItseH. Other fmeen work 
are planned to be completed In phased manner by 
October, 2007. The remaining two canal crossing works 
shall be executed on the deposit of necesaary money by 
the sponsoring department of State Govemment of 
Karnataka. 

Development of Srtauryapetw In GoIIIpIIra 

227. SHRI M.K. SUSSA: Will the Minister for 
CULTURE be pleased to state: 

(a) whether the Archaeological Survey of India has 
submitted any proposals for coneervation and development 
of the famous archaeological ruins at Srlsuryapahar in 
Goalpara; 

(b) of so, the details thereof; and 

(c) the decision taken by the Govemment thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (e) The Sri Surya 
Pahar Site at Goalpara Is coneerved and protected by 
the Archaeological Survey of India (ASI). Provision Is 
made within the Annual Conservation Plan of the ASI for 
its conservation and development. 

The provision for conservation and environment 
development of the monument for 2006-07 is as below: 

Structural Conservation including Re. 7.60 Iakhs 
annual maintenance 

Environmental Development Rs. 6.70 lakhs 

Promotion of TourI8In In MIl ,.. 

228. SHRI NAVEEN JINDAL: Will the Minister of 
TOURISM be pleued to state: 

(a) the number of tourlstl, both foreign and Indian, 
who vlalted Haryana during the last three years, year-
wile; 

(b) the financial aselstanee given by the Union 
Govemment for the development of tourist places in 
Haryana during the above period; 

(e) whether places Is any pt'opoeai to develop new 
tourist spots in Haryana and promote village and 
adventure tourism in the State; and 

(d) H 80, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATl AMSIKA SONI): (a) The details pertaining to 
number of tourists, both foreign and Indian, who visited 
!oiaryana during the last three years, year-wise are given 
as under: 

Year 

2003 

2004 

2005 

Indian Tourists 

5903196 

5399099 

5913394 

Foreign Tourists 

84931 

66153 

59353 

(b) A list of the projects for which Central Financial 
Assistance has been sanctioned for the State of Haryana 
during the last three years Is given in the enclosed 
statement; 

(c) and (d) Development and promotion of tourism is 
undertaken primarily by the State GovernmentsiUT 
Administrations. The Ministry of Tourism, Govemment of 
India, extende financial assistance to the State 
GovemmentsllJT AdmInistrations for tourism related project 
which are identHIed in consultation and Interaction with 
them under schemes for Integrated Development of 
Tourist Circuits, Product/Infrastructure DeveJopment of 
Deltlnationl and As8iatance to Large Revenue Generating 
Profecta· 

Following projects have been prioritized for the State 
of Haryana In the year 2006-200~: 

1. SurajkWlCi 

2. Sonepat-Ethnic India 

3. Bac:I1bJ 
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Circuit 3. Art & Craft Feetlval Kamal - 5 lakh 
1. Kurulcshetra 

Event.n:.tlvel. 
4. Surajkund Craft Meta - 10 lalch 

Project prapoMIa that are complete In all respect 
are examined .. per guidelines and approved on the 
... of Inter.... prIorItylnd funds reIeued subject to 
avdablllty under the reepectIve head . 

1. KUNkahetra-Sufl Feat - 10 Iakh 

2. Heritage festival Pinjons - 10 IaIch 

..,.".", 

ProjtJct$ s.nctiontKI 10 IhtJ S1I* of HMy/IM dutfng IhtJ ,..,. 2(JI)3-2tJ()1, 2001-2005, .nd 2OtJ5.2(J(J(J 

(Ra. In Ialch) 

S.No. Name of the project Amount sanctioned 

1. 

2. 

3. 

4. 

2 

Renovation/strengthening of tourist Infrutructure at KUNkIhetra and Pipit 

Providing sheet roofing over VIewers Gallery at JyoIIaar, Kurubhetra 

Surajkund Craft Meta 

lnatallation of Mahabharat Rath at JyotIur, KUNkahetra 

5. Integrated Development of Tour1am Circuit from Ad! BadrI (Haryana) to Dholavlra 

(Gujarat)-Rs. 798.00 Iakha. 

6. 

7. 

8. 

9. 

(I) Construction of ArchaeologIcal Complex at Ad! Badri (Dlstt. Yamuna Nagar). Haryana 

(II) Construction of Archaeoi0gicai Complex at Thanelar, Haryana 

(Iii) Construction of ArchaeoI0gIcaI Complex at RakhI GarhI Distt. (HI ... r), Haryana 

(iv) Construction of Archaeoi0gicai Complex at eanawall (Diatt. Fatehabad), Haryana 

(v) Construction of ArchaeoI0gIcaI Complex at SII ... , Haryana 

(vi) Construction of Archaeological Complex at Hanurnan Gam. Rajuthan 

(vii) Conatructlon of Archaeoi0gicai Complex at KeJIbanga, Rajasthan 

(viii) ConstructIon of Archaeoi0gicai Complex at Rang MahaI, Rajaathan 

(ix) ConatructIon of ArchaeologIcal CcmpIex at Baror, Rajuthan 

(x) ConstructIon of Archaeoi0gicai Complex at Juri Karan, Gujand 

Development of Udgam Sthal of Riller Saraawatl. Ad Sadri (Oiatt. Yamuna Nagar) 

GIla Jayanti SMlaroh 

ConstructIon of cafeteria and development of an environment p8It(, pubic toilets. joy 
rides and ctNtIon of mini lake near 0Itu Barrage. 

Development of Mom! and r ... Tal ... In Dt8t P8nChkuIa 

3 

108.25 

2.88 

15.00 

210.00 

72.00 

260.00 

52.00 

52.00 

52.00 

52.00 

52.00 

90.00 

52.00 

72.00 

178.79 

6.00 

147.89 

170.76 
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10. 

11. 

12. 

2004-05 

1. 

2. 

3. 

4. 

5. 

6. 

200S-06 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

NOVEMBER 23, 2006 

2 

Development of Kurukshetra as a Tourist Destination - Development of Tapovan park- B 

Development of Jyotisar ViDage (Diatt. Kurukshetra) under Rural Tourism Scheme 

Construction of Convention Centre at Suraj Kund (Distt. Faridabad) 

Total 

Construction of Multipurpose Hall at Kingfisher Tourist Complex at Ambala 

Integrated Development of SuraJkund as a Tourist Destination 

Landscaping/Beautlflcation and Development of Badkhal Lake, Faridabad 

Preservation and restoration of old monuments at Yadvindra Gardens, Pinjore 

19th Surajkund Craft Mela. 2005 

GOI·UNDP Endogenous Tourism Project of Village, Jyotisar In Kurukshetra Distt. 

Total 

Development of Karma Lake at Uchana (Distl. Kamal) 

Development of lilyar Tourist Complex at Rohtak 

Kurukshetra Festival·2005 

Surajkund Craft Mela, 2006 

Mango Mela, 2005 

Gondwanaland Expedition in March, 2006 

Art and Craft Mela at Kamal in March, 2006 

Total 

3 

125.84 

50.00 

108.00 

1918.01 

27.44 

81.37 

146.05 

403.69 

15.00 

20.00 

693.55 

159.00 

441.00 

15.00 

15.00 

2.45 

5.00 

5.00 

622.45 
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Cold Storage for Farmera at Railway Station. 

229. SHRI ANANDRAO VITHOBA ADSUL: WIU the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways propose to provide cold 
storage and transport facilities to farma" at railway 
stations; 

(b) if so, the detalls of the plan prepared by the 
Railways in this regard; 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) A policy to promote 
Agriculture Producta collection and distribution outlets with 
backward integration of traneportation is under active 
consideration. A commmee of executive Directors has 
been fanned to prepare a concept paper for above policy 
frame-work. The farma,. al w8u as the economy In 
general will be benefited by this policy. 

(c) whether the Railways admitted that there Is no 
shortage of funds for infrastructure; and 

(d) if so, the time by which such facilities are Ikely 
to be provided to farmers? 

• 

[ Tmns/IdionJ 

RIIIt 8ervton on NH No. 1 A 

230. SHRI SANJAY DHOTRE: WRI the Minister of 
RAILWAYS be pleased to state: 
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(a) whether the Northern RaIlway II contemplating to 
provide Railway services along the National Highway No. 
1A; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) National Highway No.1A runs from Jalandhar City 
to Uri Sector via Jalandhar city, Pathankot, Jammu Tawi, 
Udhampur, Kud, Avantlpur, Srinagar, Patten and Baramula. 
The railway track touches major points on the highway 
but does not run parallel/alongside the highway. It 
presently runs from Jalandhar to Jammu Tawi and a new 
line is being constructed from Jammu Tawl to Baramula 
via Udhampur and Srinagar. The portion between Jammu 
Taw; and Udhampur has already been opened to rail 
traffic. 

[English} 

Electrification of nrup8tl-Vellora Route 

231. SHRI BAotGA RAMAKRISHNA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether Tirupatl-Pakala-Katpadi-Vellore 
electrification project is slated to be completed before 
March, 2007; 

(b) if so, the estimated cost of the ptOject; 

(e) the date on which the Protect wor1c: started and 
the original target set to complete the electrification of 
this stretch; 

(d) the length of route In kilometres 80 far completed; 

(e) the reasons for slow progress of work on the 
project; and 

(f) the steps taken by the Railways to complete the 
project within the target period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Estimated cost of Tirupti-Vellore section is 
Rs. 45.24 crore. 

(c) The project work ltarted after the sanction of 
..tlmate In January 2004. The original target for 
completion wu March, 2006. 

(d) Over Head Equipment (OHE) and mat erection 
on Tlrupati-PakaJa section hu been completed and are 
In progress in remaining section. 

(e) and (f) Slow prog ..... of OHE work and non 
procurement ()f matertala by the contractor who was IniIIaIly 
awarded the contract, led to termination. of the contract. 
A fresh contract wu awarded to complete the balance 
work and progr818 Is being monitored. 

Defence Purcha .. and Preparation by Pakistan 

232. SHRI BRAJA KlSHORE TRIPATHY: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Government has made any 
assessment of the impact of Defence purchue and 
preparation by Pakistan; 

(b) if 80, the details in this regard; and 

(c) the manner in which the Govemment proposes 
to prepare our defence system to complete with 
neighbouring country? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (c) Force structure of Army Ia reviewed continually 
to keep pace with the dynamlca of developing atrategic 
scenarios to include threat perception and the mHltary 
capability of our adversaries. Procurement of various 
weapon systems and equipment for modemlzatlon of the 
Army, ~ of our strategy and organizational .tructure 
is an ongoing process, reviewed on a regular basis to 
maintain the desired combat edge over our adversaries. 

Night Landing PIIOIIIII.. .. AJrp0rt8 

233. SHRI CHANDRAKANT KHAIRE: WI. the Mlniater 
of CIVIL AVIATION be pleased to state: 

(a) the detalte of the existing airports in the country 
which have night landing facilities at preeent; 

(b) the details of the airports which are proposed to 
be provided the above facilities during the current and 
next three years; and 

(c) the fundi aHocated by the Govemment for this 
purpoae? 
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THE MINISTER OF THE STATE OF THE MINISTRY 
OF CIVIL AVIATION (SHAI PRAFUL PATEL): (a) At 
present. Night landing facilities are available on the 
following 57 airports: Agartala, Ahmedabad, Amritaar, 
Aurangabad, Bagdogra, Bangalore, Belgaum, Bhavnagar, 
Bhubaneswar, Bhopal, Bhuj, CaIicut, Chandlyalh, Chennai, 
Cachin (Nedumbae8ery), Coimbatore, DeIhl, Dlbrugarh, 
Dlmapur, Gaya, Gorakhpur, Goa, Guwahatl, Hubli, 
Hyderabad, Imphal, Indore, Jaipur, Jammu, Jamnagar, 
Jodhpur. Jorhat, Khajuraho, Kolkata, Ulabarl, Lengpul, 
Lucknow, Mangalore, Madurai, Mumbal, Nagpur, Patna, 
Puna, Port Blair, Ranchl, Ralpur, Rajkot, Srlnagar, Tezpur, 
Tirupathi, Trlchy, Trlvandrum, Udaipur, Vadodara, Varanasi, 
Vljaywada, and VlShakhapatnam. 

(b) It is proposed to provide night landing faeUities at 
six more airports during the current financial year and 
next three years. They are, Dehradun, Gonclla, Mysore, 
Anantnagar. Porbandar and Slieher. 

(c) Rs. 14.76 erorea. 

Production of 011 and 0.. 

234. SHRI S.K. KHARVENTHAN: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to atate: 

(a) whether the production of crude oH and natural 
gas is almost stagnant during the current Plan period; 

(b) if so, the details and reasons therefore; 

(c) whether the Govemment has projected higher 
production of crude 011 and natural gas in the Eleventh 
Plan period; 

(d) if so, the details thereof; and 

(e) the steps taken by the Govemment to attain the 
proJection made? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) The oil production In the country 
during the X Plan period (2002-03 to 2006-07) ranged 

between 33.043 MMT (actual) In 2002.()3 to 35.200 MMT 
(BE) In 2006-07. The gas production during thle period 
has been 31.394 BCM in 2002-03 and 31.061 BCM (BE) 
In 2006-07. 

The main reaaons for the near stagnation in 
production of 011 and gas are as follows: 

• The major oil/gas producing fields of ONGC and 
OIL are old In natural declining phase after 
attaining plateau period. 

• No new major discoveries have been made 
during the last few years to offset the natural 
decline. 

(c) The Govemment propoan to fix higher targets In 
the XI Plan. 

(d) and (e) 00 not arise In view of (c) above. 

[ Ti8ns111IionJ 

Rall .. y Prolecta of Bihar 

235. SHRI GIRIDHARI YAOAV: win the Mlnlater of 
RAILWAYS be pleased to state: 

(a) the details of raHway project8 from BIhar pending 
for completion; 

(b) the amount aJlocated for theM proJects during 
each of the last three years along with the amount 
released, project-wise; 

(c) the details of projects running behind their 
schedule; Mel 

(d) the action taken by the Railways to elll8Ure early 
completion of these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) and (b) The following 
are the detaJls of ongoing railway projects In Bihar 
together with outlay allocated during each of the last 
three years project-wise. 

Name o. Project Anticipated Cost Anticipated ExpendIture Outlay 
(Kms) (Ra. ,in Crore) Uplo 31.3.2008. 

(Ra. In Cr.) 2003-04 2004-05 2005-06 

2 3 4 5 e 
New U,.. 

Ara-Sasaram 189.14 133.26 16.00 18.00 18.00 
(98 km.) 
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2 3 4 6 6 

Sakri-Hasanpur 89.70 37.51 10.00 10.00 8.00 
(76 Km.) 

Khagarla- 182.87 20.13 2.00 2.00 1.00 
Kusheshwarsthan 
(42.31 Km.) 

Muzaffarpur- 210.79 68.05 12.00 10.10 8.00 
Sitamarhi 
(64.51 Km.) 

Fathua-Ialampur 406.92 183.43 12.00 10.00 6.00 
Restoration & new 
line from Sheikhpura 
to Neora 
(171.5 km.) 

Hajipur·Sagauli 324.66 7.55 10.00 1.00 
(148.3 Km.) 

Munger rail bridge 921.00 131.1 30.00 10.00 12.00 
on Ganga (19.8 Km.) 

Patna·Ganga bridge 884.47 235.29 50.00 60.00 12.00 
with linking linea 
between Patna & 
Hajipur (19 km.) 

Kosi Bridge 341.41 5.46 10.00 10.00 4.00 
(21.85 km) 

Rajgir·Hisua-TIlaiya 246.18 165.74 12.00 10.00 10.00 
(67 km.) 

Chhapra-Muzaffarpur 378.56 New wort< inctuded in Budget 
(84.65 km.) 2006-07. 

Hathua·Bhatani 230.03 12.25 4.00 

(73.6 km.) 

Maharajganj-Masrak 113.75 0.22 2.00 1.00 

(35.49 km.) 

Gauge eonv.r.Ion 

Jaynagar-Darbhanga- 329.28 69.86 18.00 25.04 20.00 

Narkatiaganj 
(268 km.) 

Sankri·Laukhabazar- 355.81 8.00 10.00 

NinnIi & Saharsa· 
Forbesganj 
(206.06 kma.) 

Kaptanganj-Thave- 320.1 78.99 10.00 15.00 8.00 

Siwan-Chhapra 
(233.5 km.) 
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2 3 4 5 6 

Jogbanl-Katlhar- 492.98 303.63 21.00 25.00 20.60 
Baraoi-Radhlkapur 
(200 km.) 

Mansl-Saharaa & 257.01 112.91 16.00 20.00 10:01 
Saharsa-Pumea 
(142 km.) 

Samastlpur-Khagaria 122.45 70.38 5.00 12.00 34.04 
& Mansl-Khagaria 
(94 km.) 

Doubling 

Punpun-Tarengna 63.53 62.00 5.00 5.00 0.50 
(16 km) 

Taregna-Jahanabad 87.16 0.95 1.00 2.00 3.50 
(15.2 km) 

Jahanabad-Bela 75.00 2.00 2.00 
(27.47 km.) 

Bela-Chakand 23.19 0.66 1.00 2.00 
(9.98 km.) 

Chakand-Gaya 24.09 13.50 2.00 2.00 5.00 
(9.29 km.) 

Barauni-Tilrath 15.37 12.52 1.00 12.00 0.52 
bye-pass (14 km.) 

Tilrath-Begusarl 19.36 0.01 
(8.33 km.) 

Begusaral-Khagaria 108.36 0.01 
(40.38 km.) 

Maheshkunth- 45.41 3.00 
Thanabihpur 
(31.75 km.) 

Thanablhpur-Kursela 45.00 0.01 
(33.57 km.) 

Kursela-Semapur 49.28 13.00 . 
(26.95 km.) 

Semapur-Kaktihar 17.23 16.31 2.00 3.26' 2.50 
(11.26 km.) 

Sonepur-Hajipur 53.97 0.13 1.00 2.00 2.00 
including Gandak 
Bridge (5.50 km.) 
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2 3 

Chhapra·Ekma 
(28 km.) 

62.30 19.43 

Ekma-Jiradei 
(43.60 km.) 

Kajri·Klul (16 km.) 

Sonenagar-
Mughalsarai 3rd line 
(110 km.) 

Karpurigram·Siho 
(26 km.) 

78.34 

23.73 

271 

31.20 

2.63 

263.00 

31.10 

(c) and (d) These projects are being progresaed .. 
per the overall availability of resources. A number of 
initiatives have been taken for augmenting resources for 
expediting completion of the ongoing projects. Theae 
include coat aharlng by State Governments. PubllclPrtvate 
Partnership. funding from Mlnletry of Defence n tundl 
for National Rail Vlku Yojana and National projects. 

Licence to Forelg" Automobile Com .... 

236. SHRI KASHIRAM RANA: WHI the Mlnleter of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether the foreign automobile companl .. have 
applied for licence to start their plants in India; 

(b) if so. the details thereof; 

(e) the terms and conditions on which the Government 
agreed for setting up automobile plants In India by foreign 
companies; and 

(d) the estimated revenue alongwlth employment 
oppdrtunity expected to be generated through it? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRIES. MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANTI SINGH): (a) Yes. Sir. 

{b) to (d) The automotive induatly waa deIicenoed In 
1991 except for motor car whic:h was delicenced In 1993. 
In FeSpect of delicenced Industry/sector. all entrepreneurs 
are required to·fIIe 1ndu8tria/ Entrepreneur Memorandum 
(IEM) with,. S~e~riat for Industrial Approval (SIA). 

4 

2.56 

0.D1 

7.00 

3.00 

2.58 

0.01 

1.00 

e 

5.00 

8.00 

3.00 

0.01 

0.D1 

Department of Industrial Policy & Promotion 88 per the 
prescribed procedure. Entrepreneurs are alao required to 
obtain Industrial Licence under the proviafon of the 
Induatrlal (Development & Regulation) Act 1961 to let up 
units In the automobile sector of the location of the project 
fal. within 26 ktlometerfrom the pertphert of a city having 
population of one mIIDon according to 1991 ,**". During 
the period from August. 1991 to September. 2006. a total 
of 990 IEM. In the Tranaportatlon Sector (which lncIudli 
autornobUe and auto componentl for both domHtk: and 
foreign) have been filed envlaagln; propoeecl Inveatment 
of As. 36.791 core and propoMd employment of 2.78.n8 
peraona. During the same period. a total of 97 Letter of 
IntentIDirect lincance have alao been laaued In the aector 
envisaging propoaed investment of As. e 114 erore and 
propoeed employment of 36978 peraone which include 
foreign c:ompanl ... In the period between AprH, 2005 to 
October 2006. a total of 44 IEM. have been filed In the 
transportation sector envisaging a proposed Investment 
of As. 6941 crore and propoaec:l employment of 19,655 
persons which Include prominent foreign companies like 
Komats\.l India Pvt. Ltd.. General India Motor Ud.. Skoda 
Auto India Pvt. Ltd. etc. 

RUMlng of SpecIal CorUIner Train 
Connecting Porta 

237. SHRIMATI JAYABEN B. THAKKAR: WIll the 
Minister of RAILWAYS be pIeaeed to atate: 

(a) whether Container Corporation of India Ltd. is 
running a special c:ontainer train in the oountry connecting 
ports; and 

(b) " so. the deteIIa thereof, State-wiM? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R.VELU): (a) and (b) Y •• , Sir. 
Container Corporation of India Ltd. (CONCOR) Is providing 
container train seMceS to all major porta from lis hlnt8l1and 
Inland Container Depots (ICOs) to ports like Jaw8har1al 
Nehru Port, Mumbai Port, Mundra, Pipavav, Kolkata, 
Kandla, Chennai, Tuticorin, Cochln BIc. 

Construction of Allil OverbrIdge lit Heverl 
Railway Station 

238. SHRI MANJUNATH KUNNUR: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways have received any request 
for construction of overbridge at Haveri Railway Station; 
and 

(b) if so, the details thereof and the reaction of the 
Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R.VELU): (a) and (b) No, Sir. No fonneI 
proposal was received from State Government. However, 
representation from Hon'ble MP was received to provide 
Road over bridge in lieu of Level Cl'OII8ing (LC) No. 237 
near Haverl Town where an under bridge had already 
been constructed as Road Under Bridge (RUB) No. 43A 
at Km. 393111-12 during Gauge conversion of Harthar· 
Hubli in 1996. Another facility In lieu of same LC can 
only be considered on deposit terms I. s. If propoeal Is 
sponsored by State Govt. duty agreeing to bear the entire 
cost of construction and the recurring maintenance charges 
thereto. 

Upgradmlon of Railway Ticket. 

239. SHRI BACH I SINGH RAWAT -BACHOA-: Wilt 
the Minister of RAILWAYS be pleued to etate: 

(a) whether the railway tickets are being upgraded to 
next higher class; 

(b) if so, whether all the paaseng8I'8 under the same 
PNR are upgraded for travel In higher class; 

(c) if not, whether a passenger travelling with minor 
or children below 8 years under the same PNR, hal the 
right to refuse upgradatlon to higher class Is made for 
one or more passengers under the same PNR but not 
for all; 

(d) If so, the details thereof; 

(e) whether the Railways have received complaints 
that the chart at the raHway 8tatIon depicts upgradation of 
the clus of travel of the paaaenger but upgraded coach 
number and berth number Is not Indicated In the chart 
thereby causing great inconvenience to the paeeengers; 
and 

(f) If so, the steps being taken by the Railways to 
Inform the passengers In advance about upgradation of 
their travel? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) To ensure optimum 
utilization of available accommodation, a scheme to 
upgrade full fare paying pauengera to higher class has 
been launched In all MalllExpreaa traina, having sleeping 
accommodation, with effect from 24.02.2008. 

(b) to (d) In the upgradatIon scheme the puaengera 
can give their option for upgradatlon or otherwise at the 
time of booking of ticket. Upgradation Is done onty from 
amongst the passengers opting for the same. All 
passengers in one PNR are upgraded together. In case 
enough berths are not available to upgrade aft of them, 
they are not considered for upgradetlon. 

(e) The information reganing upgradation is reflected 
In the chart of the clasa In which the pasaenger was 
initially booked, In the charta of the upgraded cIa&a and 
a separate chart of upgraded pauengers. 

(f) Upgradation is done at the time of preparation of 
abOut four hours before the scheduled departure of the 
train and hence It Is not feasible to Inform paaeenger in 
advance. The p8818nger can, however, check the status 
through railway reservation enquiry. 

/TMnMIfon/ 

Renov8tlon of Gandhi Dharahan Samltl 

240. SHRIMATI BHAVANA PUNDLIKRAO GAWALI: 
WBI the MInister of CULTURE ~pleased to ltate: 

(a) whether the Government propel. to give a new 
shapeIIook to the GandhI Oarshan Samitl organizing 
permanent exhibition on Mahatma Gandhi; 

(b) If 80, whether the Gowmment has aIeo chalked 
out any 8Cheme to renovate the GancH· Oarshan SemitI 
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situated near Samadhi of Mahatma Gandhi at RaJghat; 
and 

(c) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (c) Govemment would 
like to see effective utilization of Gandhi Darahan Complex 
under the Gandhi Samltl & Darshan Samlti near Rajghat. 
To spread the message of the values and philosophy of 
Mahatma Gandhi, particularly among the younger 
generation, steps are being taken to prepare projects for 
this purpose. 

(English} 

Gauge COnv .... lon In Kamatalca 

241. SHRI G. M. SIDDESWARA: Win the Minister of 
RAILWAVS be pleased to state: 

(a) the pending demands of Kamataka for gauge 
conversion, new routes, extension of routes and increase 
in frequency; 

(b) whether the Government of Kamataka has offered 
to enter into an agreement to have projects on Build-
Operate-Transfer basis; 

(c) if so, the details thereof; and 

(d) the time by which the pending demands of 
Kamataka are likely to be cleated? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI R. VElU): (a) to (et) As per available 
records, details of demands received during last one year 
for gauge conversion & new Nne/extension of new linea 
falling fully/partly in the State of Kamataka are 88 under: 

(i) Rayadurg-Tumkur via Kalyandulg new line 

(ii) Talguppa-Honavar new line 

(iii) Tumkur-Chitradurg-Davangere new line 

(iv) Chitradurg-Jagalur-Kottur new line 

(v) Extension of Kottur-Harihar new line upto 
Shimoga 

No time frame Is feas.. to be fiXed in regard to 
approval of these works. 

Certain works are being executed on COlt sharing 
baaialpubllc-private partnership. State Government have 
proposed for taking up Ramanagaram-Myaore doubling 
and Gulbarga-Bldar new line on coat sharing baIIa. 

Provision of Increase In the frequency of the exlatlng 
trains are received on Indian Railways at various levels 
viz. Railway Board, Railway's Headquarter level, DiWIion'. 
level and station's level from various fora. These requests 
are received continuously through out the year. This 
voluminous data Is not compiled. However, action 88 
justified and feasible is taken. 

Fire at S.lerJung MUMUm 

242. SHRI ASADtJDDIN OWAISI: Will the Minister of 
CULTURE be pleased to state: 

<a) whether a major fire broke out at Selar Jung 
Museum at Hyderabad recently; 

(b) If 80, the details thereof and total lose suffered by 
the museum due to fire; 

(c) the number of prlc:eleas antiques destroyed in this 
fire; 

(d) whether the Government has Inquired Into the 
reasons of fire; 

(e) H 80, the details thereof; and 

. (friM .teps taken or being taken to prevent 
recurrence of sua,' incidents In future? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SON I): <a) to (c) Ves, Sir. There 
wu a fire accident In the Auditorium in the Western 
Block of the Saler Jung Museum, Hyderabad on 3rd 
November, 2006, which wu noticed by CISF security 
personnel at around 8.45 a.m. The fire was brought under 
control by the fire brigade and the CISF personnel by 
8.00 a.m. Due to heat generated inalcle, part of the 
furniture, fixtures, fitting and f .... ceiling in the auditorium 
have been damaged. The approximate coat of the damage 
Is estimated to be Rs. 15.00 lalchs. No priceless antiqueel 
artHacts have been damaged in the fire which wu 
confined to the auditorium. 

(d) to (f) Ves, Sir. H.E. the Government of Mc'ua 
Pradesh and Chairman of SJM Board hu constituted a 
CommIttee conaistIng of Board Members and a nominee 
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of Director General Fire Services, Govt. of Andhra 
Pradesh, to inquire into the cause of fire and suggest 
remedial measures. 

Development of Hempl 

243. SHRI G. KARUNAKARA AEDDY: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the Govemment of Kamataka has sent a 
project proposal at an estimated cost of As. 610 lakh for 
development of infrastructure at Hampi under Large 
Revenue Generating Scheme to the Union Govemment; 

(b) if so, the details thereof; 

(c) whether the Union Govemment has considered 
the proposal of the State Govemment; and 

(d) the time by which the project is likely to be 
approved and amount released to the Govemment of 
Karnataka? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) No, Sir. 

(b) to (d) Does not arise. 

/Trans/a/ion/ 

Raising of Platforms In Punjab 

244. SHRI AVINASH RAI KHANNA: Will the Minister 
of RAILWAYS be pleased to state: 

(8) whether the Railways have accorded approval to 
raise various platforms at railway stations in Punjab; 

(b) if so, whether the work to raise platform has since 
been started; 

(c) if so, the progress so far made in this regard; 
and 

(d) if not, the time by which the work is likely to be 
undertaken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) to (d) Do not arise. 

Rellway Projects In Utter PredHh 

245. SHRI HARIKEWAL PRASAD: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the details of the ongoing railway projects in Uttar 
Pradesh; 

(b) whether these projects are running behind 
schedule; 

(c) if so, the reasons thereof; and 

(d) the steps taken by the Railways to complete these 
projects expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) At present. there are 6 
New Line, 6 Gauge Conversion. 23 Doubling and 5 
Railway Electrification ongoing projects falling partly/fully 
In Uftar Pradesh. 

(b) and (c) The projects are being progressed as 
per actability of resources. Delay in land acquisition, 
ac:tve.... law and order condition and failure of contractors 
Is affecting the progress of works. 

(d) A number of initiatives have been taken for 
generating additional resources through Public Private 
Partnership, cost sharing by State Govts., funding through 
Ministry of Defence and National Projects tile. Funds also 
been allocated through Increased intemal resource 

Extenalon of utUlrenche' Expre .. 

246. SHRI RASHEED MASOOD: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways propose to extend 92651 
9266 Dehradun Okha Uttaranchal Express upto 
Saharanpur railway station; and 

(b) If so, the time by which the proposal Is likely to 
be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir: At present, there 
is no 8UCh proposal. 

(b) Does not arise. 
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[English} 

Train between Bhl_nt and DeIhl 

247. SHRI KULDEEP BISHNOI: WiU the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have decided to run an 
additional train between Bhiwani and Deihl via KaIanour; 

(b) if so, reasons for delay in its introduction; and 

(c) the fresh step. taken by the Railways for earty 
introduction of the new train between Shiwani and Delhi 
via Kalanour keeping In view the increasing passenger 
traffic on this sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) No, Sir. Introduction 
of a train between Bhiwanl and Delhi via Kalanour Is not 
feasible, at present, due to operational and resource 
constraints. 

[Trans/sNon} 

Facllltl.s at Ran_y Stations under 
Jabilipur Division 

248. SHRI GANESH SINGH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways are aware that Mazhgw., 
Chithara, Khutaha, Jaitwar, Lagargwa, Uchehra, Amadra, 
Jhukehi, Khanna Bazari railway stations come under 
Jabalpur Division of Western Central Railway; 

(b) if so, the details of passenger facilities available 
at said stations; 

(c) whether drinking water, electricity hall, bridges for 
movement, toilet, sanitation, security facilities, etc. are 
available at said stations; and 

(d) if not, the time by which said facilities are likely 
to be provided to pessengers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) and (c) All the minimum essential amenities as 
per prescribed norms have been provided at all 
the Stations under Jabalpur Division of West Central 
Railway. 

Further, law and order being the State subject, It is 
the primary responsibility of State Govemment to provide 
Security at Railway Stations. There are no Government 
Railway Police Thanas at any of these Stations. However, 
four Railway Protection Force staff are permanently 
deployed for guarding duty at Jhukehi Railway Station. 
At other stations Railway Protection Force staff is deployed 
as and when required. 

(d) Does not arise. 

[English} 

Protection to Heritage Monument. 

249. SHRI K.S. RAO: Will be Minister 0' CULTURE 
be pleased to state: 

(a) whether the heritage monuments and sites in 
Rajasthan and other States, are threatened by mining 
and other illegal activities; 

(b) if 80, the stepa taken to protect these sites; and 

(c) If so, the outcome thereo'? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) No threat Is reported to 
the centrally protected heritage monuments and sites In 
Rajasthan and other States due to mining or other I/Iegal 
activities. 

(b) and (c) Statutory provision exist In the AncIent 
Monuments & Archaeological Sites and Remains Act 1958 
and Rules framed thereunder banning mining operation 
and construction near the protected monuments and for 
prescribing punishments for violation of these statutory 
provisions. 

Powers are vested with the Director General, 
Archaeological Survey 0' India and with Superintending 
Aechaeologlst 'or the movel of encroachments from the 
protected places. An area upto 100 metres from the 
protected limits of centrally protected monuments la 
declared as a prohibited area where all construction and 
mining activities are banned. Another 200 metres beyond 
this has been declared aa regulated area where 
construction/mining activity Is permitted only In accordance 
with the terms and conditions of the licence issued by 
the Director General, ArchaeologlcaJ Survey of India. 

Archaeological Survey of India Is constantly In touch 
with the State Government adminlatrationa for removal of 
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encroachments and prevention of other IUegal activities in 
protected monument81sitea. 

Duty F..... Shop. at Airport. 

250. SHRI E.G. SUGAVANAM: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Govemment has imposed restrictions 
on purchase from duty free shops at the airports; 

(b) if so, the details and reasons therefor; 

(c) whether there is any proposal to relax restrictions 
and to simplify the procedure to offset the 108888 by the 
shops; 

(d) if so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Pursuant to report that terrorist outfits In United Kingdom. 
(UK) have devised a new modus opsmndi to smuggle 
components of an lED on board an aircraft as part of 
hand baggage to avoid normal screening procedure, 
instructions have been Issued vide Bureau of Civil Aviation 
Security Circular No 1412006 dated 11.8.2006 prohibiting 
carriage by passengers In cabin baggage or on p8l8On 
of liquid Items/gel/paste or other Items of similar 
consistency except medicine/Inhaler accompanied by 
prescription and body food. In partial modification of the 
above mentioned circular, procedure have been prescribed 
on 29.8.2006 for carriage of duty free itemI purchased 
from duty free shope. As per the procedure certain 
restrictions have been put on the owners of the duty free 
shops such as all duty free items shall be sold under 
proper cash recripts incorporating the name of the 
passengers, seat No., name of carrier; the Items shall be 
handed over to the passenger at the gate of the aircraft 
after proper HCUrtty check tIIr:. There is, however, at 
airports. 

(c) to (e) Review of the inItNctIoniprooedu .... are 
undertaken periodically to make them more passenger 
friendty and this is a continuous process. 

c.nc:eu.tlon of flight. of IA 

251. SHRI K.C. PALLANI SHAMY: WIll the Minister 
of CIVIL AVIATtON be pIeued to state: 

(a) whether many of the Indian Airlines (IA) flights 
have been grounded resulting in cancellation of flights In 
various sectors In the past few months; 

(b) if 80, the detaHs thereof and the estimated Ioes 
to IA; 

(c) whether the Govemment has taken any steps 
restore and augment the services of IA; 

(d) If so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) The 
cancellation rate of Indian Airlines and Alliance Air flights 
during the last three months i.(I. August, 2006 to October, 
2006 due to grounding of aircraft for technical reasons 
was 0.23%. On account of these cancellations, the 
estimated loss In terms of these cancellations, the 
estimated loss in terms of loss of contribution, cost of 
extr, flying and expenditure on passenger meals, hotel 
and transport has been Rs. 110 lacs. 

(c) to (e> All technical delays and cancellations are 
Investigated and remedial action taken Immediately. A 
meeting of the representatives of operating department at 
the regional level is held every day. At the base station, 
delays and cancellations are special maintenance action 
18 Immediately taken. At the Headquarters level, the 
punctuality of services Is monitored on a daily basis. 
Regular meeting are also held with the vendors or 
manufacturers for bringing an improvement In the product 
and systems. 

{TfllnslstionJ 

Ran Over Bridge at Rangpur Road 

252. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the reasons for continuous delay and non-
completion of the work of rail over bridge at 
Rangpur Road In Kota Dlvi8ion under Westem Central 
Railway; 

(b) by when the said work is likely to be completed; 

(c) whether the delay in the construction of the said 
over bridge has escalated Its cost; 
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(d) if so, the details thereof; 

(e) whether the State Government has completed its 
quota of construction works in respect of this over bridge; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHR(R. VELU): (a) Late approval of General 
Arrangement Drawing by State Govemment, also late 

- approval of drawing and design of sub structure and 
obstructions, like removal of cables, electric poles, problem 
of design, delay in inspection of bearing by inepectlng 
agency. 

(b) By the end of February 2007. 

(c) Not yet. 

(d) Does not arise. 

(e) and (f) Not yet fully. State Govemment has 
completed 75% of the main work, on Rangpur end one 
last span is to be cast. Whole work Is Hkely to be 
completed by the end of February 2007. 

Expansion of Airports In Uu...nch8' 

253. MAJ. GEN. (RETD.) B.C. KHANDURI: WDI the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Airports in Uttaranchal are being 
expanded; 

(b) if so, the amount alloted by the Govemment for 
the purpose; and 

(c) the time by which expansion work is likely to be 
completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 
Airports at Dehraclun and Pantnagar are being expanded. 

(b) Estimated cost of the project for Dehradun Airport 
is Rs. 72.85 crores and that for Pantnagar Airport is 
Rs. 36.72 crores. 

(c) Expected date of completion of these airport 
projects is June, 2008. 

{English} 

Export of Petro, Mel 01 .... 

254. SHRI UDAY SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pIeued to state: 

(a) whether the Govemment has decided to export 
petrol and diesel during the current finanaal year; 

(b) If 80, the oountriea to which these would be 
exported; 

(c) whether the export of petrol and diesel h88 any 
impact on the Import of crude oil from the Arabian 
countries; 

(d) if so, the details thereof; and 

(e) the steps taken by the Govemment to check 
increase in oil import bill? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Public Sector 011 Companies have 
exported 163 TMT of petrol and 991 TMT of High Speed 
Diesel (HSD) during April-September 2006 to Nepal, Sri 
Lanka, UAE, IndoneaIa, Mauritius, Bangladesh and Yemen. 

(c) and (d) In order to put a check on net 011 Import 
bill, efforts were made to maximize export of petroleum 
products. As per provisional figures, the net export of 
petroleum product during 2005-06 rose by 48% in terms 
of quantity and 200% in terms of value, 88 compared to 
the year 2003-04, resulting in corresponding reduction in 
the net 011 import bill. 

(e) Various measures are being taken to substantially 
accelerate exploratory activities for enhancing domestic 
oil and gas production. These measures include the 
following: 

(i) increasing exploration efforts through the New 
Exploration licensing Policy (HELP): Under 
NELP, 110 explorating blocks have been 
awarded to National 011 Companle., foreign 
companies and prlvateljoint venture companies 
through International Competitive Bidding. This 
includes 20 Exploration Blocks awarded in the 
fifth round of NELP. Another 65 blocks now been 
offered under NELP-VI. 
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(ii) improving the recovery factor from existing major 
fields by implementing Enhanced Oil Recovery 
(EOR)/lmproved Oil Recovery (lOR) schemes-
in particular. Oil and Natural Gas Corporation 
Ltd. (ONGe) have taken up 15 fields for this 
purpose at an estimated investment of 
Rs. 10,972 crore, which would also help in 
accelerating oil production from these fields; 

(iii) exploring new areas, especially in deep waters 
and difficult frontier areas, as also the deeper 
layers of already producing fields; 

(iv) developing newly discovered fields speedily and 
stepping up the use of new technologies for 
seismic surveys, work over, and stlmuJation 
operations, drilling of wells tJIc. in producing 
areas; 

(v) 26 contracts include 10 contracts under the 
recent third round have been signed so far for 
exploration of Coal Bed Methane (CBM); 

(vi) Acquisition of overseas oil and gas reserves 
through equity or participating Interest; and 

(vii) With the de licensing of the refinery sector since 
June 1998, more petroleum infrastructure 
including domestic refineries have been set up 
in the country. 

Smuggling of Ammunition from 
Ordnance Facto~ •• 

255. SHRI ABU AYES MONDAL: 
SHRI MILIND DEORA: 

Will the Minister of DEFENCE be pleased to atate: 

(a) whether cases of smuggling of ammunition from 
ordnance factories to extremist groups by army officials 
have come to the notice of the Govemment; 

(b) if so, the details thereof alongwith the details of 
such ordnance factories; 

(c) whether any inquiry has been conducted in the 
matter; 

(d) if so, the outcome thereof; and 

(e) the action taken against the officials found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) to (e) No case 
of involvement of any army official in smuggling of 
ammunition from Ordnance Factories premises, to 
extremist groups has come to the notice 80 far. However, 
some empty Mines cases, produced by private firm for 
Ordnance FactOries, have been seized by the Police 
Authorities. These empty bodies have been missing from 
the concemed private firm's premises and not from the 
Ordnance Factories. 

Illegal Occupation of Land by Mart.. 
256. SHRI ADHIR CHOWDHURY: Will the Minister 

of DEFENCE be pleased to state: 

(a) whether the Union Govemment is aware that 
defence land In thousands of acres are under Illegal 
occupation of land mafias in connivance with DGDE 
officials across the country; 

(b) if 80, the facts thereof; 

(c) whether the Govemment has formulated any time-
bound plan to get the encroached land vacated from 
mafias; 

(d) if so, the details thereof; and 

(e) the action taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (e) Illegal occupation of thousands of acreS of 
Defence Land by land mafias in connivance with DGDE 
officials has not come to notice. Eviction proceeding in 
accordance with the Public Premises (Eviction of 
Unauthorised Occupants) Act, 1971 are taken from time 
to time for removal of encroachments. Since legal 
proceedings are not time bound it may not be feasible to 
indicate a strict time frame for removal of all 
encroachments. 

Fire Incident In Chennel-Bangalore Expres. 

257. SHRI MILIND DEORA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways are aware of incident of 
fire in Chennal-Bangalore Express on August 20, 2006; 

(b) if so, the details of the incident alongwith loss of 
lives and properties therein; 

(c) whether the cause of the fire has been 
ascertained; 

(d) If 50, the details thereof alongwith the officials 
found responsible for the incident and action taken against 
them; and 

(e) the steps taken by the railways to prevent such 
accidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) Yes, Sir. The train 
involved in fire was 2753 Ex-Chennai-Hyderabad Express. 
2753 Express was detained at Secunderabad Station for 
about 40 minutes due to derailment of a good train on 
the same track ahead of Secunderabad Station. The 
passengers in the ill fated coaches had detrained at 
Secunderabad Station which is the penultimate halt. Thus 
the coaches were almost empty when the fire broke out. 

(b) On 20.8.2006 at about 06.01 hrs. train No. 2753 
Ex-Chennai to Hyderabad express arrived on Platform 
No.10 of Secunderabad Station. Due to derailment of 
one oU tank wagon of a goods train 'at Hussain-Sagar 
Junction, 2753 Express was detained at Secunderabad 
Station for 40 minutes. The train commenced its onward 
joumey to Hyderabad at 06.40 hrs. Immediately after 
about 10 minutes of the train departure, the Loco-Pilot 
and his assistant noticed smoke in one of the coaches 
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of the train. The fire was extinguished by fire brigade. 
No causality occurred. The damagelloss to the fire Incident 
amount to Rs. 1,88,25,190/-. 

(c) Yes, Sir. 

(d) Commissioner Railway Safety of South Central 
~ail~a~ Circle,. St;tcunderaba~ con~u.cted a statutory 
inqUiry Into the Incident and hiS provIsional findings are 
that it was caused due to fire of some combustible 
material lying in the Hyderabad end bathroom portion of 
coach number S-9, seventh from the locomotive by 
unidentified passenger/passengers other than rialway staff 
while the train was on run at a speed of 10-15 Kilometre 
per hour starting from Secunderabad. The accident falls 
under category-'failure of person/persons other than 
Railway Staff'. 

(e) Steps takeR for prevention of fire incidents. 

1. Intensive Safety Drives are conducted on all the 
Division on sustained basis. 

2. Safety awareness by conduction Seminars and 
Camp~igns. 

3. Periodic checks on Gas operated cooking 
arrangements in Pantry Car. 

4. Focused checks on wiring circuits of Direct 
Current Loco, Altemative Current Loco and Air-
conditioned Coaches. 

5. Security of packages and observance of packing 
conditions inside Second Class Luggage cum 
break van (SLRs). 

6. Safety propaganda through safety posters, 
advertisement in compartments, timetables, 
Newspapers and at Stations slides displayed in 
local cinema theatres etc. 

7. Drives are being organized by Railway Protection 
Force for prevention of carriage of Gas 
Cylinders, Explosive materials, crackers, other 
inflammable materials etc. by passengers in 
trains. 

6. Cases under relevant sections of Railway Act 
are booked by Railway Protection Force (RPF) 
against smokers in the Trains & other railway 
premises. 

9. Strict measures are taken by Railway Protection 
Force to prevent unauthorized hawkers and 
vendors using Sigris and Stoves on trains. 

10. Frequent announcements are made in all 
important railway stations through public address 
system about the fire precautions. 

Boglbeel Bridge Project 

258. DR. ARUN KUMAR SARMA: wnl the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways have moved for 
r8C?"Slderation of the proposal for treating Boglbeel Bridge 
project declared under PM's special initiative for NER 
1996 as National Project; 

(b) if 80, the details thereof; and 

(c) when the projects is likely to be considered as a 
National Projects to ensure its time-bound completion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The proposal 
for declaring Bogibeel Rail-cum-Road mega project as 
'National Project' and providing additional funds over and 
above normal Railway's Plan was earlier considered by 
the Govt. and it was directed that the project be 
Implemented through a Special Purpose Vehicle (SPV) 
for ~ich funds be located In consultation with the Ministry 
of Finance and the Planning Commission. Since the 
project is non-viable, funding through SPY mechanism 
may not be amenable. In view of this, the matter has 
been proposed for reconsideration of the Government. 

(c) No time frame is feasible to be given. 

[ Translation] 

Linking of Scholarahlp Amount with Price Index 

259. SHRI RAMDAS ATHAWALE: WILL the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state; 

(a) Whether the Government is contemplating to link 
the amount given as Scholarship to the Scheduled Castes 
(Ses) and Other Backward Classes (OBCs) students with 
the price Index; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBLAKSHMI JAGADEESAN): (a) No, Sir. 

(b) Does not arise. 

[English] 

Reform. In Food Proceulng Sector 

260. SHRI N.S.V. CHITTHAN: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Government proposes to bring 
reforms in Food Processing Sector in the country 
partlcular1y in Tamil Nadu; 

(b) if so, the details thereof; 

(c) the incentives proposed to be provided to this 
industry including quality improvement, credit package and 
exemption from taxes; and 

(d) the measures taken/proposed to be taken to 
increase competitiveness and market their produce to get 
maximum returns? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): <a) to (d) Introduction of reforms in food 
processing sector is an ongoing process. Several reforms 
have been introduced by the Govemment from time to 
time for promotion of food processing industries In the 
country. The Government has enacted The Food Safety 
and Standards Act, 2006 which has been notified on 24th 
August. 2006. The objective of the Act Is to Govemment 
of India have taken &everal measures towards quality 
improvement, extension of bank credit and tax exemptions 
to the food processing sector with a view to enhance 
competitiveness of the sector. These include financial 
assistance under various Plan Schemes in the form of 
grant-in-aid for Technology upgradatlon/Modemization/ 
Establishment of Food ProceSSing Units, Development of 
infrastructure, support for R& D, and Human resource 
Development besides other promotional measures to 
encourage for Promotion of Quality Assurance, Total 
Quality Management, Strengthening of Codex Cell in 
various institutions and Setting up of Quality Control 
Laboratories. 

In order to. ensure easy availability of credit, 
Govemment has included food procesSing Industries in 
the list of priority sector for bank lending. Fruit and 
vegetables processing units are already exempted from 
payment of excise duty. Further, in the year 2004-06, 
Government has allowed under Income Tax Act, a 
deduction of 100% of profit for five y.ears and 25% of 
profits for the next five years In case of new agro 
proc8S5ing industries set up to process, preserve and 
package fruits and vegetables. Excise duty of 160/0 on 
dairy machinery has been fully waived for promotion of 
dairy processing industries. Excise duty on meat, poultry 
and fish products has been reduced from 16% to 8%. 
Excise duty on food grade hexane used in edible 011 
industry lias been reduced from 32% to 16%. In the 
Budget of 2005-06 excise duty of Rs. 1.00 per kg on 
refined edible 'oil and Rs. 1.25 per kg on Vanaspatl were 
abolished. Customs duty on refrigerated vans was reduced 
from 20% to 10%. In the budget 2006-07 the Govt. has 
waived excise duty on condensed milk, ice cream, 
preparations of meat, fish and poultry, pectins, pasta and 
yeast. Excise duty on ready to eat packaged foods and 
instant food mixes, like dose and idli mixes have been 
reduced from 18% to 8%. Excise duty on aerated drinks 
has been reduced from 24% to 16%. NABARD has 
created a refinancing window with a corpus of Rupees 
one thousand crore for agro processing infrastructure and 
market development. 

New Air Service. 

261. SHRI G. KARUNAKARA REDDY: 
SHRI VIKRAMBHAI ARJANBHAI MADAM: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government proposes to start 
domestic air services to those cities where air serkes 
are not available as yet; 

(b) H so, the details of such cities; and 

(c) the time bound programme drawn by the 
Government In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) The 
Government has laid down route dispersal guidelines with 
a view to achieve better regulation of air transport services 
taking into account the need for air transport services of 
different regions of the country including North-East 
Region. It is, however, up to the air1lnes to provide air 
services to specific places depending upon the traffic 
demand and commercial viability. As such, the air1ines 
are free to operate anywhere in the country subject to 
compliance of route dispersal guidelines issued by 
Government. At present scheduled air services are 
available to/from 73 destinations In the country and the 
alr1ines are addition of new stations by the air1ines is a 
continuous process. 

[Tral18/a/ionj 

Fund. for Development and Maintenance of 
HI.torlcal Monuments 

262. SHRI BRAJESH PATHAK: 
SHRI RASHEED MASOOD : 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister for CULTURE be pleased to state: 

(a) whether the Archaeological Survey of India (ASI) 
gets meagre funda for development and maintenance of 
historical monuments in the country; 

(b) If 80, the details of funds provided to ASI during 
each of the last three years; and 

(c) the steps taken/proposed to be taken by 
the Government to provide adequate funds for the 
purpose? 
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THE MINISTEA OF TOURISM CULTUAE (SHAIMATI 
AMBIKA SONI): (a) to (c) Considering the enormity of 
the task of conservation and restoration work of heritage 
sites and monuments ASI requires more funds. 

The details of budgetary allocations to the ASI during 
the last three years is as below: 

Year 

2003·04 

2004·05 

2005·06 

(As. in Crore) 

Revised estimate 

216.36 

223.30 

227.28 

Need baaed requirements of funds for the AS. will 
be assessed and projected for consideration while 
submitting proposals for the eleventh plan. 

Women Engaged In Night Soli Practice 

263. SHAI SHRIPAD YESSO NAIK: 
PROF. VIJAY KUMAA MALHOTRA: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWEAMENT be pleased to state: 

(a) whether more than 10 lakh women are engaged 
in carrying night soil even today In the country; 

(b) if so, the details thereof; State-wise; 

(c) whether the Government has failed in 
"achieving the target fixed for bringing the said practice to 
an end; 

(d) if so, the reasons therefor, and 

(e) the efforts being made by the Govemment to 
achieve the target and the time by which the said practice 
is likely to come to an end? 

THE MINISTER OF STATE IN THE MINISTAY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHAIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No, Sir. 

(b) Does not arise. 

(c) No Sir. 

(d) Does not arise. 

(e) A scheme titled 'Integrated Low Cost Sanitation 
Scheme' for conversion of dry latrines into water borne 
latrines Is being Implemented by the Ministry of Housing 
and Poverty Alleviation by providing a mix of subsidy and 
loan. Moreover, employment of manual scavengers as 
wen as construction or maintenance of dry latrines Is 
prohibited under the Employment of Manual Scavengers 
and Construction of Dry Latrines (Prohibition) Act, 1993. 

Shortll. of LPG 

264. SHAI PANKAJ CHOWDHAAY: 
YOGI ADITYA NATH: 
SHAI PRABHUNATH SINGH: 
SHRI PANNIAN RAVINDRAN: 
SHRI PRALHAD JOSHI: 
SHRI MANJUNATH KUNNUR:. 
SHRI G. KARUNAKARA REDDY: 
SHRI KULDEEP BISHNOI: 
MAJ. GEN. (RETD.) B.C. KHANPURI: 

Will the Minister of PETAOLEUM AND NATURAl 
GAS be pleased to state: 

(a) whether despite all out efforts of the Govemment, 
various parts of the country are still facing the shortage 
of Uquefled Petroleum Gas (LPG) and the shortage Is 
likely to continue in the coming years; 

(b) if so, whether the Govemment has received 
complaints from various State Govemments regarding LPG 
crisis in their States; 

(c) if 80, the details thereof and the action taken by 
the Union Govemment in this regard; 

(d) whether the Government has formulated any plan 
to set up new refineries In order to increase the production 
of LPG; 

(e) if 80, the details thereof; and 

(f) the quantum of Increase likely to accrue in the 
production of LPG after the setting up of new refineries? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATUAAL GAS (SHRI DINSHA 
PATEL): (a) and (b) At present, there is no overall 
shortage of LPG In the country and LPG supplies to 
cUtributors are being made by the Public Sector 011 
Marketing Companies (OMCs) through indigenous 
production and imports in accordance with the genuine 
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demand of customers registered with the LPG distributors. 
However, OMCs have reported a backlog of 2-8 days in 
some Southern States like Andhra Pradesh, KeraJa, 
Karnataka and Tamil Nadu due to unplanned shutdown 
of refineries, transporters strike, bad road conditions and 
riots in Mangalore. No complaint has been received from 
State Government about any LPG crisis. 

(c) Government has advised OMCs to liquidate the 
backlog in these States by operating the bottling plants 
on holidays and during extended hours. 

(d) to (f) In addition to capacity expansion of the 
existing refinerines, three new grass-root refineries are 
being set up during 11 th Plan at Blna, Bathlnda and 
Paradip by Bharat Petroleum Corporation limited (BPCl), 
Hlndustan Petroleum Corporation Limited (HPCL) and 
Indian Oil Corporation limited (IOC) respectively, which 
would add 30 Million Metric Tonnes per annum (MMTPA) 
of refining capacity. The production of LPG at the end of 
the 11th Plan is estimated to increase to 12.763 MMT 
from 7.717 MMT at the end of financial year 2005-06. 

/English] 

Construction of Cros.lng Point. between 
Ha.nabad-Bara ... 

265. SHRI AJOY CHAKRABORTY: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether it takes a long time for the local trains 
to cross the distance from Hasnabad to Sealdah section 
uncler the Eastern Railways as there exists no crossing 
point between Hunabad-Barasat section; 

(b) whether a detailed proposal has been submitted 
by the Eastern Railway authorities In this regard; and 

(c) if so, the action taken by the Railways on the 
said proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI"R. VELU): (a) No, Sir. Between Barasat 
and Hasnabad Section there are 4 crossing stations wz. 
Sondalia, Harua Road, Basirhat and Champapukur having 
interstation distance as 12.12. kms, 12.26 kms, 6.44 kms 
and 10.10 kms respectively and running time of 11 mts., 
18 mts., 18 mts., 9 mts. & 13 mts. 

(b) Yes, Sir. Proposal for conversion ,of 3 station 
namely Labutala (Halt), Malahpur (Flag) and Madhyampur 
(Halt) Into block stations has been submitted by Eastem 
Railway through Preliminary Worb Programme 2007-oe 
to Railway Board to increase section capacity. 

(c) The proposal mentioned In part (b) is under 
consideration at Railway Board's levet. 

{Tf'IInslalion] 

Encroachment on Railway Land 

266. SHRI V. K. THUMMAR: 
SHRIMATI SANGEETA KUMAR I SINGH oEO: 

Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Railways have made any assessment 
about the losses being suffered due to illegal occupation 
of its land; 

(b) if so, the details thereof; and 

(c) the steps taken by the Railways to remove the 
encroachers from Its land and make use of that land? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. Railways 
continue to be the owner of their land presently under 
Illegal occupation. Therefore, there 18 no direct loss to 
the railways. 

(c) Railways are engaged In a continuous exercise 
to free their land of encroachments as per provisions of 
Public Premises (Eviction of Unauthorised Occupants) Act, 
1971 and the Railways Act, 1989. Such land when 
released are either being used for railway's own needs 
or leasedllicensed for commercial purposes. 

/English] 

New Airport. 

267. SHRI HARIBHAU RATHOo: 
SHRIMATI BHAVANA PUNoLiKRAO GAWALI:' 
PROF. RASA SINGH RAWAT: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether, keeping In view the increasing air 
passenger trafftc there is any propoaal to set up new 
airports in different parts of the country; 

(b) If 80, the details thereof; 

(c) the other steps \ takenlpropoaed to be taken for 
setting up of new airports in the country; 

(d) whether Reliance has submitted any proposals 
for setting up of airports with cargo facilities in any part 
of the country for their Mega Special Economic Zone; 
and 

(~) if so, the details thereof and the action taken 
thereon? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL}: (a) to (c) 
Government has approved proposals for Hyderabad 
International Airport & Bangalore International Airport. ' 
In-principal' approval has also been given for a new airport 
at Goa. The concemed State Govemments have propoeect 
airports at Navi Mumbai, Pakyong In SlkIdm, Chlethu near 
Kohima in Nagaland, Itanagar In Arunachal Pradesh, 
Kannur in Kerala, Halwara in Punjab and Chakken 
(Rajgurunagar) near Puna. 

(d) No, Sir. 

(e) Does not arise. 

fTranslBlion} 

Non-Operetlonal Aircraft 

268. SHRI SANTASRI CHATTERJEE: WUlIhe Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether a substantive number of Aircraft belonging 
to Indian Airlines, remained non-operational during January 
to October, 2006; 

(b) if so, the details and the reasons therefor; and 

(c) the steps taken/proposed to be taken to make 
these aircraft operational? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Out 
of a fleet of 74 aircraft available with Indian Alrtlnes and 
Alliance Air, 16 aircraft remained grounded for different 
periods during January, 2006 and October, 2006. Further, 
out of a fleet of 48 A-320 aircraft, normally 6 remain 
grounded for scheduled major maintenance at any given 
point of time. As against this, 10 A-320 aircraft are 
presently grounded for major maintenancelwant of engines 
as also for scheduled maintenance. 

(c) Since the grounding of aircraft was primarily due 
to shortage of engines, Indian Airlines Umlted is vigorously 
pursuing all possible means to increase engine availability 
through augmenting production of engines in Its Jet Engine 
Overhaul Centre, out sourcing of engine overhaul and 
continued retention of 3 short-term leased engines till 
January/February, 2007. 

/English} 

Gauge Conversion 

269. SHRt M. APPADURAI: 
SHRt S.K. KHARVENTHAN: 
SHRI JOACHIM BAXLA: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the total length of metre gauge and narrow gauge 
railway line In the country, State-wise and zone-wise; 

(b) the length of metre gauge and narrow gauge 
railway lines converted Into broad gauge during each of 
the last three years, State-wise and zone-wise; 

(c) the funds allotted and spent by Railways for the 
purpose during the said period, State-wise and zone-wise; 

(d) the details of the projects running behind schedule 
alongwlth the reasons therefor; and 

(e) the steps taken by the Railways to expedite the 
completion of wor1<s? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The State-wise and zone-
wise length of metre gauge and narrow gauge railway 
line (route kilometres) In the country as on 31.3.2006 
(latest available) are given below: 

S.No. Name of State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. A81am 

4. Bihar 

5. Chhattisgarh 

6. Delhi 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Karnataka 

11. KeraJa 

12. Madhya Pradesh 

13. Maharashtra 

14. Manlpur 

15. Mizoram 

Route kilometers 

Metre 
Gauge 

3 

329 

1057 

1099 

Nil 

22 

1475 

316 

Nil 

398 

117 

500 

429 

2 

Narrow 
Gauge 

4 

Nil 

Nil 

Nil 

Nil 

89 

Nil 

787 

3 

246 

Nil 

Nil 

708 

733 

Nil 

Nil 
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1 2 3 4 (b) The length of Railway lines converted In last three 
years, State-wise and zone-wise is given in the encIoeed 
Statement-I 

16. Nagaland 2 Nil 

17. Orissa Nil 37 (c) The funds spent by Railways during the last three 
years, zone-wise Is given In the enclosed Statement·lI. 

18. Punjab Nil 12 The State-wise expenditure figures are not maintained. 

19. Rajasthan 2201 87 (d) The works are being progressed as per availability 
20. Tamil Nadu 1813 Nil of resources. 

21. Tripura 64 Nil (e) A number of initiatives have been taken to 

22. Uttar Pradesh 1708 2 generate additional resources to expedite completion of 
ongoing projects. 

23. Uttaranchal 61 Nil 

24. West Bengal 239 220 
Statement I 

Stslfl.wisII .nd Rmlwtly-wiss bINkup of f}IIugtJ 
Total 11834 2924 convtlfSion (MG/NG 10 8G) comp/tIled in 

Note: The remaining State have no metre/narrow gauge rail /sst thIN YIIIIfS 
lines 

S.No. Name of State 2003-04 2004-05 2005-06 
Railway Route kilometres 

Metre Narrow 
2 3 4 5 

Gauge Gauge 1. Andhra Pradesh 30 163 14 

Central Nil 573 2. Auam & NE States Nil 81 Nil 

Eastem Nil 133 3. Bihar Nil Nil 85 
East Central 722 Nil 

4. Deihl Nil Nil 25 
East Coast Nil Nil 

5. Gujarat 152 92 248 
Northem 88 261 

6. Haryana Nil Nil 58 
North Central 46 288 

Nil 
7. 

North Eastem 1854 
Jharkhand Nil 67 Nil 

Northeast Frontier 1612 87 8. Kamataka 57 45 44 

North Westem 2510 Nil 9. Madhya Pradesh Nil 28 Nil 

Southem 1929 Nil 10. Maharashtra Nil 20 Nil 

South Central 829 Nil 11. Orissa Nil 52 Nil 

South Eastem Nil 37 12. Rajasthan 241 131 Nil 

Southeast Central Nil 758 
13. Tamil Nadu 176 48 86 

South Westem 398 Nil 
14. Uttar Pradeah Nil 30 137 

Westem 1848 787 
15. West Bengal 198 42 47 

West Central Nil Nil 

Total 11834 2924 Total 8S4 779 744 
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2 3 4 5 2 3 4 5 

Railway 9. North Weetem 241 161 Nil 

1. Central Nil Nil Nil 10. SoUthem 176 48 86 

2. Eastem Nil Nil Nil 11. South Central 30 163 14 

3. East Central Nil 52 51 12. South Eastem Nil 109 Nil 

4. East Coast Nil Nil Nil 13. Southeast Central Nil 48 Nil 

5. Northern Nil Nil 83 14. South Western 57 45 44 

6. North Central Nil Nil Nil 15. Westem 152 92 248 

7. Northem Eastern Nil Nil 165 16. West Central Nil Nil Nil 

8. Northeast Frontier 198 61 53 Total 854 779 744 

"'''''''ntll 
Rllllway-wi611 fund sllollrld lind tJXptII'ItIItIn /ncut1fld on GSUfltl ConvtNSion duting 2003-{)t1, 2OtU-05, lind 2005-06 

(Ae. in crore) 

AaHway 2003-04 2004-06 2005-06 
Aevised Expenditure AevlHd Expenditure Aevlled Expenditure 

Elttmatea (Groes) Edmatea (Grose) EstImates (GI'088) 
(Groea) (GI'088) (Groee) 

Central 18.75 21.64 25.00 28.48 35.00 36.89 

Eastem 

East Central 28.78 38.77 57.12 72.15 95.01 99.47 

East Coast 12.00 12.38 13.00 12.82 9.00 7.42 

Northem (-)0.93 

North Central 0.01 0,01 

North Eastern 61.23 68.61 64.00 93.06 133.47 133.09 

Northeast Frontier 268.69 334.34 199.00 254.44 380.27 347.49 

North Western 106.53 113.69 145.00 154.04 111.59 116.82 

Southern 140.52 175.61 154.69 142.74 171.81 208.48 

South Central 131.18 133.48 160.00 166.82 214.08 219.13 

South Eastern 53.11 45.20 78.04 83.22 51.00 51.63 

South East Central 34.69 36.31 38.07 38.28 23.80 20.73 

South Western 68.01 73.27 56.79 57.13 34.11 36.73 

Western 171.93 165.21 128.52 80.06 43.52 45.74 

West Central 1.00 

Total Gross 1094.42 1217.56 1117.24 1183.22 1282.67 1323.60 
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Repair of Railway Bridge. and Track. 

270. SHRI ANANTA NAYAK: 
SHRI M. RAJA MOHAN REDDY: 
SHRIMATI SANGEET A KUMARI SINGH DEO: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the last rain and floods have damaged a 
large number of Railway Bridges and tracks; 

(b) if so, the State-wise and zone-wise breakup of 
such bridgesltracks which are in the dilapidated condition 
particularly in Andhra Pradesh and Orissa; 

(c) the estimated loss caused to Railways thereby; 
and 

(d) the steps taken to repair the damages? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) Yes Sir. There has been 
damage to certain Railway Bridges and tracks on some 
ZOn-i1 Railways during last rain & floods. Damages were 
in the form of ballast washouts & embankrnenta eroelons, 
washouts in various affected stretches & partial damage 
to some Bridges. 

(b) The Bridgeltrack details are maintained Rallways-
wise and not State-wise. Boulder fall, landsline & shifting 
of Bridge abutments have occurred at about 90 locations 
on East Coast Railway which caters to, besides other 
States, Orissa and Andhra Pradesh. All the Bridgealtracks 
damaged by recent rain & foods have already been 
repaired and made fit for rail traffic. 

(c) The approximate loss caueed to Railways due to 
last rain & floods, as per preliminary estimates, is Rs. 35 
Crore for all Railways. 

(d) Immediate necessary action was taken by 
Railways for restoration of Rail services and repair & 
rehabilitation of damaged assets whenever there was 
disruption of traffle and damage to Railways 88I8bs due 
to rain & floods. Necessary manpower, machinery & other 
resources were mobilized and work was taken up on war 
footing to restore the traffic first. Each Zonal RaDwaya 
maintain stocks of items like boulders, sand, gunny bags, 
rails, sleepers and temporary spans at nominated places 
to meet with suc,h emergent situations. 

Doubling of Railway Un. from Nlrgundl to 
Bhubaneawar 

271. SHRI B. MAHTAB: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the pace of work of the doubling of line 
from Nlrgundi to Bhubaneswar is very slow; 

(b) If so, the reasons therefor; 

(c) the target date set for completion of doubling of 
this line; and 

(d) the steps taken to expedite the construction of 
this project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) to (d) Between Nergundi 
and Bhubaneswar, the line is already doubled between 
Nergundl and Cuttack (barring the segment of 2nd bridge 
over River Mahanadl) and between Barang and 
Bhubaneswar. Construction of 2nd bridge over River 
Mahandadl and doubling of the line from Cuttack to 
Barang are being executed by Rail Vlkas Nigam Limited 
(RVNL) for their speedy completion. Necessary funds are 
already available with RVNL for progressing these two 
works satisfactorily. Cuttack-Barang doubling project Is 
being funded partially through the Asian Development 
Bank (ADB). The finalization of tenders as per the ADB 
procedures took time. The contracts for major bridges, 
roadbed, track and overhead electrification works have 
now been awarded and the substructure of Kuakhal Bridge 
has been completed. The work of 2nd Mahanadi Bridge 
is continuing as per schedule. Both the works are likely 
to be completed during 2008-09. 

Security of EnglnHICoache. 

272. SHRI BHANU PRATAP SINGH- VERMA: Will 
the Minister of RAILWAYS be pleased to state: 

(a) the number of ran engineslcoachellying neglected 
on railway tracks due to accidents and other reasons; 

(b) whether the parts of such engines and ooaches 
are stolen and IOId by the railway officials who are having 
nex~ with scrap deale,..; 
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(c) H so, the 8teps taken by the Government to Month Market Share ~%! 
provide security to such rail engines/coaches; and 

(d) the estimated value of such rail engines/coach .. 
lying at different locations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) There are no engines 
and coaches lying neglected on Indian Railways. However 
five locos and fourteen coaches damaged in accidents 

are awaiting disposal. 

(b) No, Sir. No such cases have come in the notice 
of the Government. 

(c) Does not arise. 

(d) The approx assessed value of these locos and 

coaches is Rs. 87 lakhs. 

Market Share of Public and Prtvate Airline. 

273. SHRI KAILASH NATH SINGH YADAV: 
SHRI SHISHUPAL PATlE: 

Will the Minister of CIVil AVIATION be pleued to 
state: 

(a) whether the Government has made any 
comparative aasesament of increasing partlclpatlOni of 
public and private sectors airlines In domestic air services; 

(b) if so, the ,details thereof; 

(c) whether the share of private airtines has increased 
during the first haH of the current year; 

(d) if so, the percentage decrease in the share of 

public sector airlines; and 

(e) the steps being taken to Increase the share of 
public sector airlines In the market? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVil AVIATION (SHRI ~RAFUl PATEL): (a) to (d) The 
market share of aU scheduled private airlines and Indian 

Airlines is as under: 

Indian Airlines Scheduled 
Pvt Airlines 

Jan, 2006 

Feb, 2008 

March, 2006 

April, 2006 

May, 2006 

June, 2006 

25.0 

23.7 

23.2 

23.5 

21.6 

20.8 

75.0 

76.3 

76.8 

76.5 

78.4 

79.2 

(e) Entry of several new private scheduled passenger 
airlines and substantial Induction of capacity by existing 
88 well as new scheduled passenger airlines has also 
contributed to the drop In market share of Indian Airlines. 
To overcome this declining market share, Indian Airlln .. 
Is augmenting capacity by Inducting 43 new aircraft as 
well as taking aircraft on te.... Simultaneouely, Indian 
Airlines constantly strives to improve Its performance and 
image to remain competitive In the market. Some of the 
measure. taken In this regard are market Initiatives, 
product and .ervlce upgrade., In-flight Initiative., felt 
augmentations/renewal, Improvement In cabin ambience 
and rebranding corporate identity. Indian Airlines has also 
introduced various promotional fares/scheme. to remain 
competitive and to Improve traffiC on Its routes. 

[Engll$hJ 

Defence Procurement Manual and Procedure 

274. SHRI IQBAL AHMED SARADGI 
SHRI CHANDRA BHUSHAN SINGH: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI G.V. HARSHA KUMAR: 
SHRI K.C. PALLANI SHAMY: 
SHRI RAGHUVEER SINGH KOSHAl: 

WIll the Minister of DEFENCE be pleuecl to state: 

(8) whether the Government has announced a new 
Defence Procurement Manual and Defence Procuntment 
Procedure; 

(b) If 80, the salient features thereof; 

(c) the extent to which these new measures are 
likely to be helpful in checking the corruption in defence 
deals; 
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(d) whether it Is mandatory for the foreign companies 
to invest 30 percent amount of the defence deals in India; 

(e) If so, the details of economic zones where the 
said investment can be made and conditions thereof; 

(f) whether the Govemment has considered a level 
playing field for Indian Industry in terms of costs and 
payments; and 

(g) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (g) The Defence Procurement Manual (DPM-2006) 
and Defence Procurement Procedure (DPP-2006) have 
been promulgated with effect from 1 st September, 2006. 

DPP 2006 covers all Capital Acquisitions (except 
medical equipment) undertaken by the Ministry of Defence. 
It includes a new procedure for the 'Make' category, a 
revised procedure for Indigenous Naval Ship butldlng and 
a revamped Fast Track Procedure. 

DPM-2006 covers Revenue Procurements of the 
Ministry of Defence. 

The salient features of the DPP-2006 include: 

(i) Major decisions being taken in a 'collegiate' 
manner. 

(ii) An 'Integrity Pact' between the Government 
department and the bidder for all contracts above 
Rs. 100 crores. 

(iii) Enhanced transparency in the conduct of field 
trails. 

(iv) Pre-bid meetings with the vendors. 

(v) Placing generic requirements of the Services on 
Ministry of Defence website. 

(vi) Generating vendor registration through the 
intemet. 

(vii) Dealing directly with Original Equipment 
Manufacturers (OEM) or Authori8ed vendora of 
Government Sponsored Export Agencies 
(applicable) in case of countries where domestic 
laws do not permit direct export by OEMe). 

(viii) Prohibiting the use of undue influence by the 
seller for obtaining any contract with the 
Govemment. 

(Ix) Prohibiting the engagement of any individual or 
firm to I9COmmend to the Government the award 
of a contract to the seller, and the payment of 
any amount in respect of any such 
recommendation. 

The salient features of DPM-2006 Inter-alia include 
Integrity Pact, pre-bid conference for firming up technical 
specifications and placing details of award of tendersl 
contracts on the Website of the Ministry of Defence. 

Both the DPP-2006 and DPM-2006 have been placed 
on the website of the Ministry of Defence (www.mod.nic.in). 

As per DPP-2006 an Offset provision is applicable 
for all procurement proposals where the indicative cost Is 
above Rs. 300 crores involving the ou1right purchase from 
foreign/Indian vendors and purchase from foreign vendor 
followed by Licensed Production. These Offset obligations 
shall be discharged directly by the direct purchase of, or 
executing export orders for, defence products and 
components manufactured or services provided by Indian 
Defence Industries. These Offset obligations may also be 
discharged by direct foreign investment In Indian defence 
industries, and in Indian organizations engaged in research 
In defence R&D. 

The Offset provisions are applicable for only Indian 
Defence Industry and Is not related to any specific 
economic zone. 

A level playing field for the Indian Industry has been 
ensured In DPP-2006 by Incorporating the following 
guidelines to neu1rallze the impact of taxes and duties 
payable by Indian Industry while carrying out evaluation 
of bids to determine l1 vendor, without making any 
changes In the tax structure: 

(i) In case of foreign supplier, the basic cost (elF) 
quoted ahould be the basis for the purpose of 
comparison of various tenders. 

(U) In case of Indigenous suppliers, excise duty on 
fuRy formed equipment would be off-loaded. 

(iH) Sales Tax and other local levies, i.e. octroi, entry 
tax etc. would be Ignored In case of Indigenous 
suppliers Including Defence Public Sector 
Undertakings .(DPSUs)lOrdnance Factoriee (OFs). 

(Iv) The payment conditions should be slmHar for 
domestic private suppliers, Defence PSUsJ 
Ordnance Factories and the foreign suppllera. 
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/Trsnslslionj 

c.... of Irregul8rltlea epInat Contractora 

275. SHRI SURAJ SINGH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether a number of cases of irregularities against 
major contractors of Indian Railways Catering and Tourism 
Corporation (IRCTC) are pending in the Vigilance 
department; 

(b) If so, the details and present status thereof; 

(c) the details of major service provldera/contractors 
of IRCTC which have been allotted the work of catering 
and bed·rolls for five or more maJVexpreas tralna; and 

(d) the details of the complaints received against the 
contractors of IRCTC and the action taken against the 
same during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Thirteen cues 
regarding overcharging and Irregularities In award of 
contracts, against major contractors of Indian RaIlway 
Catering and Tourism (IRCTC) are under Investigation with 
IRCTC and Zonal Railways. 

(c) A statement is enclosed. 

(d) 48 complalnta, which Include both vigilance and 
non-vigilance complaints, regarding overcharging, 
Irregularities In award of contracts and providing sub-
standard meals were received against contractors of 
IRCTC during the last three years. Fines were Imposed 
on two contractors and administrative action was taken in 
four oases. 

(c) No licensee is providing Bedrolls In five or more 
tralna. 

S.No. Name of Licensee providing 
Catering Services in 05 

or more trains 

2 

1. Mis R.C. Goal 

2. MIs Ambuj Hotels & Real Estate Pvt. Ud. 

2 

3. MIs Arenco Catering 

4. MIa Roop cat.,.rs 

5. MIs Bharat Catering Corporation 

6. MIs Boon Catering Co. (P) Ltd. 

7. MIa C.K.K. catering SeMcea 

8. MIs Ooon's Caterers 

9. Mis R.K. Agarwal 

10. Mis Food World 

11. Mis Hakml Chand & sons 

12. Mis KMA Caterers 

13. Mis Mahesh H Caterers 

14. MIs au"s Aerya Bhawan 

15. Mia P.K. Sheft 

16. Mis Poorvanchal Caterers 

17. MIa R.K. Enterprlaea 

/Eng/ltlllj 

Retail OutJeta for Agro Producta .. StIdIona 

276. SHRI RUPCHAND MURMU: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of RAILWAYS be pIeued to state: 

(a) whether the Railways are planning to set up retail 
outlets for agro products at railway stations 801'088 the 
country; 

(b) If 80, the details thereof; 

(c) whether the Railways purchase milk, fruita, 
vegetables and other products of fanners through theee 
outlets at minimum support price; 

(d) If 80, the details thereof; 

(e) the atatIone selected for eettlng up such retaH 
outlets and the time by which the8e .... llkefy to set up; 
and 

(I) the benlfillilkely to be accrued to the ~ ••• ngers 
therefrom? 



," 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI A. VELU): (a) to (f) A policy to promote 
Agriculture Products collection and distribution outlets with 
backward integration of transportation Is under active 
consideration. A committee of Executive Directore has 
been formed to prepare a concept paper for above policy 
frame-work. The farmers as well as the economy In 
general will be benefited by this policy. 

Lo.s Incurring H_vy Industries 

271. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a) the details of the heavy industries in the country 
which are running in 10&88s, State-wise; and 

(b) the efforts takenlbeing taken by the Govemment 
to help such heavy industries to come out of I0888S? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRIES, MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANTI SINGH): (a) There is no classification of Industry 
as 'heavy'. However, so far as the Public Sector 
Enterprises (PSEs) under the Department of Heavy 
Industry are concemed, 21 PSEs incurred 1088 during 
2005-06. A statement showing state-wise location of these 
PSEs is enclosed. 

(b) The process of revlvaVrestructuring of loss making 
PSEs was initiated' as per the policy laid down In the 
National Common Minimum Programme. The Board for 
Reconstruction of Public Sector Enterprisea (BRPSE) is 
making recommendations on revival and future of the 
PSE.. So far, Govemment has approved Implementation 
of revivaVrestructuring packages In C88e of 10 PSEs 
based on recommendations of BRPSE. 

S",temen, 
Stalt1-wise list of Public Ssctor Entetptlsss (/NIssd on 

Ioclllion of office) which a", fUnning in 1oss8s. 

We. Bengal 1. Andrew Yule & Co. Ltd. (AYCl) 

2. Bum Standard Co. Ltd. (BSCl) 

3. Hindustan Cables Ltd. (HCl) 

4. Tyre Corporation of India Ltd. 
(TCll) 

Anethra Pradeeh 1. Bharat Heavy Plates & Veeaels 
Ltd. (BHPV) 

Tamil Nadu 

Karnetaka 

New Deihl 

Bihar 

Jhllrkhllnd 

Ra;a.han 

2. Praga Tools Ltd. (PTl) 

3. HMT (8) Ltd. 

1. Hlndustan Photo Filma Ltd. 

1. HMT (MT) Ltd. 

2. HMT (Watches) Ltd. 

3. Tungabhadra Steel Products ltd. 
(TSPl) 

1. Cement Corporation of India ltd. 
(CCI) 

1. Bharat Wagon Engg. Co. Ltd. 
(BWEl) 

1. Heavy Engineering Corporation 
(HEC) 

1. Hindu.tan Salts ltd. (HSl) 

2. Sambhar Salts Ltd. (SSl) 

3. Instrumentation ltd. (Il) 

Madhya Pradeah 1. Nepa Ltd. 

Maharuhtra 1. Richardson & Cruddas Ltd. (R 
& C) 

Uttar Prade.h 1. Trivenl Structural Ltd. (TSl) 

J " K 1. HMT (Chlnar Watches) Ltd. 

Netlonal Meat Board 

278. SHRI M. SHIVANNA: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Govemment Is planning to Invest 
Rs. 50,000 crore In the food processing Industry during 
the Eleventh Plan (2007-12); 

(b) if so, the detail. thereof; 

(c) whether the Govemment is considering to set up 
a National Meat Board to promote meat processing 
industry; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) Government will be promoting 
the setting up of food processing Industries and other 
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related activities through various Plan scherr.. during 
the Eleventh Plan period through financial assistance and 
other incentives. The Investment proposals for the 
Eleventh Plan are being finalized in conSUltation with the 
Planning Commission. 

(c) and (d) It is proposed to set up a National Meat 
Board for overseeing the growth and further promotion of 
Meat a!ld Poultry sector in the country. This has been 
considered necessary because of a felt need for a focused 
intervention in meat and poultry sector. The proposed 
Board will inter alia, (i) lay down policies for healthy 
development of the sector (Ii) evolve standards of hygiene 
and quality (iii) support R&D, and (iv) organize capacity 
building efforts. 

{Translation} 

Impact of 01...... on Tourl.m 

279. SHRI PRABHUNATH SINGH: 
SHRI K.C. PALLANY SHAMY: 

Will the Minister of TOURISM be pleased to 
state: 

(a) whether the current outbreak of Dengue and 
Chikungunya diseases is likely to have any Impact on 
foreign tourists visiting Inelia; and 

(b) if so, the precautionary measures takenlbelng 
taken by the Govemment in this regard? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) The tourist arrival figures 
do not reflect any impact of Dengue and Chikungunya. 
The arrival figures for the corresponding months from 
May to October are as under: 

Month 2005 2006 Percent. 
Change 

May 229172 262860 +14.7 

June 258822 286257 +10.6 

July 292345 331227 +13.3 

August 270779 299211 +10.5 

Sept. 252625 276118 +9.3 

October 347757 394009 +13.3 

(b) The Ministry has suitably briefed an Its overseaa 
offlcea on the situation and advised them to liaise with 
concemed agencies and dlacerning tourists and take 
necessary steps in order to counteract any negative 
impact. Appropriate information has also been hosted on 
official website of the Ministry. 

[English} 

SelalService Efficiency of PSU. 

280. SHRI RAGHUNATH JHA: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether the PSUs have not been able to achieve 
the salealservice targets during the last 1hree years delpite 
tendering service abroad. 

(b) If so, the reasons therefore together with the 
targets fixed for the sale8laervice; and 

(c) the &tepa taken to boost the operating efficiency 
of PSUs? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SANTOSH MAHON DEV): 
(a> and (b) The performance parameters Including those 
for saleslservicel are fixed for MoU signing CPSEs. The 
aggregate sales/service figures (table below) of MoU 
signing CPSEs shoWi that targets were achieved during 
the last three years 

(Rs. in Crores) 

Year No. CPSEs Targets Sales! Actual 
Signed MoU Service Achievements 

(Total) (Total) 

2003-04 43 80849 67362 

2004-05 83 539325 622421 

2005-06 (Prov.) 83 1351155 1602485 

(c) Some of the measures taken by Govemment and 
the managements of CPSEs, to improve the performance 
of CPSEs, are given below: 

(I) Further strengthening of MoU ayatem. 

(Ii) Performance review by the administrative 
Ministries and Inter-Ministerial Committee. Apex 
Committee. 
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(Iii) Delegation of enhanced powers to Board of 
Directors of New.tna, Minlratna PSEa and other 
profit making CPSEs. 

(iv) Professionaiisation of Board of Directors 

(v) Training and human resource development. 

(vi) Diversification of product-mix. 

(vii) Technology upgradatlon. research and 
development. 

(viii) Improved Inventory control. 

Llcen... luued to liNe. 

281. SHRI SUBRATA BOSE: 
SHRI HITEN BARMAN: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleaeed to state: 

(a) the details of multi-national companies which have 
set up food processing Industries In the country; State-
wise; 

(b) the number of licences Issued to the multi-natIonaI 
companies to set up food proceaaing units during 2008-
07; and 

(c) the details of locations where those multi-national 
companies have Nt up their units, State-wile? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHAI SUBODH 
KANT SAHA Y): (a) to (c) Hundred percent Foreign Direct 
Investment (FDI) Is permitted on the automatic route In 
Food Proces8ing Sector subject to sectoral rules' 
regulations. No separate date of Licencellndustrlal 
Entrepreneurs Memoranda (IEM) Acknowledgment Issued 
to Mu"l-natlonal Companies (MNCs) are maintained. 
However 3417 Industrial Entrepreneur Memoranda with a 
proposed investment of As. 40,258 crores have been tiled 
and 89 Letter of IntentsIDlrect Industrial LIcences have 
been issued with proposed investment of RI. 2299 Crore 
under food processing industries since August 1991 to 
September 2006. One direct industrial licence has been 
issued for food processing Industries during 2006-07 (up 
to September 2006). 

PrIces of LPG In International Market 

282. DR. CHINTA MOHAN: 
SHRI RAJIV RANJAN SINGH -LALAN-: 

WUI the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether there has been heavy decline In the 
price8 of liquid Petroleum Gas (LPG) In the intemational 
market during August 2006 to October 2006; 

(b) If so, the percentage thereof and the minimum 
price of LPG in Intemational market during aforesaid two 
months separately; 

(c) whether resultant benefits of the aforesaid decline 
in the prices have reached the Indian Common 
Consumers; and 

(d) If so, the details thereof and If not, the reasons 
therefor a10ngwith the names of the individuaJslflrms which 
were benefited on account of the aforesaid decline In 
place of consumers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) The monthly prices of LPG In the 
International market (Saudi Ararnco Contract Price) from 
August 2006 to October 2006 are tabulated below: 

Month 

Aug'06 

Sep'06 

Qct'06 

US $lTon 

547 

561 

483 

(Bued on quotes of Saudi Aramco Contract Price In 
respect of Butane and Propane In the ratio of 60:40). 

(c) and (d) The current price of domestic LPG 
correepond to $ 289/MT white the prevailing rate In the 
Intemational oil market 18 $ 46OIMT. The under-recovery 
estimated for November 2006 in reapect of domestic LPG 
Is As. 790 crores. 

In the post Administered Pricing Mechanism (APM) 
era, domestic LPG Is partially subIIdIzed by Govemment 
from the fiscal budget. Additionally. the 011 marketing 
companies (OMCs) are also bearing huge under-recoveries 
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in marketing domestic LPG. DespIte steep Increaae in 
the prices of curde oil and other petroleum producIa in 
the intemational market. which Includee LPG. the bale 
domestic seiling prices of domestic LPG have not been 
revised since 5.11.2004. The Govemment has reduced 
customs and excise duties on domestic LPG to Nil with 
effect from 1.3.05. Further. in the last Union Budget for 
2006-07. domestic LPG has been categorized as 
"Declared Goods- 80 that the sales tax IevIec:I by State 
Govemments are pegged at 4%. All these .. have 
been taken to reduce the losaesIunder-rec:overies suffered 

_ by PSU oil marketing companies in marketing of domestic 
LPG. 

Import of Crude 011 

283. SHRI RAMJI LAL SUMAN: 
SHRI RAJ IV RANJAN SINGH -LALAN-: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the details of the crude oil prices in intemational 
market during the last six months. month-wise; 

(b) the total import of curde oil during the last six 
months; 

(c) whether the country's oil import bill Is Ukely to 
increase manifold this year in compar\eon to the last few 
years; 

(d) if so. whether the policy and initiatives taken by 
the Govemment to reduce the oil import bill remain 
ineffective; 

(e) if so, the reasons therefor; and 

(f) the steps. the Govemment proposes to take to 
save foreign exchange on this count? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) The details of monthly average crude oil price 
in the international market (Indian basket) Is as follows: 

Month 

May 

June 

US$lBbI 

67.33 

66.75 

Month 

July 

August 

September 

October 

US$IBpI 

71.29 

70.87 

60.94 

57.26 

(b) The total Import of crude oil during the last six 
months wu 53.65 MMT (Prov.). 

(c) Yes. Sir. 

(d) to (f) No. Sir. In order to put a check on net 011 
import bill. efforts were made to maximize export of 
petroleum products. M per provlltonal figures. the net 
export of petroleum product during 2005-08 rose by 48% 
in terma of quantity and 200% in terms of valua. 88 

compared to the year 2003-04. resulting in corresponding 
reduction in the net 011 Import bID. 

Various measures are being taken to substantially 
accelerate exploratory activities for enhancing domestle 
oil and gas production. These measures include the 
following: 

(i) increulng exploration efforts through the New 
Exploration Licensalng Policy (NELP): Under 
NELP. 110 exploration blocks have been 
awarded to National Oil Companies. foreign 
companies and prlvatel)olnt venture companies 
through Intematlonal Competitive Blnddlng. This 
Includes 20 Exploration Blocks awarded In the 
fifth round of NELP. Another 55 blocks have 
now been offered under NELP-VI. 

(ii) improving the recovery factor from exl8tlng major 
fielda by Implementing Enhanced Oil Recovery 
(EOR)IImproved 011 Reoovety (lOR) scheme&-
in particular. Oil and Natural Gu Corporation 
Ltd. (ONGC) have taken up 15 fields tor this 
purpose at an eBtimated Investment of As. 
10.972 erores, which would aleo help In 
accelerating 011 production from these fields; 

(iii) exploring new ar.... especially in deep waters 
and dlfflcun frontier areas. as also the deeper 
layers of already producing fields; 

(Iv) developing newly discovered fiekIs speedily and 
stepping up the use of new technologies for 
seismic surveys. work over. and stimulation 
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operations, drilling of wells etc. in producing 
areas; 

(v) 26 contracts included 10 contracts under the 
recent third round have been signed so far for 
expforation of Coal Bed Methane (CBM); 

(vi) Acquisition of overseas oil and gas reserves 
through equity or participating Interest; and 

(vii) With the dellcenslng of the refinery sector since 
June 1998, more petroleum infrastructure 
including domestic refineries have been set up 
in the country. 

{English! 

Curb on Expanelon of Alii • .,.. 

284. SHRI SHRINIWAS DADASAHEB PATIL: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government is holding back 
permissjon for new airlines and curbs on fleet expansion 
for existing operating airlines; 

(b) if so, the reasons therefor; and 

(c) the period up to which this restriction has been 
imposed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) No 
Sir, there is no curb on fleet expansion of existing 
scheduled airlines operators. Govemment has Issued NOC 
for one scheduled airline operator during the current year. 
Other applications are being examined. 

Revielon of Prlcee of Petroteum Product. 

285. SHRI CHANDRA BHUSHAN SINGH: 
DR. K.S. MANOJ: 

WUI the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the profit/loss position of the public sector 011 
companies during the last six months, company-wise; 

(b) whether the 011 companies have again sought 
another revision of the prices of petroleum products; 

(c) if so, the reasons therefor; 

(d) whether the Govemrnent Is aware of the heavy 
burden on the oonsumers due to the recent revision of 
the prices of petroleum products; and 

(e) If so, the steps taken by the Govemrnent to 
protect the Interests of the consumers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) The profit after tax of 011 mart<etlng companies 
(OMCs) for AprIl-Sept.' 2006 is given as under: 

(Rs. In crore) 

IOC BPC HPC IBP Total 

614 (625) 5652 

• Includes proftt of Rs. 3225 crore being long term gain on 
sale of ONGC shares 

•• After merger with KRL. 

The proflt/(Ioss) of OMCs is due to large extemal 
support extended in the form of oil bonds (Rs. 14,150 
crores), contribution from upstream companies (Rs. 12,000 
crore.) and profit from sale of shares (Rs. 3225 crores) 
without which they would all have reported huge losses. 

(b) and (c) The oil companies had sought another 
revision of the prices of petroleum products in July 2006 
when the Indian crude basket touched US $ 70.691bbl. 
However, the Govemment did not accede to this proposal. 
At current prices of US $ 57 -58JbbI, the OMCs are still 
incurring under recovery on diesel PDS kerosene and 
domestic LPG. 

(d) and (e) Yes, Sir. The Govemment has taken the 
following steps to mitigate the impact of increased 
intemational prices on consumers: 

• There has been no increase in prices of PDS 
kerosene since March 2002 and domestic LPG 
since November 2004. 

• The Government has allowed a· moderate 
upward revision in the prices of petrol and diesel 
on 6.6.2006 by Rs. 4 ~r litre and Rs. 2 per 
litre re8pectively (price increase at Delhi), 
although the movement in intemational prices 
warranted a much higher Increase. The price 
rise effected in June 2006 has resulted in 
passing only 13% of the total burden projected 
for 20Q&.07 at the time of price hike to the 
consumers. 
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• The Government has changed the pnClng of 
petrol and diesel on trade parity basis, which 
shall be weighted average of import parity and 
export parity prices in the ratio of 80.20. The 
principle of trade parity pricing will apply for the 
refinery gate price as well as for detennlning 
the retail price. 

• Several State Government have reduced the 
sales tax one petrol and diesel to cushion the 
burden of price hike effected on 6th June 2006. 
Domestic LPG has been given the states of 
'Declared Goods' under CST Act and the 
maximum sales taxNAT rate is 4% effective 
19.4.06 across all the states/union territories. 

ATF at Non-Metro Airports 

286. SHRI SURESH KALMADI: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether a private sector company has been 
cleared by the Airports Authority of India to sell Aviation 
Turbine Fuel (ATF) at 25 non-metro airports in the country; 

(b) if so, the details thereof; 

(c) whether this step has been taken to infuse 
competition in ATF supply; and 

(d) if so, the steps taken by the Govemment ensures 
that benefit of cheaper ATF rate is likely to be pleased 
on to the consumers in terms of lower airfare? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Permission 
to mali(et Aviation Turbine Fuel (ATF) Is given by Ministry 
of Petroleum & Natural Gas. Airports Authority of India 
(AAI) only allots land for construction of Aviation Fuel 
Station to enable the eligible oil companies to sell ATF to 
various airlineslaircrafts. 

A private sector company namely Mis. Reliance 
Industries Ltd. (RIL) which was one of the 011 companies 
permitted by Ministry of Petroleum & Natural Gas to 
Mali(et ATF was allotted land at 25 non-metro airports 
following the codal procedure. 

(b) Mis. Reliance Industries Ltd. (Rll) have been 
allotted land at the 25 non-metro airports viz. Ahmedabad, 
Amritsar, Bhubaneswar, Guwahati, Hyderabad, Jalpur, 
Lucknow, Nagpur, Ranchi, Udaipur, Vadodara, Varanasi, 
Agartala, Aurangabad, Belgaum, Bhavnagar, Dlmapur, 
Gaya, Imphal, Jabalpur, Juhu, Kandla, Madurai, Porbandar 
and Raipur. 

(c) and (d) Mis. Rll 18 yet to commence provision of 
ATF to airlines at these atrports. 

Navaratna Status to PSUs 

287. SHRI BALASAHEB VIKHE PATll: Will the 
Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a) whether the Government 18 considering new rules 
and standards for according Navaralna status to public 
sector undertaking (PSUs). 

(b) if 50, details thereof and how they differ from the 
existing ones; 

(c) whether Navaratna PSUs which do not conform 
to the new rules will lose their status; and 

(d) If so, the details thereof? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHAI SONTOSH MOHAN DEV): 
(a) to (d) The grant/divestment of Navratna status Is 
decided on the basis of recommendation. of the Apex 
Committee. The Apex Committee undertakes 
comprehensive review of the performance of the 
concerned Centrat Public Sector Enterprises (epSEs) and 
lays down the criteria for such a review and the necessary 
procedure and guidelines for grant/divestment of Navratna 
status. 

Shortage of Inatructore 

288. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI KIRTI VARDHAN SINGH: 

WUI the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether there is any shortage of Instructors to 
train air pilot; 

(b) If so, the details thereof; and 

(c) the corrective measures taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE MINISTER OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a) Yas, Sir. 
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(b) Due to the recent boom in the aviation industry 
resulting in hefty remunerations being offered by aiftine 
operators to commercial pilots, most pilots opt to join these 
airlines rather than work as an Instructor in a flying 
institute. This has manifested in the shortage of flying 
instructors in 'lying clubs in the country. 

(c) The Civil Aviation Requirements (CAR) 'or Chief 
Flying Instructor (CFI)/PIIot Instructor Incharge (PII) has 
been amended to enable experienced serving and retired 
Civil and Defence Pilots. in the country to join as CFIIPII. 

Foreign Licence validation is also in vogue for pilots 
who pass prescribed examinations conducted by 
Directorate General of Civil Aviation to become eligible to 
work as CFIIPII. 

{Translation/ 

Evaluation of Public Undertakings 

289. SHRIMATI SANGEETA KUMAR I SINGH DEO: 
SHRI SUNil KUMAR MAHATO: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) the machinery in place for evaluation of the public 
undertakings; 

(b) whether the said machinery is unable to make 
evaluation at the prevailing market price; 

(c) if so, the reaction of the Govemment thereto; and 

(d) the steps taken by the Govemment to adopt new 
technique in the evaluation process? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEY): 
(a) There are machineries for evaluation of perfonnance 
of CPSEs. These include (1) quarterly performance review 
by the concemed administrative MiniatrylDepartment. (2) 
annual performance review under the MoU system by 
the Department of Public Enterprises, (3) performance 
review by the Apex Committee and the Inter-Ministerial 
Committee In respect of Navratna and Miniratna CPSEs 
respectively. 

(b) No, Sir, 

(c) Does not apply. 

(d) Does not apply. 

{English/ 

Doubling of RaHway Un.. In K.rala 

290. SHRI P.C. THOMAS: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the work on doubling of railway lines 
from Kayumkulam and Emakulam via Kottayam and 
Alpuzha is in progress; 

(b) if so, the details thereof; 

(c) the details of the portions in these rallway lines 
where prOvision of doubling is yet to be made; and 

(d) the time schedule fixed for completion of works 
on these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Patch doubling 
works on Emakulam-Mulanturuttl via Tripunittura (17.37 
kms), Mulanturutti-Kuruppantara (24 kms), Kayankulam-
Mavellkara (7.89 krns), Mavellkara-Chengannur (12.30 
kms) & Chengannur-Chingavanam (26.5 kms) on Kottayam 
route and Kayankulam-Cheppad (7.76 kms) & Cheppad-
Haripad (5.28 kms) on Alleppey route have been taken 
up. 

(c) At present, both of these routes via Kottayaml 
Alleppey are single line. 

(d) The on-going doubling works are expected to be 
completed in next 2-3 years period. 

rr,.nm.Iion/ 
Airport at Navl Mumbal 

291. SHRI EKNATH MAHADEO GAIKWAD: 
SHRI MOHAN RAWALE: 

Will the Minister of CIVIL AVIATION be pleased to 
refer to reply to Unstarred Question No. 2434 dated 
August 17, 2006 regarding' Airport at Navi Mumbai' and 
state: 

(a) whether the simulation study done by the 
Intemational Civil Aviation Organisation (ICAO) for setting 
up of airport at Navl Mumbal has been examined by the 
Airports Authority of India (MI); 
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(b) If so, the details thereof; and 

(c) the action taken by AAI thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): <a) Yes, Sir. 

(b) The simulation study indicates that simultaneous 
aircraft operations from the existing airport at Mumbai and 

the proposed airport at Navi Mumbai is feasible. 

(c) The report has been sent to City & Industrial 
Development Cotporation of Maharashtra Umlted. They 
have also been requeated to fumish more details about 
the financial aspect of the proposal. 

Agreement between India and Brazil 

292. PROF. VIJAY KUMAR MALHOTRA: 
SHRI SHRIPAD YESSO NAIK: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether any agreement has been signed between 
India and Brazil to reduce the dependence on oil and to 
increase the production of Ethanol In the country; 

(b) if so, the details thereof; and 

(c) the benefits likely to be accrued to the country 
therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) Govemment had entered into a 
Memorandum of Understanding (MoU) with the Federative 
Republic of Brazil on April 8, 2002 for enhancing their 
cooperation in the field of ethanol blending with transport 
fuels, on the basis of equality and mutual advantage, 
and identify desirable areas of cooperation, taking into 
account the experience gained by subject experts and 
the possibilities available. 

A team from Bharat Petroleum Corporation Limited 

(BPCL) visited Brazil in September 2006 to explore the 
possibilities of acquiring sugarcane acreage and puHlng 
u'p ethanol manufacturing industrial unite in Brazil. 

{English} 

Appointment of Airport Regulator 

293. SHRI PRABODH PANDA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

WHI the Mlnilter of CIVIL AVIATION be pleased to 
state: 

(a) whether the Govemment proposea to appoint a 
new airport regulator which will control issues related to 
airport functions; 

(b) if so, the details thereof alongwith the reasons 
therefor; 

(c) whether the new airport regulator would replace 
the existing Directorate General of Civil Aviation (DGCA); 

(d) if so, the details thereof; 

(e) whether the Govemment proposes to bring In any 
entry barriers for new airtines; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) Airports Economic Regulatory Authority (AERA) is 
proposed to be set up, through an Act of Partlament, to 
fix, review and approve tariff structure for the aeronauticsl 
service. and monitor pre-set performance atandards at 
Indan airports. The Authority will ensure a level playing 
field for all categories of airport operators and also 
oversee and deal with natural monopoly and common 
user/carrier segments of airports. 

(c) No, Sir. 

(d) Does not arises. 

(e) and (f) The matter Is under consideration of the 
Government. 

{Tt'IInSI8lion} 

Agreement on Slachln 

294. DR. LAXMINARAYAN PANDEY: 
SHRI HANS RAJ G. AHIR: 

Will the Minister of DEFENCE be pleased to state: 
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(a) whether India and Pakistan have reached to a 
solution on Siachin; 

(b) if so, the details thereof; and 

(c) the issues on which both of the countries have 
agreed? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (c) The India-Pakistan Foreign Secretary level talks 
were held on November 14-15, 2006. Both sides agreed 
to continue the discussions to resolve the Siachen issue 
in a peaceful manner. 

[English] 

Deficiencies Noticed In RaJdhanl Express 

295. SHRI TUKARAM GANGADHAR GADAKH: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways are aware that the repairing 
and checking of berths in some Rajdhani Express are 
not being done regularty; 

(b) whether the Railways are aware that in some 
3 AC coaches of New Delhi-Guwahati and other Rajdhani 
Express, the lock of side berth is broken and nobody 
bothers to repair those berths despite mentioning the 
same by the passenger in suggestion leaflet given on 
the train; 

(c) whether the Railways are aware about the filthy 
condition of toilet in 3AC coaches of Rajdhani Express; 
and 

(d) if so, the measures takenlbeing taken by the 
Railways to check up the Above-mentioned deficiencies 
in such prestigious trains and maintain status of these 
trains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS: (SHRI R. VELU): (a) All trains including 
Rajdhani Express are subjected to through checking and 
maintenance including repairing of berths as required 
during primary/secondary maintenance schedule at 
coaching depots where infrastructural facilities are available 
for maintenance of coaches. 

(b) Proper attention is being given towards provision! 
repair 01 items of passenger amenities of all coaches 
including AC 3 Tier. 

In long distance trains like Rajdhani Express, certain 
defects do occur in coaches sometimes, which are taken 
care of either enroute by escorting staff or at the end of 
joumey and particular attention is paid to defects recorded 
in complaint cum suggestion book. 

(c) and (d) Rakes of all trains including Rajdhani 
Express are attended for Interior cleanliness Including toilet 
cleaning before placement of rake on platform. With the 
continuous use during journey especially trains covering 
long distance, toilets tend to become dirty and are a 
cause of passenger complaints. Cleaning staff are deputed 
to escort prestigious trains like Rajdhanl and Shatabdi 
Express for enroute cleaning. They clean coach toilets 
periodically as also on demand from paaaengers. 

[Transl8fion] 

Sale of KeroHne In Packed nne 

296. SHRI SHISHU PAL PATLE: 
SHAI SANTOSH GANGWAR: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the public sector oil companies are 
contemplating to sale kerosene in packed tins; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the time by which it Is likely to be made available 
in the market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) It is planned to introduce sale of 
kerosene in small packs on trial baais in selected markets 
initially to assess the acceptability of product in small 
packs by customers. It is envisaged that keroaene would 
be made available in small packs of 1 litre to customers 
who are not covered under the Public Distribution System 
(PDS). 

(c) It is projected that the trial project for seiling 
kerosene in small packs would commence by the middle 
of next year. 

{English! 

Setting up of Aerodrome at Kanyakumarl 

297. SHRI A.V. BELLARMI~: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Govemment proposes to set up an 
Aerodrome at Kanyakumari; 

(b) if so, the details thereof; and 

(c) If not the reasons therefor? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) Does not arise. 

(c) Kanyakumari is situated at an aerial distance of 
77 Km. from Trivandrum Intemational Airport. At present, 
there Is no demand from any airline Company for setting 
up of an Aerodrome at Kanyakumari. Hence, Airports 
Authority of India (MI) has no plan to develop an 
aerodrome at Kanyakumari. 

Modemlutlon of FPla 

298. SHRI RANEN BARMAN: WID the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Govemment proposes to modemlze 
the food proceasing industries in the country, to make It 
a high technology sector; 

(b) If so, the details thereof; 

(c) whether the increased export target of processed 
foods would be achieved; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) Ministry of Food Processing 
Industries extends financial assistance for Technology 
Upgradation/Modernization/establishment of food 
processing units in the form of grant-in-aid to all 
implementing agencies 0 25% subject to maximum of 
As. 50 lakhs in general areas or 33.33% subject to a 
maximum of As. 75 lakhs in difficuh areas of cost of 
plant and machinery and technical civil works. 

(c) and (d) According to the export data upto July 
2006, the target of As. 22538.18 erores is likely to be 
achieved. 

[TflInslationj 

Avallabllhy of Dorneetlc LPG 

299. SHAI GIRDHARI tAL BHARGAVA: Win the 
Minister of PETROLEUM AND NATURAl GAS be pleased 
to state: 

(a) the purposes for which the use of Uquefied 
Petroleum Gas (LPG) has been permitted by the 
Govemment; 

(b) whether due to other uses of LPG, the availability 
of domestic LPG is being affected; and 

(c) If so, the measures takenJbelng taken by the 
Government to meet the requirement? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEl): (a) Govemment has allowed Public Sector Oil 
Marketing Companies (OMCs) to market liquefied 
Petroleum Gas (LPG) In domestic, non-domestic (packed 
and bulk) and auto LPG sectors. 

(b) and (c) At present. there Is a deflch of LPG from 
Indigenous sources in the country and therefore LPG 
Imports are arranged to meet the total demand of LPG in 
the country. The requirement of LPG Imports in the country 
is worked out considering the total demand including 
domestic, non-domestic and auto LPG sector and 
indigenous availabHIty of LPG In the country. Availability 
of LPG for domestic use has not been affected due to 
other usages of LPG. 

Submlaalon of Report of Sachar Commltt .. 

300. SHAI C.K. CHANDRAPPAN: 
SHRI ASADUDDIN OWAISI: 
SHAI GURUDAS DASGUPTA: 

Will the Minister of MINORITY AFFAIRS be pleased 
to refer to reply given to Un&tarred Question No. 502 on 
July 27, 2006 regarding Saehar Committee on Muslim 
Community and state: 

(a) whether the Justice Rajender Sachar Committee 
has submitted its report to the Govemment; 

(b) If so, the details of the findings of the Committee 
and follow-up action taken by the Govemment thereon; 

(c) if not, the reasons for non-SUbmission of report 
so far; and 

(d) the time by which the CommIttee Is Ukely to submit 
Its report? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.A. 
ANTULAy): (a) Yes, Sir. 

(b) It is proposed to table the report of the Committee 
in both Houses of Parliament shortly. 

(c) and (d) Does not arise. 
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[English} 

HIV Teat In Armed Forces 

301. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Government has decided to make 
HIV test compulsory for selection in the Armed Forces; 
and 

(b) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONy): 
(a) to (b) Government has not taken a decision to make 
HIV test compulsory for selection in the Armed Forces. 

Wagon Building Factory tn Kerate 

302. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways propose to set up a wagon 
building factory in Kerala: 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) 00 not artse. Only a few Railway wagons 
are built departmentally; most such Rolling Stock is built 
In units in Private and Public Sector. At the moment 
sufficient capacity to meet Indian Railway requirement is 
available in existing wagon manufacturing units in the 
country. 

ONGC Profecta 

303. SHRI PARSURAM MAJHI: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether Oli and Natural Gas Corporation (ONGC) 
proposes to set up Refineries, Petro-chemical Plants, 
Power Plants and Liquefied Natural Gas Plants in the 
country; 

(b) If so, the details thereof alongwlth capacity of 
each of those plants; 

(c) whether the sites have been identified for these 
projects; 

(d) if so, the details thereof; and 

(e) the time by which the works on these projects 
are likely to be started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (e) Oil & Natural Gas Corporation Ltd. 
(ONGC) is a navratna company and its Board of Directors 
is empowered to take investment decisions on setting up 
of specifIC value chain integration projects within the core 
area of competence of the company. ONGC periodically 
identifies, as per their strategic business plan, such 
projects which are considered to achieve growth with 
stabtllty through enhanced synergle. amongst Its 
operational units. 

In line with the above, ONGC have identified 
the following projects, the implementation of which will 
depend upon tho techno commercial viability of each 
project: 

1. Refinery 

(i) Well head refinery at Rajasthan 

(II) Coastal refinery at Kaklnada, Andhra Pradesh. 

(III) Expansion of existing refining capacity of 
Mangalore Refinery & Petrochemicals Ltd. 
(MRPL), the subsidiary of ONGe, from 9.69 
MMTPA to 15 MMTPA. 

2. Petrochemlcele 

(I) Petrochemicals plant at Oahej. 

(II) Petrochemicals plant (Aromatics) at Mangalore. 

(iii) An Olefin based petrochemicals plant at 
Mangalore, based on successful tie up with LNG 
source In Mure. 

3. Power plante 

(i) Gas baaed power plant at Tripura. 

4. LNG Plant 

(i) LNG re-gas terminal and associated downstream 
projects at Mangalore. 
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The financial outlays and timelines for these projects 
can be worked out only after completion of detailed techno 
economic feasibility study. 

Import of Cooking Gu 

304. SHRI PANNIAN RAVINDRAN: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Indian Oil Corporation (IOC) proposes 
to Import cooking gas through Cochin Port: 

(b) if so, the details thereof; 

(c) the sources from which the material Is proposed 
to be imported; and 

(d) the present status of the proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (d) Yes, Sir. There is a proposal of Indian 
Oil Corporation for setting up LPG Import facility at Cochin. 
The proposal is .still at the study stage and if viability and 
feasibility of the project is established, IOC would consider 
setting up LPG import facility at Cochln. 

Railway Line Project In Jhartchand 

305. SHRI TEK LAL MAHTO: WUI the Minister of 
RAILWAYS be pleased to state: 

(a) the funds spent by Railways on Hazaribagh-
Kodarma railway line project of Jharkhand; 

(b) whether the wor1< of this project is going on a 
very slow pace; 

(c) if so, the reasons therefor; and 

(d) the time by which the work on this project is 
likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Hazarlbagh-Koderma 
section is part of Koderma-Barkakana-Ranchi new line 
project. An amount of As. 321.79 crore has been spent 
on the project up to 31.3.2006. 

(b) and (c) The wor1< on this project is affected due 
to obstruction by villagers, miscreant activities and failure 
of contractOtS. 

(d) Hazaribagh-Koderma section Is likely to be 
completed in about 2 years perioct. 

Atrocltle. against SCelST. 

306. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Govemment has constituted the 
Monitoring Committee for effective coordination to dev610p 
a mechanism for curbing atrocities against the SCa and 
STs; 

(b) if so, the details and composition thereof; 

(c) whether the said Committee has suggested any 
mechanism to curb atrocities against the SCs and STs; 

(d) If so, the details thereof; and 

(e) the stepa taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) Yes, Sir. A 
Committee under the ehalrpersonship of the Hon'ble 
Mlniater (Social Justice & Empowerment) has been 
constituted for effective coordination to devise ways and 
means to curb offences of untouchability and atrocities 
against Scheduled Caste. and Scheduled Tribes and 
effective Implementation of. the Protection of Civil Rights 
Act, 1955 and the Scheduled Castes and the Scheduled 
Tribes (Prevention of Atrocities) Act, 1989. While the 
Hon'ble Minister for Tribal Affairs is a Special Invitee, the 
Secretaries In the Ministries of Social Justice & 
Empowerment, Tribal Affairs, Home Affairs, Department 
of Justice, the National Commission for Scheduled Castes 
and the National Commission for Scheduled Tribes. Joint 
Secretary (National Crime ~ecords Bureau) In the MHA, 
two non-official representatives from amongst the SCa 
and one non-official representative from amongst STs are 
Members and the Joint Secretary-In-charge of Scheduled 
castes Development Division Is the Member-Secretary. 

(c) to (e) The provisions of the PCR Act and POA 
Act are implemented by the State GovemmentlUnion 
Territory Administrations. The committee held Its first 
meeting on 18.9.2006 in which various issues for curbing 
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atrocities against the meeting on 18.9.2006 In which 
various issues for curbing atrocities against the SCalSTs 
like advisories to State GovemmentsiUT Administrations 
proposed installation of Toll Free phone connection at 
the Headquarters of the National Commission for 
Scheduled Castes, institution of a National Award for such 
untouchability and combating offences of atrocities against 
SCs, holding regular meetings by the State and District-
Level Vigilance & Monitoring Committee, sensitization of 
police personnel, public prosecutors and judicial officers, 
etc. 

[Translation} 

Hotel. In Foreign Countrle. 

307. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of TOURISM be pleased to state: 

(EI) whether the Govemment proposes to open hotels 
in foreign countries; 

(b) if so, the details thereof alongwith the dataill of 
such countries; 

(c) whether there Is any plan for participation by 
foreign companies to open theae hotels; 

(d) whether all hotels being run' by public undertaking 
are eamlng profit; and 

(e) if so, total profit earned during first half of the 
current year? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SON I): (a) No, Sir. The 
Government has no proposal to open hotels in foreign 
countries. 

(b) and (c) Does not arise. 

(d) and (e) The India Tourism Development 
Corporation, a Public Sector Undertaking in Mlni8try of 
Tourism presently owns eight hotels In addition to 
managing one Hotel and having five Joint Venture Hotels. 
During the first half of the current ftnancialyear (1.8., April, 
2006 to September, 20(6), the profltablHty poeitIon of the 
hotels are as under: 

(Rs. In crore) 

Sr. ITDC owned Hotels 
No. 

Net Profit/Loes 
(Before Tax) 
(Provisional) 

1. Aahok Hotel, New Deihl 

2. Janpath Hotel, New Delhi 

3. Samrat Hotel, New Deihl 

4. Lalltha Mahal Palace Hotel, Mysore 

5. Hotel Jalpur Aahok, Jalpur 

6. Hotel Jammu Ashok, Jammu 

7. Hotel Kalinga Ashok, Bhubaneswar 

8. Hotel Patliputra Ashok, Patna 

Managed Hotel 

1. Hotel Bharatpur Aahok,. Bharatpur 

Joint Venture Hotel. 

1. Hotel Brahamputra Ashok, Guwahatl 

7.74 

(-) 0.38 

0.86 

0.18 

(-) 0.86 

(-) 0.10 

(-) 0.53 

(-) 0.02 

(-) 0.36 

(-) 0.18 

2. Hotel Pondicherry Ashok, Pondlcharry 0.17 

3. Hotel Ranchl Ashok, Ranchl 

4. Hotel Lake View Ashok, Bhopal 

5. Hotel Doni Polo Ashok, Itanagar 

Alternative Source of Fuel 

308. SHRI SUNIL KUMAR MAHATO: 
SHRI HARIKEWAL PRASAD: 

0.10 

0.05 

0.19 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleaaed to state: 

(a> whether the prices of petroleum products soar 
dUE) to excessive dependence on foreign countries for It 
and not promoting alternative source of fuel; 

(b) If 80, the reaction of the Government in this 
regard; 

(c) the steps taken by the Government for promoting 
alternative source of fuel; and 

(d) the success achieved by the Government 80 far 
In this regard? 



149 wnrrsn AnSWfNS AGRAHAYANA 2, 1928 150 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Global prices of crude oil and 
petroleum products reached new highs In the past two 
years. The Indian basket of crude oil touched an ali-time 
high of $75.20 per bbl on 8th August 2006. 

This steep increase In prices Is having major Impact 
on the Oil Marketing Companies (OMCs) and Indian 
economy, as about 78 percent of crude oil requirements 
are imported. Given the nigh level of import dependence, 
the impact of volatile Intematlonal prices needs to be 
reflected in the domestic prices. 

Since passing on the entire impact of the steep 
increase in the oil prices to the consumers would have 
resulted in steep increase in the domestic prices, the 
Govemment took certain measures In favour of vulnerable 
sections of society by ensuring that 87% of the burden 
was shared by the Government, the upstream Oil 
Companies and 011 Marketing Companies (OMCs), and 
passing on only ··13% of the burden to the consumers. 

While moderate increases have been made in the 
price of petrol and diesel, domestic LPG price has not 
been revised since November, 2004 and PDS Kerosene 
since March 2002. While alternative fuels are being 
developed and tested for their adaptability to engines and 
machines, as well as their environmental impacts, the 
available quantities are far below the required quantities. 
Their progressive use will take a few years to make any 
substantial Impact, hence the dependence on petroleum 
products will continue. 

(c) Government has taken several initiatives for 
promoting alternative fuels including Blo-fuels, hydrogen 
and fuels cells and development of electric and hybrid 
vehicles. MOP & NG has notified vide notification No. 
580 (E) dt. 20th Sept., 2006 that subject to commercial 
viability, the Oil Marketing Companies shall 1811 5% ethanol 
blended-petrol as per Bureau of Indian Standard 
specification through out the country except North Eastern 
States, J & K, Andaman & Nlcobar Islands and 
Lakshadweep w.e.f. 1.11.2006. As regards bio-diesel, this 
Ministry has announced a Bio-die8el Purchase Policy 
which has provided for 20 Purchase Centres to be set 
up by OMCs all over the country, where these companies 
would purchase blOodiesel which meets the standards 
prescribed by Bureau of Indian Standards (8IS) at a price 
valid for six months. The Ministry of New & Renewable 
Energy is carrying out R&D activities on applicationS of 

bio-dieaeI for stationary and transport appIicati0n8 including 
teating diesel engines using different blend levels of bio-
diesel with diesel. That Ministry has set up a National 
Hydrogen Energy Board and prepared the National 
Hydrogen Energy Road Map which provides pathway for 
production, storage and use of Hydrogen Energy In the 
country upto 2020. 

(d) Ethanol gasoline blend has been commercialized 
in the country and blodiesel blend is in the demonstration 
stage. Studies are in progress for using hydrogen as 
transport fuel. 

Inv •• bMnt by 011 Companl •• 

309. DR. DHIRENDRA AGARWAL: 
SHRI SUNIL KUMAR MAHATO: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Public Sector Oil Companies have 
invested a big amount in and outside the country; 

(b) if so, the total Investment made by these 
companies during the last three years, country-wise and 
companY-Wise; and 

(c) the profit eamecI through such Inveetment by these 
companies during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) The information is being collected and 
will be laid on the Table of the House. 

{English} 

Incident of near-mi.. In Dome.tlc Skle. 

310. DR. M. JAGANNATH: Will the Minister of CIVIL 
AVIATION be pleased to &tate: 

(a) whether a massive mid-air disaster was-averted 
in the Gujarat skies in September, 2006 when a Jet 
Airways BoeIng carrying more than 100 passengers and 
the crew on board swerved away after coming within a 
grazing 500 feet of an Air Foree Sukhoi-30 MKI fighter 
as reported in the Times of India dated September 22, 
2006; 

(b) if 10, the facts thereof; 
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(c) whether the Government has Instituted an Enquiry 
Committee to assess the reuons for the growing incidents 
of near-miss in the domestic skieS; 

(d) if so, the details thereof; and 

(e) the remedial measures takenJpropoeed to be taken 
by the Govemment to avert such incidents in future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) No, 
Sir. There was no possibility of mid air collision as the 
fighter aircraft was in visual contact. However, due to the 
speed at which the teather aircraft travels the Traffic and 
Collision Avoidance System (TCAS) of transport aircraft 
of Jet Airways gave a wamlng as the fighter aircraft came 
in the viCinity of the transport aircraft. 

(c) and (d) Separate Inquiry committees have been 
constituted by Indian Air Force and Director General of 
Civil Aviation. 

(e) Safety of aircraft operations and avoiding alrmlss 
incidents is ensured by Directorate General of Civil 
Aviation (DGCA) through relevant Civil Aviation 
Requirements, making Installation of Airborne Collision 
Avoidance System (ACAS) and Mode ·S· transponder on 
aircraft mandatory. Apart from this Airports Authority of 
India (AAI) have installed Automatic Dependant 
Surveillance and Controller Pliot Data Unk Communication 
(CPDLC) at Delhi and Mumbai airports. Refresher courses 
and proficiency checks for controllers are being carried 
out annually. DGCA has also advised AAI to ensure strict 
compliance of Air Traffic Control procedures and 
instructions. 

[Translation! 

Catering Servlc.. at Statlona 

311. SHRI RAKESH SINGH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the number of proposals pending with Indian 
Railway Catering and Tourism Corporation for provision , . 
of catering services at railway sta~lons. under Jabalpur 
Railway Division; and 

(b) the reasons for delay In this matter and the time 
by which a decision is likely to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) There are 
proposals for installation of 27 Water Vending Machines, 
34 Automatic Vending Machines and 8 Food PlazasIFast 
Food units at stations of Jabalpur Division of West Central 
Railway with Indian Railway Catering and Tourism 
Corporation (IRCTC) and It has been decided to set up 
these units by awarding Ucenoes through tender process. 
There Is no delay in this regard. 

Unldng of North-Eaatem Region with Rail Una 

312. SHRIMATI KIRAN MAHESHWARI: 
SHRI PRASANTA PRADHAN: 
SHRI VIKRAMBHAI ARJANBHAI MADAM: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Govemment propose to make a plan 
to link the States in the North-Eastem region of the country 
with rail lines; 

(b) if so, the details thereof; and 

(c) the amount Hkely to be incurred on the said plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) to (c) No, Sir. However, 
a number of new line and gauge conversion projects have 
been taken up to improve rail connectivity to the North-
Eastem States. These projects require about Rs. 6000 
crore for completion. 

Shortage of W-aon. 

313. SHRI RAJNARAYAN BUDHOLlA: Will the 
MInister of RAILWAYS be pleased to state: 

(a) whether there is a shortage of wagons in 
Railways; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Railways to meet 
the shortage of wagons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 
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{English} 

Engines of Airbus Aircraft 

314. SHRI TAR IT BARAN TOPDAR: WiD the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether non-avaiiabUity of spare parts of engines 
are the reasons for grounding of Airbuses of Indian 
Airlines; 

(b) if so, the details thereof; 

(c) whether Indian Airlines has failed to adhere 
payment schedule for the engines of Airbuses; 

(d) if so, the details and the reasons therefor; .-1d 

(e) the remedial measures proposed to be made to 
remedy the situation? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 
The A-320 aircraft were grounded due to non-avallabiHty 
of serviceable engines and aircraft undergoing major 
maintenance. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

(e) Shortage of engines has resulted in grounding of 
some aircraft in Indian Airlines fleet. Since AprU, 2006, 
20 engines have been exported for refurbishment to repair 
agencies out of which 8 have been received back. 
Negotiations are on with outside vendors for refurbishment 
of another six engin... Short-term lease of three engines 
have also been extended upto 31.1.2007. The overall 
effect of engines being received from outside agencies 
has improved the availabHlty of aircraft for scheduled 
operations. 

Pathankot Airport 

315. PROF. CHANDER KUMAR: Will the Minister of 
CIViL AVIATION be pleased to state: 

(a) whether the Government proposes to upgrade 
Pathankot Airport; 

(b) if so, the details thereof; and 

(c) the time by which the upgradation work Is likely 
to be completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) and (c) A New Terminal Building to cater to 300 
paaengers, apron to park 2 A8-32019-737-800 class of 
aircraft at a time, Hnk taxiway, car park for 200 cars and 
allied works at Pathankot airport have already been 
completed at a cost of As. 35 crores (approx). 

Fire Proof Coachea 

316. SHRI MAHESH KANODIA: WID the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways are aware that fire break 
often causes accidents in trains; 

(b) If so, whether the RaHwaY8 are considering to 
make the interior of raR coaches fire proof; and 

(c) If so, the details thereof? 

THE MIN1STER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) and (c) Yes, Sir. With a view to enhance safety 
against fire In passenger trains, Indian Railways are 
continuously Improving material used In coaches to make 
them more and more fire retardant and .... toxic In the 
event of burning to reduce chances of damage caused 
by fire. Some of the Important Items 80 upgraded are 88 
under: 

1. Curtain cloth of AC Coaches. 

2. Compreg board for coach flooring. 

3. Seat upholsteries. 

4. FRP Modular toilets. 

6. Natural Fibre Thermoset Composite eheet and 
Asbestos free limpet aheeta for roof ceiling. 

6. Laminated .... ts for pMeIing. 

7. PVC flooring. 

8. OenaIfled thermal bonded poIyBter bIockIIPU 
foam for seats and berths. 
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Reduction In PH on E-ncketlng 

317. SHRI MAHESH KANODIA: 
SHRI BHUPENDRASINH SOLANKI: 

Will the Minister of RAilWAYS be pleased to state: 

(8) whether the Indian RaHway catering and Tourism 
Corporation (IRCTC) propose to reduce the rate of fee 
on e-ticketlng; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI R. VELU): (a) No, Sir. At present no 
such proposal is under consideration. 

(b) Does not arise. 

[English] 

New Train betw.en Mumblll CST and _nmad 

318. SHRI DEVIDAS PINGlE: Win the Minister of 
RAilWAYS be pleased to state: 

(a) whether the modification of Mumbal Chhatrapati 
Shivaji Terminus (CST) has been completed; 

(b) if so, the details thereof; 

(c) whether the Railways have any plan to start new 
train between Mumbal CST and Manmad; and ... 

(d) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI R. VELU): (e) and (b) No, Sir. The 
work of remodeling of Mumbai Chhatrepetl Shlvejl 
Terminus is in progress and planned for completion by 
June 2008. 

(c) No, Sir. 

(d) Does not arise. 

{Translation] 

Gauge Converalon of ~ Une tit 
Vanl Railway StatIon 

319. SHRI SUBODH MCHITE: WW the Minister of 
RAILWAYS be pleased to state: 

(a> whether the conversion of metre gauge railway 
line Into broad gauge railway line at 'Vanl' raHway station 
under Central Railways in Madhya Prade8h has been 
COfT1)Ieted; 

(b) if 50, the details thereof; 

(c) the time by which the track Is likely to be made 
operational on that route; 

(d) the names of the trains which are proposed to 
be run on that route; 

(e> whether the developmental work of 'Vani' railway 
station has been completed; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI R. VELU): (a), (b), (e) and (f) There is 
1'10 meter gauge of Central Railway. Neither there is Vanl 
station on the Railway. However, there is a station by 
the name 'Wanl' which Is already on broad gauge. The 
work of proviaion of panel Interlocking, Ilgnaling & 
communication facllitie. for introduction of pasaenger 
services on Wani-Impalkutti section Is under execution by 
Central Railway. 

(c) It Is likely to be made operational for passenger 
trains by March, 2007. 

(d) Introduction of 7609n610 Puma-Patna Express 
(weekly) via Nanded-Adllabad-Majri-Nagpur and extension 
of 7805f7606 Mumbal CST -Nanded Nandlgram Express 
upto Nagpur via Adilabad-Majri (after gauge conversion> 
have been announced In Railway Budget 2006-07. 

RequIrement of Funda for Railway Projecta 

320. SHRI HANSRAJ G. AHIR: Wi" the Minister of 
RAILWAYS be pIeaMd to ata1e: 

(a) whether the Railways are facing any 
financial constraints In meeting the funds required for its 
projects; 

(b) if so, the total fund. required for actual 
implementation of all the announCed projects In the 
stipulated time period; and 

(c) the atepe being taken by the Railways to generate 
funds for the projects? 
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THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI R. VELU): <a) V... Sir. 

(b) The ongoing projects require over Ra. 54,000 
crore for completion. 

(c) A number of Inltiativ .. have been taken for 
generating additional l'88Ourcea through Publk:IPrivate 
Partnership, cost sharing by State Governments, funding 
through Ministry of Defence and National projects. Funds 
have al80 been allocated through Increuec:l Internal 
resource generation. 

Cencellmlon of FeatIve ...... T"na 

321. SHRI SU80DH MOHITE: WIll the MIniIIer of 
RAILWAV be pIeaaed to state: 

(a) whether the Rallwaya had to cancel special trains 
being run during the festive season for want of 
passengers; 

(b) if so, the details thereof; 

(c} the total loss suffered by the RaHways due to the 
cancellation of such trains; 

(d) whether the number of paeeengera ...... d 
before introducing special trains; and 

(e) if so, the reuona for canc:eIt.&Ion of auch t""? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (e) To clear extra 
rush of pasaengers, Indian Railways plan epecial trains 
on various sectors subject to the pattem, operational 
feasibility and availability of reaoun::ea. The traffic pattem 
Is closely monitored. This year alBo, Indian Rallwaya 
planned various servicesltrlps on different Hctors. 
However, of the planned tripi, only very few trips were 
not run as the traffic on some &eCtors was found to be 
less than the anticipated. The details are 81 under: 

Sector 

Howrah-Bhubaneswar 

Bhubaneewar-Howrah 

Howrah-Mumbai CST 

Mumbai CST-Howrah 

Guwahati-Sealdah 

SeaIdah-Guwahati 

Nagpur-Patna 

Tripa 
planned 

3 

3 

6 

6 

6 

6 

Tripe 
actually run 

4 

4 

4 

4 

o 

AIJ 1M ........,. like 8lock, caw etc. _ned to be 
deployed on .uch special tr...... on the grounds of 
p ... nger amenity, upon being releued, are used for 
other MNIcee, no Iosa .. suffered. 

FaoIUtIea to UnNIII"'I8d ~ 

322. SHRI HANSRAJ G. AHIR: wtI the Mlniatar of 
RAILWAYS be pleaeed to state: 

(a) whether the number of passengera travelling on 
unreeerved tick ... are more among the total number of 
railway palMngera; 

(b) If so, the break up the number of railway 
p •• engers travelling on reserved and un ..... rved ticketa; 

(c) whether the Railways are comparatively benefited 
more by the un ..... rved paaeenge1:8 than the ..... rved 
passengers; 

(d) If eo, the comparative data In thle ,.n:t; 

(e) the expenditure Incurred to provide facllltlel to the 
unreserved puaengers by the Railways during 2005-08 
and 2006-07; 

(f) whether any scheme hal been fonnulated by the 
Rallwaye to provide more faciIItI.. to the unreserved 
pueengera; and 

(g) If eo, the details thereof alongwlth fundi earmarked 
fo~ purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) V .. , Sir. 

(b) 1.8 per the lateat available data, approximately 
6.5 lakh pueengers travel by re.erved tickets and 
184 Iakh pueenge18 on unreeerved tIcketa on an average 
dally baaIa. 

(c) and (d) No, Sir. RaHwaye Incur more lose.. on 
unreserved segment of traffic. Although, Indian Railways 
do not work out the profitability separately for p .... ngers 
traveUlng on ..... rved and un ..... rved tickets, cIase-wI8e 
profitability anaIyaie of paseenger I8I'Vices .. worked out 
which refIecte Ioeaes in second cIaea ordinary traffic (fully 
unreaerved), Slburban traftic (fuRy un~) and second 
clue MaIII&p ..... traffic (partially unreeerved). 

(e) to (g) Separate data of expendtlure incurred on 
facIIIIIee pfOYided to unreeerved and I"8I8fV8d pueengera 
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is not maintained. However, the expeIlditure Incurred uncIer 
Plan Head ·Passenger Amenities· during 2005·08 
(provWional) is As. 266.23 ero.... However, an amount 
of As. 353.20 eror. have been allotted for Puaenger 
Amenities in the Budget Estimate for 2006-07 and the 
expenditure against this allotment Incurred to end of 
September, 2006 ia Rs. 115.73 crores. Recently 
Unreserved TIcketing System (UTS) has been introduced 
for the convenience of unreserved passengers. Works 
relating to provision of UTS at about 800 stations In Indian 
Railways and installation of Automatic Ticket Vending 
Machines at 200 locations in Mumbai area have been 
sanctioned in the budget for 2006-07 at an estimated 
coet of As. 112 eror ... 

Development of Civil Aviation ProJects 
In RaJa_than 

323. PROF. RASA SINGH RAWAT: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) the details of the projects sanctioned for 
development of CivN Aviation In Rajasthan during the Tenth 
Five Vear Plan; 

(b) whether the work 18 proceeding as per schedule; 

(c) If 80, the details thereof; and 

(d) If not, the steps taken/proposed to be taken for 
timely completion of theae projects? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d) 
Several projects have been taken up in Rajasthan. The 
details of which are as under: 

At Jaipur airport, extension of runway and associated 
works at a cost of As. 25 crores has been completed. 
Construction of newlntemational Terminal BuildIng and 
aHied works at a cost of As. 63.73 crores (expected date 
of completion by March, 2008) is in progre88. Tender 
process Is on for the construction of apron in front of 
New Terminal BuHding at a coat of Rs. 30.32 cro,... 

At Jaislamer airport, tender process has been initiated 
for construction of a boundary wall around the newly 
acquired land at a coat of Rs. 1.02 crotes. 

Widening and resurfacing of taxiway and apron at a 
cost of Rs. 11.45 cro ... (expected date of completion by 
March, 2007) is in progress at Jodhpur airport. 

At Udaipur airport. conatructIon of new Terminal Bulking 
complex at a cost of As. 48.84 crores (expected date of 
completion by March, 2007) and extension of apron with 
link taxiway, construction of Isolation bay with link taxiway, 
strengthening of existing apron and taxiway including 
shouldel'8 and associated pavement WOIk8 at a cost of 
Rs. 11 . 1 0 crores (expected date of completion by 
December, 2007) are in progr888. 

The worb are proceeding as per schedule. 

[English] 

s.parate AIrline tor NE Region 

324. SHRI M.K. SUBBA: Will the Minister of CIVIL 
AVIATION be pIeaaed to state: 

(a) whether the Govemment has any propoeal under 
consirieration to set up a separate regional ail1lne for the 
North-eastem region; 

(b) if so, the details thereof; 

(e) whether the regional servIoee are likely to be duly 
subsidized to cater to the North Eastem region; and 

(d) If so, the manner and extent to which the subsidy 
is proposed to be funded? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d) The 
North Eastern Council (NEC) had commissioned a 
feaalbl1ity study by Foundation for Aviation and Suetainab/e 
Tourism (FAST) for improving air connectivity and starting 
a regional airtlnes for the North Eastem Region (NER). 
The report submitted by FAST has been examined by a 
Committee under the chairmanship of H.E. The Governor 
of Manlpw. In its report 8ubmltted to the NEC on 
31·10-2006, the committee has recommended (i) setting 
up 01 a regional alrtine through public private partnership 
to operate In the NER or (II) provision of minimum subsidy 
to alrtlnes through a Reverse Bidding Proc:eu to operate 
the required services in the NER. The propoaaI is under 
consideration of the NEe. 

Autonomy to psu. 

325. SHAI NAVEEN JINDAL: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to slate: 
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(a) whether there Is any propoeaI to grant more powers 
to public sector undertakings (PsUa) _ reported in the 
rribuntJ dated October 31, 2008; 

(b) if so, the facts and the detaiIa thereof; and 

(c) the benefits that are likely to accrue to theIe PSUs? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SANTOSH MOHAN DEV): 
(a) to (c) The NatIonal Common Minimum Programme 
(NCMP) provides that the Government is committed to a 
strong and effective public sector, and to devolve full 
functional and commercial autonomy to the eucceufuI, 
profit-making companies in a competitive environment. In 
line with this policy, and on the basis of the 
recommendations of the Ad-Hoc Group of Experts (AGE) 
enhanced powers relating to capital expenditure, 
establishing joint ventures/subsidiaries, human resources 
management and approval of foreign tours of functional 
directors, etc. have already been delegated in August, 
2005 to the Boards of Navratna, Minlratna and other profit 
making Central Public Sector EnterpriMI (CPSEs). The 
remaining recommendationa of the AGE are under 
consideration. 

Research M1d Development Work on 'Trtehul' 

326. SHAI ANANDAAO VITHOBA ADSUL: 
SHAI DUSHYANT SINGH: 
SHAI ADHALAAO PATIL SHIVAJIAAO: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Government has decided to stop 
research and development wOft( on the Indigenous ship 
defence missile Trishul _ reported in the Hindu dated 
October 15, 2006; 

(b) if so, the facts thereof and nNI8On8 thereof; 

(c) the number of tests conducted and the amount 
spent on developing the Trilhul mi88iIe 80 f.r; and 

(d) the likely impact of stopping the ...... rch and 
development work on Triehul mi8IiIe on the development 
of other missHes? 

THE MINISTEA OF DEFENCE (SHRI A.K. ANTONY): 
(a) No, Sir. 

(b) Does not arise. 

(c) So far, 82 number of flight teats have been 
conducted and Rs. 275 40 erore have been apent on 
development of TrtahuI mlulle for aU the three aeMcee 
and ground systems. 

(d) Does not .rIee. 

Integrated Pood ZOMe 

327. SHRI BADtGA RAMAKRISHNA: WIt the MlnIater 
of FOOD PROCESSING INDUSTRIES be pIeaHd to 
state: 

(.) the aims and objecIIveI of the Integrated Food -
Zones or Mega Food Parks; 

(b) the InfraItrueturai facilities provided bV the IntegIIIId 
Food Zones for promotion of proc .. eed food in the 
country; 

(c) whether any conaultationa have been hetd about 
this acheme wfth the stakehotdera and the Planning 
Commission; and 

(d) If 80, the outcome thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUSODH 
KANT SAHAY): (a) to (d) The Miniatry of Food Proceuing 
Indu.trle. has held consult.tlons with PI.nnlng 
CornrnIaeion as well as other stakehoIdars for r8etruclurtng 
of the exl.tlng infrastructure sohem.. including on 
formulation of • 80heme for Integrated Food ZonMIMega 
Food Park .. a part of the e"erciH for praparatlon of XI 
PI.". The objective behind the concept Is to provide for 
development of state of the .rt Infraetructure for Food 
Proceulng; establish • ...-t.In.ble raw material supply 
chaln; facilitate induction of latest technology etc. The 
infrastructure facilities envl8aged Include, both generaJ 
infrutructure like /and, road, drainage, eewerege. power 
supply, water supply etc. and technical infrastructure like 
cooling chambers, grading & sorting unit, quaJly a.ting 
Iabor.tory etc. The XI Plan schemes have not been 
finalized by the Planning Commiakln. 

AalIwItya' TV Ch8nnel 

328. SHRI S.K. KHARVENTHAN: Will the Miniater 'Of 
RAILWAYS be pleued to state: 

(a) whelher the Raitways have any propoaaI to .,. 
ucluaive TV channel to provide updated inforrnatioa to 
the travelling pubItc:; 
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(b) If 80, the detalIe and .. lIent featu .... thereof; and 

(c) the time by which it is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arlee. 

Introduction of Laptop Computer8 tor 
Railway otnoWl. 

329. SHRI KASHIRAM RANA: Will the Mlnlater of 
RAILWAYS be pIeaaed to state: 

(a) whether the Railways are planning to Introduce 
laptop computers for the use of its officials; 

(b) if 80, the details thereof; 

(c) the total cost involved therein; and 

(d) the extent to which the perfonnance of the offtcIaIa 
is likely to improve with the introduction of Iaptope? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) there are 4347 officers i" Indian Railways eligible 
for provision of Laptops. 

(c) A ceiling limit of Rs. 55,000 per laptop h .. been 
fixed. The total coet will depend on the number of requuts 
received for provision of laptop from eligible office,., who 
have an option to choose between a d88ktop and laptop 
computer. 

(d) The performance and efficiency of office,. Is 
expected to improve as data and information would be 
relldily available to officers at any piece and time. 

Airport. In NE Region 

330. SHRI SANAT KUMAR MANDAL: wnl the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Government is considering to expand 
air service in North·Eastem States; 

(b) if so, the details thereof; 

(c) the number of airports suitable for air aeMcea in 
North-Eastem States and the number of airports available 
there and the conditions of the same; 

(d) whether the exIBtIng alrporta Including Bagdogra 
are being or propoeed to be modemIIed upto the level of 
other Important airports of the country; 

(e) If 80, the details thereof; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIV1L AVIATION (SHRI PRAFUL PATEl): (a) and (b) The 
Government hu laid down route dIeperaaJ guidelines with 
a view to achieve better regulation of air trmllPOl1 eervIces 
taking Into account the need for air traneport services of 
different reglon8 of the country including North·East 
Region. It la, however, up to the alrlnes to provide air 
aervIoes to apeclfic placea depending upon the treffic 
demand and commercial viability. 

As such, the air1lnea are f .... to operate anywhere In 
the country subject to compliance of route dispersal 
guidalinea iaaued by Govemment. Air lervloes of Indian 
AlrtInee and AUIenee Air In the North-East States have 
8teadily increaaed over the past ye.r and preHntty 
109 tlight&'week ant offered by Indan AIrlInes and AllIance 
Air to and within the North-Eastem Region. 

(c) Of the 22 airports .vaHabie In the North· East 11 
are operational at present. 

(d) and (e) Yea, Sir. Airports at Agartala. Dibrugarh, 
Guwahatl, Silchar, Shlliong and Bagdogr. are being 
mode~upgraded. 

(f) Doea not arl ... 

0. ... Converalon betwMn Ahmedabad 
and Udaipur 

331. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minlater of RAILWAYS be pIeaaecI to state: 

(a) when the wont of gauge conversion of Railway 
line between Ahmedabad and Udaipur is likely to start; 
and 

(b) the deIaIa of budget provisions, to, this project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) ThIs work Is not yet 
aanctioned. 

(b) Does not arise. 
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332. SHRI JUAL ORAM: Will the Minister of TOURISM 
be pleased to refer to the reply given to Unstarrad 
Question No. 4264 on 18th May, 2006 regarding 
development of Chilka Lake and state: 

(a) the amount out of Rs. 389.05 lakh spent on the 
development of tourist destination near ChUka Lake In 
2005-06. 

(b) whether any fresh aHotment of funds has been 
made for the same purpose during 2006-07; and 

(c) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) An amount of Rs. 389.05 
lakh was sanctioned for development of Chllka Lake In 
the month of March 2006. 

Implementation of projectS Is the I'8IpOf18ibUlty of the 
State Govemment. Ministry of Tourism, Govemment of 
India monitors the prog..... of the projeda from time to 
time. The balance fund for a project Is released only on 
receipt of completlonlutillzation certificate In reaped of the 
installment released eartler for It. 

(b) and (c) No, Sir. 

Antl-Collialon Device 

333. SHRI G. KARUNAKARA REDDY: Will the Mi ...... 
of RAILWAYS be pleased to state: 

(a) whether any progress has 80 far been made In 
installing Anti-CoIHaion Device (ACD) in trains; 

(b) If so, the details thereof; 

(c) the expenditure Incurred on the project 80 far; and 

(d) the target fixed for Installation of ACD In the entire 
RaHways? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (8) Yea, lir. 

(b) Railway has carried out the Site Acceptance Test 
of Antk:oIIIaion Device (ACD) syIItem deployed on Katlhar-
New Jalpalgurl-Guwahatl during the period 31-7.2005 to 
17.8.2005. During the testa, the system developed by 
Konkan Railway Corporation Umlted (KRCl) was found 
to be haYing certain deflclenotea as compared to the 
relevant apecIfIcations. Installation of ACD on Guwahati-
TInlUlda-Dlbrugarh eectlon has 8180 been completed. 
KRCL has been adviaed to further Improve the ACD 
system design to eliminate the problema like generation 
of false messages, unnecessary brake applications and 
speed restrictions and to fit It In the remaining locomotives 
of North-east Frontier Railway (NFR). Final evaulat\on on 
NFR will be taken up on completion of aU pending works 
by KRCL. ACD has also been Installed on KRCL and 
IhaI be conwniaeIoned lifter 811CCeUfu1 implementation and 
certification of ACD project on NFR. 

(c) The expenditure 80 far on ACD project on Ipdan 
RaIIwayI Is about Re. 82.18 Crores. 

(d) After elimination of deficiencies abHrved on NFR 
and 8I.IOC8S8fu1 completion of the project on NFR, it Is 
proposed to provide the ACD system over the Broad 
Gauge netwoft( of Indian Railways by 2013-14. 

/T,.."./ionj 

Stop.,.. of T .... na 
334. DR. SA TV ANARA YAN JATIYA: WHI the Minister 

of RAILWAYS be pleased to state the status report In 
regard to the stoppage of the trains demanded at the 
railway stations under the Ratlam end Kota Dlvieion and 
approval accorded for the same during 2008? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): Demands and status report 
are as under: 

KiD OMslon 

S.No. Stations 

1 2 

1. Kota 

Train No. 

3 

291712918 Nizamuddin-Ahmedabad Gujarat 
Sampark Krantl Exprea (tJi-weelcly), 
244912450 Nlzamuddin-Madgaon Goa Sampark 
Kranti Exp ..... (weekly). ~654 
Chandigarh-KochuveIi Kerala Sampark KrantI 

4 

Operational stoppage of 
these trains has been 
converted Into 
commeldel stoppage 
from 15.1.2008 
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2 3 4 

Express (weekly) and 290712908. Nizamuddin-
Bandra m Maharuhtra Sampari< Kranti 
Exp..... (bl-weekly) 

2. Gangapur City 5835/6636 Okh.Guwahati Owartaa Express Stoppage has been 
(weekly) provided from 1.7.2006. 

3. Vikramgarh 290312904 Mumbal CentraJ-Amritsar Golden Not juatified. 

Alot Temple Mall 

4. Shamgarh 247112472 Mumbai CentrahJammu Tawi Not justified. 
Swars; Exp .... (4 days a week) and 877318474 
Puri-Jodhpur Express (weekly) 

5. Oakhania 2181-2182 Jabalpur-Jalpur Oayodaya Express Not justifted. 

Taiav 

6. Kapren 218112182 Jabalpur-Jalpur Oayodaya Express Not Justified. 

7. Lakheri 218112182 Jabgalpur-Jaipur Oayodaya Express Not justified. 

B. Bayana 241512416 Indore-Nizamuddin Express No tjuatified. 

9. Sayana 296312964 Nizamuddin-Udq)ur Mewar Exprau. Not justified. 

10. Bharatpur 247112472 Mumbal CentrahJammu Taw! Not juettfied. 
Swaraj Express (4 days a week) 

11. Shawanl 297312974 Indare.Jaipur Express (bi-weekly) Not justified 
Mandl and 297912980 Jaipur-Bandra (T) Express (tri-

weekly) 

12. Bundl 2963/2964 Nizamuddin-Udaipur Mewar Not justified. 
Express and 298512966 Jalpur-Udalpur Express. 

13. Mandalgarh 296312964 Nizamuddin-Udaipur Mewar Not Justified 
Express and 296512966 Jalpur-Udalpur Express 

14. Amah 218112182 Jabalpur-Jalpur Oayodaya Expreas Not justfied 

15. Chau Mahla 290312904 Mumbai Central-Amritsar Golden Not justified 
Temple Mail 

16. Gangapur City 296312964 Nizamuddin-Udaipur Mewar Express Not justified 

Rllllllm lJivi$ion 

1. Chittaurgarh 2965/2966 Udaipur-Jalpur Express Stoppage has been provided 
from 1.1.2006 

2. Ratiam 291712918 Ahmedabad-Nizamuddin Gujarat Stoppage has been provided 
Samark . Kranti expreas (bi-weeldy) from 15.1.2006 

3. Thandla Road 296112982 Indore-Mumbal Central Avantika Stoppage has been provided 
Express from 1.2.2006 
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2 

4. Meghnagar 

5. Chanderiya 

6. Rallam 

7. Bamania 

8. Dahod 

9. Meghnagar 

10. Kachroad 

11. KaIislndh 

12. Berchha 

13. Shujalpur 

14. Sehol8 

15. Maksi 

16. Bairagarh 

AGRAHAYANA 2, 1928 

3 

247112472-247312474-247512476 Jammu Taw! 
Mumbai CentrallAhmedabaGIHapalJamnagar 
Express 

2963/2964 Nizamuddin-Udaipur Mewar 
Express 

243112432 Thiruvananthapuram-Nlzamuddln 
Rajdhani Express (bi-weekly) 

296112962 Indore-Mumbai Central Avantika 
Express 

All MaillExpress trains 

All MaiVExpress trains . 
930319304 Ratlam-Bhopal Intercity Exp. 

930319304 Ratlam-Bhopal Intercity Exp. 

2851286 Chhindwara-Indore PlI888ng8r 

2851286 Chhindwara-Indore pusenger 

2851286 Chhlndwa,.-Indore P....,ger 

2851286 Chhlndwara-Indore Passenger 

All MaiVExpress trains 
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4 

Stoppage hM been provided 
from 1.2.2006 

Stoppage has been provided 
from 15.3.2006 

Not justified. 

Not justified 

Not justified 

Not justified 

Not justified 

Not justified 

Under examination and will 
be provided II found juIIlfied. 

Under examination and will 
be provided if found justified. 

Under examination and will 
be provided If found justtfled. 

Not justified. 

Not justified. 

Maintenance and Development of Temp'" In U'p. sites have been declared as centrally protected. out of 
which 138 are templet. The coneetVation, preservation 
and environmental development 0' the protected 
monuments II an ongoing procesl which is being 
undertaken by the Archaeological Survey of India. 

335. SHRI HARIKEWAL PRASAD: Will be Minister of 
CULTURE be pleased to state: 

(a) whether the Government hu taken any lteps to 
bring certain temples in Uttar Pradeah under the patronage 
of Archaeological Survey of India for maintenance .nd 
development; and 

(b) if so. the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) and (b) The ArchaeotogicaI 
Survey of India is in charge of proIection and maintenance 
of the cenlraHy protected monuments which have been 
declared so under the provisions of Ancient Monumen18 
and Archaeological Sites and Remains Act, 1958. In the 
State of Uttar Pradesh a total number of 742 monumentIII 

ConetructJon of Railway Brtdgee 

336. SHRI RASHEED MASOOD: Will the Minisler of 
RAILWAYS be pleased to state: 

(a) the State-wiae number 0' such rail bridges in the 
entire country where wof1( has not yet been started despite 
the aanctIonIng; 

(b) whether oonstruction of bridge at Sharda Nagar 
Railway croaaIng has not been started despite of the facl 
thai 1he bridge has been sanctioned by the Railways; 
and 
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(c) if so, the time by which the work on this bridge is 
likely to be started? 

THE MINISTER OF STATE IN THE MIN1STRY OF 
RAILWAYS (SHRI R. VELU): (a) Physical work of 
construction on 294 road· over/under bridges sanctioned 

Central 11 

Eastern 12 

Northern 43 

North Eastern 15 

Northeast Frontier 3 

Southern 91 

South Central 33 

South Eastern 10 

(b) and (c) Execution of work depends upon 
sanctioning of combined estimate of the work which Is 
prepared on receipt of detailed cost of approaches, 
approved plan and design from State Govt. In the case 
of Sharcla nagar level crossing detailed estimate hM been 
prepared which is under examination for NnctIon. ThIa 
work was sanctioned in 2005-06 and efforts are under 
way to finalise the Central Arrangement Drawing, CaRing 
of Tenders and taking up of physical work at site Is 
expected in near future. 

/English! 

NIItlonal In.mute of Food Technology tit Kundll 

337. SHRI KULDEEP BISHNOI: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to atate: 

(a) whether the Government propes. to get up a 
National Institute of Food Technology at~I, Haryana; 

" 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be set up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (c) The Government Is setting up 
a National Institute of Food Technology Enti'apreneur8h1p 
& Management at Kundli in the State of Haryana. The 
Institute will function as a knowledge center in food 

on Rallwaya on cost sharing basis could not be started 
till now due to various reasons like non receipt of 
undertaking for C08t sharing, cIoeure of Level Cl'088ing 
(LC), approved plan, estimate for approaches etc. from 
State Govemment concemed. The zone-wise position is 
given below: 

Westem 14 

East Central 10 

East Coast 12 

North Central 4 

North Westem 1 

SouthWestern 26 

South East Central 4 

West Central 5 

pr~ with emphasi& on enter-dilcipllnary research, 
developing new products and procenes, incubating 
Innovative Ideti, provide a forum for Interaction for 
Industry, Govemment, consumers and experts on the 
emerging contours of the food proceuing Industry, guide 
and adviIe on the HRD support required for the sector 
and the regularity framework for the Industry. The Instituta 
Is likely to be partly operational this year. 

Production of NIItural Gu 

338. SHRI K.S. RAO: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) the findings and production of n.aural gas In the 
country and the need to set up pipelines for transporting 
and distribution of gas; 

(b) the deltgn and carrying capacity of these gas 
pipelines; 

(c) whether the Govemment proposes to Invite private 
sector in the busln.ss of natural gas production, 
transportation, marketing and distribution; and 

(d) If 80, the detaIIa thereol? 

THE MtNISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI OINSHA 
PATEL): (a) to (d) Exploration acreages for 011 and gas 
are being awarded by the Government under New 
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Exploration Llcanslng Policy (NELP) for which 110 
Production Sharing Contracta (PSCe) have aIreIIdy been 
signed. 165 Bids for 52 blocks have been received by 
the bid closing date of 15.9.2006 under the 8th rOlftI of 
NELP. The bids are preeantly under evaluation. 

Under the NELP, 35 dIacoverIeI of 011 and gu have 
been made and 510 MMTOE r •• arvae have been 
established from 18 discoveries. The natural gas 
production in the country in the year 2006-06 was 32.19 
BIUIon Cubic ~ (BCM). 

The Government acqul .... right of uaer in land for the 
authorized entitle. to lay ga. plpelln.. both for 
Govemment and private companl... The design and 
carrying capacity of the gas pipeline depende on techno-
commercial feasibility, including quantity of gas to be 
transported. The bualnese of naturaJ gu exploration and 
production, transportation, marketing and distribution Is 
open to Govemment and private companlee. 

Gail is operating more than 5400 Kme. of pipelines 
with a capacity of around 130 MMSCMD for tranaportallon 
of natural gas to various cuatorners In the country. 

Reliance Gas Transportation and Infrastructure UmIted 
(RGTIL), a subsidiary company of MIs. Reliance Induetriee 
Limited, is laying a natural gas pipeline in the Kaldnada-
Hyderabad-Uran-Ahmedabad sector to cater to the 
demand for gas of various customers. RGTIL has also 
been issued Expf'888lon of Interest (EOI) for Kaldnada-
Nellore-Chennai sector. 

Gujarat State Petroleum Corporation Limited (GSPCL) 
has also been iMued Expression of Intereet (EoI) for 
Kakinada-Ahmedabad .ector. The pipeline will be pusIng 
via Vijaywada, Dundigal, Nagpur and Bhopal. 

The Govemrnent has invited the private sector In 
natural gas production, transportation, marketing and 
distribution. Petroleum and Natural Gas Regulatory Board 
Act, 2006 has been enacted to provide a legal frame 
WOt1( for the same. Policy for deYeIopment of Natural Gas 
Networb and cltyllocal gas dletrtbutlon Networks II being 
formutated by the Government to encourage pattIcIpaIIon 
of private sector along with public sector. 

339. SHRI E.G. SUGAVANAM: 
SHRI K.C. PALLANI SHAMY: 

WBI the Minister of RAILWAYS be pIeaeed to etate: 

(a) the amount of revenue coItect.d by the RaIlways 
through .... of pfatfonn ticketa duftng each of the lest 
thrH yea .. and the current YMr; 

(b) wheIher the Rallwaye have any propoul to Impose 
a ban on the II'Itry of non-p .... llg8nI Into the platforma; 

(c) H eo, the detaIIa thereof aIongwith the reasons 
therefor; 

(d) whether the RaIIw.ys have conducted any study 
on the revenue lou while IrnpoMlg a ban on the II_ 
of platform ticket8; and 

(e) H eo, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The Info""atIon Is being 
collected and will be laid on the Table of the Sabha. 

(b) and (c) The StandIng Committee on Railways In 
their 2111 Report (~2008) on Tennlnal Facilltlee In 
MetropolItan CItIes hal recommended that only genuine 
pas ..... with the ratrIcted number 01 aocompanyIng 
persorw ahouId be allowed at the pIatforma .. II being 
done In the cue of alrporta. Efforts are being made to 
have a ~ view on the subject. Th8refore, no 
formal decillion on thiI recommendation has yet been 
tak8n. 

(d) No, Sir. 

(e) Does not arlee. 

RaIl UnderbrIdge In Kota 

340. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Mlnleter of RAILWAYS be pleased to state: 

(a) whether the Govemment Is aware that the 
conatndon WOftc; 01 the raJ I.nter brtdge at RaIlway colony 
In Kote DIvi8Ion under W88tem Central Railway has not 
been etarted as yea, deepIte having been approved since 
long; 

(b) If eo, the deIalIs of progreea regarding construction 
work of the said oodetbrIdge; . 

(c) the detaIIe of amount aanctioned and reIeMed to 
the DMeIon for the conetnJction of the 8Itd undelbridge; 
and 
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(d) the action plan prepared to start wort< of said 
underbridge and the time by which it is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Tender tor construction ot this underbridge were 
invited thrice in June,S, Dec. 05 & April, 06 which could 
not be finalized due to high rates and lack ot credentials 
of tenderers. Now tender is scheduled to be opened on 
30.11.06 by amalgamating the work with other wort< of 
under bridge. 

(c) Abstract cost was estimated as Rs. 1.80 Cr. 
Detailed cost as Rs. 2.60 Cr. As. 30 lakh were provided 
during 2004-05, As. 91 lakh during 2005-06 and Rs. 69 
lakh have been kept during 2006-07. 

(d) Tender is scheduled to be opened on 30.11.06 
and is likely to be finalized within 3 months. Wort< shall 
be taken up on finalization of tender, and likely to be 
completed by June 2008. 

{English} 

Procurement of Battle Tang 

341. SHRI MILIND DEOAA: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government proposes to procure 124 
battle tanks for the Army; 

(b) If so, the details thereof; and 

(c) tha time by which theae are likely to be procured? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (c) Yes, Sir. An indent has been placed on 
Ordnance Factory Board for 124 Main Battle Tank Arjun. 
Delivery of these Tanks is scheduled to be completed by 
2007-2008. 

Wage Negotiation with Union. 

342. SHRI BASU DEB ACHARIA: Will the Minister of 
HEAVY INDUSTAIES AND PUBLIC, ENTERPRISES be 
pleased to state: 

(a) whether Guidelines tor seven round of wage 
negotiations for the employees of Central Public Sector 

Undertakings (PSUs) hal been approved by the Cabinet 
which has asked management to start negotiation with 
unions; 

(b) if 80, the details thereof; 

(c) whether different unions have already expressed 
their strong objection to the condltionalltie8 mentioned In 
the guidelines; 

(d) It so, the details of issues raieed by the unions 
and the reaction of the Govemment thereto; 

(e) whether Unions have registered their protest against 
guidelines in respect of wage negotiation for employees 
of sick PSUs; and 

(f) It so, the details and action taken/proposed to be 
taken in this regard? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
(a) Yes, Sir. 

(b) The Govemment has Issued guideline on policy for 
the Seventh Round of Wage negotiations for unionized 
workers (which falls due on 1.1.2007) In Central Public 
Sector Enterprises (CPSEs) on 9.11.2006. The conditions 
of the same, inter alia, stipulate that the management of 
CPSEs would be free to negotiate the wage structure, no 
budgetary support for the wage Increase shall be provided 
by the Govemment, wage settlement would be for a period 
of 10 years with 100% DA neutralization with effect from 
1.1.2007, wage revision in sick CPSEa registered with 
Board for Industrial and Financial Reconstruction (BIFR) 
attar approval of the revival pian by BIFR lind that such 
negotiated wages would not corne in conflict with the pay 
revision of officers and non-unionised supervisors of the 
respective CPSEs. These are broadly similar to the 
existing policy on sixth round of wage negotiations In 
CPSEs. 

(e) to (f) The wage negotiations are carried out by the 
managements of reepec:tive CPSEs with the workers' 
unions and ie8Ues raised by the unions are discuased 
and settled by the reapectlve managements and union 
during these negotiations, within the framework of the 
guidelines laid down. 

Doubling of Bandel-Kalwa ReI ... y Unk 

343. SHRI ABU AYES MONDAL: Will the Minister of 
RAILWAYS be pleased to state: 
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(a) whether the railways have any propoaal for doubling 
Bandel-KalWa railway line; 

(b) if so, the details thereof; and 

(c) the steps taken by the Railways in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) On Bandel-Katwa 
section, doubling of Bandel-Jlrat (22 km.) has been taken 
up. Bandel-Bansberia (4 km.) doubling has been 
completed and Bansberia-Trivenl (4 km.) Is targeted for 
completion during 2006-07. The work of doubling beyond 
Jlrat Is not yet sanctioned. 

Indian'. Share In World Tourl .... 

344. SHRI M. RAJA MOHAN REDDY: 
SHRI RAYAPATI SAMBASIVA RAO: 

Will the Minister of TOURISM be pleased to state: 

(a) the percentage of India's share In wortd tourism 
during the last three years, years-wise; 

(b) the constraints being faced by the Govemment to 
boost tourism In the country in a big way; and 

(c) the remedial measures proposed to be taken In 
this regard? 

THE MINISTER OF TOURISM AND CULTURE 
(SHAIMATI AMBIKA SONI): (a) India's share In world 
tourist arrivals during the yeers 2003, 2004 and 2006 Is 
estimated as 0.39%, 0.45% and 0.49% respectively. The 
estimated share of India In international tourism receipts 
during these years is 0.69°,,", 0.78% and 0.84% 
respectively. 

(b) Various constraints facing the tourism sector In India 
include lack of adequate tourism infrastructure such as 
shortage of hotel accommodation & high hotel tarifts, 
defiCiencies in infrastructure such as airports, roads, 
railways, etc., multiplicity and high level of taxation, 
restricted land use policies for hotel projects, lack of easy 
facility of entry of mternalionaI louriata to India, shortage 
of air seat capacity, high air fal'88, etc. 

(c) As the constraints being faced by the tourism 
industry relate to different MlnistriealState Governments, 
the Ministry of Tourism regularly takes up the ia8ue. wiatt 

them In order to mitigate the constraints being faced by 
the travel trade. BeIIcIes this, the Ministry of Tourism also 
takes up theee issues with the Planning Commission, 
Group of Ministers meeting In the State Tourism Ministers' 
Conference and other high level fora. Further, in order to 
develop tourism infrastructure at tourist destinations & 
circuits, the Ministry of Tourism provides financial 
assistance to the StatelUT Govemments for projects 
prioritized every year In consultation with them. So far in 
the 10th Plan, 1008 projects have been approved and 
more than As. 1500 crore sanctioned under various plan 
schemes for tourism Infrastructure development In the 
StatesIUTs. 

rrlllMl1l/ionj 

Tankere for Tnlnaportlng Petrol and 01 ... 1 

345. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether dealers of various 011 companies have 
applied for using their own tankers for transporting petrol 
and diesel to curb the aduheratlon problem at tender rates 
In Rajasthan; 

(b) If 80, the details thereof? 

(c) whether the perrnll8lon hal been granted to those 
dealers; 

(d) If 80, the details thereof; and 

(e) If not, the reason therefor? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRt DINSHA 
PATEL): (a) to (d) Public tenders on Induatry basi8 are 
Invited for engaging tank truc:k8 for traneportatlon of bulk 
petroleum products to the dealer and customers. The 
deltvered supplies of petrol and dIeeeI to dealers ex-
termlnaJ&ldepots of oil companies are made from tank 
trucks owned by oil marketing companies or those 
awarded contract for transportation job. The tender for 
transportation of petrol and diesel for all locations In 
Rajasthan was finalized w.e.f. 1.10.2005 for a period of 
3 years. Dealers and customers were advised to 
participate In the public tender. The number of dealers 
who participated and were inducted, company-wise are 
as under: 
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Name of Number of de .... Number of deaIerI 
the Company participated Inducted 

loe 245 239 

HPCL 137 119 

BPCL 131 131 

IBP 38 38 

(e) It has been reported by loe that 6 retail outlet 
dealers could not be inducted as they were diaquallfted 
in the teneter evaluation process. HPCL has reported that 
9 dealers were rejected in the technical evaluation 
process, 6 dealer had not accepted L 1 finalized ratea 
and 3 dealers did not sign the transportation agreement. 

(English} 

Production Sharing Contract with Cuba 

346. SHRI NAVEEN JINDAL: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether ONGC has signed a production sharing 
contract with Cuba recently; 

(b) if so, the share that ONGC win get from thIa pact; 

(c) the details of such pacta linked with other countrIee 
during the past six month; and 

(d) the quantum of lharelndia will get thereffom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI D1NSHA 
PATEL): (a) and (b) Yel, Sir. ONGC VIdeah Ud. (OVL), 
the wholly owned 8ubsldiary of ONGC has signed 
Production Sharing Contracts (PSCa) with CUba recently, 
the details of which are given in the encloled 
statement-I 

(c) The details are given in the enclosed statement·II 

(d) The above cited projects in Cuba, Brazil and 
Vietnam are in Exploration phaae, the. r8IUIII 01 which 
will be known only after this phase is completed. 

The project in Colombia jointly acquired by OVL and 

SInopec of China preeently proc:tucea 17.850 barrels of 
oil per day which is likely to inc ...... upto 70,000 barNIe 
by 2012-13 OVL's share of oil from IhI8 project would be 
proportionate to its stake in the praject. 

..,.",.",., 

OVL:S Production SlMting ContnICt willi Cutw 

S.No. Project OVL'8 Partners 
Share 

1. Block 34 100% 

BIocJca 35 100% 
R.plol -YPE· 

2. Block 25 ~ 40% (Operator), 

Block 26 30% 
Norlk Hydro-
30% (Common 

Block 27 30% in a" Blocks) 

Block 28 30% 

Block 29 30% 

Block 36 30"4 

St.,.",.",." 

Acqui6Ition 01 SIIIIIrIs in E " P MIItItlI by 
OVL during IhtI p#I6I six mon1h6 

S.No. Project 

1. BC 10, Brazil 

2. Block 127, 
Vietnam 

3. Block 128, 
Vietnam 

4. Acquisition of 
OmImex 
Colombia 

{ThIns/dJnJ 

OVL'I Shara Partners 

15"10 

100% 

100"10 

ShelI-5O"Io 
«()perD)r) 
Petrobrae--36"1o 

Sinopeo--6O% 

waIwr of Rent for U8Ing Hanger 

347. SHRI VLJAY KUMAR KHANOELWAL: 
SHRI KRISHNA MURARI MOGHE: 

WII the Mini8ter of CIVil AVIATION be pleased to 
reter to reply given 10 Unataned 0ueetI0n No. 2492 on 
AugIet 17, 2008 regarding "write oft rent for uaIng ~ 
and to state: -
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(8) whether the request received from the Go\Iemment 
of Madhya Pradesh for waiver of rent for old hanger has 
been examined by Airports Authority of India (MI); 

(b) if so, the details and the dec:iaion taken by MI 
thereon; and 

(c) if not, the reasons for delay? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) Yea, 
Sir. Request of Madhya Pradesh Government for waiver 
of rent for old hanger Is under active consideration of 
Airports Authority of India (MI). 

{English] 

Appointment of Chief of Defence Staff 

348. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 
SHRI BACHI SINGH RAWAT -BACHDA-: 
SHRIMATI NIVEOITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of DEFENCE be pleased to state: 

(8) whether recently a meeting of former Arrtrf Chiefs 
was convened in the Army Headquartera; 

(b) if so, the main points di8cU888CI in the meeting; 

(c) whether former Army Chiefs have given opinion for 
appointment of Chtef of Defence Staff for proper 
understanding between three forces; and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONV): 
(a) and (b) A conclave of former Chiefs was held at 
Army Headquartef8 of 16th October 2006. The former 
Chiefs were briefed on the emerging aecurity perapectlve 

as also other lasues pertaining to the welfare and well 
being of the Army. 

(c) There was no deliberation on the subject of 
appointment of the Chief of Defence Staff. 

(d) The question does not arise. 

{Tl»M/ll1ion] 

349. SHRI HARISINH CHAVDA: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of DEFENCE be pleased to slate: 

(a) whether the investigation in Tehelka case has bun 
completed; 

(b) If 50, the findings thereof; and 

(c) the details of the otficlals found guilty and the action 
taken against them? 

THE MINISTER OF DEFENCE (SHRI A.K ANTONy): 
(a) and (b) No, Sir. The Tehelka cas .. are stili under 
Investigation of CBI. 

(c) CBI has registered regular cuea againlt Shri H.C. 
Pant, the then Staff Officer, Ordnance Factory Cell, Shri 
Narender Singh, the then Asat. Anancial Adviaor, Shrt P. 
SaIl, the then AIsIatant, U. Col V.P. Sayal (Retd) and 
Maj Gen M.S. Ahluwalia (Retd), the then Addl. DG, 
Ordnance Service (Technical Stores), MGO Branch, Army 
Hare and Maj Gen S.P. Murgai (Retd). Preliminary Enquiry 
has been registered against Shrt LM Mehta, the then 
Add!. Secretary, MOD and Maj Genl. S.P. Murgal (Retd.). 

2. The following departmental action has been taken 
again8t the Indicted Officers: 

S.No. N~ of the ~ Punlehment awarded 

1. Maj Gen (Retd) Satnam Singh 

2. Maj Gan (Retd) Manjlt Singh Ahluwalia 

3. Lt Col (Retd) B.B. Sharma 

4. Maj Gen PSK Choudhary 

5. Brig Iqbal Singh 

6. Col. Anll Sehgal 

7. Sh. H.C. Pant, Staff QfficerlOF Cell 

8. Sh. Nareoder Singh, AFA. 

9. Sh. P. Sasi, Assi8tant 

Censure 
Censure 

Diemisled from service 

Cashiering and rtgouroua imprtIorInent for one year. 

Ca8hiering and rigoroL8 imprieonment for two yeare. 

Cashiering and rigorous Impriaonment for four years. 

Oiamiued from Service. 

Under ~ and Inquiry is in progress against him. 

Under euepeneion and Inquiry is in progreu against him. 



183 NOVEMBER 23, 2006 184 

/English} 

Construction of Rail OVerbrldgn In 
Andhra PfllcHlh 

350. SHRI BALASHOWRY VALLABHANENI: WiD the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have received any proposal 
from the Government of Andhra Pradesh for construction 
of Railway ovarbriges in the State; 

(b) if so, the details thereof; and 

(c) the action taken by the Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) and (c) 31 proposals were received for construction 
of Road over bridges (ROBs) at different places in Andhra 
Pradesh. Out of those one Is already sanctioned on out-
of-tum basis. In the current year nineteen (19) proposals 
are under scrutiny for inclusion In Preliminary Works 
Programme (PWP) 2007-08, whereas 11 proposals do 
not qualify for replacement by Road Over Bridge 
on cost sharing basis. However, at present 83 works 
are sanctioned in Andhra Pradesh on cost sharing basis 
which are at different stages of planning and 
execution. 

fTRIMItIIion} 

Development of Surrounding. of Taj M8haI 

351. SHRI J.M. AARON RASHID: 
SHRI AVTAR SINGH BHADANA: 
DR. RAJESH MISHRA: 
SHRI SAJJAN KUMAR: 

Will the Minister of CULTURE be pleased to state: 

(a) whether the Government hal held talks recently with 
the local officials to give a modem look to the aurroundinga 
of 'The Taj' keeping in view the international tourism; 

(b) if so, the details thereof; and 

(c) the target set for completion of the said project? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBtKA SONI): (a) and (b) Yes, Sir. Several 
site visits and series of dlscu88ions .have been held 
recently. Based on this a comprehensive project for • Agra 
Revitalization and Visitor Management for Taj Mahar 
vicinity has been prepared with a project coat of As. 39.34 
erore. Ministry of Tourism hal already sanctioned 
Rs. 767.00 lakhs for infrastructure Improvement from East 
Gate Entry to Taj Mahal and Rs. 758.00 Iakhs from West 
Gate Entry to Taj Mahal. A detailed break up Is given in 
the enclosed statement-I. In addition, the other projects 
sanctioned for Agra and surrounding areas are given in 
the enclosed statement-II. 

The State Government and District Administration has 
been requested to remove encroachments, hoardings and 
ensure a high level of civic governance. 

(c) The Integrated project wiU be completed within a 
period of 36 months. 

Statement 
DtlMIItKJ SINk-t.p 

In/8gl'llltld DtllIfJIopmtInl 01 Agm-RlIviIIIIis8Iion and /I&ht:Jr MsrJllfltlll'lll' for TII/ MshII 1ib'nA)' 
In IhtI St61f1 01 lI/ar Prsdtlsh .. a Spsci6I Dtlstin8/1on 

East Oate Entry to TaJ Mahal 

S.No. Items 

2 

B East o.t. Entry to TaJ MahaI 

1. 

2. 

Road 1mptr)1If!JI77tII7/ from JP CIW8ing /0 Sh/IpgI»m: WBM road, 
red rubbed sand stone paving, precut PCC KERB stone, 
landscaping, boundary wall 

Road Impt'OlW17tII1l from ShIpjJnIm /0 TII/ MIIINII EMf Ga/tl: 
WBM road, red rubbed sand atone paving, precast PCC KERB 
stone, landscaping, railing, Electric poIea of CI with fixtures. 

« 

(Rs. In Iakhs) 

Amount 

3 

113.00 

85.00 
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3. Rsvltallsa/ion 01 shil:llJnlm including IItIW 6hoppIng ___ 276.00 
and olhsr improllfH11Bl1f tntNISIHN.. W8M road, red rubbed sand 
stone paving, precast PCC KERB stone, landscaping. Iandacaping 
left over, building (new), building (renovation), EIectrtc poles of el wIIh 
fixtures, boundary wall, repair estimalee aubmilted UP tourilm 
department, fir protection works 

4. Trskking route to TsJ M8hsI-NsfUM Psrk /mprolltlfT1tlf1t WSM 94.00 
road, red rubbed sand stone paving, precast pee KERB stone, 
improving old trek route, landscaping, building (new), building 
(upgrade), OAT, upgradation of play area, machan, water body, 
fountain, Electric poles of CI with fixtures. 

5. ImproWJITIBnf of VISitor Approach al EMf Gale Enhy to T6j 51.00 
MshB/: WBM road, repair of WBM roads, cc road, Mm, red n.mbed 
sand stone paving. precut pee KERB etoile, IandscaJHng, railing, 
building (new), Electric poles of CI with fixtures, demolitiolVshlfting woft(. 

6. Collflting 01 NsIiIh nHr EllSlem G_ snd /andsc4pIng (200 102.00 
IT18ters of tJilhtJr sidtJs): Masonary work, pee work 1 :4:8, Ree 
slab, red sand stone over RCC, landscaping, Culvert..fountaln, pier. 
slab, raDlng. 

7. Upgl'lldllfion of fllciIlfi6s sf T6j KI¥tM: WBM road, cc 46.00 
road 20, red rubbed sand stone paving. precast pee KERB stone, 
landscaping, external landscaping. building (new), building 
(renovation), Bamboo restarant with open and bamboo umbrella, 
Electric poles of el with fixtures. swiu cottages. 

Total 787.00 

W6s1 Gate Enhy to T6j IM""I 
(Ra. in 18kh) 

A WHt Gate Entry to TIIJ Mahlll 

1. RtId6signing PllrIring nodtI .f Amrood K. ru. hcIudIng COI7IIInJt:Iion 01 201.00 
ntIW shopping csntrs: 
WBM road, CC road M-20, Red Rubbed Sand Stone paving. recut Pee 
KERB stone, land spacing. building (new). shops. security. toIleta, electric 
poles of CI with fixtures. signage 

2. Approach /0 TIIj M.lhal through pl'Of'06lld R0S6 Gatrlttn: 52.00 
WBM Road. Red rubbed sand stone paving, Recent PCC KERB atone, 
landscaping including Rose Garden, railing. building (new), electric poles of 
CI with fixtures, Sump, tube well 

3. UpgIlId6lion of IhtI gnHII1 Bus COIrltIodtr»d to TIIj MIIhM: 21.00 
WBM road, CC road M-20, Rubbed Red Sand Stone peving. recut PCC 
KERB stone, landscaping. railing, electric poles of CI wtIh fixtures, IignIIg8 

4. Upgrsdstion 01 visitor spproach /0 ..., f16I6 tIn/fy to T6j M8M1: 44.00 
WBM road. CC road .... 20, Rubbed Red Sand Stone paving, recut Pee 
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5. 

6. 

7. 

8. 

c 

F 
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2 

KERB stone, landscaping, building (new), building (renovation), electric potes 
of CI with fixtures, fountain 

ImprovelT16nl of Shah/llhan Pllff(-An IIrc/NJt101og1e111 Pane: 
WBM road, CC road M-20, Red Rubbed Sand Stone paving, recast PCC 
KERB stone, landscaping, railing, building (new), electric poles of CI with 
fixtures, children play areas, Sump, tube weH, de-sitting of lakes, improving old 
irrigation systemlfacillties 

Upgradalion of Road from Puram Alandi to Rani Lakshmi Bai Chowk: 

WBM road, Red Rubbed Sand Stone paving, recast PCC KERB stone, 
landscaping, railing, electric poles of CI with fixtures 

Proposal for River Front ROM! impfDflfllT1tH1t 

WBM road, Red Rubbed Sand Stone paving, recast PCC KERB stone, 
landscaping, railing, electric poles of CI with fixtures 

Upgradalion of road from Lak$hmi Bai Chowk to Paflril1g nodtI al 
Amrood Ka Tila: 
WBM road, Rubbed Red Sand Stone paving, recast PCC KERB stone 
landscaping, railing, electric poles of CI with fixtures 

Signage 

Upgradatlon of road connectivity of railway station/airport to JP 
croaalng: 

r 
WBM road, CC road M-20, Rubbed Red Sand Stone paving, recast PCC 
KERB stone, landscaping, boundary walt, electric poles of CI wfth fixtures 

Total 

Sf.remanNI 2 
Year-wise Dellliis of ProjIIc/S SIInctIon«1 for Agra 

(Rs. In lakh) 1996-97 
S.N. Name of the Project 

2 

1992-93 

1 . Flood Lighting of Fatehpur Sikri 

1993-94 

Amount 
sanctioned 

3 

15.15 

1. Refurbishment of Akbar's Tomb 

1997-98 

1. VIsitor Centre, Agra 

1998-99 

1. Refurbishment of Aram Bagh, Agra 

188 

3 

153.00 

41.00 

35.00 

36.00 

20.00 

156.00 

758.00 

3 

36.32 

20.92 

11.34 

1. Improvement of Ghats at Bateehwar 

1995-96 

20.00 
2. Flood Lighting of Bateahwar Temple 

in Agra Dlett. 05.00 

1999-2000 

1 . Sound & Light Show at Agra Fort 20.00 1. Toilets at Taj Mahal, Agra (5 Star level) 21.00 
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2 

2. Floodlighting of Sikandara 
(Distt. Agra) 

3. Floodlighting of Etmad-Ud-DuHah 
(Distt. Agra) 

2000-01 

1 . Renovation of Toilets at Tajganj Agra 

2. Renovation of Community toilets 
at Fatehpur Sikri (Main Gate) and 
Panch Mahal (Inside) Fatehpur Sikri 

3. Integrated Development of Bateshwar 
(DisH. Agra) 

2003-04 

1. Construction of Interpretation Centrel 

3 

04.27 

05.29 

07.54 

16.90 

50.00 

Shopping Centre and related 495.80 
development works and services 
at Fatehpur Sikri (CPWD) 

2005-06 

1. Investors' Meet at Agra in Feb. 2006 15.00 

Construction of Platform atKurdwedl Station 

"352. SHRI RAMDAS ATHAWALE: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways are contemplating to construct 
another platform at Kurdwadi station in Maharashtra 
keeping in view increase in rush of passengers in trains; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be constructed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not artse. 

(English] 

Indo-Iran Ga. Pipeline Project 

353. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether any discussions were held among the 
participating countries of Indo-Iran gas pipeline project 
during the last three months; 

(b) if so, the details thereof and outcome thereof; and 

(c) the present status of the Indo-Iran gas pipeline 
project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) India is pursuing import of natural gas 
from Iran through Iran·Pakiatan-lndia Gas Pipeline. Various 
aspects of the project are being discussed in bilateral 
and trilateral fora. The third trilateral Joint Working Group 
meeting between Iran, Pakistan and India was held in 
New Deihl on August 3-4, 2006. It was decided in the 
meeting to appoint a consultant to work out the gas price 
as per the methodology agreed betw~en the three 
countries. Subsequently, Mis Graffney Cline & Associates 
have been appointed as consultant by the Iranian side. 
A meeting to finalize the methodology to be adopted for 
working out the gas price was held In Dubal on 
September 28-29, 2006. The price wort<ed out by the 
conSUltant, which was based on cerlain parameters given 
by Iran, was not acceptable to India and Pakistan. The 
consultant has been given revised parameters to wol1< 
out the gas pricing. 

{TrBl1$lation] 

Joint Venture Profect. wtth Ru .... 

354. SHRI BRAJESH PATHAK: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government is considering to start 
some projects with Ruasla in the field of re .. arch 
development and hi-tech weapons system; 

(b) if so, the details thereof? 

(c) the time by which these projects are likely to start; 
and 

(d) the amount likely to be spent by the Govemment 
on these projects? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) No, Sir. There Is no project proposal on Raeearch 
and Development, in apeclfic, under consideration with 
Russia, other than ongoing Brahmoa supersonic cruise 
missile. 

(b) to (d) Ooea not arise. 

Rail Coach Factory In Blhllr 

355. SHRI HEMLAL MURMU: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is any proposal to set up a rail 
coach factory In Bihar; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 
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MobIle Train AIIdIo Comm...ac.tlon 
Syetem In TrIIlna 

366. SHA1 PANKAJ CHOWOHARV: Win the Minister 
of RAILWAVS be pleased to state: 

(a) whether the Railways propose to provide Mobile 
Train Radio Communication (MTRC) system in traIna to 
ensure more safety; 

(b) if so, the details thereof; 

(c) the names of trains In which the said system is 
propoMd to be provided inltiaDy; and 

(d) the time by which such system is likely to be 
provided in all trains? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI R. VELU): (a) and (b) As per the 
Railway Safety Review Committee recommendations which 
is accepted by Ministry of Railways, the MobIle Train Radio 
Communication (MTRC) is to be introduced on A, B & C 
routes of Indian Railways. Of thie, work on 3200 RKM 
(Route Kilometre) on Northern Railway, North Central 
Railway, Eaat Central Railway, Eaatem Railway & 
Northeast Frontier Railway has been sanctioned and is 
under execution. 

(c) and (d) Thia faclUty ahall be provided in paaaenger 
and goods trains in phased manner from March 07 
onwards. 

[English/ 

SettIng up of National Aviation 8011rd 

357. SHRI AJOV CHAKRABORTV: WiU the Minister of 
CIVIL AVIATION be pleased to atate: 

(a) whether the Government is COIWidering to set up a 
National Aviation Board; 

(b) If so, the salient featul8l thereof; and 

(c) the time by which it Is likely to be set up? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) and (e) Do not arise. 

[TnmsIMIon/ 

CrlterlaIN0nn8 tor hiring AerOpIanee 

358. SHRI V.K. THUMMAR: WIll the Minister of CIVIL 
AVIATION be pleased to state: 

(a) the criteria/norma adopted by the Government for 
permitting the public sector airlines to hire aeroplanes; 

(b) the number of aeroplanes hired by these airlines 
during the laat three yeara and till date illongwlth 
company-wise detalla thereof and the JUltlflcation therefor; 

(c) whether any cost-benefit analysis has been 
conducted for hiring the aeroplanes by these companies; 

(d) If 80, the findings thereof; and 

(e) If not, the raMOna therefor? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (e) The 
leasing of aircraft is resorted t9 by the airtlnes to meet 
their capacity requirements in short to medium term 
perapecttve. The national alrlil'l8l have had to reeort to 
leasing to overcome the capacity constraints due to the 
pendency of their aircraft acqui81t1on propouls at the 
relevant time, as well. The Board of Directora of airlines 
Is competent to decide about leasing on a case to case 
beals ~ upon conaIdendIon of cost benefit analysla. 
The number of planes hired by Air India, Air Incia Charters 
limited and Indian Alrtines during the last three years 
alongwith company-wise details ara given in the enclosed 
statement. 

Statement 

51. 
No. 

1. 

2. 

Aircraft 
Name 

2 

Airbus 
14:310-300 

Airbus 
A310-300 

DtIIIII/6 t:II IINI Ai",.",. hmtKI by Air I~ Lid. SinctI 1. 1.2004 

RegIstration Owner Date of 
No. Registration 

3 4 5 

VT-AIB Singapore Airlines Ltd., Airline Houae, 10.2.2004 
25 Alrtines Road, SIngapore. 

VT-AIH Boeing Aircraft HoldIng Compnay, 1901 14.7.2004 
0akeedaIe Avenue, SW Renton, WA 98055, USA 
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2 3 4 6 

3. Airbus VT·AIG Boeing Aircraft HoldIng Company, 1901 21.08.2004 
A31o-300 Oekeedale Avenue, SW Renton,WA 98055, USA 

4. Airbus VT·EWi Oeprey Aircraft Leuing Ltd., Clo M & C 21.12.2004 
A31o-3oo Corporation ServIce Ltd., Ugiand H~, South 

Grand cayman, cayman IIIandI 

5. Airbus VT-EVX Osprey Alnaft lNeing Ltd., Clo M & C 21.12.2004 
A31O-300 Corporation Service Ltd., Ugland Houee, South 

Grand Cayman, Cayman IsIandII 

8. BoeIng VT-AIJ US Bank Trust National AuociatIon, 225, 17.2.2006 
Bn7 Asylum Street 06103, Hartford Ct, USA 

7. Boeing VT·AIM Wens Fargo Bank, Northwest, National 28.4.2005 
B747-4oo Association, Clo Alrcaatle Advisor UC1251, 

New Yot1<, USA 

8. Boing 777 VT·AIL US Bank Trust National AsIocIation, 225, 27.6.2005 
Asylum Street 06103, Hartford Ct, USA 

9. Airbus VT·AIN Rivers of India Ltd., 2nd Aoor, Failfax Hou8e 21 7.8.2006 
A31o-300 Monseigneur Gonln Street Port LoulI, Republic of 

MaritIus, Mariti ... 

10. Airbus VT·AIO Rivers of India Ltd., 2nd Aoor, Fairfax HOUH 21 6.8.2006 
A31O-3oo MonaeIgneur Gonin Street Port Louie, Republic of 

Marltiua, Mariti ... 

11. Airbus VT·AlP Rivera of India Ltd., 2nd Floor, Fairfax Houee 21 21.9.2006 
A31o-300 MonMlgneur GonIn Street Port Loula, ~ of 

Marltlua, Mariti .. 

12. Boeing VT·AIF Welia Fargo Bank Northweat, 79 South MaIn 30.12.2005 
B747-400 Street Salt Lake CIIy, Utha 84111, USA 

13. Boeing VT·AIE Wells Fargo Bank Northwest, 79 South MaIn 31.12.2006 
B747-400 Street Salt Lake CIty, Utha 84111, USA 

14. Boeing VT·AlR Wells Fargo Bank Northw.t, 79 South MaIn 4.1.2006 
Bn7 Street Salt Lake City, Tha 84111, USA 

15. Boeing VT·AIK Wela Fargo Bank Northwest, 79 South Main 27.1.2008 
Bn7 Street Salt Lake CIty, Utha 84111, USA 

0«Ib of 1M A/tpIIIntI6 hlr«I by IndiIIn AitfIntIs me. 1. 1.2001 

1. Airbus VT·EYF Qrix·AvlatiOn System Ltd., AlG Central, Intematlonal 9.7.2004 
A320 Finencial Centre, Naorthwal, Dublin, Ireland 

2. Airbus VT·EYA ALS Irish Aircraft Leasing MSN 376 Ltd., DebiI Air 7.12.2006 

A320 Finance, Ireland Ltd, DEBIS Air Fmance, Ireland 

3. Airbus VT·EYB ALS Irish Aircraft LNIIng MSN 386 Ltd., DebIa Air 7.12.2005 
A320 FInance, Ireland ltd, DEBIS Air Anance, Ireland 
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2 3 4 5 

4. Akbus VT·EYG ALS Irish Aircraft Leasing MSN 344 Ltd., Debis Air 7.12.2005 
A320 Finance, Ireland Ltd., DEBIS Air Finance, Ireland 

5. Airbus VT·EYH ALS Irish Aircraft Leasing MSN 344 Ltd., Debis Air 7.12.2005 
A320 Finance, Ireland Ltd., DEBIS Air Finance, Ireland 

6. Airbus VT-AYI ALS Irish Aircraft Leasing MSN 344 Ltd., Debis Air 7.12.2005 
A320 Finance, Ireland Ltd., DEBIS Air Finance, Ireland 

7. Airbus VT·AYJ Aereo Umlted, Debis Air Finance, Ireland, PLC, 7.12.2005 
A320 Debis Air Finance, Ireland 

8. Airbus VT·AYK Aereo Limited, Debis Air Finance, Ireland, PLC, 7.12.2005 
A320 Debis Air Finance, Ireland 

9. Airbus VT·SCA CIT Aerospace Intematlonal, 1 Stokes Place St. 31.12.2005 
A319 Stephen, Green, Dublin 2, Ireland, Ireland 

10. Airbus VT·SCB CIT Aerospace International, I Stokes Place St. 31.12.2005 
A319 Stephen, Green, Dublin 2, Ireland, Ireland 

11. Airbus VT-SCC CIT Aerospace International, 1 Stokes Place St. 31.12.2006 
A319 Stephen, Green, Dublin 2, Ireland, Ireland 

12. Airbus VT-SCE ALS Irish Aircraft Leasing MSN 386 Ltd., Debls Air 9.5.2006 
A319 Finance, Ireland Ltd., DEBIS Air Finance, Ireland 

13. Airbus VT·SCD ALS Irish Aircraft Leasing MSN 344 Ltd., Debis Air 11.5.2006 
A319 Finance, Ireland Ltd., DEBIS Air Finance, Ireland 

14. Airbus VT-EYL Orlx Aviation System Ltd., AIG Centre, International 23.5.2006 
A320 Anancial Centre, Northwal, Dublin, Ireland 

15. Airbus VT-SCF Bayern Aircraft Ltd., C/o Maples Finance Ltd., PO Box 23.10.2006 
A319 1093, queens Gate, South Church Street, George 

Town, Cayman Island, Cayman Islands 

16. Airbus VT-EYC Aereo ltd., Debls Air Finance, Ireland, PLC, Debis 3.11.2008 
A320 Air Anance, Ireland 

0tHII1Is of Ih6 Ai".nss hllWl by Air India ChIIrters Ltd., since 1.1.2004 

1. Boeing VT-AXA Veils Fargo Bank North West, National 15.3.2005 
B737-8oo Association C/o BouHion Aviation INC, 

Belleveue Washlngon, USA 

2. VT-AXB MIs C.l.T. Leasing Corporation, 1211 8.4.2005 
Avenue of the America, Newyork. USA 

3. Boeing VT·AXC MIs C.I.T. Leasing Corporation, 1211 22.4.2005 
B737·800 Avenue of the America, Newyrok, USA 

4. Boeing VT·AXD Int'l Lease Finance Corporation, 10250 20.3.2006 
B737·800 Constellation Boulevard, 34th Floor, Los 

Angle, caJlfornia 90067, USA 
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5. Boeing 
B737-800 

VT-AXE Int'l Lease Finance Corporation, 1999 
Consteliation Bouleyard, 39th Floor 
Los Angeles, CA 90067, USA 

10.4.2006 

6. Boeing 
B737-8oo 

VT-AXF Infl Lease Finance Corporation, 1999 
Constellation boulevard, 39th Aoor, 
Los Angeles, CA 90067, USA 

10.4.2006 

7. Boeing 
B737-8oo 

VT-AXG Infl Lease Finance Corporation, 10250 
Constenatlon Boulevard, 34th Floor, Los 
Angles, California 90067, USA 

29.5.2006 

Alliance Airlines has not hired any Airplanes llnee 1.1.2004 
Pawan Hans Helicopters Ltd has not hired any Hellc:oJ*ralAltplanea slnee 1.1.2004 

[English} 

Setting up of DRC. 

359. SHRI CHANDRAKANT KHAIRE: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Government has set up District 
Rehabilitation Centres for physically handicapped persons 
in the country particularly in rural areas; 

(b) If so, the names of ORCs presently functioning in 
the country, location-wise; 

(c) whether the Government proposes to set up more 
such centres; 

(d) if so, the details alongwith locations thereof, State-
wise; and 

(e) the time by which these centres are likely to be 
set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGAOEESAN): (a) and (b) ORCs were 
set up in the years 1984 to 1989 at the following 
locations: (i) Virar in Maharashtra, (ii) Jagdiehpur and 
Sitapur in Uttar Pradesh, (iii) Midnapore in West Bengal, 
(Iv) Bhiwani in Haryana, (v) Vljaywada in Andhra Pra~, 
(vi) Mysore in Karnataka, (vii) Bilaspur In Chhattlsgarh, 
(viii) Kota in Rajasthan, (ix) Chengalpattu in Tamil Nadu, 
and (x) Bhubneshwar in Orissa. 

(c) to (e) No Sir. No new ORCs are proposed to be 
set up. 

Scheme for Travel Agenta Mel Tour Operator. 

360. SHRI HARIBHAU RATHOD: WID the Minister of 
TOURISM be pleased to state: 

(a) whether the Government has recently revised the 
scheme of approving travel agents and tour operators; 

(b) if so, the details thereof alongwith the new criteria 
for according approval; and 

(c) the precautionary measures being taken by 
Government to ensure that tour operators and travel 
agents do not cheat the foreign tourists and earn bad 
name for the country? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) and (b) No, Sir. The 
Scheme of approving Travel Agents and Tour Operators 
wu revised in 2003. 

(c) A Complaint Cell has been set up In the Ministry 
of Tourism to redress complaints from tourists. On receipt 
of specific complaints against Travel Agents and Tour 
Operators, the matter Is examined and appropriate action 
taken based on the findings. 

New Guidelines on Adventure Tourism 

381. SHRI SURESH PRABHAKAR PRABHU: 
SHRI SHAILENORA KUMAR: 

Will the Minister of TOURISM be pleased to 8tate: 

(a) whether the Govemment has Isaued new guidelines 
on adventure tourism; 

(b) if so, the salient featu.... thereof; 

(c) whether trampoline bungee, popular with mall 
crawlers and their children has been Ignored under the 
new guidelines. 

(d) if so, the reasons therefor, and 
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(e) the corrective steps taken or likely to be taken by 
the Government In this ragar? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) and (b) Yes Sir. Ministry 
of Tourism issued guidelines laying down basic minimum 
standards for adventure tourism related activities, in order 
to ensure safety of participantsltourista in such activities 
as well as minimum acceptable standards in terms of 
equipment and human resources. These guidelines cover 
land, air and water based activities which includes 
mountaineering, trekking, hang gliding, paragliding, bungee 
jumping and railing. 

(c) to (e) Ministry of Tourism extends Central FInancial 
Assistance to the State/UT Governments for the 
development of tourism projects including adventure 
tourism on the basis of proposals received from them 
subject to availability of funds and inltJr-se priorities. 

Tramporme bungee is mainly an entertainment activity 
used in shopping malls and therefore not taken into 
consideration under adventure tourism. 

Safety-precautionary measures to prevent any untoward 
incident are under the purview of the concerned state 
governments. 

Supply of PWoIID ..... through Plpel"," 

362. SHRI M. APPADURAI: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government is considering to supply 
petroVdiesel to petrol pumps through pipelines to avoid 
wastage of fuel in transporting; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) No, Sir, No such proposal is under 
consideration with the Government. However, 011 Marketing 
Companies are operatinglconetructing pipelines for bulk 
transportation of petroleum products from different 
locations. 

Private Sector P.rttctptltlon In Aallwttya 

363. SHRI JYOTIRADITYA M. SCINDIA: 
SHRI ANANTA NAYAK: 
SHRI IQBAL AHMED SARADGI: 
SHRI NAYEEN JINDAL: 
SHAI C.K. CHANDRAPPAN: 
SHRI GURUDAS DASGUPTA: 
SHAI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of RAILWAYS be pleased state: 

(a) whether the Railways have any propoeai to take 
up some of the Railway projects during Eleventh plan on 
public/private partnership; 

(b) if so, the details thereof; 

(c) whether a Committee of Experts Is also proposed 
to be set up to set clear terms for the role of the private 
sector in railway expansion; 

(d) if so, the details thereof; 

(e) whether the selection of projects have also been 
streamlined; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YELU): (a) Yes, Sir. 

(b) to (f) A number of areas/activities such as 
upgradation of stations at major metropolitan cities, 
establishment of super apecialily hospitals, Httfng up of 
manufacturing units for rolling stock, infrastructure projects 
for port connectivity through Rail Vikas Nigam Limited 
(RVNL) and several activities in caterlngltourism and 
hospitality area have been identified for possible execution 
through public-private partnership route. Consultation with 
various Chambers of Commerce/Industry as also the 
Ministry of Finance and Planning Commission is a 
continuous and ongoing exercise In this regard. The entire 
proceas Is at an Incipient stage. 

Direct Train between Bhubaneahwar .nd Mumbal 

364. SHAI B. MAHTAB: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Railways have any proposal to provide 
additional direct trains between Bhubaneswar and Mumbal; 

(b) if so, the time by which the additional trains are 
proposed to be introduced between these two cities; 

(c) whether direct train between Cuttack and Surat is 
also proposed to be introduced; and 

(d) if so, the steps taken in this direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. YELU): (a) No, Sir. 

(b) Does not arise; 

(c) No, Sir. 

(d) Does not arise. 

{T1'IInIIIIItJDn] 

u. of non Conventional Sourcea of 
Energy for Aunnlng Train 

365. SHAI BHANU PRATAP SINGH VERMA: 
SHRI HANSRAJ G. AHIR: 
SHRI SANTOSH GANGWAR; 

Will the Minister of RAILWAYS be pleased to state: 
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(8) whether the Rdways have coneidered utilizing the 
non-oonventional soun::es like BIo-Gas, Blo-DteeeI and 
Wind Energy for running traiN; and 

(b) if 10, the details thereof 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) SucceasfuI field trials have been carried out by 
using 10% blend of bio-cIieeeI on Jan Shatabdl Expr818 
between Lucknow and Allahabad as against earlier trial 
conducted with 5% blend on Amritsar Shatabdi Express 
in December 2002. 

In addition to the above, Southem Railway operates 
4 DieseVEJectric Multiple Units (DEMUs) and 2 Metre 
Gauge (MG) Iocoe for p_enger _Moe with 5% blending 
of blo-dlesel. 

On South East Central Railway between Ralpurtllamtari 
Narrow Gauge Section, two nominated locos are hauling 
two different NG trains with 5% blend of 8Io-dIeae1 with 
High Speed Diesel from 21.7.06 on trial ba8I8. 

As and when bio-dlesel becom88 freely available 
commercially, detailed planning will be undertaken to 
exploit this fuel as regular option. 

Short8ge of Cooking GM 

366. SHRI KAILASH NATH SINGH YADAV: 
SHRI SHISHUPAL PATLE: 
SHRI E.G. SUGAVANAM: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether there is shortage of cooking gas in the 
country due to recent fire in a private &eCtor refinery; 

(b) if 50, the details thereof; and 

(c) the step8 taken by the Government to Improve the 
supply position of cooking gas in the country? 

THE MINISTER OF STATE fN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) At present, there is no overall 
shortage of LPG in the country and LPG euppIieI to 
distributors are being made by the Public Sector 011 
Marketing CompanIes (0MCs) as per the genuile derMnd 
of customers registered with the LPG distributor •. 
However, OMCs have reported a backIong of 2-8 days in 
some Southern States like Andhra Pradesh, Kerala, 
Kamataka and Tamil Nadu due to unplanned shutdown 
of refineries, transporters strike, bad road conditions and 
riots in Mangalore. 

(c) Govemment hu acMMd OMOI to liquidate the 
backlog in theee States by operating the bottling plants 
on holidays and during extended hours. 

fE"fJI*hl 
Indo-US MlIIt8ty eo-o ..... tton 

367. SHRI IQBAL AHMED SARADGI: WHI the Minister 
of DEFENCE be peIMed to &tate: 

(a) whether India and US have decided to step up 
their military to military co-opendion, hold more bilateral 
... rciMe and cliacuaa ways to share information with 
each other; 

(b) if 10, whether an agreement was signed between 
United States Pacific command Chief AdmIral with Navy 
Chief Admi .... of Incia in October, 2006; 

(c) If so, the saliet featu.... thereof; and 

(d) the extent to which the agreement signed between 
Defence Minister and American counterpart In Jun., 2005 
has been implemented and boosted our military strength? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) v.., Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) The agreement signed in June, 2005 provides a 
frwnewortt for Defence relatiofw between two countries 
for next 10 yNl'I. Varioua events are being executed by 
both countri88 in rneetingB held amua/Iy. Thi8 has resulted 
in enhanced interoperabillty; sharing of experience In 
combat, peacekeeping operations and disaster 
management. 

InYHtment and Production by ONGC 
and OIL In ....... 

388. DR. ARUN KUMAR SARMA: WIH the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the extent of investment and production trend of 
011 India Limited (OIL) and 011 and Natural Gas 
corporation (ONGC) in Assam oil fielda during last three 
years aJongwIth prospect for future In 011 and gas; 

(b) the extent of flaring of gas during the period 
showing the figure of aeeociated and frH gas separately 
aJongwIth plan for ita futunt control by both the companies; 
and 

(c) the allotment of new blocks In the North Eastem 
RegIon (HER) to theM companies during last three years 
and future target, If any? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) The details are as follows: 
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(i) Investments by Oil and Natural Gu Corporation 
limited (ONGC) and 011 India limited (Oil) In 
Assam oilfields during the last three years: 

Investment (Rs. crores) 

Year ONGC OIL Total 

2003-04 755.82 481.23 1,237.05 

2004-05 598.45 660.49 1,258.94 

2005-06 501.87 521.17 1,023.04 

(ii) Oil and gas production by ONGC and OIL during 
the last three years: 

011 Production Gas Production 
(MMT) (MMSCM) 

Year ONGC OIL ONGC OIL 

2003-04 1.621 2.969 498 1,706 

2004-05 1.546 3.155 467 1,780 

2005-06 1.285 3.187 400 2,003 

To augment curde oil production in Assam following 
major steps are being taken by ONGC: 

(i) ONGC has already plaMed to invest about 
Rs. 3000 crore. in Assam Renewal Plan for 
upgradationlmodemization of surface facilities, 
pipeline, networ1<, drilling & wor1<over rigs etc. in 
addition to drilling of hitach wells, side track wells 
and Ultra Short Radius Drain Hole (USRDH) 
wells. 

(ii) Implementation of lOR schemes in aU three major 
producing fields of Assam i.e. Lakwa, 
Rudrasagar and Gelekl. 

With the implementation of these projects, the oil 
production in Assam is expected to reach a level of 3.00 
MMTPA by 2009-10. 

As regards OIL, taking into consideration the old, 
matured and depleting nature of the producing fields in 
Assam, OIL will be able to maintain the present production 
profile of crude oil in Assam Oil Fields. Accordingly, 
uniform crude oil production target of 3.45 MMT per anum 
is projected throughout the XI Five year Plan period. 

(b) No free gas is being flared in Assam. Flaring of 
associated gas in Assam during the last three years is 
as follows: 

Year 

2003-04 

2004-05 

2005-06 

AssocIBtrKI G8s (MMSCMO) 

ONGC 

0.18 

0.18 

0.15 

OIL 

0.29 

0.36 

0.31 

The following measures have been or are being taken 
by ONGC, OIL and Pvt. CosJJVs to reduce flaring of 
gas: 

(i) Installation of Supervisory Control and Data 
Acquisition (SCADA) system for effective control 
of gas system. 

(Ii) Getting new fields connected to the gas network 
immediately. 

(iii) Incorporation of capacity control in gas 
compressors and Installation of gas holders to 
negate the surging effect. 

(iv) Supply of low pressure gas from marginal fields 
directly to low pressure systems of tea gardens 
In the vicinity. 

(v) Further de-bottle necking of existing gas 
transportation lines. 

(vi) Boosting of low pressure gas at Isolated fields 
through gas compression. 

(vii) Identification of small consumers near Isolated 
fields where gas is being produced at low 
pressure in low quantities. 

(viii) Urging consumers of natural gas to uplift 
committed quantity of gas as there are no fall 
back customers. 

(ix) Installation of low pressure booster compressors. 

(x) Implementation of Zero Gas Flaring Projects at 
Offshore installations. 

(c) During the last three years, the following blocks in 
the North-Eastem Region were awarded to the consortia 
led by ONGC and OIL under various NElP rounds: 

State 

NElP-1II 

Assam 

Biook , 
2 

ONGC-Ied consortia 

AA-ONN-200113 
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2 

Nagaland AA-ONN-200114 

Tripura AA-ON N-200 1 11 

Mizoram AA-ONN-2001 12 

NELP-IV ONGC-Ied consortia 

Assam AA-ONN-200213 

Nagaland AA-ONN-2002l4 

NELP-V OIL-led consortium 

Assam AA-ONN-200313 

In the sixth round of NELP, 55 blocks have been 
offered for bidding. 

(Translation} 

Military Education 

369. SHRI SURAJ SINGH: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government proposes to make military 
education mandatory or to include it In the curriculum for 
its promotion; 

(b) if so, the details therefor; and 

(c) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONy): 
(a) No, Sir. 

(b) and (c) Does not arise in view of (a) above. 

(English} 

eNG FIlling Station. on Hlghw8ya 

370. SHRI CHANDRAKANT KHAIRE: WIll the Minister 
of PETROLEUM AND NATURAL GAS be pteasecI to state: 

(a) whether the Government is considering to set up 
a chain of Compressed Natural Gas filing stations along 
the National Highways to facilitate CNG motorists without 
switching to petrol or diesel; 

(b) if so, the details thereof? 

(c) whether some State Govemments have also shown 
interest in setting up of CNG station along National 
Highways; and 

(d) if so, the details thereof and the reaction of the 
Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) No, Sir. However, it is proposed to 
progressively introduce eNG in a greater number of cities, 
with the expansion of the pipeline infrastructure and the 
Increased availability of natural gas. 

(c) and (d) No specific request for setting up CNG 
sIIItIons aJong National Highways has been received from 
State Governments. 

/T __ /ionj 

TranlporblUon of Uveltock 

371. SHRI SANTOSH GANGWAR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether transportation of livestock through freight 
trains has been permitted by the Railways; 

(b) if so, the number of animals, species-wise, 
transported to West Bengal during each of the last two 
years, alongwith the names of the States from which 
they were 80 tranaported; and 

(c) whether smuggling of cow-progeny through freight 
trains hu come to the notice of Railways; and 

(d) If 80, the steps taken by the Railways to prevent 
smuggling of cow-progeny through freight trains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) The number of animals, species-wise, transported 
to We.. Bengal during each of the last two years, 
alongwith the names of the State flom which they were 
so transported are shown in the enoIOMd statement. 

(c) No, Sir. 

(d) Does not ariM. 
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SIIIt.",.nt 

Year 

2004-05 

·2005-06 

State from 
where loaded 

Haryan. 

Punjab 

HaryanalPunjab 

Bihar 

Haryana 

Punjab 

HaryanalPunjab 

Bihar 

2006-07 (upto Haryana 
15.11.2008) 

{English} 

Promotion of FPle 

372. SHRI SUB RATA BOSE: 
SHRI JOACHIM BAXLA: 

State to which 
transported 

West Bengal 

West Bengal 

West Bengal 

West Bengal 

West BengaJ 

Weal Bengal 

West a..gaJ 

West Bengal 

West Bengal 

Will the Minister of FOOD PROCESSING INDUSTRtES 
be pleased to state: 

(a) whether the Govemment has formulated any 
package of incentive for promotion and development of 
food processing induatrie8; 

(b) if so, the details thereof, scheme-wise and funds 
provided under each scheme during each of the last three 
years, State-wise; 

(c) the number of food Proc:esalng IndLatrie8 in West 
Bengal particularty In hilly areas of West BengaI;8nd 

(d) datai. of programme propoHd and finalized for 
2006-07 for West Bengal? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) For promotion and 

No. of cattle 

480 

(i) 2704 

(il) 2496 

688 

925 

(I) 3536 

(II) 2528 

(i) 1568 

(II) 1224 

809 

500 

(I) 4704 
(II) 4739 

Species of animals 

Milky Buffalo with suckling 

Milky Buffalo with suckling 

Buffalso 

Buffalo 

Hom Cattle 

Milky Buffalo with suckling 

Buffalo 

Milky Buffalo with luckillig 

Buffalo 

Buffalo 

Hom cattle 

Milky Buffalo with suckling 
Buffalo 

development of food processing Industries. Government 
has Implemented several plan schemes. Under these 
schemes financial assistance in the form of grant-in-aid 
is provided for Technology upgradationIModernization/ 
Establishment of Food ProceSSing Units. Development of 
infrastructure, Support for R&D, Human Resource 
Development, Promotion of Quaflty Assurance. Total 
Quality Management, Strengthening of Codex Cell in 
various institutions and Setting up of Quality Control 
Laboratories besides other promotional measures to 
encourage devefopment of the Food Processing Industries. 

In order to ensure easy availability of credit, 
Government has included food procesaing industries in 
the list of priority sector for bank lending. Fruit and 
vegetable processing units are already exempted from 
payment of excise duty. Further, in the year 2004-05. 
Government has allowed under Income Tax Act, a 
deduction of 100% of profit for five years and 25% of 
profila for the next five years in cue of new agro 
processing indU8tries Ht up to procM8, preserve and 
package fruits and vegetables. EXcile duty of 16% on 
dairy machinery has been fully waived for promotion of 
dairy processing industries. Excise duty on meat. poultry 
and fish products has been reduced from 16% to 8%. 
Excise duty on food grade hexane used in edible oil 
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industry has been reduced from 32% to 16%. In the 
Budget of 2006-06 eKciee duty of As. 1.00 per kg. on 
refined edible oil and As. 1.25 per kg on Vanaspatl were 
abolished. Customs duty on refrigerated vans was reduced 
from 20% to 10%. In the budget 2006-07 the government 
has waived excise duty on condensed milk, ice cream, 
preparations of meat, fish and poultry, pectins, pasta and 
yeast. Excise duty on ready to eat packaged fooda and 
instant food mixes, like dosa and idli mixes have been 
reduced from 16% to 8%. Excise duty on aerated drinks 
has been reduced from 24% to 16% NABARD Is to create 
a refinancing window with a corpus of Aupees one 
thousand erore for agro processing infrastructure and 
market development. Scheme-wise and State-wile financial 
assistance provided during last three years is in the 
enclosed statement I, II and III respectively. The 

Govemment has also enacted the Food Safety and 
Standarda Act, 2006 which has been paued by the 
Partiament on 2.8.2006 and published in the Gazette of 
India Extraordinary, part-II Section I, dated 24th August, 
2006 as Act No. 34 of 2006. The objective of the Act is 
to bring out a aingle statute retating to food and establish 
Food Safety and Standards Authority. 

(c) and (d) As the Food Processing Industries are 
mostly in unorganized sector, the data regarding number 
of Food ProcelSing Industries are not centraHy maintained 
in the Ministry. However, the details on the number of 
food processing industries aasIated by the Ministry of 
Food Processing Industries In the State of Weat Bengal 
during the 10th Plan period la given In the enclosed 
statement-IV. 

StII,.",.",., 

Details 01 Financis/ Assisfllnce EJdtJndtId to PIDj«Is in DilfslfNlt 51a_ for M.jor St:I'ItImtIs dunng 2003-04 

(As. in Iakhs) 

Plan schemes mstrucIure Tachnologoy QIIIy ...... IIIdIIMI & HInl SIIIIIgIIriIg of I.iInp II1II Common Tall! 
DMIopmenI UpgradaIiorV Codex SIIndaIdI FOIWIId ~ InItionI pIO¥tIIon lor 10" NE 

mod."UItioIv IJIdR&O iapIDn & DMIapmIr'f NoIIh Ell! SIIIII 
upnIan 01 FA oilier iIcUIIIg 

promaIIanII SIIdiin 
AIMII 

2 3 4 5 6 7 8 10 

StIleJUT 

Andaman and Nicobar Islands 1.00 1.00 

Andhra Pradesh 465.57 10.17 51.00 526.74 

Assam 0A6 307.32 307.n 

Bihar 0.42 0.42 

Chandigarh 7.85 7.85 

Chhattisgarh 3.00 3.00 

Delhi 100.00 19.64 100.94 54.00 274.58 

Goa 17.00 22.00 39.00 

Gujaral 165.85 4.00 11.88 8.00 3.88 193.62 

Haryana 185.94 81.00 10.00 1.00 257.94 

Himachal Pradesh 99.18 4.00 1.00 104.18 

Jammu and Kashmir 108.78 50.00 3.00 5.00 166.78 
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2 3 4 5 6 7 8 9 10 

Kamataka 151.49 66.84 40.00 3.00 261.33 

Kerala 192.53 7.00 10.00 209.53 

Madhya Pradesh 200.00 88.93 4.85 8.00 1.00 302.78 

Maharashtra 469.92 529.03 28.22 9.38 64.00 1.100.55 

Manipur 110.29 110.29 

Mizoram 111.50 111.SO 

Nagaland 40.75 40.76 

Orissa 4.00 1.00 5.00 

Pondicherry 0.03 0.03 

Punjab 163.00 8.76 0.60 82.00 254.36 

Rajasthan 100.00 86.00 2.34 8.00 196.34 

Sikklm O.SO 0.50 

Tamil Nadu 274.03 36.90 25.00 239.00 574.93 

Tnpura 34.07 34.07 

Uttar Pradesh 200.00 263.19 150.55 7.82 13.00 634.56 

Uttaranchal 5.37 5.37 

West Bengal 300.00 132.96 6.13 10.n 23.00 472.86 

Common to 40.33 40.33 
the NE State 

Total 1369.92 2928.85 399.99 246.56 398.00 251.88 604.43 40.33 6,237.96 

StnIment " 
Details 01 Fin8ncial A6sI6I8nctJ ExItJnd«i to ProjtIc/s in Di".""" St.,. lor M6j0r ScI1tJtnBs dUling 2OOtI-05 

(As. In Iakhs) 

Plan schemes Infrastructure Technology Quality Backward & Human Strengthening Total 
Development UpgradationI Assurances, Forward Resource of Institutions 

modemlutionl Codex Integration & Development 
expanlion of FPI Standards OCher 

andR&D Promotional 
ActIvIties 

2 3 4 5 6 7 8 

StatelU1' 

Andaman and Nicobar Islands 0.25 0.25 

Andhra Pradesh 3.39 797.67 2.27 50.37 0.36 854.06 

Assam 245.74 0.60 246.34 
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2 3 4 5 6 7 8 

Bihar 25.32 3.74 4.34 12.00 45.40 

Chhattisgarh 32.61 4.14 36.75 

Delhi 2.50 14.85 271.50 19.35 308.20 

Chandigarh 5.00 5.00 

Goa 25.00 1.16 28.18 

Gujarat 3.40 262.15 17.55 n.80 1.00 381.70 

Haryana 211.35 183.34 39.00 33.17 466.86 

Himachal Pradesh 25.72 75.51 9.60 110.83 

Jammu and Kashmir 74.78 0.50 75.28 

Jharkhand 58.40 2.94 25.60 4.93 91.87 

Karnataka 425.32 6.81 9.78 28.31 470.22 

Kerala 152.86 18.68 1.00 170.54 

Madhya Pradesh 128.76 45.62 10.00 38.78 1.00 224.18 

Maharashtra 250.00 n8.67 53.81 18.78 42.22 1,143.26 

Meghalaya 12.14 12.14 

Mizoram 182.00 12.30 3.54 197.84 

Orissa 63.31 30.98 1.00 95.29 

Pondicheny 24.54 24.54 

Punjab 538.23 0.50 9.01 547.74 

Rajasthan 35.83 4.67 40.60 

Slkklm 0.90 0.90 

Tamil Nadu 310.80 4.50 47.03 25.20 387.33 

Uttar Pradesh 200.00 591.76 45.80 17.15 122.04 2.00 978.75 

Uttaranchal 87.88 7.50 95.38 

West Bengal 1n.38 325.74 69.50 30.65 n.12 680.59 

NE States 14.14 14.14 

Total 1182.00 5129.42 299.71 395.14 669.26 36.49 7897.88 
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SIItfMtent '" 
Details of Financial MsisIIII1CtI EXftIndtKI /0 PfrJjtJcIII In tNH.1fIf1I SM_ for MIIjor SchtImtIs during 2005-06 

SdIeme 

State Sd1g" HAD IIa&PromoIIonII QA ~Oev. SINngIwn NA TGtaI (II AI. 
lakha) 

2 3 4 5 6 7 8 

Andhra Pradesh 750.22 26.29 5.00 175.19 0.00 0.00 956.70 

Assam 44.34 0.25 0.00 0.00 0.00 0.00 44.59 

Bihar 24.51 0.00 0.00 0.00 0.00 0.00 ~.51 

Gujarat 282.26 74.93 48.94 137.40 3.35 0.00 544.S7 

Haryana 49.37 8.94 10.00 0.00 0.00 0.00 68.;31 

Himachal Pradesh 110.10 9.19 7.50 0.00 0.00 0.00 126.79 

Jammu and Kashmir 41.59 5.64 0.50 0.00 72.87 0.00 120.60 

Karnataka 293.64 4.04 0.00 2.81 0.00 0.00 300.49 

Kerala 306.92 52.72 0.00 8.20 29.61 0.00 397.45 

Madhya Pradesh 168.56 10.03 0.00 14.85 0.00 0.00 113.44 

Maharashtra Sn.84 13.16 5.00 19.n 286.50 0.00 1181.27 

Manipur 11.n 0.00 0.00 0.00 0.00 0.00 11.n 

Meghalaya 21.60 0.00 0.00 0.00 0.00 0.00 21.60 

Nagaland 17.35 0.00 0.00 0.00 0.00 0.00 17.35 

Orissa 3.96 10.28 0.00 2.00 0.00 0.00 16.24 

Punjab 488.52 60.92 0.00 71.57 0.00 0.00 601.01 

RaJuthan 102.96 50.76 0.00 0.00 0.00 0.00 153.71 

Tamil Nadu 345.71 106.43 11.00 1~.72 16.03 0.00 624.89 

Tripura 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

Uttar Pradesh 679.10 84.67 6.46 0.16 24.34- 0.00 694.61 

West Bengal 322.39 61.n 0.00 239.35 128.21 0.00 751.72 

Sikklm 0.00 0.12 0.00 0.00 0.00 0.00 0.12 

Andman and Nicobar laIanda 0.00 0.15 0.00 0.00 0.00 0.00 0.16 

Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

Chandigarh 0.00. 0.00 0.00 0.00 0.00 0.00 0.00 

Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

Delhi 11.n 144.~ 10.25 ".68 37.50 0.00 248.68 
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2 3 4 5 8 7 • 
Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

L M & A Islands 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

Mizoram 10.15 0.00 0.00 0.00 0.00 0.00 10.15 

Pondicherry 14.67 0.00 0.00 0.00 0.00 0.00 14.87 

Goa 47.58 0.00 0.00 0.00 0.00 0.00 47.58 

Jharkhand 48.28 4.00 0.00 0.00 0.00 0.00 52.28 

Uttaranchal 119.19 9.23 0.00 0.00 0.00 0.00 128.42 

Chhattisgarh 91.76 4.80 0.00 0.00 0.00 0.00 .96.56 

Total (in Rs. Lakhs) 5166.09 741.70 102.84 862.89 Sn.41 0.00 7450.53 

Statement IV 
Scheme-wistl numbsr of PfDPO$IIIs I/JPIfMKI ptIftIInIng to IhtI Slats of w.t /Jsng8/ during 10th pIw1 ptNiod 

SI.No. Name of the Schemes 2002"()3 

1. Scheme for infrastructure 
Development 

2. Scheme for technology 
Upgradation; establishment 
& modemizatlon of food 
processing Industries. 

3. Scheme for Backward and 
forward Integration & other 
promotional activities. 

4. Scheme for quality 
assurance, codex 
standards & R&D 

5. Scheme for HRD 

rrntn6l8lionj 

Proftt Earned by 011 Compan'" 

373. DR. CHINTA MOHAN: 

SHRI RAJ IV RANJAN SINGH "LALAN": 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state: 

(a) the details of the profit eamed by the Public Sector 

2 

4 

2003-04 2004-06 2005-06 2006-07 

6 2 2 

6 13 10 13 

1 

2 2 4 4 

2 4 7 

011 CompanIM during first half of 2006-07 company-wIN; 
and 

(b) the percentage of profit of the Public Sec::tor Oil 
Compani.. in terms of capital Invested by theae 
companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (aJ and (b) The details of profit (profit after tax) 
earned and the percentage of profit in terms of capital 
inYeIted by the major oil PSUs during April to September, 
2006 are as follows: 
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Name 0I1he Profit (RaJcr.) % 01 pIOII illllllll 
oiIPSU 01 capilli nIIIId 

IDC 4,830.79 9.58 

BPC 832.00 8.43 

HPC 614.32 4.45 

ONGC 8292.97 14.92 

GAIL 1,040.00 9.54 

OIL n8.24 12.10 

Award to Indian MIlItMy Troop 

374. SHRI BAPU HARI CHAURE: 
SHRIMATI BHAVANA PUNDLIKRAO GAWALI: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether recently an Indian rnHltary troop posted in 
Lebanon has been honoured with an award; and 

(b) if so, the details in this regard? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) 4 Sikh battalion is positioned In Lebanon as 
G part of the United Nations Interim Force in lebanon 
(UNIFIL) Their action during the I8rael-Hezbollah conflict 
was praised and they have been awarded the Unit Claatlon 
and 73 individual awards for gallantry by the Force 
Commander of United Nations Mission In Lebanon. 

'Atlthl Devo Bhaw' DrIve 

375. SHRI JIVABHAI A. PATEL: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Government has launched 'Atithi Deyo 
Bhava' awareness drive; 

(b) If SO, the details of the States where this drive has 
been launched; 

(c) whether a number of States have been left out In 
this drive in which several places are quite important 
from the tourism point of view; and 

(d) " so, the reasons therefor? 

THE MINISTER OF TOURISM· AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) Yes, Sir. 

(b) to (d) Two phases of 'Atlthl Devo Bhava' awareness 
campaign for bringing about attitudinal change among 
service providers have already been undertaken in 
2004-05 and 2005-06 covering seven cities In six States 
namely; Hyderabad In Andhra Pradesh, Delhi, Goa, 
Mumbal and Aurangabad in Maharashtra, Jalpur in 
Rajasthan and Agra In Uttar Pradesh. 'Atithi. Devo Bhava' 
awareness campaign on Graffiti Garbage at the 
Monuments has been launched from November 2006 
covering the entire country through print and electronic 
media. 

Upgradatlon of PIItnII and Gaya Alrporta 

376. SHRI GIRIDHARI YADAV: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government proposes to upgrade 
Patna and Gaya airports; 

(b) if so, the details the..,,; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yea, Sir. 

(b) and (c) Gaya airport has already been upgraded 
and developed for operation of A8-320 type of aircraft. 
New Integrated Terminal Building with aU modem amenities 
to handle 500 passengers at peak time, car park, apron, 
link taxiways, isolation bay and 8880CIated pavements 
has been constructed. 

Present Nnway at Patna airport is suitable for AB-320 
type of aircraft. At present, due to obstacles (treea etc.) 
on the approach path, the full length of Nnway Is not 
available. There is a need of pNnlng of trees. The State 
Government Is initiating action In this regard. There is a 
plan for construction of a new Terminal Building subject 
to handing over of required land by the State Govemment. 

{En¢sh/ 

Seiling of RIIllway ncDt8 

3n. SHRI DUSHYANT SINGH: 
SHRI L. RAJAGOPAL: 
DR. M. JAGANNATH: 

WID the Minister of RAILWAYS be pleased to state: 
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(a) whether the Railways have made any arrangement 
with banks, P & T and other departments for laaue of 
railway tickets; 

(b) if so, the details thereof; 

(c) the objectives behind aelUng the tickets at auch 
places; 

(d) whether the railway stations are not adequate to 
sell the tickets to the passengers; 

(e) if so, the implications of selling tickets outside the 
railway stations; and 

(f) the remedial measures taken by the RaIlways in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Memorandum of 
Understanding (MoU) has been signed with State Bank 
of India for Installation of Automated Tener Machine8 
(ATMs) for provision of facility of Issue of e-tlckets 
alongwith A TMs at A, B & C categories of stations. Simler 
MoU has also been finalised with six other nationalised 
banks. 

Arrangements also exist with Defence Authorities and 
some State Govemments for issuing reserved tickets in 
far off areas having no rail head. 

(c) to (f) These arrangements have been made to 
ensure easy availability of reserved tlcketl to the 
passengers even In far off reglonl. Although the 
arrangements made for iaauing of r .. rved tickets are 
generally adequate, during peak rush periodIlong queues 
can be seen for Issuing of reserved tickets despite 
opening of additional counters. In this direction, a number 
of steps are being taken by Railways to inc...... the 
reach of reserved tickets which Include opening of new 
computerised Passenger Reservation System (PRS) 
centers, Introduction of scheme of issuing of tickets 
through Internet, etc. Adequate aafeguarda .,. being ...., 
to avoid ita misuae. 

TIcket .... T ... ".. .... 

378. SHRI BALASAHEB VIKHE PATIL: 
SHRI DALPAT SINGH PARSTE: 

WiU the Minister of RAILWAYS be pleased to state: 

(a) whether some incidents of tIckedess traveling by 
Ministers, MPs, Ml.As and their IlafflreIatIveI have oome 
to the notice of the Railways; 

(b) If 80, the details of such incidenta reported during 
2005 and 2006 and the action ~ to be taken 
thereon; and 

(c) the Instructions lsaued by Railways to prevent 
recurrence of such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Yes Sir, some 
incidents of Irregular travel have come to notice. Such 
C888S are deaJt with as per extant provlalons of Railways 
Act. However, no separate statietica are maintained in 
this regard. Instructions exist to all ..... rvatlon staff to be 
vigilant against fraudulent bookings on various paa888 and 
travel authority including Identity cards of Members of 
Parliament (MPs)/ex-MPI' and Ran Travel Coupons of 
Membera of LegIslative AesembIie8 (MLAa). IMIrUCtIona 
aleo extat to ticket checking staff to keep a ItrIot watch 
on the mi8uae of various travel authority Including thoee 
mentioned above. 

FlMlnel.. Aul_nee to Dletlngulehecl Pereone 

379.SHRI G. M. SIDDESWARA: WIU the Minister of 
CULTURE be pleased to state: 

<a) whether the Union Government has received any 
proposal from the Govemment of Kamataka requesting 
for financial auIstance to pel"8Ofla distinguished In field of 
culture, arts and luch other walks of I"e who are in 
Indigent circumstances; 

(b) If 10, the details thereof; 

(c) whether the Union Govemment has considered the 
proposal of the Government of Kamataka; 

(d) " so, the decision taken thereon; and 

(e) " not, the reasons for delay and the time by which 
a final decision Is Hkely to be taken In thla regard? 

THE MINISTER OF TOURISM AND CULTURE 
<SHRIMATI AMBIKA SONI): (a) to (e) Yel, Sir. The 
Government of Karnataka have recommended the names 
of 131 artlsts for ftnanclal aasIstance under the Scheme 
of FInancIal AuiItance to Pet"80n8 DIItInguIahed In Letters, 
Arts and such other walks of life who are in indigent 
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circumstances. Such applications received .... considered 
by an Expert Committee con8tituted by the MtnIstry of 
Culture. Meeting of the expert Committee for conaldering 
these applications is to take place shortly. 

DIKOntlnuatlon of Traina 

380. SHRi P. C. THOMAS: 
SHRI C.K. CHANDRAPPAN: 
SHRI PANNIAN RAVINDRAN: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways propose to discontinue two 
Kerala bound weekly trains from Deihl namely Swama 
Jayanti Express and Millennium Express; 

(b) if so, the details thereof alongwlth the reasons 
therefor; 

(c) whether the Railways have any proposal to Increase 
the frequency of other trains such as Rajdhani Express! 
Sampark Krantl Express; and 

(d) If so, the details thereof ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) (a) No, Sir. 

(b) Does not arise. 

(c) and (d) No, Sir. At present, there is no such 
proposal. 

rrrBnsI8lion} 

Introduction of Smart Careta for LPG I Kero ..... 
Consumers 

381. PROF. VIJAY KUMAR MALHOTRA: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to refer to the reply given to Unstarred 
Question No. 514 on July 27, 2006 regarding 'Smart 
Card to Cooking Gas/Kerosene Consumers' and to 
state: 

(a) whether the Govemment has. taken final deciaIon 
regarding introduction of Smart Card to LPG and keroeene 
consumers; 

(b) If so, the details thereof; and 

(c) if not, the time by which final decision Is likely to 
be taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) With the objective of ensuring that the 
benefit of the subsidy reaches the targeted consumers In 
an efficient and coat-effective manner a,nd to prevent any 
leakages, this Ministry Is considering Introductfon of Smart 
Card System for distribution of PDS kerosene. The 
scheme Is proposed to be Introduced Initially on an 
experimental basis in three dIstrIct&-l..atr In Maharashtra, 
Nalanda in Bihar and Nainital In Uttaranchal w.e.f. 
1.11.2007. In the Pilot project, subsidized kerosene 
through Smart Card Is proposed to be available to BPL 
families while all other ration card holders would be given 
non-subsidized kerosene. An independent age~y wHI be 
engaged to monitor and evaluate the effectiveness of the 
Pilot. Oil Marketing Companies (OMCs) would ensure 
adequate availability of PDS as well as non-subsidized 
kerosene during the entire period of implementation of 
the Pilot. 

/English} 

Defence Co-operatlon Agreement with Garmany 

382. SHRI PRABODH PANDA: win the Minister of 
DEFENCE be pleased to state: 

(a) whether he had visited Germany In September, 
2006; 

(b) If 80, whether any defence co-operation agreement 
haa been signed with Germany; and 

(c) If 80, the salient features thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (c) A high level delegation lad by Shri Pranab 
Mukherjee, the then Raksha Mantrl visited Germany during 
September 6-7, 2006. During this visit, an agreement was 
signed on September 6, 2006 between the Ministry of 
Defence of the Republic of India and the Ministry of 
Defence of the Federal Republic of Germany conceming 
Bilateral Defence Co-oparatlon. The salient features of 
the agreement were-

(I) EatabIIshIng of framework for strategic dialogue 
for the benefit of the armed foroes at the level 



225 Wtilltm AnswslB AGRAHAYANA 2. 1928 

of Defence Secretary/State Secretary of Defenoe 
called India-Germany High Defence Committee 
(HOC), and 

(ii) Establishing frameworft for Bilateral expert talks 
by forming sub-group focusing on ·Strateglc 
Defence Co-operation", "Defence Technical 
Cooperation" and Military to Military Co-operation" 

Regional Science Centre at Oharwad 

383. SHRI MANJUNATH KUNNUR: WiN the Minlater 
of CULTURE be pleased to state: 

(a) whether the Government of Karn.taka has 
submitted any proposal for establishment of Regional 
Science Centre at Dharwad, Kamataka; 

(b) if so, the details thereof; 

(c) the action taken by the Govemment thereon; 

(d) whether the Government has sanctioned and 
released the financial assistance for this project; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor and the time by which 
the required funds will be released to the Government of 
Kamataka? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (8) to (I) Yes Sir. A project 
proposal estimated at Rs. 6.50 crores for setting up of 
Regional Science Centre at Dharwad was received. The 
State Government was to provide 10 acres of land and 
meet 50% of the Capital cost. Govemment of India has 
not sanctioned/released any financial assistance for this 
project since a suitable site for setting up of the Regional 
Science Centre at Dharwad, Is yet to be finalized. 

Revival of Defunct Flying Schoolalln.tltute. 

384. SHRI L. RAJAGOPAL: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Govemment has drawn up any long-
term measures to tackle the acute shortage of pilots in 
the public sector airlines; 

(b) if so, the details thereof; 

(c) whether the Govemment is d1sincHne in taking piIotB 
who retired from the Indian Air Force to fly commercial 
aircraft of Indian Airlines and Air India; 

(d) If 80, the reuona therwfor; 

(e) whether there Is any proposal to review the 15-
odd flying IChooIeIinstitutes In the country which have 
become defunct over the years; 

(f) If 80, the details thereof; 

(g) whether many of the flying schoolalinstltutes in the 
country do not have even trainer aircraft; and 

(h) If so, the concrete steps taken/proposed to be 
taken by the Govemment In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) The 
national carriers have been recruiting from time to time 
trainee pilots and cadet pRats from Indira GandhI Rashtriya 
Uran Akademi (IGRUA) 88 well 88 other flying clubs to 
meet their requirements. Govemment has decided to 
upgrade IGRUA to provide 100 pilots per year as agalnat 
the present capacity of 40. With the IncI'Hl8d demand 
of pHot in recent times, Air India has decided to recruit 
about 150 Science and Engineering graduates to be 
recruited as cadet pilots In Air India. A new flying training 
institute is also propoeed to be Bet up by Airpotta Authority 
of India with a Joint Venture Partner at Gondia, 
Maharashtra. The Directorate General of Civil Aviation 
(DGCA) has also taken steps to meet shortage of pilots 
by Increasing the age-limit of pilots to 65 years for 
exercising the privileges of their Ucencea for commercial 
transport operations under prescribed conditions for pilots. 

(c) No, Sir. 

(d) Does not arise. 

(e) and (f) No, Sir. The Flying Clubs In the country 
are not under the direct control of Govemment. The non-
operational flying clubs would need to take steps as are 
necessary for their revival. 

(g) and (h) No, Sir. Meet of the flying clubs have 
aircraft ~n to them by Govemment of India through 
Directorate General of Civil Aviation (DOCA) and Aero 
Club of India (ACI) or procured themaelveslthrough State 
Governments. Aero Club of India (ACI) and DGCA have 
been providing aircraft to the ftyIng clubs operating, on 
no profit no loss basis, subject to avallablUty. In the Annual 
Plan 2006-07 a Provision of Rs. 12.79 crores has been 
made for releasing a8 Grants-In-Aid to ACI for 
procurement of aircraft for allotment to identified needy 
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flying clubs which are approved by DGCA for conducting 
flying training for Commercial Pilot LIcence. 

Introduction of Night Train from tMgercoU 
to Cotma.tore 

385. SHRI A. V. BELLARMIN : Will the Minister of 
RAILWAYS be pleased to state: 

<a) whether the Railways propose to increase the 
frequency of superfast trains from Chennal to Nage~oIl 
and Chennal to Coimbatore; 

(b) if so, the detaUs thereof; 

(c) whether the Railways also propose to Introduce a 
night train from Nagercoil to Colrnbatore; and 

(d) if so, the time by which the train is likely to be 
introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

setting up of Stem Cell Tranaplant Centre. 

386. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Govemment proposes to 88t up stem 
cell transplant centres In the Armed Forces Medical 
Centres in the country; 

(b) if so, the details In this regard; 

(c) whether the Govemment has Identified the locations 
for setting up of such oentres; 

(d) if so, the details thereof; and 

(e) the time by which these centres are likely to be 
set up? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
<a) to (8) Stem cell transplant centres at Army Hoapital 
(Research & Referral), Deihl Cantonment and Armed 

Forcea Medical College, Pune are already functioning for 
treatment of cancer patients with adult Stem Cell. Another 
Centre at Indian Naval Hospital Ship (INHS) Asvini, 
Mumbai Is expected to be functional in the near future. 

Ute Enhanoement of MIG-29 

387. MS. INGRID MCLEOD: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Indian Air Force has sought the life 
enhancement of its frontline fighter MIG-29 by an 
additional 500 hours over and above the existing norms; 

(b) If 80, the details thereof and the reasons therefor; 
and 

(c) the steps proposed to ensure that the enhancement 
of flying life of the MIG-29 does not affect Its performance 
and safety as well as air-worthiness? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) The Indian Air Force has proposed a mid-life 
upgrade and Total Technical Life (TTL) extension of 
MiG-29 aircraft. As part of the mid-life upgrade, from of 
MIG-29 aircraft, which were Inducted between 1986 and 
1995, gets extended from 25 yearsl2500 hours to 
40 yearal3500 hours to meet the requirements of the 
IAF. These aircraft use technologies of 19808 vintage 
and belter technologies are now available which can 
considerably enhance the operational capability of the 
aircraft. 

(c) Mid-life upgrade and TTL extension is a globally 
accepted process and is undertaken scientifically to ensure 
performance, safety and air-worthiness. The proposed life 
enhancement Is based on the studies done at Russian 
Federation facilities. 

Share In Retail Market of Proceuec:I Food 

388. SHRI ASADUDDIN OWAISI: Win the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to slate: 

(a) whether the Govemment has asked the leading 
business Industrial chambers for suggestions to generate 
revenue through processed food; 

(b) If so, the details suggestions made by these 
chambers; and . 

(c) the time by which a detailed plan is likely to be 
chalked out by the Govemment for gaining larger share 
in the retail market of processed food? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHA Y): (a) to (c) The IncUtry Aeeociationa have 
submitted proposals for the Budget 2007 -OS to the 
Govemment for tax incentives to the food processing 
industry in order to enhance tile level of processing end 
value addition, reduce wastages end increa8e India's share 
in global trade of agricultural products, generate 
employment for large number of people, Increase the 
income of farmers and contribute to overall economy of 
the country. The suggestions made Include following a 
multi-pronged strategy In the form of direct and indirect 
tax incentives, making available concesslonal rate of 
finance, spready clearance of projects, provlalon of tax 
holding to the entire chain of the food proceSSing and 
agro-based industry across the country under the Income 
Tax Act, 1961, exemption of excise duty for food 
processing machinery and refrigerated trunks and other 
vehicles used by processed food Industry, exemption of 
customs duty and countervailing duty for import of food 
processing machinery by mega food processing plants, 
developing forward linkages for freeh and prooe8led food 
and excise duty reductions In various proceaed food 
items. 

Introduction of Insurance Scheme In Army 

389. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Govemment proposes to introduce any 
insurance scheme In the army; 

(b) if so, the details thereof; and 

(c) the time by which It is likely to be Introduced? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (c) The Army already has an Insurance Scheme 
which provides cover to Detence Service OffIcers end 
Personnel below Officers Rank on payment of a monthly 
subscription. The said Scheme also provides extended 
insurance cover to Ex-Servicemen upto 25 years alter 
retirement or 75 years of age whichever is eartier on 
payment ot one time non-refundable premium. 

[Transllllionj 

PrtVIII8 Compa... to Operate Container Traina 

390. SHRI GANESH SINGH: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister ot RAILWAYS be pleased to state: 

(a> the number of operatorI including private ~ 
who have applied for licences to run container t ...... ; 

(b) the number ot operators obtained licences to run 
container trains; 

(c) whether the Railways have allowed foreign 
partne .... 1p to these operatara; 

(d) if 10, the details thereof; 

(e) whether the Railways have permitted FDI In 
Infraatructule or operation; and 

(f) if so, the details thereof alongwith the reasona 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Fourteen. 

(b) Fourteen. 

(c) and (d) Any peraon Individual or a joint venture or 
a company registered under the Cornpanlea Act, 1966 
shall be eligible to obtain the permlulon to operate 
container trains. 

(e) and (f) Indian Railways allow inveatment including 
Foreign Direct Investment (FDI) In Intrastructure In line 
with Govemment of India', policy. However, no Foreign 
Direct Investment (FDI) Is permitted on Pauengerl Freight 
transportation by rail as theM are reeerved for Public 
Sector. 

Income Certificate for Scholarahlp to se. 
391. SHRIMATI BHAVANA PUNDUKRAO GAWAU: WHI 

the Minister of SOCIAL JUSTICE AND EMPOWERMENT 
be pleased to state: 

(a) whether the Govemment has made It mandatory 
to aubmlt an inoome certificate tor granting echoIarMIp to 
scheduled caete students; 

(b) if so, the details thereof; 

(c) whether the Govemment has Iuued lnItructIons to 
the State Governments In this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 



231 NOVEMBER 23, 2006 232 

SUBBULAKSHMI JAGADEESAN): (a) to (d) No new 
directions regarding modalities of implementation of the 
Scholarship Schemes for Scheduled Caste candidates 
have been issued in the last two years. 

{English} 

expansion of Tennlnal Facilities at DelhU 
New Deihl Rallwey Stations 

392. SHRI PARSURAM MAJHI: WID the Minister of 
RAILWAYS be pleased to state: 

(a) whether Railways have any proposal for the 
expansion of terminal facilities at DelhVNew Delhi Railway 
stations; 

(b) whether new terminals are also proposed to be 
created at these stations; and 

(c) if so, the details thereof and the action plan 
prepared in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) 4 passenger platforms at New Deihl, 1 washing 
line at Delhi Main, 1 passenger platform at Delhi Saral 
Rohilla, New Delhi-TUak Bridge 5th & 6th line, entry and 
exit at New Deihl, Sarai Rohilla-Rewari gauge conversion, 
Sahibabad-Anand Vihar 3rd & 4th line and grade separator 

S.No. 

1. 

2. 

Name of 
ProjecVYear 
of inclusion 
in Budget 

Koderma-
Tilaiya new 
line (68 km.) 
(2001-02) 

Barharwa-
Tinpahar 
Doubling 
(16.49km). 
(2003-04) 

Anticipated 
Cost 

(Rs. in Crore) 

307.71 

4.13 

at Rampura cabin are being executed for expansion of 
existing terminal facilities. The work of an additional 
terminal at Anand V1har has been taken up at a cost of 
As. 86 erore. A proposal for acquisition of land at Bijwasan 
for development of integrated freight & Coaching terminal 
has been Included In the Supplementary Demand for 
Grants (2006-07) at a cost of Rs. 75.29 erore. A 
directional terminal at Holambl Kalan II also being 
propoaed. 

Development of Ran Sarvlon In Jhukhancl 

393. SHRI TEK LAL MAHTO: 
DR. DHIRENDRA AGARWAL: 
SHRI SUNIL KUMAR MAHATO: 

Will the Minister of RAILWAYS be pleased to state: _ 

(a) whether the Railways have Initiated any new 
projects to boost rail services in Jharkhand after its 
inception; 

(b) If so, the details thereof and the ·funds allocated 
and spent thereon during the above period; and 

(c) the progress made in implementation of these 
projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) The details of 
new projects Included in Budget after Inception of _ 
Jharkhand State along with expenditure incurred upto 
March, 2006, funds allocated during 2006-07 and progress 
made is as under: 

Expenditure 
incurred 

upto 
31.3.2006 

26.91 

1.61 

Outlay 
Allocated 
(2006-07) 

(Rupees in 
Cror.) 

10.00 

15.00 

Progress 

Land acquisition 
earthwork and 
bridge works have 
been taken up. 

Bamarwa-Bakudi 
(8 km.) section is 
targeted for 
completion during 
2006-07. 
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EXPlinalon Plan of AUlA 

394. SHRI RAVI PRAKASH VERMA: Will the Minister 
of CIVIL AVIATION be pteaI8d to state: 

(a) whether Air India (AI) and Indian Airtines (IA) plan 
to expand their operation and to create about 4,300 more 
jobs as reported in 'The Times of India' dated September 
17, 2006; 

(b) if so, the details of schemes chalked out by the 
public sector airtines in this regard; 

(c) the time by which the said expansion plan is likely 
to be implemented; and 

(d) the extent to which the market share of these 
companies will being increased as a result thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): <a) to (d) In 
view of the acquisition of new aircraft by Air India and 
Indian Airtines and also to cater to the natural wastages, 
the national airlines are likely to ind!.lct additional 
manpower based on their operational requlrementa over 
the induction period and beyond. Though the alrHnea are 
expected to increase their market share because 
of increased capacity induction but the extent of this 
would depend upon the market conditions prevailing at 
that time. 

{Translation} 

Replacement of AC Coachel 

395. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of RAILWAYS be pleased to Itate: 

(a) whether the Railways propose to replace AC 
coaches of trainl in ph ... d manner .. reported in 
-Rashtriya Saharaw dated October 23, 2006; 

(b) if so, the details thereof aIongwith the reasons 
therefor; and 

(c) the life span of these coaches and the time by 
which all coaches are likely to be replaced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. There will be 
no premature replacement of AC coaches as a resuh of 
Montreal Protocol. 

(b) Railways have got about 4200 AC coaches at 
p ..... nt. Out of theae 780 AC coaches are having R-12 
refrigerant. These coaches were manufactured before 
1994. After 1994, Railways have already switched over 
to manufacturing AC coaches with environmental friendly 
refrtgerant. 

(c) R-12 refrigerant has to be phased out by 2010. 
About 300 coaches out of 780 would compiete their 
service life by year 2010 and will be phased out in normal 
course. The balance 480 coaches shall be converted by 
year 2010 with environmental friendly gu. Work In thla 
direction has already been taken up. 

New LPG Mlirketlng Policy 

396. SHRI SUNIL KUMAR MAHATO: 
SHRI HARIKEWAL PRASAD: 

Will the Minilter of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether the Govemment proposes to formulate any 
new marketing policy for liquefied Petroleum Gu (LPG); 

(b) if so, the details thereof; and 

(c) the time by which the final decision is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (0) No such proposal to formulate new 
marketing policy for liquefied Petroleum Gas ia under 
consideration of the Government. 

/Engilsh} 

Requlrwrnent of Special Coechee 

397. DR. M. JAGANNATH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Govemment hu aaseeeed the annual 
requirement of air conditioned and other coahes; 

(b) if so, the details thereof; 

(c) whether the public sector factories are able to fulfil 
the requirement of the Railways; 

(d) if so, the details thereof; and 
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(e) if not, how the Railways plan to meet the 
requirement of coaches? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. A total 
of 2821 coaches have been planned for acquisition in 
2006-07 including AC coaches. 

(c) No, Sir. 

(d) In addjti~n to 2736 coaches expected to be 
procured from the Railways' own Production Units ':8. 
Integral Coach Factory (ICF) and Rail Coach Factory 
(RCF) and from the public sector entity 1.8. Bharat Earth 
Movers Limited (BEML), 85 coaches are expected to be 
procured from the private sector in 2006-07. 

(e) Requirement of coaches is expected to substantially 
rise in future due to a surge In passenger demand. As 
an immediate measure, works to enhance capacity of ICF 
and RCF have been sanctioned. 

Ferry Service for Physically Challenged Peraon. 

398. SHRI M. SHIVANNA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether a ferry service for physically challenged 
passengers in the battery-operated car we launched at 
the Bangalore city railway station recently; 

(b) if so, the details thereof; 

(c) whether such facility is to be provided In other 
cities; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. A 
rechargeable battery operated four-wheeler ferry is being 
operated at bangalore city railway station for physically 
challenged passengers. The ferry is sponsored by Mis 
Manni Materials Private Ltd. and the maintenance is 
entrusted to MIs Srishti Communications. 

(c) and (d) There is no such proposal at present. 

/Trans/alion} 

New Civil Aviation Policy 

399. SHRI RAJNARAYAN BUDHOLlA: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government proposes to chalk out a 
new civil aviation policy; 

(b) If so, the details alongwlth the salient features 
thereof; and 

(c) the time by which It is likely to be announced 
and implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) The 
matter is under consideration of the Govemment. 

[English} 

New Railway TIme Table 

400. SHRI VIJOY KRISHNA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have issued new railway 
time table from 1 st July, 2006 for only about 5 months 
Instead of one year as per earlier practice for Rs. 30 per 
copy; 

(b) If so, the reasons therefor; 

(c) whether the people have to purchase Railway 
Time Table twice in a year to know the time-table; and 

(d) if so, the steps being taken by the Railways to 
revert the earlier practice of Issuing time table for the 
year to protect the interest of poor persons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) Yes, Sir. In 
pursuance of the announcement in the Railway Budget 
2006-2007, Indian Railways had Initiated action to review 
the All India Time Table de-novo. Consequently, in the 
first phase, the timings of a large number of trains have 
been made convenient and 140 trains have also been 
made superfast. These changes have been reflected In 
the July-November, 2006 edition of time table. Since the 
second phase of the exercise for further reviewing the 
Time Table was going on, (which has since been 
completed) time table valid for one full year would have 
been rendered useless due to large scale changes taking 
place in the second phase of ~e exercise. Hence, In 
order to disseminate information to public at large, the 
need for printing time tables twice was felt. Accordingly, 
second time table incorporating all changes is to be 
released in December, 2006. It is only for this year that 
time tables are being printed twice. 
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401. SHRI DEVIDAS PINGLE: WHI the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have received any request 
for modification of Naalk Road railway station as terminal; 
and 

(b) if so, the details thereof and the action taken by 
the Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yee, Sir. Request for 
modification of Nasik Road Railway station 88 a terminal 
station has been received. 

(b) In a distance of 260 km8 between Mumbai 
Chhatrapati Shivaji Terminus and Manmad, four coaching 
terminals vU: Mumbai Chhatrapatl Shivaji terminus, Dadar 
Terminus, Lok Manya TUak Terminus and Manmad are 
atready provided. Naalk Road station Is already provided 
with 2 platforms each of 24 coach capacity, a route relay 
interlocked cabin for sater and automated operation and 
easier crossings of loads to be placedlwithdrawn from 
Goods sheds. Thus needs for providing another termlnal8 
at Nasik Road doe8 not arise. The facllHIes available at 
Naalk Road statiOn are considered sufficient to deal wHh 
the existing level of traffic. 

[Tmnsllltion} 

Conatructlon of RallWlly Ovarbr1dgH 
on Rupangarh Road 

402. PROF. RASA SINGH RAWAT: Will the Minister 
of RAILWAYS be pleased to 8tate: 

(a) the criteria adopted by the Railways for 
construction of railway overbrldges at very busy roads 
crossing railways Iin88; 

(b) whether the Railways have received requests for 
c:onstructIon of railway overbridge at the busiest Rupangarh 
Road near Klshangarh Station from various organIsaIionI; 

(c) If 80, the reasons for delay In starling construction 
of the railway overbridge by the Railways despHe 
sanctioning of half the costs of the said overbrtdge and 
sending of the proposal for the same WOlf( by Government 
of Rajasthan; and 

(d) the time by which the construction of the said 
bridge Is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) Railways construct Road 
over/under bridges in lieu of busy level croeaing on coat 
8harlng basis if the traffic density at level crossing Is one 
lakh or more TVUs (TVU - A unH obtained by muHlplying 
the number of trains wHh the number of road vehicles 
passing over the level crossing in 24 hours); otherwise 
on depoaH terms I.e. at the coat of State Govemment! 
Local Authority, Proposals in both cases have to be 
sponsored by State Govemment concemed duly fulfilling 
certain preliminary prerequlsHes required under extant 
rules. In addition, Road Over BrIdgeaIRoad Under Bridges 
(ROBIRUBa) are also being constructed by NHAI (National 
Highway Authority of India on Deposit Term baals. 

(b) Yes, Sir. 

(c) The propoaa/ now agreed to by State Govemment 
on coat sharing ba118 18 being examined for taking up as 
out-of·tum wor1< or for inclusion In the ensuing WorkB 
Programme of 2007·08. 

(d) After sanctioning of work, combined Estimate 8hall 
be prepared and approved, along wHh drawings and plana 
of the same to take up phyalcal execution of worl<. 

[English} 

AddlUoMi Crude SUpply for Adnertee In Auam 

403. SHRI M.K. SUBBA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the crude production and reflnerlea output In 
the North Eastem RegIon during each of the last three 
years; 

(b) whether the Indian 011 Corporation has submHted 
any propoaal to .. ocate additional crude for Bongalgaon 
Refinery and ather refineries In Assam In view of the 
static crude supplies from the North eastem oil fields; 

(c) If 80, the details thereof; and 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS <SHRI DINSHA 
PATEL): <a) Crude 011 production and reflneriee output In 
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the North Eastem region during the last three years are 
given below: 

2003-04 2004-05 2006-06 

Crude 011 4.572 4.692 4.503 
Production 
(MMT) 

Refineries 4.649 4.771 4.529 
OUtput (MMT) 

MMT: Million Metric Tonne 

(b) and (c) In September, 2002, ICC had approached 
MOP & NG for allocation of Rawa Crude to BRPL and 
other refineries in Assam. 

In order to increase the capacity utilization further, in 
January, 2006, IOC has requested MOP & NG for 
allocation of additional Rawa Crude to BRPl. 

(d) The Ministry has been allocating 1.5 MMTPA 
Rawa crude to BRPL since 2003-04 for BRPL & other 
refineries in Assam. 

Joining of Armed Force. by Foreign NatIonal. 

404. SHRI ANANDRAO VITHOBA ADSUL: will the 
Minister of DEFENCE be pleased to state: 

(a) whether it has come to the notice of the 
Govemment that the Bangladeshi and Pakistani nationals 
are trying to join the Indian Armed Forces by using fake 
documents at recruitment centres; 

(b) if so, the number of such incidents came to the 
notice of the Govemment In the recent past; 

(c) the number of persons arrested and the action 
taken against them; and 

(d) the steps taken by the Govemment to check 
recruitment of foreign nationals in the Armed Forces? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) No, Sir. 

(b) and (c) Does not arise. 

(d) Stringent verification m ... u.... are in force to 
scrutinize the domicile/nationality, age and educational 

qualification etc. of all cancIIdatea appearing for f8Cruitment 
in the Armed Forces. Due care is being exercised by the 
Recruitment OffIceraICentres to follow these measures. 
Further, character and antecedents of the recruita are 
verified through the respective police/lntelilgence 
authorities. 

R •• toretlon of Connemanl Public Ubnlry 
Building, Chennal 

405. SHRI S.K. KHARVENTHAN: Win the Minister of 
CULTURE be pleased to Itate: 

(8) whether the Archaeological Survey of India (ASI) 
has restored the wortd famous Connemara Public Library 
Building, Chennai; 

(b) if so, the details thereof; 

(c) the cost involved for the renovation of the same 
and Ita epeeial features thereof; 

(d) whether it is also proposed to renovate the other 
dilapidated library buildings in the country; 

(e) if so, the details thereof; and 

(f) the time by which these are Ukely to be renovated? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) Yes, Sir. 

(b) and (c) The major Items of restoration include: 

• relaying of damaged tiled roof In central 
portion and Madras terrace roof on the aisle 
portion, 

• meondlng and replacement of mi8slng pieces of 
stained gl8S18S with floral designs on vaulted 
roof and wall panels, 

• restoration of stucco work and architectural 
features inside the building, and 

• restoration of damaged art work on the ceiling. 

The total cost Involved in the restoration is 
Rs. 1,02,21,079. 

(d) to (f) No auch requesta have been received by 
ASI from any other agencies in the country. 
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[Tfllnslllh'on} Divisions and the total amount sanctioned .. well as the 
poaItion of aaicI works during 2006-071 

Upgradatlon of Raltw.y StatIon. under 
Ratlam and Kota DlvIsIona 

406. DR. SATYANARAYAN JATIYA: Will the Minister 
of RAILWAYS be pleased to ltate the details 01 worU 
being executed under the head 'increasing passenger 
amenities and upgradation of stations' in Ratlam and Kota 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): Detall8 of passenger 
amenities works sanctioned on Ratlam and Kota Divisions 
along with progress is enclosed as Statement. Total costs 
of aI passenger amenities works under Ratlam and Kota 
Divisions are Rs. 18.37 crore and Rs. 4.86 crore 
respectively. 

StIItement 

Details of Pass~r AfMI1iIitJs works ssnctiontKl on Raflllm and KolB OIv1s1oM along whit PfOIlI7I$$ .,. _ unt*r 

S.No. Description of work 

2 

Coat In 
thousand 

of Rs. 

3 

Retlam Dlvl.lon 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Indo ... (BG)-Extension of passenger platform No.5 
to accommodate 24 coach trains at Mhow end and 
related land acquisition 

Indore-Prov. drainage arrangement In illation area 

25087 

to remove stagnation of water in circulating area. 20,68 

Mhow sub Division Extension of Platform no. 1 to 
accommodate full length of pass. Train at Mhow & 
at Bamagar extanstlon of platform shelter & 
providing waiting hall addl. Shed & improvement to 2997 
platform No. 2 

Dahod-Repair to platform surface of passenger 
platform No.1, 2 & 3 1329 

Ratlam-Improvement to watering arrangement by 
providing storage Capacity (I.e. RCC cover head tank 
and sumps) and necessary pipe line for station. 2986 

Sehore-Extenalon of platform No. 1 for 24 coaches. 1301 

Laxmibalnagar-Providlng RCC OH water tank in 
lieu of MS tank of 2.25 lakhs Iltres and providing 
150mm die GI pipe line In place of CI pipe line. 

Dewas-Providing covering shed on platform No. 2 

Ujjain-Prov!ding CC apron on plaform No.1, 314. 

Indore-Providing CC apron on platform No. 5 

4991 

816 

4516 

2975 

Physicat 
Progress 

4 

Status of work 

5 

New Work sanctioned 

Retender opened on 29.8.08. 
14% Tender under Tender Committee 

Work completed at Mhow 
earnagar and Maskanwa. 
eommi8lloner for Railway Safety 

75% sanctions awaited. 

100% Work Completed. 

Retender opened on 12.10.06. 
Note under Account. vetting 

1 % Tender under Tender Committee 

100% Work completed 

Estimate under revtlkm. 

62% Work in progreas. Fabrication 
completed. Erection work in 
progreII. Tender cancelled due to 
higher rat ... 

Retender to be opened on 
3.11.08 

Tender to be opened on 
3.11.2006 
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11. 

12. 

13. 

2 

Laxmlbainagar-Prov. cover shed toilet block and 
extension of Foot over bridge with Improvement to 
circulating are •. 

Indore-Providing High pressure jet cleaning plant 

UJjain-Bhopal Section-Providing Foot over bridge at 
Kalapipal & Blchpuri 

14. Indore (Model station): Providing kota stone 
flooring at PF No. 1 

15. Meghnagar-Provlding 1 No. of RCC over head 
Water Tank capacity 1.00 Iakh Iltree In place of 
existing corroded steel tank. 

16. Piplod In-Providing 1 No. RCC over head water 
tank capacity 1.00 lakh litres in place of existing 
corroded steel tank. 

17. 

18. 

19. 

Mangliyagaon:-Providing foot over bridge 

Ujjain-Providlng CC apron at PF no. 06(05-06) 

Ratlam division-Providing signagas board glow 
sing board at Mandaaur, Neemuch, Bairagarh & 
Indore 

20. Indore (Model statlon):-Improvement to circulating 
area (BG & MG) with proper parking facilities. 

21. Indore (Model atatlon):·Providing, Passenger 
Amenities (the thrust area) at "/1: category 
station. 

22. Ratlam (Model atation):- Providing separate entry 
to station. 

23. Ratlam (Model station):- Provieion of Pauenger 
amenities (the thrust area) at A-Category station. 

24. Oahod-Ratlam SectIon-Improvement of circulating 
area with extenstion of waiting hall at Meghnagar 
and provision of waiting hall and toUets at 
Panchpiplia. 

25. Other ancillary works 

3 

2984 

1879 

2486 

1666 

1157 

1159 

2887 

2998 

519 

2987 

2988 

2991 

2956 

2965 

1298 

244 

4 5 

100% Work completed. 

Work In progrea. 

Tender cancelled. Revised 
estimate sanctioned. Tender to be 
relnvited. 

60% Work In progreea. 

2% Work In progreea. 

2% Work In progress. 

Plan under approval since 
3.10.06. Retender to be opened 
on 3.11.06. 

Reviaed estimate sanctioned. 
Retender to be opened on 
3.11.06. 

New work planned and estimate 
sanctioned. 

62% Tender opened on 3.3.06. Tender 
cancelled due to higher rates. 
Work is now being clone in zone 
no 15 except work of Foot over 
bridge. Tender opened on 4.8.06 
for Foot over bridge under Tender 
Committee. 

10% Work In prog ...... 

75% Work In progreu. 

70% Work In progress. 

98% Work completed. 
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2 3 4 5 

Kote DlYlIion 

26. Sawai Madhopur-CC apron in line No. 1 8135 Tender under preparation 

27. Chaumahal-Improvement of existing surface In 2224 100% Work completed. 
platform No. 1 & 2 

28. Gangapaur City-Providing covered shed at platform 2146 100% work completed. 

No.2 

29. Kota: Providing RCe overhead raw water tank 2.25 1721 95% Work almoet completed. 

lacs litre capacity 

30. Nagda-Mathura section-Provision of public 2924 Tender under finalilation. 
address system at 34 station of B class station. 

31. Bharatpur-Construction of 225000 litre capacity on 1524 Work awarded. 
20 m height 

32. Kota-Providing convering over passenger platform 2999 10% Work In progress. 

No.5. 

33. Kota Divn.-Provlding 200 mm dia borewell to 1393 90% Work In progr .... 

improvment of water supply at Lalpur Umri, 
Narayanpur Tatwar & Nimoda. 

34. Piloda & Bayana section-Providing 2 Nos. borewell 1107 Work awarded. 

35. Kota Division-Improvement in lighting arrangement 1600 100% Work completed. 

in circulating area at various station. 

36. Kota-Ruthtyan & Kota-Chitourgarh section- 1538 Tender under flnallaatlon. 

Provision of PA system at B class station. 

37. Hindaun City-Providing OH water tank 2.25 Laca 1535 work awarded. 

litre capacity 

38. Gangapur City-Providing RCC OH water tank Tender under preparation. 

2.25 Laca litre on 20 mm height 

39. Kota-Providlng 200 mm dla borewell with RCC 1721 work awarded. 

overhead tank 2.25 lacks litre capecIty near loco 
shed In cIw new washing pit line 

40. Kota-Providing 250 mm dia borewell at old & new 899 Tender under flnaliaation. 

Chambal 

41. KAPREN-Improvement water supply by 811 Tender under flnallaatlon. 

providing 200 mm dia borewell and providing GI 
pipe Une and overhead Tank 

42. Dara--Provlding RCC Overheadwater tank 80000 1128 Tender to be opened on 

litre on 20 m height 21.11.2OOe. 
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43. Garot Nagda section-Improvement to water 
supply in Asstt. EnglneerlShamgarh section. 

44. Baran-Replacement of corroded steel Overhead 
tank at station 

45. Shamgarh-Providing RCC overhead water tank 
50000 gallon capacity at filter plant on 20 m height 

46. Kota Olvi. Provision of 27 Ns water cooler of 150 
litter capactty on additional account at various 
stations 

47. Sawal Madhopur-ProvIdIng p8888nger facilities 
enquiry office Pay & Use toilet. 

48. Bayana-Providing waiting hall and adljltional and 
alteration. 

49. Bayans-Providing circulating area 

50. Kota-Providing PNR enquiry with Touch screen 

51. Gangapur City-Providing booking office 

52. Providing Glow sign boards indicating p888enger 
amenities at Kota, Gangapur City, Sawai Madhopur 
& Bayana. 

53. Provision of air condltlonad dormitory and 
improvement to lighting in RRlKota 

54. Water coolers at Paaaenger Reservation 
SystemIBooklng offices at Gangapur City, Kota, 
Sawal Madhopur & goods shed at Kota & Sawai 
Madhopur 

Construction of Rallvny OVerbrldgn In H8ryana 

407. SHRI KULDEEP BISHNOI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether despite 72 raHway level crossings with 
traffic density of 1 lac TVU in Haryana no road 
overbridges have been sanctioned for the same; 

(b) if so, the reasons thereof; and 

(c) the concrete steps taken by the Govemment for 
construction of rail overbridges at these level crossings 
in order to save long waiting time of road users at these 
level crossing and ensure smooth road traffic movement? 

3 4 5 

2997 Tender under finalisatlon. 

1608 Tender re-called. 

2215 Tender .. invited. 

1800 100% Work completed. 

495 5()OJ., Work In progress. 

495 90% Work in progress. 

485 15% Work in progreea. 

500 100% Work completed. 

495 50% Work In progress. 

400 10% Work In progress. 

480 100% Work completed. 

336 100% Work completed. 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Of total qualifying 
94 level crosalng (LCa) 80 far 20 have been sanctioned. 
At present, 20 number of proposals have also been 
received from Haryana Government which are under 
scrutiny for inclusion in the Works Programme of 
2007-08. There are stili 54 Lea qualifying for replacement 
by Road Over Bridge/Road Under Bridge (ROBslRUBs) 
on cost shartng basis but no' firm proposals have yet 
been sponsored by State Govemment. State Govemment 
is being regularly persuaded to sponsor proposals. As 
and when the proposals are received from State 
Govemment, they will be consktereC:t. 
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fEngll$h] 

Report of NCRLM 

408. SHRI E.G. SUGAVANAM: Will the Mlnlater of 
MINORITY AFFAIRS be pleaaec:l to reter to reply given to 
unst.rr~ Question No. 600 on July, 27, 2006 regarding 
report of NCRLM and state: 

(a) whether the National Commulon for Rellgioue 
and linguistic Minorttl .. (NCRLM) has eubmltted Ita report 
to the Government; 

(b) If so, the reoommendatlone given by the 
Commission and follow-up action taken by the Govemment 
thereon; 

(c) if not, whether there Is any propoeal to extend 
the term of the Commission; 

(d) if so, the detalll thereof and the reasons for 
extension of time; and 

(e) the time by which its report la likely to be 
submitted? 

THE MINISTEA OF MINORITY AFFAIRS (SHRI A.R. 
ANTULA Y): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The term of the Commll8lon has ...... dy 
been extended up to 31·3-2Q07 to .nabl. It to collect, 
collate and analyze the data and to concr.tlze its 
recommendations. 

(e) By 31·3·2007. 

/Translation] 

Railway Inquiry ServIce 

409. SHRI RAGHUVEER SINGH KOSHAL: Win the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways are aware of the problems 
faced by rail commuters due to lack of adequate .. rvices 
in rail reservation and information on its confirmation n 
cancellation as well as the number of platforms arriving 
and reaching the trains, telephonic and manual inquiry 
about the arrival and departure of the trains and other 
issues related to consultancy and help; 

(b) If so, the reaction of the RaIlways thereto; 

(c) the details of ~ arrangements for rakommut .... 
at 'A' clall railway stations In reaped of the West Central 
Railway; 

(d) whether auch arrangements are made In 
proportion to the pus.nger density; 

(e) H so, the details thereof; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Some complaints 
regarding lack of adequate servic.s In rall-reaervation and 
train enquiry have come to notice. 

In order to facilitate pas.enger. In getting rail 
reservation and train enquiry, various stepa have been 
taken by Railways like proVIsion of additional terminals of 
computerl.ed Paa.eng.r Re.ervatlon Sy.tem (PRS), 
Intemet booking of tickets, Paaaenger Operated Enquiry 
T.l1TIlnala (POET), Interactive Voice ReeponH Syst.m, 
electronic display boards, touch screens etc. Besides, 
Railways are setting up Integrated Train Enquiry System 
(ITES) by providing caU centrea throughout the country 
for dissemination of information on train running status, 
reservation status, availability of accommodation alongwith 
other valu. added service •. 

(c) The required facilities like Interactive Voice 
Response System (IVRS) for fumishlng Information relating 
to reservation and train running position, Passenger 
Operated Enquiry Terminal (POET), Touch Screen, face 
to face enquiry, electronic display board have been 
provided at all 'A' class railway stations of West Central 
RaIlway. Th ... facilities are review.d continuously and 
additional arrangements are being made 88 and when 
required. 

(d) to (f) Provision/augmentation of passenger 
amenities is a continuous process depending upon the 
level of traffic handled at the stations subject to availability 
of funds. 

[English] 

Production of Equipment. In RalI_ya 

410. SHRI MILIND DEORA: Will the Minister of 
RAILWAYS be pleased to state: 
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(a) whether the production of engines, wheell, axIet 
and coaches have continued to fall short of Railways' 
requirements; 

(b) if so, the reasons therefor; 

(c) the annual requirements of Railways of each of 
these items; 

(d) whether the demand projected by railways during 
the 10th Plan period for the above equipment will be met 
by the two coach manufacturing Unit of Railways, 
considering the growth In traffic; and 

(e) if not, the steps taken by the Railways to meet 
the demand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) and (b) No, Sir. RaIlway's 
Production Units have generally been exceeding their 
targets set by the Ministry of RaIlways, baed on Plan 
forecasts. However, a shortage of Locos, Coaches, 
Wheels and AxIea is now anticipated due to racent epurt 
in traffic demand. 

(c) Requirements for the current year (2006-07), are 
as under: 

Diesel Engine (Locomotives) 

Electric Engine (Locomotives) 

Coaches 

Wheels 

Axles 

150 

160 

2821 

2,25,000 

69,000 

(d) Yes, Sir. However, in respect of EMUs (Electrical 
Multiple Units) for Subulban Services, there II likely to be 
a shortfall during the 10th five year plan period. Thla Is 
being balanced by higher acqulaltion of other coach types, 
so that the total number of coaches acquired are equal 
to, If not more than, the plan targets. 

(e) Works have also been sanctioned for augmenting 
capacity of RCF (Rail Coach Factory) & ICF (Integral 
Coach Factory) from 1000 coaches per year to 1400 
coaches & 1500 coache._ per year re8peCtively, to 
meet increase In forecasted demand. Works have 
also been sanctioned 10 enhance EMU buDdIng capabiNty 
at ICF. 

Recommendation. of Khanna and 
Rak..., Mohan Committees 

411. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of RAILWAYS be pleased to state: 

<a) whether all the recommendations made by the 
Khanna Committee and Rakesh Mohan Committee on the 
safety of Railways and other related mattel"8 have since 
been Implemented; 

(b) if so, the details of recommendations accepted 
by the Railways and progress made in regard to their 
Implementation; and 

(c) the recommendations which have not been 
accepted by the Railways alongwlth the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. All the 
recommendations of Khanna Committee have not yet been 
implemented. As per the present position, out of 240 
recommendations that have been accepted fully or 
partially, 1 n recommendations, primarily relating to isaues 
of Railway Recruitment Boards, training, track, roiling 
etock, safety organization, formulation of Corporate Safety 
Plan etc. have already been Implemented till October, 
2006. Implementation of remaining 63 accepted/partially 
accepted recommendations Is al various atagee depencIng 
upon availability of resources and success of trials, etc. 
Recommendations of Rakesh Mohan Committee do not 
pertain to Safety/other safety related mattel"8. 

(c) Of the 278 recommendation, 38 could not be 
accepted as these were not found feasible for 
Implementation. These relate to retirement age, 
allowances, educational qualifications for recruitment, 
Incentives, amendment to trade union Act, reduction of 
staff strength, not to make appointment on compassionate 
grounde to poets In safety category, etc. 

{T,.IIM/ionj 

Frequency of TrIIln. 

412. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the status of the passenger traffic on the 
pas.enger trains bound for etlennal, Bangalore, 
Hyderabad, Pune and Mumbai from Jodhpur; 
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(b) whether all the ..... get raserved within one or 
two hourB of the booking for the trains on the aaId rout .. 
and no room like eituation arlaes; 

(c) If so, whether the frequency of sometralnl on 
these routes is likely to be increased in view of the 
above situation; 

(d) If 80, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) These trains are well 
patronised. 

(b) Except In Puna and Secunderabad bound trains, 
no room situation occurred in other trains on some 
occasions during 2006. 

(c) to (a) At present, there is no proposal to Increase 
the frequency of Jodhpur bound trains. However, with a 
view to serve the passengers of Jodhpur In a better way, 
the following trains have been extended during 2008-
2007; 

(' ) 1089/1090 Puna-Ahmedabad Express (weekly) 
to Jodhpur. 

(2) 8473/8474 Puri-Jalpur Expre .. (weekly) to 
Jodhpur. 

(3) 5631/6632 Guwahatl-Jodhpur Express (bt-wMldy) 
to Banner. 

(4) 6311/6312 TrivandNm-Jodhpur Express (weekly) 
to Blkaner. 

(5) 2479/2480 Jodhpur-Ahmedabad Express to 
Bandra Terminus. 

Procurement of Aircraft 

413. SHRI VIJAY KUMAR KHANDELWAL: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the International competition has 
accelerated to sell fighter planes to the Indian Army after 
signing of defence co-operation agreeR*tt between India 
and the US; and 

(b) If so, the names of the aircraft the Gowtmment& 
is likely to give priority for the Army? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) Government constantly review the security 
environment and accordingly decide to induct appropriate 
equipment and to make other arrangements for adequate 
defence preparedness. The purchase of fighter aircraft 
required for the Air Force is made In accordance With the 
established Defence Procurement Procedure. 

(Engll$ltJ 

Loan for Plllnes by AI 

414. SHRI SUGRIB SINGH: 
SHRI JYOTIRADITYA M. SCINDIA: 
SHRI KISHANBHAI V. PATEL: 

WHI the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Air India (AI) propoeea to raiae loan 
from bankalflnanclal Institutions for purchase of planes 
under Ita mega plan purchase programme, .. reported in 
The TImes of India, dated October 10, 2006; 

(b) If 50, the details of the bankllrtnanctallnatltutlona, 
the amount of loan along with the terms and conditions 
thereof; 

(c) whether Air India has received any planea 80 far 
from the BoeIng Compnay under the aaId programme: 

(d) If 50, the details thereof; and 

(e) If not, the time by which the first lot of pianea is 
expected to be received from the said compnay? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Air 
India and Ita aWeIdIary, Air India Chat1erl Linlted propoM 
to finance 85% cost of the project I.e. for acquisition of 
68 aircraft through Loan guaranteed by US Exlm bank. 
Though no Final agreement has yet been flnalizecUaigned 
In this regard, MIs. ABN Anno Bank have been mandated 
as ExIm guaranteed lender for flrst tranache of 17 aircraft. 
The balance 15% would be raised through commercial 
loans for which State Bank of InctiallCICI Bank have been 
mandated. The total cost of financing package for first 
tranche of 17 aircraft is USSI 1.5 BlDion. Ananclng for 
balance 51 aircraft totalling US$6.7 BiIIon wiU be arranged 
later. 

(c) No, Sir. 
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(d) Does not ariae. 

(e) The first aircraft Is acheduled to be delivered In 
end November 2006. 

Surendrenagar-Dhapndhr8 Oauge 
Converalon Prolect 

415. SHRI HARISINH CHAVDA: Will the Minister of 
RAILWAYS be pleased to atate: 

(a) whether Surendranagar-Dhagandhra gauge 
conversion project Is approved by Railways under 
Surendranagar-Bhavnagar gauge conversion project; 

(b) if so, the details thereof; 

(c) whether the work on the project has been ltarted; 

(d) if so, the progre .. made so far; and 

(e) if not, the time by which the work on this project 
is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. The 
worK of conversion of Surendranagar-Dhangandhra (34.48 
Kms.) has been sanctioned at a cost of Rs. 33.78 crore. 

(c) and (d) 1.2 out of 4.19 lakh cubic metre (cum) 
earth work, 2 out of 7 nos, major bridges, 3 out of 26 
nos. minor bridges and 10323 cum out of 85000 cum 
ballast supply have been completed. 

(e) Does not arise. 

Uniform Ga. Pricing Policy 

416. SHRI BASUDEB ACHARIA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Govemment proposes to introduce a 
uniform gas pricing policy as reported in the Financial 
Express dated October 24, 2006; 

(b) if so, the details thereof; and 

(c) the initiatives taken/proposed to be taken by the 
Govemment in this regard so far? 

THE' MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) There Is no 8UCh propoeaI. 

fEfll/lllhJ 

Quality of CNG 

417. SHRI BALAStofOWRY VALLABHANENI: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether there is any discrepancy In the quality of 
Compl"ll88d Natural Gas (CNG) being supplied by various 
agencies; 

(b) If ao, the details thereof and the reasons therefor; 

(c) whether the Govemment has Inquired into the 
matter; 

(d) If so, the outcome thereof; and 

(e) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (d) The CNG being supplied by various 
agencies is within the parameters prescribed in the Auto 
Fuel Policy, 2003. 

(e) It has been fe" that the specification in the auto 
Fuel Policy regarding CNG need to be made more 
stringent. Accordingly, Bureau of Indian Standards (BIS) 
is formulating CNG fuel quality speCifications. This is also 
being monitored by Environment Pollution (Prevention and 
Control) Authority (EPCA) for the National Capital Region; 
EPCA is submitting its report regularly to the Hon'ble 
Supreme Court. 

National Heritage Site Comml •• lon 

418. SHRI SANAT KUMAR MANDAL: Will the Minister 
of CULTURE be pleased to state: 

(a) whether the Govemment has decided to set up 
National Heritage Sites Commission in the country; 

(b) If 80, whether the Govemment is considering to 
bring a legislation in this regard; and 

(c) if SO, the details thereof and, the time by which 
it is likely to be introduced? 



257 AGRAHAYANA 2, 1_ 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SON I): (a) Ve., Sir. The Govemment 
proposes to let up a Heritage Sites Cimmillion. 

(b) Ves, Sir. 

(e) The functlonl of the propoHd Heritage Sitel 
Commission would Include: 

tender advice to the Govemment on heritage 
matters. 

frame guldelln.. In the matter of conaervatlon 
of heritage monuments and .It ... 

study or cau.e to study Important matter 
regarding conaervatlon of heritage and lubmlt 
reports to the Govemment. 

luggest appropriate amendments to the exlatlng 
legislations. 

No timeframe cen be Indicated to Introduce the 
leglalatlon In thla regard. 

rrmnst.llonj 

Tourllm In Ru,.1 Antaa 

419. SHRI J.M. AARON RASHID: 
SHRI RASHEED MASOOD: 

SHRI AVTAR SINGH BHADANA: 
DR. RAJESH MIBHRA: 
SHRI SAJJAN KUMAR: 

Will the Minister of TOURISM be pleaaed to Nt.: 

(a) the target fixed for varloul projecte for promoting 
tourism In rural areu for the Jut th.... years alongwlth 
the detalil of the aucc .. s achieved 10 far; 

(b) whether lOme of the projects are lagging far 
behind their target; and 

(c) If 10, the reuona therefor and the ltepl being 
taken by the Govemment for achieving the target? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) Mlnlatry of Tourllm hal 
been working towardl Cievelopment and promotion of 
identified rural altea having potential for tourlam. The 
proJecll for tourlam Infrutructure development and 
capacity building are aanctIoned baed on the propONll 
received from the State Govemments for auch Identified 
alt... The list of luch projectl taken up during 10th five 
year plan Is given In the encloNd atatement. 

(b) and (c) The Implementation of the projecll 
aanctloned II the reeponslbliity of the State Govemment 
concerned. However, the monitoring of the Implementation 
of aanctIoned projectl II done regularly to ,",ure timely 
completion. 

smtem.nt 

State 

1. Andhra 
Pradesh 

Ctmha/ FlnMlCi6/ As8/st.nc. for o.v./opmtNII 01 tMch luch W. duting 10lIl !Iv. YNr p/wI 

Infrutructure Components Capacity Building Componenla 
(Ra. In Lakh) ~Ra. In Lakh) 

SI. Name of the V .. r of Amount Amount V .. r of Amount Amount 
No. Project Sanction Sanctioned Releaaed Sanction Sanctioned Releued 

2 3 4 5 8 7 8 9 

Pochampalll, 2003-04 50.00 40.00 2004-06 20.00 16.00 
Nalgonda DIItt. 

2 Kon .... ma 2003-04 50.00 50.00 
Village, Eut 
Godavari 
Dlett. 

3 Puttaparthl, 49.50 49.50 
Ananthpur 
DIItt. 
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4 Chlnchlnada, 2004-06 60.00 40.00 
Each Godavari 
Distt. 

6 Srlkalahasti, 2004-05 60.00 40.00 2004-05 20.00 16.00 
Chlttor Diett. 

2. Arunachal 6 Village Rango, 2005-06 49.62 39.69 
Pradesh Distt. Eat 

Siang 

i Ugu village. 2006-07 46.00 36.80 2006-07 20.00 16.00 
Dlatt. Upper 
Subanalri 

8 Village Ego- 2006-07 46.60 37.20 2006-07 20.00 16.00 
Nllde. Dlatt. 
West Slang 

3. A88arn 9 Durgapur. 2002-03 46.83 14.04 2004-05 20.00 16.00 
Diatt. 
Golaghat 

10 Dehlng- "".33 35.46 
Patakai 
Kshetra. Distt. 
Tlnaukla 

11 Sualkuchl In 2004-05 60.00 40.00 2004-06 19.95 15.96 
Kamrup Distt. 

12 Village 2005-06 46.97 39.17 
Asharlkandi, 
Distt. Dhubri 

4. Bihar 13 Nepura 2003-04 60.00 40.00 2()()4.()5 20.00 18.00 
Village, Distt. 
Nalanda 

5. Chhattlsgarh 14 Village 60.00 40.00 2004-05 20.00 16.00 
Chltrakote, 
Distt. Butar 

15 Vinage 2003-04 60.00 40.00 
Chitrakote, 
Distt. Bastar 

16 Champaran, 0Istt. 60.00 15.00 
Raipur 

17 Nagamar, Distt. 2003-04 48.00 38.40 2004-05 20.00 16.00 
Bastar 

18 Kondagaon, Distt. 60.00 40.00 , 

Bastar 
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19 Mana-Tuta. Distt. 2OQ8.()7 50.00 40.00 2006-07 20.00 18.00 
Ralpur 

6. Deihl 20 Kalla Mubarakpur 2003-04 08.78 08.78 

21 Nangli, Razapur. 2003-04 36.30 38.30 
Delhi 

7. Gujarat 22 Heritage village at 2003-04 SO.OO 40.00 
Tara 

23 VUIage Hodka. Diltt. 2003-04 50.00 40.00 2004-05 20.00 16.00 
Kachchh 

24 Navagaan and 2003-04 82.70 27.81 
Malegaon villages, 
DIslt. Dang 

8. Haryana 25 Joytisar, Dlatt. 2003-04 SO.OO 40.00 2004-05 20.00 16.00 
Kurukahetra 

9. Himachal 26 Nagar. Distt. Kullu 2003-04 SO.OO 40.00 2004-05 20.00 16.00 
Pradesh 27 Paragpur, Distt. 2003-04 SO.OO 40.00 

Kangra Valley 

10. Jammu & 28 Village Drung. Dlatt. 2006-08 SO.OO 40.00 
Kashmir Baramula 

29 Surln .. r. Distt. 2006-06 SO.OO 40.00 2008-07 18.00 15.20 
Jammu 

30 Gaganglr. Dlatt. 2006-06 SO.OO 40.00 
Srinagar 

31 Village Pahalgam, 2006-06 SO.OO 40.00 
DisH. Anantnag 

32. Village Jherl. Distt. 2006-06 SO.OO 40.00 
Jammu 

11. Kamataka 33 Kokkare BeIIur, DI8tt. 2OQ2-03 50.00 15.00 
BeIIur 

34 AttiYeri BIrd 2003-04 60.00 18.00 
Sanctuary. Distl Uttar 
Kannada 

35 Banavasl Distt., Uttar 2003-04 50.00 40.00 2004-06 20.00 16.00 
Kannada 

36 Anegundi, Distt. 2003-04 50.00 40.00 2005-08 20.00 18.00 
Koppel 

37 Coorg, DisH. Kodagu 2003-04 50.00 40.00 

12. Kerala 38 Kumba1angI, DIstt. 2003-04 SO.OO SO.OO 2()04.()& 20.00 18.00 
Ernakulam 
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39 Amamula, Old. 2003-04 500 40.00 2004-05 20.00 18.00 
Pathanmthltta 

40 Balrampur In 2004-05 50.00 40.00 -1 
Thlruvananthapuram 
Olltt. 

41 Village Kalady, Dietl 200e-07 47.20 37.78 2006-06 20.00 18.00 
Emakulam for Spice 
Circuit 

42 Village An8kkara, 2008-07 50.00 40.00 2006-08 20.00 18.00 
Olltt. Idukkl for Spice 
Circuit 

13. Madhya 43 Hatwa village, Old. 2002-03 44.00 13.20 
Pradeah Slddhl 

44 Chaugan, Olstt. 2003-04 50.00 40.00 2004-06 20;00 18.00 
Mandla 

45 Pranpur, Olltt. 2003-04 48.00 38.00 20Q4..06 20.00 18.00 
Aahoknagar 

48 Orchha, Olltt. 2006-06 50.00 40.00 
Tlkarngarh 

14. Maharuhtra 47 Sullbhanjan- 2003-04 50.00 40.00 2004-05 20.00 18.00 
Khultabad Olatt. 
Aurangabad 

15. Nagaland 48 Mopunchupket, Olltt. 2002-03 50.00 50.00 
Mokokchung 

18. Orisaa 49 Raghurajpur, Old. 2002-03 50.00 40.00 2004-05 20.00 17.80 
Pur1 

50 Plpll In Pur1 Olltt. 2004-05 50.00 40.00 2004-05 20.00 18.00 

51 Khlchlng, Olatt. 2006-08 50.00 40.00 
Mayurbhanj 

52 Barpall, Oiett. 2008-07 50.00 40.00 
Bargarh 

53 Hlrapur, Olatt. 2008-07 50.00 40.00 
Khurda 

54 Padmanavpur, Dlitt. 2008-07 150.00 40.00 
Ganjam 

55 Deuljhar1, Olltt. 2QO&.07 150.00 40.00 
AnguI, 

17. Punjab 68 Boothgarh, Olatt; 2008-07 150.00 40.00 
Hoehlarpur 
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57 Rajuanl, Olatt. 2004-05 20.00 1'8.00 
Amrltaar 

18. Raj .. than 68 Neemrana, Olatt' 2003-04 50.00 50.00 2004-05 20.00 16.00 
Alwar 

59 Samode Village, 2003-04 50.00 40.00 2004-05 20.00 18.00 
Olatt. Jalpur 

eo Haldlghatl, Olatt. 2008-07 50.00 40.00 2004-05 19.32 16.45 
Rajuamand, 

19. Slkkim 81 Lachen In North 2004-06 60.00 40.00 2004-05 20.00 18.00 
Dlatt. 

20. Tamil Nadu 82 Kazhugumalal Under 2003-04 48.86 38.94 2004-05 20.00 18.00 
rural tourism, Dlatl 
Thoothukudl 

63 ThHrthamalal, Dlatt. 2003-04 60.00 40.00 
Dharmapuri 

84 Karalkudl, 2003-04 50.00 40.00 2004-05 20.00 18.00 
Chettlnadu, Dlatt. 
Sivaganga 

es Devlpattlnam 2006-08 50.00 40.00 
Navbhashnam In 
Ramnathpuram Dlatt. 

66 Thlrukurungudl, 2006-08 60.00 40.00 
Dlatt. Tirunelvell 

67 Thlruppudalmaurthur, 2006-08 48.55 39.84 
Dlatt. Tlnmelvell, 
Tamil Nadu 

68 Village Kombal, 2008-07 50.00 40.00 2006-08 10.00 08.bO 
Dlltt. Thenl, for 
Spice Cirouit. 

69 Thadlyankudlual, 2006-07 60.00 40.00 2006-08 20.00 18.00 

DIItt. Dlndlgul. for 
Spice Circuit 

21. Trlpura 70 Kamlasagar, Dlatt. 2002-03 42.92 13.48 2004-05 20.00 18.00 

West Trlpura 

71 Jampul Hilla, Dlatt. 50.00 16.00 
North Trlpura 

72 Village 2006-08 50.00 40.00 
Joychandrapur, dIetI. 
South Trtpura 
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22. Uttaranchal 73 Jageehwar, Dlett. 2002-03 50.00 50.00 2006-06 20.00 16.00 
Atmora 

74 Agora VlUage 2006-06 48.50 38.80 
(Dodltal) Uttar Kaahl 
DisH. 

75 Mottad and Ita 2006-06 48.05 38.44 
satellite station 

76 Chekhonl Bora, Distt. 2006-06 44.20 36.28 
Champawat. 

n Kotl, Indroll 2005-06 47.10 37.68 

78 Mana, DIsH. ChamoU 2006-06 50.00 40.00 2004-06 20.00 18.00 

79 V1Hage SarI, Dietl 2005-06 46.14 36.00 -' 
Rudraprayag 

23. Uttar 80 Bhltar Gram, Distt. 2006-08 49.52 39.82 
Pradesh Rae Barell 

81 Mukhral, Distt. 2005-06 46.89 36.00 
Mathura 

82 Bhaguwala, Distt. 2004-05 20.00 16.00 
Saharanpur 

24. West Bengal 83 Ballabhpur Danga, 2003-04 50.00 15.00 2004-05 20.00 16.00 
Distt. Blrbhum 

84 Sonada Village, Distt. 2004-05 50.00 40.00 
Darjeellng 

85 Mukutmonlpur, Distt. 2006-07 50.00 40.00 2004-06 20.00 16.00 
Bankura 

Total 4087.28 3094.99 788.27 632.21 

Shutt .. Train "" ... n SoIapur and Pun. THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

420. SHRI RAMDAS ATHAWALE: wm the Mlnilter 

of RAILWAYS be pleased to state: (b) and (c) Introduction of a train. between SoIapur-
Puna hu been found neither operationally feasible nor 

(a) whether the Railways propoee to introduce a new commercially justified. 

shuttle train between Solspur and Puna; 
PrIce Hike of PMroIeum Producta 

(b) H so, whether any proposal In this regard has 421. SHRI BRAJESH PATHAK: Will the Minister of 
also been received by the Railways; and PETROLEUM AND NATURAL GAS be pleased to state: 

(c) if so, the details thereof and the reaction of the (a) the number ~ tlmeI prices of various petroleum 
RaIlways thereto? products ~Ike petrol, dieHl, LPG and kerosene have been 
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hiked during the Iut thtae y ..... till date alongwtIh the 
amount of price increaaed each time of theM producII; 
and 

(b) the present status of priceI of petroleum producI8? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS ('SHRI DINSHA 
PATEL): (a) There has been no increase in the baaIc 
price of PDS kerosene since March 2002 and dorne8tIc 
LPG since November 2004 despite huge increase in 
prices of these products in the international market. The 
DetaIls of hike In retail aeIIIng price8 of Mn8iIive petroleum 
products at Delhi during the last three yea .. are ~ 
as under: 

Prices Petrol DIeMI DomeetIc LPG 
Revision (Rs.JLtr.) (Rs.JLtr.) (RsJCyI.) 
effected 
·from· 

16.4.03 (1.00) (1.00) 

27.4.03 (1.00) (1.00) 

16.5.03 (1.10) (0.95) 

1.6.03 (0.10) (0.10) 

1.9.03 2.10 1.25 

16.10.03 (0.70) (0.80) 

16.12.03 1.00 1.00 

1.1.04 1.00 1.00 

16.6.04 2.00 1.00 20.00 

1.8.04 1.10 1.42 

5.11.04 2.19 2.12 20.00 

16.11.04 (1.16) 

21.6.05 2.50 2.00 

7.9.05 3.00 2.00 

6.6.06 4.00 2.00 

Figures within brackets indica&e reduction In prIcea. 

"The price revIaIon elected on account of VAT Irnpl.", ... Iallolll 
revision In VAT rate. alc:lnglatuItIng chargee. local nnaportIIIIon 
c:twv-.. .tc. have not been given In the above table. 

(b) The current retail .. lIIng priCH of ..,..,ltlve 
petroleum productlI at DeIht .re given 81 under: 

Petrol 

DIesel 

DoITI8Itic LPG 

PDS keroeene 

{Eng/itIh/ 

As. 46.85IUtre 

Rs. 32.251L1tre 

As. 294.75/Cylinder 

Rs. 9.09IUtre. 

Scholarahlp to SCI .nd ose. 
422. SHRI BADIGA RAMAKRISHNA: WHI the Minister 

of SOCIAL JUSTICE AND EMPOWERMENT be ple8led 
to .tate: 

(a) the details of Central usiItance aHocated and 
released under Pre and Post Matric SchoIarahip Schemel 
for the Scheduled Castel (SCs) and Other Backward 
Claasel (OBCs) students during each of the Iut three 
yeal'l and the current year, StatelUnion Terrftory-wtae; 

(b) the amount of echola .. hlp provided to them and 
the number of students benefited during the laid period. 
StatelUT-wil8; 

(e) the annual income limit to make sea and OBC, 
eligible to get the schola .. hlp; 

(d) whether the Government ha. received any 
repreaentatIon8 for increasing the Income limit for award 
of scholarship under the IChemee; 

(e) If 10, the details thereof; and 

(f) the acUon taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) Central 
II8IIi8tance II not allocated StatelUnion Tenitory-wl8e. The 
break-up of Central 888Istance reIeaeed and number of 
beneflciari.. during the last three yea.. is given in 
AnnexureJ. 

(e) There II an Income ceiling of Re. One Iakh for 
Scheduled Caste students under Post MatrIc SchoIarahip. 
For Other Backward CIasaea students, the income ceiting 
limit Is As. 44,500 under the Post .. wall .. Pre-matrtc 
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Schola,.hlp Scheme. In the cue of P .... matrlc Scholaralpe (d) to (f) One repreeentation hu been received In 
for Children of thou engaged In Unclear Occupattone the month of October, 2008 for Increulng the Income 
there is no Income ceiling. limit for SC students only. 

Bfa,.",.", 

CBnfr8/ A8$l8fBf7CB RIJIBMBd undtlr SchBmB 01 Post 4Mtrtc ScfIolllmhip to SCs " OBCI 

(Rs. in lakhs) 

S.No. Name of StatelUT 2003-04 2004-05 2oo5-oe 2006·07 

SCs OBCa SCs OBCs SCa OBC, SCs OBCs 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 5449.14 299.02 8434.74 299.02 9436.48 299.02 1814.24 384.73 

2. Aaaam 412.41 1.61 228.28 100.02 490.41 284.86 

3. Bihar 0 1000 1100 6.56 1892.74 601.74 

4. Chhattlagarh 352.72 1567.79 526 0 

5. Goa 0 3.26 1.93 5.98 3 13.9 3.46 

6. Gujarat 1373.70 323.25 463.84 366.25 940.12 344.12 521.13 401.96 

7. Haryena 228.63 425.9 13.77 458 667.99 

8. Himachal PradMh 11.82 31.21 16.26 143.87 0 

9. Jammu and Kashmir 95.99 28.8 136.31 224.24 111.71 

10. Jharkhand 281.04 84.31 Nil NR 

11. Kamataka 2481.94 187.25 2699.58 248.46 2652 3242.22 539.66 

12. Kerala 677.57 999.49 3n1 453.14 

13. Madhya Pradesh 1278.83 1368.80 3064.10 1327.98 

14. Maharashtra 2786.58 4220.47 13.78 8490.96 56.56 1433.36 

16. Manipur 82.77 84.13 108.51 128.43 203.34 11.57 100 

16. Meghalaya 15.55 4.67 8.33 1.82 

17. Orisaa 0 18.09 NR Nil 1739.88 

18. Punjab 0 NR 109.53 Nil 138.42 NR 

19. Rajasthan 1207.70 328.72 1157.87 1508.34 236.24 1992.21 

20. Sikklm 0 0 6.65 Nil 4.48 

21. Tamil Nadu 2184.45 2891.78 288.83 8982.18 290.26 1719.97 

22. Trlpura 174.24 240 195.84 98.83 222.39 111.13 80.81 

23. Uttar Pradesh 6137.58 987.91 5937.7 742.09 11087 640.31 ~.37 671.66 

24. Uttaranchal 0 11.9 302.25 82.31 296.13 72.53 655.47 81.94 
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2 3 4 5 6 7 8 9 10 

25. West Bengal 2165.81 807.19 3279 3531.14 

26. Daman and Diu 0 0.89 0.5 2.23 

27. Dadra and Nagar Havell 0 NR NIL NR 

28. Deihl 22.16 6.65 Nil 5 NR 

29. Pondicheny 99.737 85.38 10 90 58.71 

Total 26499.36 2399.01 33027.29 2488.98 54809.52 2640.62 26620.68 2761.83 

Note: NR .. Not RlCllved. 

C8n"'/Iy $pt:Jn6oIwi ScIItIfM of P",.4*1fIc Si:llt*tWIP for 0IJC8ISC8 
C8n1nl1 As8ia8nos I'tIItNINd during 1M IMt thfw yNf8 

(Re. In lakha) 

2003-04 2004-05 2005-06 2006-07 ~Nov. 2006) 
SI. No. State OBca SCI OBca sea OBCI sea OSCi SCI 

2 3 4 5 8 7 8 9 10 

1. Andhra Pradesh 402.6 468.9 873.37 600.58 457.88 262.37 510 157.42 

2. Assam 26 10.0725 4.216 2.1 1.25 

3. Bihar 32.79 Nil 0 0 

4. Chhattllgam Nil 20.64 102 8.45 49.06 45.33 

5. Deihl 0 Nit 0 

6. Goa 0.329 0.3295 1.66 0.93 

7. Gujarat 260.3 345.571 336.3 103.87 468.65 364.03 348.12 590.23 

8. Haryana a Nil 0 a 
9. Himachal Pradesh Nil a NJI 16.5 0 0 

10. Jammu and Kashmir Nil 0 NO 61.26 0 23.87 

11. Jharkhand 0 Nil a a 
12. Kamatalea 28.57 0 Nil 0 122.34 0 

13. Kerala a Nil 0 0 

14. Madhya Pradesh 85.60383 126.58 10.5 6.3 

15. Manipur 75 50 85.32 

16. Maharashtra 157.738 47.32 215.62 129.36 

17. Orissa a NIl 0 0 

18. pondicherry 8.457 6 10 10 

19. Punjab 18.513 5.56 100 a 29.26 
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20. Rajasthan 194.24 124.5935 63.88 31.94 310 103.31 

21. Sikklm 0 NH 0 0 

22. Tamil Nadu Nil 91.041 242.55 27.31 400 86.47 174.15 

23. Tripura 175 6.638 120.67 5.98 121.03 7.57 139.74 9.35 

24. Uttar Pradesh 615.29 92.56225 325.17 88.325 296.11 44.16 225.8 129.49 

25. Uttaranchal 0 1.8 Nil 11.68 4.78 16.~ 7.24 

26. West Bengal 6.81775 2.06 0 0 

Total 1100 1480.17 1875.7 989.22 1970.99 1_ 1736.62 1417.28 

~ 01 PM MIdric ~ lor Sc..osc. 
BtlMfcitllfes Co"*'ld dufing IhtI LIIIII ThnNI YMIB 

S.No. Name of StatelUT 2003-04 2004-05 2006-06 
sea OBCe sea OBCs sea OBCc 

1 2 3 4 5 8 7 8 

1. Andhra Pradesh 24007 96545 27629 120000 28578 10022i 

2. Assam 3089 18459 3148 NA 

3. Bihar 2209 4693 3708 

4. Chhattl8garh 11497 12854 48000 15153 

5. Deihl NA NA 0 

8. Goa 150 238 226 

7. Gujarat 200055 228725 59320 241837 91000 

8. Haryana 16682 19700 NA 

9. Himachal PradMh 3335 NA NA 3600 

10. Jammu and Kashmir NA 985 1301 35820 

11. Jharkhand 753 988 NA 

12. Karnataka 0 158880 4711 NA 

13. Kerala 470 597 1788 

14. Madhya Pradesh 57517 57634 58594 

15. Maharuhtra 57204 70882 74225 

16. Orissa 1841 NA 1783 

17. Pondlcherry 1815 1814 1011 

18. Punjab '0 8472 9186 24380 
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19. Rajasthan 16496 87497 22375 27557 

20. Sikkim NA NA NA 

21. Tamil Nadu 42334 42257 48470 50334 60000 

22. Tripl,.lra 4488 39375 4208 54889 4563 55060 

23. Uttar Pradesh 56399 1150000 47641 900000 53886 901830 

24. Uttaranchal 1245 1352 38141 1263 32083 

25. West Bengal 1870 781 732 

26. Manlpur 20790 25000 

Total 502964 1595738 581294 1287810 675472 1328872 

NUmNr 01 StudtIn/s BtInt1I'IItId untltlr Post IMtrIc ScIItJIMWIIp for SCS & 0BCs. 

SI.No. StatelUT 2003-04 2004-05 2005-08 
sea oeca sea oeca SCe OBC. 

2 3 4 5 6 7 8 

1. Andhra Pradelh 278880 16454 348495 16454 399960 16454 

2. Assam 141007 858 23370 8580 21800 

3. Bihar 29031 37187 37426 

4. Chhattlegarh 33523 85897 48358 

5. Goa 92 400 94 286 104 480 

6. Gujarat 81788 13000 81658 20800 80141 13800 

7. Haryana 16930 15510 1 18812 

8. Himachal Pradeeh 5218 6295 2197 5593 

9. Jammu and Kaehmlr 4581 5974 12834 

10. Jharkhand 10950 12046 13740 

11. Kamataka 87103 18525 154285 16439 189690 

12. KaraJa 73550 81234 88452 

13. Madhya Pradesh 82564 81802 89495 

14. Maharuhtra 288182 318515 334441 1725 

15. Manipur 2744 3380 8840 3719 7840 

18. Meghalaya 1331 1484 1554 

17. Orieea 45718 824 NA NA 

18. Punjab 5920 8930 82e6 43370 
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2 3 

19. Rajalthan 83948 

20. Slkklm 194 

21. Tamil Nadu 234324 

22. Tripura 8491 

23. Uttaranchal 25806 

24. Uttar Pradesh 391380 

25. West Bengal 168415 

26. Daman and Diu 62 

27. Dadra and Nagar Havell NA 

28. Deihl 10021 

29. Poncllcheny 3678 

Total 1983296 

/Trafl8Mtionj 

Agreement betwHn Aallwaya and 1'IInzlln18 

4 

18604 

23934 

3669 

141321 

234389 

423. SHRI RASHEED MASOOD: WUI the Minister of 
RAILWAYS be plaued to state: 

(a) whether the Railways have algned an agreement 
for plying trains In Tanzania; 

(b) if 50, the details thereof; 

(c) the period for which the said agreement has been 
signed; and 

(d). the expenditure likely to be incurred on the said 
project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) Miniatry of RaIlways 
have not Signed any agreement for plying trains In 
Tanzania. However, a consortium led by RITES LImIted, 
a Public Sector Undertaking under the administrative 
control of Ministry of Railways with other Member 88 

GPCO (A Mauritiue baaed Company) and UTI Bank Ltd. 
have been notified for award of Tanzania Railway 
Corporation concession. The conceaaion agreement Is yet 
to be algned. 

6 

79986 

NA 

241718 

8840 

2n84 

481804 

180789 

79 

NA 

371 

2438 

2264321 

6 

1028 

25120 

6612 

7458 

102762 

2137 

227980 

7 

120328 

NA 

263803 

9040 

30808 

511122 

NA 

NA 

NA 

443 

2519 

8 

969 

2590 

8367 

324 

64248 

56 

138e05 

A8 per terml of coneelalon, total Infrastructure 
comprlalng of track, roiling stock etc. will be handed over 
to the Conceeelonalre for Its rehabilitation, maintenance, 
operation and management for a period of 25 years from 
the date of Its takeover. In tum, concessionaire will be 
generating revenues through providing .. rvIces and will 
be paying fees to the Govemment of Tanzania (GOT) 
out of the Income generated by It. 

The total eetimated capital coet of project 18 US$ 
305 million over the entire eonceaaion period. this will be 
met through equity capital of about US$ 15 million, debt 
of USS 153 million and Intemal accruals of US$ 137 
million. 

/EngIish] 

Fake Railway ncUta ...... 

424. SHRI HEMLAL MURMU: WUI the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railway VigII8noe Department hal 
recently caught some persona indulged In fake railway 
tickets racket In the country; 

(b) H 10, the details thereof; 

(c) whether the Railway Staff comivlng in these iHegai 
activltiel has been established; and 
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(d) if so, the action taken against the officlalslpersons 
found involved in such actiYltles? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) and (b) No country-wide 
racket of fake railway ticket has been detected recently. 
However, th~ following isolated cases of sale/circulation 
of fake tickets have been detected: 

(i) On 8.9.2006, a joint team of Railway Board 
Vigilance and Bihar Police raided the residence 
of one Shri Saroj Singh in Village lmadpur, BIhar 
Sharif and caught him red-handed seiling railway 
tickets to a decoy at half the price. 

(ii) In 22nd June 2006, 125 Printed Card Ticket 
(PCTs) were found at the Booking Counter of 
Jamui railway station. 

(iii) On 7.6.06 at Katlhar station, 04 persons were 
caught with 04 fake tickets ex-Forbe8ganj to 
Jammu Tawi. 

(c) Enquiry against one railway official in BookIng 
Office Jamuni, at whose counter the fake ttcketl were 
recovered, has been taken up by Central Bureau of 
Investigation/Anti Corruption Branch/Patna. 

(d) The officiaVpersons found involved in this illegal 
activity have been handed over to the local poIlceICentral 
Bureau of Investigation for prosecution. 

RatlonaUutlon of Re .. rvatlon 

425. SHRI K.S. RAO: 
SHRI L. RAJAGOPAL: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the committee of Ministers on Oalit Affairs 
has submitted its report to the Govemment; 

(b) if so, the satient features of the Recommendations 
made by the Committee and the follow-up action taken 
by the Govemment thereon; 

(c) whether the Govemment proposes to rationalize 
the system of reservations for SCs, STs and OBca not 
going beyond 50% ceiling while safeguarding the equality 
rights of other sections of the society; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY.OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No, Sir. 

(b) Does not artse. 

(c) and (d) The 8ystem of reservation for the 
Scheduled Castes, Scheduled Tribes and Other Backward 
Classes under the Government of India is already 
rationalized to ensure that total reHrvation does not 
exceed the 50% ceiling. 

F8Cl11tlee to Retire RaIhny Employen 

426. SHRI CHANDRAKANT KHAIRE: Will the Minister 
of RAILWAYS be pleased to stale: 

(a) the facilities provided by the Railways to Its retired 
employees; 

(b) whether there is any propoeal to give f.... railway 
p ..... to the retired Railway employ ... to vlalt railway 
headquarters in connection with their after-retirement 
worb; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Retired railway 
employees are entitled to Post Retirement complimentary 
Passes, free medical treatment, pension, retirement 
gratuity and eneaahment of unutllized leave provided they 
are so eUglble under Ruf.. on the subject. 

(b) No, Sir. 

(c) Does not arise. 

Training to Pilote about CAT.... ILl 

427. SHRI SURESH PRABHAKAR PRABHU: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Min"'r of CIVIL AVIATION be pleased to 
state: 

(a) whether a small percentage of domeetic pilots 
know, how to use the CAT-III. Instrument Landing 
Syatenl (ILS) which was lnatalled at DeIhl Airport three 
years ago; 

(b) if so, the details thereof; 
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(c) whether the Government has taken any action 
against the airlines which have faNedto train those pilots 
about this system; 

(d) if so. the details thereof; and 

(e) the other steps taken/proposed to be taken by 
the Government for &afe landing and takeoff of planes 
during the winter season? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a) and (b) In 
the domestic MOtor, only Indian AJrtlnes ltd. have trained 
their pilots for CAT-III operations. Out of 683 Pilots 
(including trainees). Indian Alrtines have approved 146 
(21.37%) pilots for Cat-IJI Operations. 

(c) and (d) It is for the respective Airline Operator to 
train their pilots for IlS CAT-IIIIII operations as per their 
requirements. However. Airline Operators are persuaded 
from time to time to train their pilots for IlS CAT-lUlU 
operations. It is also insisted upon Airlines that Instructor/ 
Examiner should be CAT 111111 approved so that they, In 
tum. can train maximum number of pilots for CAT-11IJ1l 
operations. 

(e) The Director-General of Civil Aviation (DGCA) has 
issued guidelines for aircraft operations during low visibility 
conditions and has drawn up the schedule of airlines 
during the low viaibiHty period taking into consideration 
the number of CAT-lUll! trained pilots available with the 
airlines. The airport operator has Introduced new taxiways. 
is commissioning additional parking stands, new generation 
'follow-me' vehicles with high intensity flashing lights, AI 
T sets for communication etc. to facAltate operations during 
low visibility conditions. Ministry of Civil Aviation has 
reviewed the preparedness of all airlines and Airport 
operator for low vfaibiJity operations on 9.11.2006. 

Augmentlltlon of Fleet In Indian Alrll"" 

428. SHRI JYOTIRADITYA M. SCI NOlA: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the firat A-319 AIroratt has been included 
in the passenger aircraft fleet of the Indian Alrlinea; 

(b) if 80, the cost and salient features thel'8Of; 

(e) the details of the air fleet augmentation plan ot 
the Indian Airlines and the aircraft Identified and the 
suppliers Identified therefor; and 

(d) the steps 80 far taken for procurement thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a> Yes. Sir. 

(b) The A-319 aircraft Is a 122-s88ter aircraft with 
8 seats In Business (J) Clus and 14 seats In Economy 
(y) Class. It Is fitted with two CFM engines with each 
engine having a thrust rating of 23.600 pounds. The 
aircraft Is of latest design with fly by wire technology and 
is capable of IlS category III-B operation. The cost of 
the aircraft is about Rs. 190 crores. 

(c) and (d) In February, 2006, Indian Airlines had 
placed an order with Airbus Induatries for 43 Airbus 
aircraft-19 A-319, 4 A-320 and 20 A-321. One .4-319 
aircraft has already been delivered on 19.10.2006. The 
delivery schedule of the remaining aircraft Is spread over 
the period June, 2007 to March, 2010. BesIdes, Indian 
Airlines have also plans for dry lease of 5 A-320 aircraft 
during January, 2007 - April, 2007 and 2 wide-bodied 
A-330-3OO aircraft during June, 2007 and November, 
2007. 

und under Ell .. ea. .. RaU .. ,. 

429. SHRI B. MAHTAB: Will the Minister of 
RAILWAYS be pIaaed to state: 

(a) the total land under East Coast Railways as on 
date; 

(b) whether any portion of the total land has been 
declared surplus; 

(e) If so, how does the RaHways propose to utilize 
the BUt'pIU8 land; 

(d) whether any Railway land In part of the East 
Cost Zone has been encroached; 

(e) If 80, the details thereof; and 

(f) the action taken against the encroachers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The total land under 
East Coast Railway as on date Is about 12621 hectare. 

(b) No, Sir. RaIlway do not have any surplus land. 
Raitway has however, 1355 hectare of vacant land at 
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present which may be required by Railway for Its 
operational use in future. 

(c) Vacant land, till it is required by Railway for 
operational use, may be used for commercial development 
to raise revenues. 

. (d) and (e) Approximately 31 hectare of RaIlway land 
in East Cost Railway has been encroached. 

(f) Railways are engaged In a continuoua exerciae to 
free their land of encroachments as per provlaiona of 
Public Premises (Eviction of Unauthorised Occupants, Act, 
1971 and the Railways Act, 1989). 

{Tmnsl8lionJ 

Revival of 011 Blocka 0..1 with Il'IIn 

430. SHRI KAIlASH NATH SINGH YADAV: WtII the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Govemment is trying revival of 011 
blocks deal with Iran; 

(b) if so, the details thereof and the steps taken by 
the Govemment in this regard; 

(c) the reaction of the Iranian authorities thereto; and 

(d) the progress made so far In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (d) In a meeting between the Minister of 
Petroleum & Natural Gas, Government of India and the 
Minister of Petroleum, Islamic Republic of Iran, In VIenna 
in September, 2004, ONGC V1desh Ltd. (OVL) was offered 
the Jufeyr oil field in Iran and the offer was formalized 
by signing a MOU between National Iranian Oil Company 
(NIOC) and OVL in January, 2005. As per the MOU, 
OVL was offered 100% rights and obligations for the 
development of the field as operator and 20% rights and 
obligations for the development of Yaclavaran Field as 
non-operator, under the buy back mechanism prevailing 
in Iran. 

OVL submitted the initial draft of the Master 
Development Plan (MOP) for the Juteyr field in April, 
2005. Subsequent to further discussions between NIOC 
and OVL, certain modifications were suggested by NIOC 

and the data in digital tORMl wu aleo supplied for 
procealng and ralnterptetation. As the outcome of the 
relrn!pl'tltation of this data was algnlftcantty different from 
the eartier version, OVL obtained the 3D clata acquIred 
and processed by NIOC for realistic aaseasrnent of the 
field. After this reassessment, OVL submitted the MOP 
for Juteyr field to NIOC on 1.10.2006 . 

In a separate development, a aide letter signed on 
13.6.2005 along with the contract for supply of 6 MMT 
per annum of LNG. Stat.. that OVL has been given 
100% rights and obligations against the 2.5 MMT of LNG 
per year tor Juteyr field 81 operator, and 10% rights and 
obligation have been aSSigned for development of 
Yaclavaran field against the remaining 2.6 MMT of LNG 
per year. As per the letter, OVL would be given another 
10% rights and obligations for the development of 
Yaclavaran field, If the Indian entities sign another LNG 
contract for additional 2.5 MMT by March, 2006. After 
analyzing the data of the Y.davaran field and M888Sing 
Its potential, OVL has expressed its Interest to participate 
In the development of the field. OVL has reported that 
once the terms and conditions are agreed between NIOC 
and the Chinese operating company for the Yadavaran 
field, the NIOC is expected to send a -LeUer of Offer" to 
OVL Indicating the terma and conditions. 

OVL has Informed th8t ChIn... company has alao 
exprelMd Inte,..t In partiolpating In the Jufeyr field and 
that the NIOe has agreed to their participation along 
with OVL, after completing the ongoing techno-commercial 
negotiations with OVL. OVL has conveyed ita consent to 
NIOC indicating that the Chinese Companys participation 
should be subject to increa.e of OVL's share 
commensurately In the Yaclavaran field. 

The consort/um of OVL (40%), ICC (40%) and OIL 
(20"4) Is already participating In Faral offshore block tn 
Iran. 

/Erpl6hJ 

Recommendation of Inveatment 
Commlnlon on Alrporte 

431. SHRI IQBAL AHMED SARADGI: 
SHRI M. ANJAN KUMAR YADAV: 

WIH to the Minister of CIVIL AVIATION be pl8888d to 
state: 
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<a) whether the Investment Commiuion has made 
any recommendation regarding creation of Special 
Purpose Vehicles for modernisation of some airports in 
the country; 

(b) if so, the detaits thereof; 

<c) whether the Commission has asked the 
Government to invite bids to set up Greenfield Airports in 
the select cities of the country; 

(d) if so, the details thereof; and 

(e) the action takenJbeing taken by the Govemment 
in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (e) 
Information Is being coHected and wiN be laid the Table 
et the House. 

B1lat.,..' Ag.........u with Foreign CountrIM 

432. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of CIVIL AVIATION be pleased to state: 

<s) the names of the countries with whom Bilateral 
Air Services Agreement has been made by the 
Government during the last six months; 

(b) whether any proposal regarding Bilateral Air 
Services Agreement with any country is presently under 
consideration of the Government; 

(c) if so, the details thereof; and 

(d) the time by which a decl8ion Is likely to be taken 
by the Government In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Dwtng the 
last six months, BIlateral Air Services arrangements have 

been finalized with Finland, Maldives, Switzerland, 
Singapore, Kuwait, Bangladesh, UAE (Sharjah), Sri Lanka, 
Spain, Bhutan, Japan and Oman in the form of 
Memorandum of Understanding, Agreed Minutes, 
Exchange of Diplomatic Notes. 

(b) to (d) Review of air services arrangement with 
different countries is an on-going process and these are 
finalised based on traffic demand, balance of benefit to 
our national economy and diplomatic/political 
conaIderations. Bilateral conauttatlons are planned to be 
held with Sweden in November, 2006. 

Aeprdlng Survey on Population of Minoritte. 

433. SHRI RAGHUNATH JHA: Will the Minister of 
MINORITY AFFAIRS be pleased to state: 

(a) whether any survey has been conducted to find 
out the number of persons living betow double the poverty 
line of different minority groups; 

(b) if so, the details thereof; 

(c) If not, In the absence of data, the manner in 
which the Government has formulated developmental 
schemes for the wettare of minority groups; 

(d) whether there is any proposal to conduct the 
survey now; and 

(e) if so, the details thereof? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A. 
R. ANTULAY): (a) and (b) The Planning Commission has 
provided Htlmates regarding the proportion of persons 
belonging to different minority groups living below double 
the poverty line. The details are given In the enclosed 
statement-I & " 

(c) to (e) Do not arise. 

SIll.."..,,' , 

Psrotll7f11gs of Popu/lItion IMng btIIow doubItJ fINI poWNly lins by hou8BhoId 1'fIIigion-wis8 
(Rural) 

houuhold religion 

S.No. StatellU.Ts Hindulam Islam Christianity Sikhism Others 

2 3 4 5 6 7 

1. Anethra Pradesh 76.00 n.48 84.57 0.00 91.90 

2. Arunachal Pradesh 64.79 88.35 76.32 54.95' 72.30 
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2 3 4 5 6 7 

3. Assam 93.22 98."2 98.21 0.00 91.04 
4. Bihar 94.31 94.84 96.18 74.88 96.44 
5. Goa 47.35 4.81 23.66 0.00 0.00 
6. Gujarat 74.00 83.45 95.80 14.30 49.39 
7. Haryana 82.20 91.85 0.00 39.28 1.24 

8. Himachal Pradesh 70.05 50.25 0.00 83.51 59.52 

9. Jammu and Kashmir 72.99 87.33 78.90 49.73 40.79 

10. Kamataka 80.55 75.28 73.94 0.00 74.85 

11. Kerala 61.93 71.26 53.73 0.00 0.00 

12. Macflya Pradesh 90.26 90.50 78.39 83.40 81.84 

13. Maharaahtra 79.30 79.84 93.50 100.00 82.49 

14. Manlpur 87.11 81.82 84.49 100.00 88.30 

.15. Meghalaya 89.61 88.16 85.88 74.30 91.07 

16. Mizoram 79.08 0.00 53.31 0.00 93.n 

17. Nagaland 43.84 66.62 26.89 100.00 0.00 

18. Orissa 92.43 75.20 82.83 0.00 97.n 

19. Punjab 65.15 81.82 88.99 57.47 55.90 

20. Rajasthan 79.31 85.53 59.14 58.83 n.47 

21. Sikkim 85.33 84.27 87.59 0.00 84.18 

22. Tamil Nadu 78.12 61.33 74.13 0.00 0.00 

23. Tripura 85.42 92.28 92.63 n.85 88.49 

24. Uttar Pradesh 86.18 88.83 88.80 32.12 80.41 

25. West Bengal 88.07 93.68 88.87 0.00 92.97 

26. Andaman and Nicobar Ialandl 32.36 54.25 44.83 0.00 0.00 

27. Chancligarh 52.39 60.00 38.39 6.SO 0.00 

28. Dadra and Nagar Haveli SO.85 11.08 89.87 0.00 100.00 

29. Daman and Diu 27.72 28.61 0.00 0.00 0.00 

30. Delhi 29.82 9.17 0.00 0.00 0.00 

31. Lakshadweep 24.58 41.99 0.00 0.00 0.00 

32. Pondicherry 62.62 83.03 90.60 0.00 0.00 

All India 83.33 86.91 88.74 48.54 81.63 
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.. t.mentll 

Pstr:tInI6(1t1 of Popu/8I1017 LMng BIJkJw tIouIJM IhtI PoWHty LiM by HoutI8IKJId RtJIIgion-wI8tI 
(Urban) 

household religion 

StatesiU.Ts Hinduism Islam ChristIanity Sikhism Othens 

2 3 4 5 6 

Andhra Pradesh 70.89 88.59 84.79 100.00 59.34 

Arunachal Pradesh 52.01 87.07 82.10 0.00 44.57 

Assam 51.48 65.36 45.60 0.00 24.45 

Bihar 76.56 90.63 85.95 32.86 66.20 

Goa 60.15 71.n 52.79 0.00 0.00 

Gujarat 67.76 80.30 41.20 16.50 23.12 

Haryana 54.07 94.88 100.00 25.66 5.20 

Himachal Pradesh 33.87 55.36 24.10 29.71 10.52 

Jammu and Kashmir 39.56 55.48 59.50 19.13 61.42 

Kamataka 65.89 87.34 27.02 84.20 73.68 

Kerala 63.76 78.61 47.75 0.00 11.26 

Madhya Pradesh 83.20 90.48 71.60 68.59 60.37 

Maharashtra 68.81 85.34 41.52 22.50 73.93 

Manipur 58.99 70.53 65.20 0.00 67.54 

Meghalaya 14.79 33.88 23.14 49.48 17.10 

Mlzoram 11.78 16.32 20.18 0.00 4.93 

Nagaland 9.23 12.30 9.45 0.00 0.00 

Orissa 86.24 92.09 95.80 0.00 8.20 

Punjab 53.45 69.27 59.55 49.40 0.29 

Rajasthan 73.71 84.58 41.60 45.49 59.35 

Slld<im 40.64 73.13 4.76 16.92 22.84 

Tamil Nadu 88.00 78.62 84.21 78.10 40.07 

Tripura 42.38 90.32 65.14 0.00 57.10 

Uttar Pradesh 71.41 88.22 61.59 48.72 38.27 

West Bengal 80.63 81.11 28.24 69.91 52.49 

Andaman and Nicobar Islands 54.32 40.51 39.08 0.00 0.00 

Chandlgarh 28.89 40.53 0.01 14.75 36.18 

Dadra and Nagar Havell 48.~9 38.90 0.00 0.00 0.00 
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Daman and Diu 

Delhi 

Lakshadweep 

Pondicherry 

All India 

2 

77.95 

45.88 

12.60 

71.41 

67.59 

Production from Ageing Ollftelde 

434. SHRI NAVEEN JINDAL : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether 011 and Natural Gas Corporation (ONGC) 
has been planning to increase production from ageing 
oilfields and searching gas in coal mines; 

(b) if so, whether the Govemment has identified such 
areas; and 

(c) if so, the details thereof and the amount to be 
spent on this venture alongwith the additional 011 and gas 
likely to be produced? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) In order to enhance oil production from its 
present level by optimizing the output from the existing 
fields, ONGC has undertaken implementation of Improved 
Oil Recovery (lOR) I Enhanced Oil Recovery (EOR) 
schemes. However. They have not done any work related 
to extraction extrications of gas from coal mines. 

(b) ONGC has identified the following 15 fields and 
initiated 18 projects for the 10AlEOR schemes: 

(i) Westem Offshore-Mumbai High North, Mumbai 
High South, Neelam, Heere. 

(ii) Gujarat Stat~andhar, KaIoI, Sanand, Santhal, 
North Kadi, Jotana, Sobhasan, Balol. 

(iii) Assam Stat~alekl, Lakwa, Rudrasagar. 

(c) The approved cost of the 18 projects is 
Rs. 14,060.24 Crores and an expenditure of As. 10,733.23 
Crores has been made up to March' 06. The expected 
gain in oil production is 111 MMT and natural gas is 
26.28 BCM. 

3 4 5 6 

59.48 46.88 0.00 0.00 

70.98 0.75 30.18 35.05 

58.68 9.58 0.00 0.00 

87.18 76.70 0.00 0.00 

84.12 51.22 51.04 57.25 

/Tnlns/8/ion/ 

Development of TourI.... In Fornt 
end .Coeetel AIeu 

435. SHRI BAPU HARI CHAURE: Will the Minister 
of TOURISM be pleased to ltate: 

(a) whether the Government has received any 
proposal from the Government of Maharashtra for 
development of tourism in forest and coastal areas of the 
State; 

(b) if so, the details thereof; and 

(c) the funds released to the State Government for 
the purpose during the current financial year in thi. 
regard? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (c) Development of 
tourism in the country including the State of Maharuhtra 
is a continuous process. Ministry of Tourism provides 
central financial assistance to the State GovemrnentslUT 
Administrations on the besls of project propoI8l prioritiled 
in consultation with them every year. Two proposell for 
destination development of Kunk88hwar and Integrated 
development of Travel Circuit, Kolhapur in Maharuhtra 
have been prioritised which includes development of 
tourism in forest and coastal areas of the State. Project 
proposaIa that ar. complete in all raapect, are examined 
as per guidelines and sanctioned, IUbject to intet-seniority 
and availability of funds under the reepective head. 

However, during the year 2006-07 Ministry of Tourism 
has sanctioned RI. 580.38 Iakh for development oIlourt.m 
in the State 01 Maharaahtra for the following projects: 

(1) Infrastructure and destination development of 
Mahabaleshwar (Phase 11), District Setara 
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(2) Celebration of Kalidas Festival 

(3) Celebration of Ellora-Aurangabad festival 

(4) Feasibility Study for Development of New 
Mahableshwar Hill Station 

(5) Celebration of Elephant festival 

(6) Celebration of Chikhaldare festival 

(7) Development of IT projects in Maharashtra. 

(Eng/ish! 

Development of Civil Aviation Sector In 
J & K and Kem.taka 

436. SHRI G. KARUNAKARA REDDY: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether a huge sum Is proposed to be spent In 
the civil aviation sector in Jammu and Kashmir (J&K) 
region; 

(b) if so, the details thereof; 

(c) whether such a proposal is also under 
consideration for Kamataka, which has a good potential 
for tourism; 

(d) if so, the details thereof; and 

(e) the time by which the final deciSion Is likely to 
be taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (8) Yes, Sir. 
Various development works have been taken up for the 
civil enclaves at Srinagar, Jammu and Leh Alfporta in 
Jammu & Kashmir at an estimated cost of Rs. 227.50 
crores. 

(b) At Civil Enclave at Srinagar, Ph888-1 work relating 
to expansion and modification of terminal building for 950 
passengers with two passenger boarding bridges and 
expansion of apron have been completed and balance 
work is likely to be completed by December, 2007. Works 
relating to expansion of apron and additional link taxiway 
in Phase-II have also been initiated at an estimated cost 
of Rs. 10 crores. Construction of new terminal building 
complex and expansion of apron at an estimated 
cost of Rs. 80 crores at civil enclave at Leh have been 
initiated. 

At Jammu civil enclave, expansion of terminal building 
complex and apron including acquisition of land at an 
estimated cost of Rs. 60 crores have been planned. 

(c) and (d) Various upgradation works have been 
either undertaken/planned for development of airports in 
Kamataka at an estimated cost of Rs. 293.64 crOr88. At 
Mangalore airport, construction of new runway and 
associated facilities have been completed and works 
reiaitng to construction of a new integrated terminal 
complex for 800 passengers and construction of apron 
and link taxiways In front of new terminal building have 
been initiated. 

At Bangalore airport, expansion and modification of 
domestic and intemational terminal building have been 
completed. 

At Mysore airport, construction of new runway of 1700 
meter length, terminal building for 100 passengers, car 
park, control tower sic. have been initiated. 

State Govemment has been requested for acquisition 
of additional land transfer of the same to Airports Authority 
of India (MI) free of cost and free from all encumbrances 
to upgrade the airport at Hubil and Belgaum for B-737 
operation. 

(e) Not applicable in view of the above. 

Conatruction of Tourlat Hoatel In Bang_lore 

437. SHRI G. M. SIDDESWAAA: Will the Minister of 
TOURISM be pleased to state: 

(a) whether Government of Kamataka has submitted 
a project proposal to the Union Govemment regarding 
construction of tourist hostel at Indian Heritage Academy, 
Bangalore; 

(b) if so, the details thereof; 

(c) the estimated cost of the project; 

(d) the share of Union and State Government in this 
project; 

(e) the present status of the proposal; 

(f) the main reasons for delay in according approval 
to the project; and 

(g) the time by which a final decision in this regard 
is likely to be taken? 



297 Wrltlsn AnswffJn; AGRAHAYAHA 2, 1928 298 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMSIKA SONI): (a) to (g) Yes, SU. The State 
Govemment of Kamataka submitted a project proposal 
on 6.11.2004 for construction of Tourist Hostel at Indian 
Heritage Academy, Sangalore with Central Financial 
Assistance of As. 124.06 lakh. 

Ministry of Tourism provides central financial 
assistance to the State GovemmentsIUT Administrations 
on the basis of project proposals prioritised in conSultation 
with them every year. Project proposals that are complete 
in all respect, are examined as per guidelines and 
sanctioned, subject to intsr-Stl priority and availability of 
funds under the reapec:tive head. 

The project for construction of Tourist Hostel at Indian 
Heritage Academy, Bangalore was not as per guidelines 
of the scheme and hence was not sanctioned. 

Computerleed R ... rvatlon Countere 

438. SHRI PRABODH PANDA: win the Minister of 
RAILWAYS be pleased to state: 

<a) whether the Railways have given approval to 88l 
up new computerised railways reservation centres in the 
different areas of various States, partlcular1y West-Bengal; 

(b) if so, the details thereof, State-wlse; and 

(c) the time by which these centres are likely to start 
functioning? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Computerised Passenger Reservation Centers 
have been sanctioned at 123 locations as detailed below: 

Andhra Pradesh (8), Arunachal Pradesh (14), Assam 
(5), Bihar (3), Chhattisgarh (2), Delhi (2), Gujarat (3), 
Haryana (4), Jammu & Kashmir (7), Jharkhand (2), 
Kamataka (3), Madhya Pradesh (3), Maharashtra (2), 
Manipur (8), Meghalaya (6), Mizoram (7), Nagaland (9), 
Orissa (7), Rajasthan (5). Sikkim (4). TamU Nadu (2), 
Tripura (3), Union Teritory (1). Uttar Pradesh (7), 
Uttaranchal (2) and West Bengal (4). 

(c) As majority of the locations are non-railheads, 
computerized rail reservation centers will be commissioned 
as soon as Data Channel is available and provision of 
free-of-cost accommodation is made by State 
Governments. 

,Joint Venau... Partner for IGRUA 

439. SHRI L RAJAGOPAL: WiD the MInIster of CIVIL 
AVIATION be pIHsed to state: 

(a) whether the Government propos. to Invite global 
playersljolnt venture partner with equity participation to 
Improve the infrastructure and other facilities for Indira 
Gandhi Rashtrtya Uran Academy (IGRUA) as reported In 
the 'Times of India' dated October 2. 2006; and 

(b) If so. the details. thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) The 
Goveming Council of Indira Gandhi Rashtriya Uran 
Akademl (IGRUA) decided to bring in profelSionaiisation 
of management through a Management Contract with 
experts and professional agencies in the field. An 
Empowered Committee Comprtelng of officers of Ministry 
of Civil Aviation, DIrector General of Civil Aviation and 
Director, IGRUA has been set up for the purpose. 

{Tt'llnllllllIonj 

AgrMment betwMn India and Kuahaatan 

440. SHRI BRAJA KISHORE TRIPATHY: Will the 
Mlniater of a PETROLEUM AND NATURAL GAS be 
pleased to state : 

(a) whether India and Kazakhastan have set up joint 
Minees councU to explore and expand bilateral ties; 

(b) if so, the details thereof; 

(c) the details of the sectors on which Minister of 
PetroIet.In and Natural Gas cIiscu8sed with his counterpart; 
and 

(d) the detafls of the progr818 made so far in each 
of such sectors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) To exptore and expand bilateral tin with 
Kazakhaltan, Inter-Governmental Commission between 
India and Kazakhastan has been 8ldablilhed. The 8th 
meeting of the India-Kazakhastan Inter-Governmental 
Commt.lon on Trade, Economic. ScIentific, Technological, 
Induatrial & Cultural Cooperation was held In New Delhi 
on 12-13 October, 2006. 
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(b) to (d) During the meeting. dl8cu88lon8 were help 
on Trade and Economic; Hydrocarbons; Mineral 
Resources; Information Technology; Military Technical 
Cooperation; Science & Technology; Consular lasues and 
Transportation Sectors. At the end of the meeting. it was 
decided to finalize the protocol through diplomatic 
channels. 

{English} 

Eaplonege Actlvltl.. In Armed Force. 

441. MS. INGRID MACLEOD: 
DR. K. DHANARAJU: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the incidents of espionage in the Armed 
Forces have come to the notice of the Govemment; 

(b) if 80. the number of such cases reported 
during each of the last three years and current year, 
force-wise; 

(c) the foreign countrleslforeign outfits with which the 
espionage have been found to be linked; 

(d) the number of persons arrested and punished 
during the said period; and 

(e) the steps proposed to be taken to strengthen 
counter-intelligence machinery in the country In order to 
effectively bust the espionage rings? . 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
<a) and (b) A few cases of involvement of Armed Forces 
parsonnel in espionage actIvttles have come to the notice 
of the Govemment. The number of such cases reported 
during last three years and current year in the Armed 
Forces are as under: 

Army 

Navy 

Air Force 

2003 2004 

4 

2005 2006 

1 3 

(c) Pakistan Intelligence OperatlvesIPaklstan High 
Commission Staff has been found Inwlvedllinked with 
some of these oaaes. 

(d) 23 Armed Forces personnel have been 8I1'"8IIt8d 
for involvement in these cases. Of theee 21 have been 
awarded stringent punishment. 

(e) Comprehensive preventive measures based on 
!'I'IDdus optJl'III7di of hostile countries/organizations are 
being enforced and regular security review is carried out 
from time to time with a view to sensitize the environment 
for making security apparatus foolproof. In addition the 
existing Counter Intelligence set up In the Armed Forces 
is synergized on a regular basis to meet the new 
challenges. Stringent action is being undertaken against 
the accused persons and exemplary punishment is being 
aWarded. 

Infrastructure at Non-Metro Airports 

442. SHRI ASADUDDIN OWAISI: 
SHRIMATI JAYABEN B. THAKKAR: 

Win the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether intematlonal passenger traffic has grown 
up by an average of 15% during the last one year; 

(b) if so, whether the Govemment proposes to add 
small towns of the country in the International aviation 
map; 

(c) if so, the number of non-metro airports included 
in the aviation map for international traffic and number of 
cities proposed to be added which would have direct 
national flight In the coming years; 

(d) whether necessary infrastructure has been made 
available in these non-metro cities; and 

(e) If 80, the detailed strategy chalked out by the 
Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) At the request of State Govemments and alr1lne 
operators, action has already been Initiated for 
Improvement and upgradatlon of infrastructure at Coach 
BIhar, MYSOI8 and Akola airports to make them operational 
for scheduled flights. 

(c) Besides Deihl, Mumbai, Chennai, Kolkata, 
BangaIore and Hyderabad, 18 other cities IIfZ Ahmedabad, 
Amrltsar, Callcut, Cochln, Coimbatore, Gaya, Goa, 
Guwahatl, Jalpur, Lucknow, Nagpur, Pune, 
Thiruvananthapurarn, Trichy, Varanasi,'Mangaiore, Srinagar 
and Patna are linked to international destination. With 
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regard to development of other non-metro airports for 
international flights, Airports Authority of India Initiates 
action depending upon demand from airtine operators. 

(d) and (e) Yes Sir. However, improvement and 
upgraclation of infrastructure facility is an ongoing process 
and is taken up depending on demand/capacity basis. In 
this regard 35 non-metro Cities/airports have been 
identified for upgraclatlon, Improvement and modernization 
of infrastructure facilities to meet the present and future 
demand. Airports Authority of India would develop the 
runway, taxiway, navigation, landing aids and CNS/ATM 
facilities at these airports. 

Manufacturing of Helicopter. by HAL 

443. SHRI KINJARAPU YERRANNAIDU: WUI the 
Minister of DEFENCE be pleased to state: 

(a) whether the Hindustan Aeronautlca Ltd. (HAL) 
proposes to manufacture about 130 helicopters in 
cooperation with US Major Mis BELL; 

(b) if so, the details thereof; 

(c) whether the arrangement have been made by 
the Indian Army to replace ageing Chetak; and 

(d) if so, the number of helicopters the .Army has 
planned to replace? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH ): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) Procurement action has been initiated for 
replacement of Cheetah/Chetak helicopters of Indian Army 
in accordance with the extant procedure contained in 
Defence Procurement Procedure alongwith Transfer of 
Technology for Mis Hindustan Aeronautics Ltd. (HAL). 

Modernlutlon of Railway. Station 

444. PROF. MAHADEORAO SHIWANKAR: 
SHRI SHISHUPAL PATLE: 
SHRI VIKRAMBHAI ARJANBHAI MADAM: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government is contemplating to 
approve the modernisation scheme of all RaIlways Stations 
in the capital and the NCR before commencement of 
Commonwealth Games in the capital; 

(b) if so, whether this scheme Is being formulated 
for all the stations; 

(c) if not, the reasons therefor alongwith the names 
of the stations which are likely to be modernised; 

(d) the State-wise names of the other railway stations 
which are likely to be modernised before the 
commencement of Commonwealth Games; and 

<e) the station-wise details of the amount likely to be 
spent alongwith the facilities likely to be provided on these 
stations and the time by which the WOf1( is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) There are a large number of stations in National 
Capital Region (NCR) including small way side stations 
carrying few passengers and it may not be feasible or 
necessary to modernize all these stations. However, major 
stations including Delhi, New Deihl and Hurat 
Nizammuddln shall be modernized before commencement 
of Commonwealth Games. It is also proposed to convert 
New DeIhl Station into a wortd class station, subject to 
availability of fund. 

(d) and (e) Indian Rallway has more than 8000 station 
on its system which are classified into various categories 
based on earnings, etc. Modernization of the stations is 
an ongoing process based on the category of the station, 
inltlr__ priorities, availability of funds etc. For stations 
outside National Capital Region (NCR), no specific targets 
have been laid down for modernization of stations in 
connection with Commonwealth Games. Funds to the tune 
of As. 350 Crore (approximately) have been allotted for 
this purpose during the current financial year i.e. 2006-
07 and further funds will be allotted in the coming years 
as reqUired. 

[English/ 

Featlval of India In Bru ... l. 

445. DR. M. JAGANNATH: WHI the Minister of 
TOURISM be pleased to state: 
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(a) whether the Government proposed to hold 
'Festival of India' in Brussels, the capital of Belgium; 

(b) if so, the details thereof; 

(c) the reasons for reviving the festival after a gap 
of more than 15 years and reasons for choosing Brussels 
as the venue for the festival; and 

(d) the details of the expenditure likely to be incurred 
and revenue generated through this event? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) and (b) Yes, Sir. The 
Indian Council for Cultural Relations (ICCR), New Deihl 
in partnership with Ministry of Culture and Ministry of 
Tourism and in collaboration with the Center for Fine Arts 
(BOZAR), Brussels, Is organizing Festival of India' in 
Brussels during October 2006 to January 2007. Various 
events are being organized during the Festival including 
performing art, exhibitions, seminars, lectures, fashion 
shows, food festivals, film festivals, talks by eminent 
writers/authors, souvenir shops and exhibition of some of 
tt,e earty images of iconic Indian art and painting. Ministry 
of Culture has organized a three months long exhibition 
on 1500 years of Indian Civilization entitled "rejas". 

(c) In the last 15 years India has emerged as an 
important player in a changed wortd. Through this event, 
the efforts are being made to link the glory of India's 
past with the present and to the potential of future. 
Brussels, being the capital of European Union provides 
an excellent location to showcase India's cultural diversity 
and civilization and also to further the objectives of an 
India-EU strategic partnership in areas such as business 
and technology. 

(d) The expenditure on this event will be shared by 
various Indian Departments/Organizations responsible for 
putting up their components and by the Centre for Fine 
Arts (BOZAR) in Brussels. Ministry of Culture has provided 
an outlay of Rs. 3 crore for the exhibition while the share 
of Indian Council for Cultural Relations Is approximately 
Rs. 5.00 crore. As a result of this event. India will gain 
various long-term benefits by exchanging Its cultural 
image. 

(Translation! 

Brake Inspection In P .... ng ... Traina 

446. SHRI HANSRAJ G. AHIR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railway administration has extended 
the restriction limit in regard to the Brake inspection rules 
for pusenger trains; 

(b) if so, the details thereof; 

(c) the reasons for extending the restriction limit for 
brake inspection in passenger trains; 

(d) whether frequent complaints have been received 
about tracks, brakes, wheels, axle etc. because of 
extension of restriction limit for brake inspection of 
passenger trains; and 

(e> If so, the steps taken by the Railways to review 
will be conducted to maintain passenger Safety Rules? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a> Yes, Sir. 

(b) Brake Inspection of trains is carried out during 
Primary Maintenance at the bue Depot and also during 
Secondary Maintenance at the other end. As a matter of 
policy, detailed Brake system examination has been 
dispensed with at the other end provided the round trip 
distance of the train does not exceed 2500 Kms. or 3500 
Kms. (for a few identified trains). Therefore, this inspection 
Ie done at train Terminating points or after a round trip 
distance of upto 2500 or 3500 Kms. Moreover, whenever 
a locomotive is changed for any reason Brake Power 
continuity is tested before commencement of journey. 

(c) Given the size of our country, certain long distance 
trains had already been running for distances upto 3500 
Kms. before reaching their destination and being given a 
Brake Inspection. Therefore in the interest of better 
utilization of coaches, certain other trains are also being 
allowed to run for upto 250013500 Kms. in a round trip 
without secondary maintenance which includes brake 
Inspection. 

(d) No, Sir. No complaints of theee types have been 
received arising out of the extension of interval for Brake 
Impaction. The guidelines and instructions in this regard 
have been issued after due consideration of requirements 
of safety. 

(e) Does not arise. 

[English! 

ReconunendatIone of KIIw Committee 

447. SHRI E.G. SUGAVANAM: Will the Minister of 
CIVIL AVIATION be pleased to state: 
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(a) whether series of aircraft malfunctioning have been 
reported in the past few months; 

(b) if so, the details aIongwith reasons therefor; 

(c) whether the Kaw Committee has recommended 
improvement In aviation safety; 

(d) if so, whether the recommendations of the 
Committee have been implemented fully; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) Does not arise. 

(c) to (f) Kaw Committee have made exhaustive study 
of Role, Functions and Structure of Directorate General 
of Civil Aviation and recommended streemlinlng of certain 
regulatory procedures for safety in aviation operation. 
These recommendations are being implemented through 
examination and consultations with other Ministries like 
Defence, communications, Finance, Law etc. However, 
Director General of Civil Aviation, so far have Implemented 
30 recommendations pertaining to aviation safety by way 
of issuance of CIvil Aviation Requirements, Airworthiness 
Instructions, Air Transport Circular and similar guidelines. 

Re.umptlon of flight on Kathmandu-VB ... "..I 
Sector 

448. SHRI MILIND DEORA: Will the Minister of 
CIVIL AVIATlON be pleased to state: 

(a) whether the Indian Airlines (IA) had suspended 
ita flight on the Kathmandu-Varanaai-Kathmandu &ector; 

(b) if so, the reasons therefor; 

(c) whether the IA has now resumed this flight; 

(d) If so, the details thereof; and 

(e) if 11Ot, the steps proposed to be taken by the 
Govenrment for resumption of this flight? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, 
Sir. Due to severe equipment and crew constraints, Indian 
Airlines had to suspend Its flight on the Kathmandu-
Varanasi-Kathmandu sector from April, 2005. 

(c) and (d) Indian Airlines has resumed daily 
operations between Varanasi and Kathmandu with A-320 
aircraft w.e.f. 15th September, 2006. 

(e) Does not arise. 

/TnIMItIIionJ 

Inclusion of Ca.t.. In Central U.t of OSC. 

449. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) the number of castes belonging to Rajasthan 
included in the Central List of Other Backward Classes 
(OBCs); 

(b) the number of castes pending for inclusion in the 
Central List of OBCs as yet alongwlth the reasons 
therefor; and 

(c) the time by which the remaining castes are likely 
to be included in the Central Ust? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) 65 cast.. have 
been Included in the Central List of Other Backward 
Classes (OBCa) for State of Rajasthan. 

(b) No case is pending. 

Ie) Does not arise. 

Khaluraho Airport 

450. SHRI VIJAY KUMAR KHANOELWAL: 
SHRI KRISHNA MURARI MOGHE: 

Will the Minister of CIVIL AVIATION be pleased to 
Slate: 

(a) whether the worb relating to extended portion of 
runway at Khajuraho Airport has been completed by 
Airports Authority of India (AAI) ; 

(b) If so, the details theraof; and 

(c) If not, the time by which the said work Is likely 
to be completed? 

THE MIN!STER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): <a) Yee, Sir. 
The main work has ~en completed. However, 
commissioning of the extended portion of the runway was 
held up Initially due to diversion of road by the State 
Govemment. One hiftock forming part of obetruction has 
been chopped off. Some other obstruction removal are 
also in progress. 
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(b) Various works like strengthening of existing 
runway, extension of runway, grading of the extended 
portion of the runway and construction of shoulders and 
associated works with an estimated cost of Rs. 22 crores 
have been undertaken. 

(c) Commissioning of the extended portion of runway 
is expected by February, 2007 after removal of aU the 
obstructions. 

/English} 

Loopholes In Railway Res.rvatlon System 

451. SHRI HEMLAL MURMU: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there has been nexus between railway 
reservation officials and middlemen as reported in 
'Jansatta' dated October 15, 2006; 

(b) if so, the facts and the details thereof; 

(c) whether the Railways have identified the loopholes 
in the system due to which such nexus has been able 
to operate; 

(d) if so, the details thereof: and 

(e) the steps taken by the Railways to bring 
transparency in railway reservation system and also to 
check such nexus? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Sometimes extra 
accommodation arising out of additional coaches Is fed 
into the system at the time of charting. These additional 
berths are released first to the waiting list passengers 
and the remaining berths are made available for booking 
at the current counters after charting. Even though the 
wait listed passengers get their reservation confirmed 
automatically, some touts/middlemen encash this 
confirmation, as they also collect the information about 
any last moment augmentation of coaches. 

In the Passenger Reservation System (PRS) software, 
upgradation is done if the seats in the higher class are 
vacant and there is RAC (Reservation Against 
Cancellation) or waiting list in the lower class. The 
upgradatlon system works automatically and upgrades the 
passengers in a random way. Thus, there Is no scope In 
the system for manual manipulation. 

(c) and (d) No major loophole In the system has 
been identified. There is general lack of information 
amongst the passengers about the t.Iest augmentation 
of additional coaches, if any. 

(e) To keep the passengers weH infonned about the 
availability of vacant berths, availability boards are 
provided at Important stations. Interactive Voice Response 
System (IVRS) Is provided to get Information on the PNR 
(Passenger Name Record) status and availability of berths! 
seats. Intemet booking facility has also been provided to 
eliminate the role of middlemen. 

fTrsnsl8tion} 

Foreign Tourists 

452. SHRI HARISINH CHAVDA: 
SHRI BALASHOWRY VALLABHANENI: 
SHRI GIRIDHARI YADAV: 
SHRIMATI SANGEETA KUMAR I SINGH DEO: 
SHRI M.K. SUBBA: 
SHRI BRAJESH PATHAK: 

Will the Minister of TOURISM be pleased to state: 

(a) the number of foreign tourists visited India during 
each of the last three years, State-wise; 

(b) whether the Govemment proposes to prepare a 
special package to attract more foreign tourists; 

(c) if so, the details thereof; and 

(d) the other concrete measures being taken to boost 
tourism in the country? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) The eatlmated number of 
foreign tourist visits of different StatealUTs of India during 
the years 2003, 2004 and 2005 are given in the enclosed 
statement. 

(b) and (c) Tourism is primarily a private sector activity 
with Government playing the role of a facilitator and 
catalyst. SptK:ial packages to attract more foralgn tourists 
are offered normally by tour operators. However, Ministry 
of Tourism undertakes the following promotional activities 
to attract more foreign tourists to the country: 

Centralized Electronic Media and on-line 
Campaigns, 

Advertising in the Print Media, 

Participation In Fairs & Exhibitions, 
\ 

Organising Seminars, Workshops & Road Shows, 



309 

SI. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 
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OrganlalnglSponsoring India Evenings, 

Organising/participating In Buyer-Seller Meet, 

OrganiSing Food & CUltural Festivals, 

Inviting media personalities, tour operators and 
opinion makers under the Department's 
Hospitality Programme. 

Printing and distributing Brochures and 
Collaterals, 

Brochure Support/Joint Advertising with Travel 
AgentslTour Operators, 

Market Research and collection of market 
IntelHgence data, and 

Public relations. 

(d) Apart from the promotional measures taken by 
the Govemment to boost tourism In the country, financial 
888iatance Is provided to the StatelUT govemments for 
projects to develop tourism Infrastructure in tourist 
destinations and circuits. So far in the 10th Plan, 1008 
projects have been approved and more than Rs. 1500 
crore sanctioned under various plan echemea for tourism 
Infrastructure development in the StatealUTs. 

Bfa,.",.", 

Stsltl-w;. Forsign Tourist If&IIs during fINI )"tNI1B 2003. 2004 6IId 2()(}5 

State/U.T. 

2 

Anethra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Kamataka 

Kerata 

Madhya Pradeeh 

Maharashtra* 

Manlpur 

Meghalaya 

Mizoram 

NagaJand 

Oriua 

Punjab 

Rajasthan 

2003 

3 

479318 

123 

6610 

60820 

314357 

37534 

84981 

187902 

24330 

249908 

294621 

92278 

986544 

257 

6304 

279 

743 

25020 

4689 

828660 

2004 

4 

501019 

269 

7285 

38118 

363230 

21179 

66153 

204344 

40242 

530225 

346548 

145335 

1218382 

249 

12407 

326 

1084 

28817 

7312 

971772 

2005 

5 

660024 

289 

10782 

63321 

336803 

47107 

59353 

20nSO 

44345 

545225 

348499 

160832 

1448656 

316 

5099 

273 

883 

33310 

4353 

1131164 
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2 3 

21. Sikkim 11966 

22. Tamil Nadu 901504 

23. Tripura 3196 

24. Uttaranchal 55228 

25. Uttar Pradesh 817000 

26. Chattiagarh 1150 

27. Jharkhand 3223 

28. West Bengal 705467 

29. Andaman and Nicobar 4142 

30. Chandigarh 17057 

31. Daman and Diu 3274 

32. Delhi" 893827 

33. Dadra and Nagar Haveli 136 

34. Lakshadweep 882 

35. Pondicherry 25659 

Total" 6708479 

·Flgure. are 8Itimated 
Source: StatelU.T. Govemments. 

National GIl. Ad¥I8ory Body 

453. SHRI BASU BEB ACHARIA: Will the Minillter of 
PETROLEUM AND NATURAL GAS be pIeaaed to etate: 

(a) whether the Govemment is conaiderlng eettIng 
up of National Gas Advisory Body to promote plpelinea 
and city distributor networks as reported In Buelneea Line 
on October 27, 2006; 

(b) if so, the details thereof; 

(c) whether the Govemment has conaidered setting 
up regulatory body in respect of pricing etc. to protect 
the Interests 0' consumers; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Yes, Sir. The Government propoees 
to lay down a policy for development of Natural Gas 
Pipelines and Cityll.ocal Natural Gas DiatribuIIon Networks 

4 5 

14646 16523 

1068012 1179316 

3171 2677 

62885 75995 

1037243 1174597 

3000 912 

4375 6035 

775694 895639 

4578 2147 

16137 23284 

4111 6164 

839574 1511893 

168 1226 

1285 941 

32053 36009 

8360226 9939782 

which, intsr.1III. envisages seuing up of a National Gas 
Advisory Bored (NGAB) by the Government to advise It 
on aH matte,. relating to ~ Policy. 

(c) and (d) Govemment has notified on April 3, 2006 
the Petroleum and Natural Gas Regulatory Board Act, 
2006. The Act envisages establishment of Petroleum and 
Natural Gas Regulatory Board to regulate the refining, 
proceealng, storage, transportation, dIatributIon, marketing 
and sale of petroleum, petroleum products and natural 
gu, excluding production of crude 011 Met natural gas. 
The Ieeue of regulation of gas pricing does not come 
under the purview of the Board, except for transportation 
tariff for non-dedlcated pipelinea and facllttle8. 

{Eng/iIII1j 

FInIIncIeI Aula_nee to ..... for 
Promoting Touriem 

454. SHRI BANAT KUMAR MANOAL.: WI the Minilter 
of TOURISM be pleased to stale: 
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(a) whether the Union Government provides financial 
assistance to States for promoting touriam; 

(b) if 60, the details of schemes for which such 
assistance is provided and the amount allocated to various 
State6 to promote tourism during each of the last three 
yea..., State-wise; 

! 

(c) whether any special 888Istance is being provided 
for development of Sundarbans Tiger ReservelNationai 
park in view of its tourism potentiality; 

(d) if so, the details thereof; and 

(e) if not, the rea60ns therefor? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) and (b) Development of 
touriam is primarily the responsibility of the StatelU.T. 
Governments. Ministry of Tourism provides Central 
FInancial Aselstance to StatealU.Ts for development of 
tourism projects prioritized in consultation with them under 
the existing scheme of Productllnfraatructure Development 
for Destinationa and Circuits. A Statement showing the 
amount released to various States to promote tourism 
during each of the last three-years, State-wise, is given 
In the enclosed atement. 

(c) to (e) No proposal has been received for grant of 
financial assistance from the Government of West Bengal 
for development of Sundarbans Tiger ReservelNational Park. 

StRHnetrt 
Staftl.wiss Tourism PtrJjtJcts SMdkJntKI dudng thtI ,., /hfH jltMlS 01 TtInIh RIIfI YcMr PIM 

S.No. StatelUT 

2 

1. Andhra Pradesh 

2. Assam 

3. Arunachal 

4. Bihar 

5. Chattlsgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

No of 
ProjecIs 
Saneci. 

3 

Amount 
Sancd. 

4 

16 2827.19 

8 986.03 

9 

7 

6 

3 

2 

6 

12 

1325.60 

1901.43 

1117.94 

110.00 

138.93 

693.55 

10. Jammu and Kashmir 5 

2680.00 

819.25 

945.91 

2461.76 

11 . Jharkhand 

12. Kamataka 

13. Karala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. MeghaJaya 

2 

12 

10 2283.63 

11 1595.19 

10 1620.62 

o 0.00 

2 963.30 

Amount 
ReIeued 

5 

2240.88 

766.22 

927.96 

1527.71 

897.93 

38.00 

111.14 

513.64 

2161.00 

699.04 

756.72 

1937.37 

1820.33 

942.21 

925.30 

0.00 

807.91 

No of 
ProjecI8 
Sancd. 

6 

Amount 
Sancd. 

7 

Amount 
Released 

8 

7 2.615.82 1,700,00 

10 2,140.00 1,698.46 

10 2,240.16 1,656.21 

3 1,212.23 722.49 

7 1,775.69 1,438.64 

5 

7 

6 

10.00 8.00 

2,011.58 1,189.04 

639.71 515.77 

1,645.00 921.00 

22 6,656.01 5,320.31 

5 

8 

1,227.27 897.76 

1,706.52 1,001.21 

13 4,858.88 3,889.90 

12 3,047.39 2,419.54 

9 2,075.04 1,862.99 

2 48.80 39.84 

5.00 4.00 

(RI. In lakhs) 

2006-07 
No of Amount 

Projeds Sancd. 
Sancd. 

9 10 

468.63 

454.28 

4 760.90 

o 0 

7 876.38 

o o 
5 347.73 

3 25.00 

4 285.00 

Amount 
Released 

11 

337.90 

363.42 

608.73 

o 
701.10 

o 
278.18 

20.00 

228.00 

13 2826.32 1828.00 

o o 
226.88 

5 416.39 

3 903.10 

7 580.38 

6 788.29 

2 15.00 

o 
204.20 

333.11 

722.40 

465.28 

526.64 

12.00 
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2 3 4 5 8 7 8 9 10 11 

18. Mlzoram 6 1086.35 382.38 10 2,273.41 1,687.29 0 0 0 

19. Nagaland 7 2250.89 1413.40 9 2,528.97 1,873.17 5 488.94 375.17 

20. Orissa 8 1320.74 1059.38 10 2,309.61 1,586.44 8 477.12 381.70 

21. Punjab 7 724.68 581.47 5 1,437.67 1,150.13 5 814.45 651.56 

22. Rajasthan 13 2516.61 1375.07 7 2,591.87 2,086.40 8 663.38 522.70 

23. Sikkim 8 660.81 531.33 14 2,844.56 2.213.74 0 0 0 

24. Tamil Nadu 7 1308.92 705.83 19 4.264.62 3,007.68 6 626.63 503.26 

25. Tripura 20.00 16.00 3 716.26 569.43 1 4.15 3.32 

26. Uttaranchal 7 2199.98 1750.73 13 2.738.00 2,193.18 6 528.99 428.19 

27. Uttar Pradesh 9 1044.93 831.19 18 3,905.23 3,126.03 5 2441.90 1953.52 

28. West Bengal 10 513.04 407.03 5 989.35 792.48 4 962.36 717.38 

29. Andaman and 0 0.00 0.00 6.25 5.00 O. 0 0 
Nicobar 

30. Chandigarh 3 487.00 373.60 1 13.70 13.70 0 0 0 

31. Dadra and 0 0.00 0.00 2 29.79 25.92 0 0 0 
Nagar Havell 

32. Deihl 8 628.85 511.00 2 20.00 17.00 3 20.00 17.00 

33. Daman and Diu 0 0.00 0.00 4 262.28 208.61 0 0 0 

34. Lakshaclweep 0 0.00 0.00 0 0 0 0 0 0 

35. Pondicherry 2 451.00 380.00 2 469.39 375.51 0 0 0 

Total 217 37.683.83 27.371.97 253 61,316.96 45,793.76 112 15,961.21 12,182.76 

Note: This Include, the projecta relating to ClrcuIta. Destlnatlona. Large Revenue Generating Projecta, Rural Tourllm (Software and 
Hardwara) Projects. IT. Event, Fair & FHtIvaIa Projectl. 

jTl'llnsllltionj (d) If so, the details thereof; and 

Backlog of "-_rved Poat. In IOC (e) the time by which the backlog I. likely to be 
cleared? 

455. SHRI RAMDAS ATHAWALE: WiN the Minister 
of PETROLEUM AND NATURAL GAS be pleased to state: THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI OINSHA 
(a) whether there is backlog of reservad poets in PATEL): (a) and (b) Indian 011 Corporation limited (ICC) 

Indian 011 Corporation (IOC); have reported a .horttall of 1 (one) ST vacancy In 
Group '~ and 10 (ten) and 48 (fourty six) vacancies in 

(b) if so. the details thereof, cat-.gory-wi8e; Group '0' under 'ST and 'OBC' categories reapectlvely. 

(c) whether any special driwlls being t.unched to flU (e) to (e) IOC have no plan to launch any special 
up the backlog posts; drive to fill up the vacant reaerved puts, as the shorttaN 



317 AGRAHAVANA 2, 1928 

i. marginal. The shortfall of 1 ST vacancy In Group 'A' 
iI likely to be wiped out after joining of the new officers 
for which offer of appointment have been lasued. 
Generally, IOC do not make recruitment in Group '0', 
except under Corporation's Rehabilitation Scheme for 
providing rehabilitation to dependent son/daughter of 
deceased employee. 

{English] 

MR. SPEAKER: You do not want the House to 
function. House stands adjoumed till 2 p.m. 

11.18 hr.. 

14.00 hr •• 

ThtI Lok Ssbha IhMI MIjoumtld till 
FolJlfBBfI 01 IINI clock. 

ThtI LoIr Ss/Jhs ,.S8SIHTIbItK/ st Fout1t1tln 
01 ths Clock. 

[SHRI DEVENDRA PRASAD V NJAV In thtI Qurlo1 

{English} 

MR. CHAIRMAN: We shall now take up Papers to 
be laid on the Table. 

... (Inl8nup1ions) 

14.01 hr •. 

(At this sts{ltl Sh,; SMIIBndl'll Kumsr .nd 
SOmtl othsr hon. Mlll7'lbtHs C6mt1 lind stood 

on ths Boor I7t18r thtI TsIJItI) 

... (Inl8rrupf1ol18) 

14.02 hr •. 

PAPERS LAID ON THE TABLE 

{Engli6h} 

THE MINISTER OF MINORITY AFFAIRS (SHRI A. 
R. ANTULAY): I beg to lay on the T~ 

(1) A copy of the Forty third Report (Hindi and English 
versions) of the Commissioner Unguistic Minorities 
for the period from July 2004 to June 2005 under 
article 35O(B)(2) of the Constitution. 

(2) A copy of the Explanatory Note (Hindi and English 
versions) of the Report mentioned at (1) above. 

[Placed In Ubrary, SH No. LT-4946I2OO8] 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAVS (SHRI T. R. BAALU): I beg to lay on 
the Table a copy of the Memorandum of Understanding 
(Hindi and English versions) between the Ennore Port 
Umttecl and the Department of Shipping, Mlnlatry of 
Shipping, Road Transport and Highways, for the year 
2006-2007. 

[Placed in Ubrary, SH No. LT--494712006] 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRV OF PARLIAMENTARY 
AFFAIRS (SHRI B. K. HANOIQUE): On behalf of Shrl 
Mani Shankar Aiyar, I beg to lay on the Table a copy of 
the Report on the State of the Panchayats-A M~ Term 
Review and Appraisat-2006 (Volumes I to III) (Hindi and 
English versions). 

[Placed In Library, StItI No. L T -494812006) 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SeNI): I beg to lay on the T~ 

(1) A copy each of the following papers (Hindi and 
English versions) under sub section (1) of section 
619A of the Companies Act, 1968: 

(i) Review by the Govemment of the working 
of the Ranchl Ashok Bihar Hotel 
Corporation Limited, Ranchl, for the year 
2004-2005. 

(N) Annual Report of the Ranchl Aahok Bihar 
Hotel Corporation Umlted, Ranchl, for the 
year 2004-2005, alongwlth Audited 
Accounts and comments of the Comments 
of the Comptroller and Auditor General 
thereon. 

(2) Statement (HIndi and English versions) showing 
reuone for delay in laying the papers mentioned 
at (1) above. 

[Placed In Ubrary, StItI No. LT --494912006] 

THE MINISTEA OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
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SUBBULAKSHMI JAGADEESAN): On behalf of Shri 
Dayanidhi Maran, I beg to lay on the Table an explanatory 
statement (Hindi and English versions) giving reasons for 
immediate legislation by the Indian Telegraph (Amendment) 
Ordinance, 2006, under rule 71 (2) of the Rules of 
Procedure and Conduct of Business in Lok Sabha. 

[Placed in Library, StHI No. LT -4950/2006] 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY.): 
I beg to iay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956: 

(a) (i) Review by the Govemment of the working 
of the Bharat Electronics Umlted, Banglore, 
for the years 2005-2006. 

(ii) Annual Report of the aharat Eiectronk:a 
limited, Bangalora, for the year 2OQ5.2008, 
alongwith Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

[Placed in Library, StHI No. LT. 4961/2006] 

(b) (i) Review by the Govemment of the working 
of the Mlshra Dhatu Nigam limited, 
Hyderabad, for the year 2005-2006. 

(ii) Annual Report of the Mishra Dhatu NIgam 
Limited, Hyderabad, for the year 2006-
2006, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in Library, SIH1 No. LT. 495212006)] 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B. K. HANDIQUE): I beg to lay on the 
Table a copy each of the following Ordinances (Hindi 
and English versions) under article 123(2)(a) of the 
Constitution: 

(i) The National Council for Teacher Eduction 
(Amendment and Validation) Ordinance, 2006 
(No. 2 of 2006), promulgated by the President 
on the 11th September, 2006. 

(Ii) The Indian Telegraph (Amendment) Ordinance, 
2006 (No. 3 of 2006), promulgated by the 
President on the 30th October, 2006. 

[Placed In Ubrary, StItJ No. LT-495312006] 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): I beg to lay on the Table-

(1) A copy each of the following Notifications (Hindi 
and English versions) under section 10 of the 
National Highways Act, 1956: 

(i) S. O. 1346 (E) published in Gazette of India 
dated the 23rd August, 2006 regarding 
acquisition of land for the purpose of building 
(widening six/eight lanlng) of Nation Highway No. 
B, including improvement of Rajokar! Junction in 
the National Capital Territory of Delhi. 

(ii) S. O. 1214 (E) published in Gazette of India 
dated the 28th July, 2006 regarding acquisition 
of land for building, maintenance, management 
and operation of National Highway No. NE-II 
(Eastern Peripheral Expressway Baghpat Section) 
in the State of Uttar Pradesh. 

(III) S. O. 1247 (E) published In Gazette of India 
dated the 2nd August, 2006 regarding acquisition 
of land for building, maintenance, management 
and operation National Highway No. NE-II 
(Eastern Peripheral Expressway Ghaziabad 
Section) in the State of Uttar Pradesh. 

(iv) S. O. 1286 (E) published in Gazette of India 
dated the 10th August, 2006, containing 
corrigendum to the Notification No. S. O. 734 
(E) dated the 18th May, 2006 (in Hindi version 
only). 

(v) S.O. 1288 (E) published in Gazette of India 
dated the 11th August, 2006 regarding 
acquisition of land for public purpose of 
construction of Gorakhpur Bypass, including 
Rapti Bridge (Lucknow-Gorakhpur Section) of 
National Highway No. 28 in the State of Uttar 
Pradesh. 

(vi) S. O. 1281 (E) published in Gazette of India 
dated the 10th August, 2006 regarding 
acquisition of land for public purpose of building 
(four -Ianing) maintenance, management and 
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operation of National Highway No. 2 (Kanpur' 
Varanasi SectIon) in the State of Uttar Pradeah. 

(vii) S. O. 1307 (E) published in Gazette of India 
dated the 14th Auguet, 2006 regarding acqulaltlon 
of land for public purpose of building. 
maintenance, management and operation of 
National Highway No. NE·II (Eastern Peripheral 
Expressway (Gautam BucIh Nagar Section) in 
the State of Uttar Pradesh. 

(viii) S.O. 1468 (E) published in Gazette of India 
dated the 11th September, 2006 regarding ratea 
of fees to be recovered from the users of the 
Chandra Sekhar Azad Bridge on the Ganga river 
on National Highway No. 96 (Ultrola·Faizabad· 
Allahabad Section) In the State of Uttar Pradesh. 

(ix) S. O. 1489 (E) publl8hed In Gazette of India 
dated the 13th September, 2006 making certain 
amendments in the Notification No. S. O. 717(E) 
dated the 15th May, 2005. 

(x) S. O. 1502 (E) published in Gazette of India 
dated the 14th September, 2006 making certain 
amendments in the Notification No. S. O. 911(E) 
dated the 15th June, 2006. 

(xi) S.O. 1307 (E) published in Gazette of India 
dated the 14th August, 2006 regarding 
acquisition of land for public purpose of building, 
maintenance, management and operation of 
National Highway No. NE·II (Eastem Peripheral 
Expressway (Gautam Budh Nagar Section) In 
the State of Uttar Pradesh. 

(xii) S. O. 1593 (E) published In Gazette of India 
dated the 25th September, 2006 regarding 
acquisition of land for public purpose of building 
(wideninglfour·laning etc.), maintenance, 
management and operation of National Highway 
Nos. 2 and 25 (Bhognipur·Bara Section) In the 
State of Uttar Pradesh. 

(xiii) S.O. 1598 (E) and S. O. 1599 (E) published in 
Gazette of India dated the 25th September, 2006 
regarding acquisition of land for building 
(wideninglfour·laning etc.), maintenance, 
management and operation of different atretches 
of National Highway No. 24 (Sitapur·Lucknow 
Sedion) in the State of Uttar Pradesh. 

(xiv) S. O. 1702 (E) published In Gazette of India 
dated the 5th October, 2008 regarding acquisition 
of land for public purpose of building (four· 
Ianlng) maintenance, management and operation 
of National Highway No. 2 (Kanpur·Varanasi 
SectIon) In the State of Uttar Pradesh. 

(xv) S. O. 1769 (E) published In Gazette of India 
dated the 16th October, 2006 regarding omI88Ion 
of five kilometre stretch of the National Highway 
No. 222 (Bhlwandi by .pus junction to Ourgadi 
Chowk in Kalyan City) In the State of 
Maharuhtra. 

(xvi) S. O. 12416 (E) published In Gazette of India 
dated the 2nd August, 2006 regarding acquisition 
of land for public purpose of building 
maintenance, management and operation of 
National Highway No. NE·II (Eastem Peripheral 
Expressway) (Farldabad aection) In the State of 
Haryana. 

(xvII) S.O. 1503 (E) published in Gazette of India 
dated the 14th September, 2008 regarding 
acquisition of land for building (widening/ 
fourlanlng etc.) maintenance, management and 
operation of National Highway No. 10 
(Bahadurgarh·Rohtak section) in the State of 
Haryana. 

(xviii) S. O. 1380 (E) published In Gazette of India 
dated the 30th August, 2006 regarding 
acquisition of land for building (wldenlng/' 
fourtanlng etc.) maintenance, management and 
operation of National Highway No. 10 
(Bahadurgarh.Rohtak section) in the State of 
Haryana. 

(xix) S. O. 1695 (E) published in Gazette of India 
dated the 4th October, 2006 regarding acquIaition 
of land for building (widenlng/slx·lanlng, etc.,) 
maintenance, management and operation of 
National Highway No. 1 (Oelhl·Arnbala section) 
in the State of Haryana. 

(xx) S. O. 1588 (E) and S. 0 1589 (E) published In 
Gazette of India dated the 22th September, 2006 
regarding acquisition of land for building 
(wldeninglfour-Ianing, etc.,) maintenance, 
management and operation of different stretches 
of Nldional Highway No. 7 (Lakhnadon·Madhya 
PradestVMaharashtra Border aection) In the State 
of Madhya Pracleeh. 
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(xxi) 5.0 1754 (E) published In Gazette of India dated 
the 12th Odober, 2006 regarding acquisition of 
land for building (widening), maintenance, 
management and operation of National Highway 
No. 26, including construction of bypasses 
(Jhansl-Lakhnadon section) In the State of 
Madhya Pradesh. 

(xxii) 5. O. 1566 (E) published In Gazette of India 
dated the 19th September, 2006 authorizing the 
Land Acquisition Officer, Public Works 
Department, Jalandhar, to acquire land for 
building (widenlng/ four-laning, etc.), 
maintenance, management and operation of 
National Highway No. 1 A, in the State of Punjab. 

(xxiii) 5. O. 1596 (E) published in Gazette of India 
dated the 25th September, 2006, authorizing the 
S.D.M., Pathankot, to acquire land for building 
(wldenlnglfour-Ianing, etc.), maintenance, 
management and operation of National Highway 
No. 15, In the State of Punjab. 

(xxiv) 5.0. 1709 (E) published in Gazette of India dated 
the 5th October, 2006 authorizing the s.D.M., 
Amristar, to acquire land for building (widening! 
four-laning, etc.), maintenance, management and 
operation of National Highway No.1, in the Stale 
of Punjab. 

(xxv) S.O. 1731 (E) published In Gazette of India dated 
the 9th October, 2006, authorizing S.D.M., Dera-
Bassi, to acquire land for building (widenl'9'four-
laning, etc.), maintenance, management and 
operation of National Highway No. 22, in the 
State of Punjab. 

(xxvi) S.O. 1766 (E) published in Gazette of India 
dated the 16th October, 2006 fixing the rates of 
fees to be recovered from the usera of Railway 
Over Bridge near Dera Bassi on Ambala-Kalka 
Section on National Highway No. 22, In the State 
of Punjab. 

(2) Five statements (Hindi and English Versions) 
showing reasons for delay in laying the papers 
mentioned at item no. (I to v) of (1) above. 

[Placed in Library, 5l1li No. LT ~95412OO61 

(3) A copy of the NotifICation No. S. O. 1724 (E) (Hindi 
and English versions) published In Gazette of India 

dated the 6th October, 2006 entrusting stretches 
of the National Highway Nos. 226 and 227, 
mentioned therein, to the National Highway 
Authority of India, issued under section 11 of the 
National Highways Authority of India Act, 1988. 

[Placed in Ubrary, 5l1li No. IT--4955J2006] 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANT I SINGH): I beg to lay on the T~e-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Automotive Testing and 
Rand 0 Infrastructure Project, New Delhi, 
for the year 2005-2006, alongwith Audited 
Accounts. 

(iI) Statement regarding Review (HIndi and English 
veraions) by the Government of the working of 
the National Automotive Testing and R and 0 
Infrastructure Project, New Delhi, for the year 
2005-2006. 

[Placed in Library, See No. LT --49561'2006] 

(2) A copy each of the following papers (Hindi and 
English versions) under subsection (1) of section 
619A of the Companies Act, 1965: 

(i) Statement regarding review by the Govemment 
of the working of the Scootera India Limited, 
lucknow, for the year 2005-2006. 

(Ii) Annual Report of the Scooters India Limited, 
Lucknow, for the year 2005-2006, alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Ubrary, SII8 No. LT ~95712006]. 

14.03 hra. 

ASSENT TO BILLS 

[English} 

SECRETARY-GENERAL: Sir, I lay on the Table the 
following nine Bills passed by the Houses of Parliament 
during the Eighth Session of Fourteenth Lok Sabha and 
ueented to by President since afeport was last made 
to the House on the 25th August, 2006: 
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1. The Appropriation (No.4) SIR, 2008; 

2. The Appropriation (Railways) No. 4 BiU, 2006; 

3. The Wild Life (Protection) Amendment BIft, 2006; 

4. The Cantonments Bill, 2008; 

5. The Central Silk Board (Amendment ) Bill, 2006; 

6. The Protection of Human Rights (Amendment) 
Bill, 2006; 

7. The Pondlcherry (Altematlon of Name) Bill, 2006; 

8. The Produce Cess Laws (Abolition) Bill, 2008; 
and 

9. The Assam Rifles Bill, 2006. 

I also lay on the Table copies, duly authenticated by 
the Secretary-General, Rajya Sabha , of the following six 
Bills passed by the HoU888 of Parliament and assented 
to by the President: 

1. The Juvenile Justice (Care and Protection of 
Children) Amendment Bill, 2008; 

2. The Food Safety and Standards Bill, 2006; 

3. The Actuaries BIN, 2006; 

4. The Government Securities BiU, 2006; 

5. The Salary, Allowancea and Pension of Members 
of Parliament (Amendment), Bill, 2006; and 

6. The Banking Companies (Acquisition and 
Transfer of Undertakings) and Financial 
Institutions Laws (Amendment) Bill, 2005. 

... (lntslTllptions) 

/English] 

MR. CHAIRMAN: Please take your seats. I have to 
make a very important announcement. 

.. . (Intsmplions) 

14.04 hr •. 

RESIGNATION BY MEMBER 

MR. CHAIRMAN: I have to inform the House that 
the hon. Speaker had received a letter 12th September, 

2006 from Shri K. Chandra Sekher Reo, an elected 
Member from Kartmnagar Partiamentary Constituency of 
Andhra Pradeah reeIgnIng fn::Im the memberIhIp of Lok 
Sabha with immediate effect. 

Hon. Speaker accepted his reaIgnation with effect 
from 23rd September, 2006. 

... (Intsnupt/ons) 

STANDING COMMITTEE ON FOOD, 
CONSUMER AFFAIRS AND PUBLIC 

DISTRIBUTION 

Fourteenth Report 

[English] 

SHRIMATI P. SATHEEDEVI (Badagara): I beg to 
present the Fourteenth Report· (Hindi and English version) 
of the Standing Committee on Food, Consumer Affairs 
and Public Distribution (2006-07) on "The Warehousing 
(Development and Regulation) Bin, 2005- pertaining to 
the Ministry of Consumer Affairs, Food and Public 
Distribution (Department of Food and Public Distribution). 

14.05 hr.. 

STANDING COMMITTEE ON RAILWAYS 

rw.nty-HCond and 1w.nty-thfrd R.porte 

/English! 

SHRI BASU DEB ACHARIA (Bankura): I beg to 
present the following Reports (Hindi and English versions) 
of the Standing Committee on Railways: 

(1) 22nd Report on ActIon Taken by the Government 
on the recommendations/observations contained 
in the 14th Report (Fourteenth Lok Sabha) of 
the Committee on 'Indian Railway Catering & 
Tourism Corporation.' 

(2) 23rd Report on Action Taken by the Govemment 
on the recommendatlonslobeervatione contained 
in the 11th report (Fourteenth Lok Sabha) of 
the Committee on 'X Five Vear Plan of the 
Railways.' 

*The Report was pr8Ml\ted to the Hon'ble Speaker under 
DlIWCtIon 71A of the DIrecIIons by .. Spnker, Lok Sabha on 
31" October, 2008. 
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STANDING COMMITTEE ON HUMAN 
RESOURCE DEVELOPMENT 

One hundred eeventy eighth to One hundred 
eighty eecond Reports 

(English} 

DR. THOKCHOM MEINYA (Inner Manipur): Sir, I beg 
to lay on the Table a copy each of the following Reports 
(Hindi and English versions) of Standing Committee on 
Human Resource Development: 

(1) One Hundred Seventy-eighth Report on "The 
National Institutes of Technology Bill, 2006"; 

(2) One Hundred Seventy-ninth Report on "The 
Sikkim University Bill, 2006"; 

(3) One Hundred Eightieth Report on "The Tripura 
University Bill, 2006"; 

(4) One Hundred Eighty-first Report on "The Rajlv 
Gandhi University Bill, 2006"; and 

(5) One Hundred Eighty-second Report on "The 
Immoral Traffic (Prevention) Amendment Bill, 
2006"; 

(English} 

MR. CHAIRMAN: Item No. 15-Shrl Rainarayan 
Budholiya-Not present. 

(InltllTUptions) 

JALLIANWALA 8AGH NATIONAL MEMORIAL 
(AMENDMENT) BILL, 2006* 

MR. CHAIRMAN: Now, the House shall take up Item 
No. 16 : Bill to be introduced-Shrlmati Amblka Soni. 

... (Interruptions) 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): Mr. Chainnan, Sir, I beg to 
move for leave to introduce a Bill to amend the JaUianwala 
Bagh National Memorial Act, 1951. 

·Publlshed in the Gazette of India, Extraordinary, Part-II, 
Section-2 dated 23.11.2006. 

MR. CHAIRMAN: The question 18 : 

"That leave be granted to Introduce a Bill to amend 
the Jal/ianwa/a Bagh National Memorial Act, 1951." 

The motion WMMfoptrK/. 

SHRIMATI AMBIKA SONI: Sir, I introduce the Bill. 

... (Inttlrruplion$) 

14.08 hra. 

MATTERS UNDER RULE 377* 

/T,.",Iion} 

MR. CHAIRMAN: Notices under Rule 377 are. laid 
on the table of the House. 

(I) Need to provide ,.MMltlon to SCIIISTe In 
Private Sector 

(English} 

SHRI L. RAJAGOPAL (Vljayawadlt): The NCMP of 
UPA committed to provide full equality of opportunity for 
SCslSTs. To fulflH this goal, Government 18 moving ahead 
to reserve jobs in private sector. As a part of this process, 
Government constituted a five-member Coordination 
Committee to suggest mechanism for affirmative action 
required to be implemented by private companies. I 
suggest, to ensure that required quota is filled in by 
private sector, It should be asked to set aside some 
portion 10% or 15% -of their annual wage bill towards 
Sc/STs, not some number of jobs. Further, companies 
providing reservation should be given incentives in the 
form of Income Tax, Sales Tax, Excise Duty, etc. Also, 
preference may be given in all Govemment contracts and 
purchases to companies which fulfill the required Sc/ST 
quota. Finally. where Government licenses are mandatory, 
license issuing agencies should be instructed to include 
a mandatory clause of reservation as a basics requirement 
of their licenses. 

By doing this, the socia-economic conditions in which 
Sc/STs are SUrviving would definitely improve and certainly 
help to a great extent in bringing Imprcvement in their 
social and economic status. 

"Treated • laid the Table. 



AGRAHAYANA 2, 1928 330 

(II) Need to make budgetary altocatlon for 
development of backward dlatrlcta In the 
country 

[Translation} 

SHRI HARISINH CHAVDA (Banaakantha): Sir, several 
areas of the country are extremely backward and owing 
to the neglect of these backward areas the balanced 
growth of the country is not taking place. No facilities are 
being provided to these areas due to which many 
economic problems have cropped up including the one 
that of migration. My parliamentary constituency 
Banaakantha is the most backward area of Gujret where 
special attention is required to be paid. The Government 
should make budgetary allocation for development of 
backward area. 

Therefore, I urge upon the Government of backward 
areas and it should be regularly ensured if the balanced 
growth work is being properly carried out or not. 

(III) Need for opening up of • aub dlvt8loMl offtce 
of Employ ... Provident Fund OrganlaMion • 
Erode In Tamil Nadu 

{Englishl 

SHRI S.K. KHARVENTHAN (Palanl): Erode District 
in Tamil Nadu is an Industrially developed district having 
many industries including textiles, 011 mills, leather factories, 
baedl companies and other varieties of tiny Industries. 
Within the radius of 20 kms from Erode SIPCOT is 
functioning and hundreds of industries are situated there. 
I am proud to say that more than 1 lakh. Employees are 
working in various industries and enjoying the benefits 
under the schemes of Provident Fund Organisations 
(EPFO) is functioning at Salem. Salem Town Is 160 kme. 
away from terminal ends Uke Dharapuram on southern 
side, Thalavadi, Bannari, Bhavanisagar on North Western 
side, 120 kms. from Uthukull, S. Periapalayam, Kangayam. 
Vellakoil, Chennlmalai on westem side and 65 kmI. away 
from Erode, Under the situation, members have to travel 
all the way to Salem by losing their one day'. salary and 
one day's time. Furthermore, most of the employees are 
provident fund members of my Erode District and are 
working in the unorganized sector eamlng much lese 
income and they find it very difficult to go to Salem to 
get their grievances redressed. According to the guideHnes 
of Ministry of labour, for opening a Sub-Regional Office, 
the required population must be more than 5 lakhs 
whereas the Erode District Is having a population of more 

than 12 Iakhs comprtaing of 11 Assembly aegrnenta. Three 
Parliamentary Conltltuencles Wz., Gopfchetttpalayam, 
Thiruchengode and Paleni are also come under the 
Dietrict. 

In vtew 01 the above facta and u.o to render better 
MIVIce to the subscribers and to enaure immediate 
settlement of claims, sanction of advance. and to 
immediate redressal of grievances, I urge upon the 
Hon'bIa Minister to take necessary steps for opening up 
of a Sub-Divisional Office at Erode at the earliest. 

(Iv) Need to rehabilitate the farmera who .. land 
... acqutred for SEZ proJects 

SHRI LALIT MOHAN SUKLABAIDYA (Karimgan!): 
Food Security in our country has become a significant 
issue today. While 70 per cent of Indian population 
depends on farming, the alarming rate of population rise 
has warranted importing food to maintain Food Security 
after nearly 30 years. In spite of Govemment's sincere 
and ail possible efforts, 26% of Indian population live 
Below Poverty Line and suicides by the farmers in recent 
years have added a new dimension to this situation. In 
this scenario, Selected Economic Zone (SEZ) projects at 
various places are a very delicate issue. Due to its 
immediate benefit the debt burdened farmers may be 
tempted to sell their agricultural lands but the lump sum 
money that they may receive is not likely to last lo~ 
making them more susceptible to live under BPl. The 
mass of land remaining static, the SEl projects with 
potential economic growth, will reduce the size of 
agricultural. land affecting food production making us more 
dependent on food import in the long run. On top of It, 
farmers being workers in unorganized sector they can 
hardly transform thernaelves into skilled workers and work 
In faotorie8 or other establishments ral8ed on the acquired 
land and earn. It would, therefore, be purpoaeful If the 
fanners whose plots of land are being acquired should 
be rehabilitated to ensure a livelihood for them otherwise 
there is possibility of unscrupulous activities around the 
cash compensation affecting farmers more severely. 

(v) Need to repeal the Armed Force. Special 
Power Act, 1958 In North Eastern State. and 
Jammu and Kaahmlr 

DR. THOKCHOM MEINYA (Inner Manipur): The 
Government has constituted the Justice Jeeven Reddy 
CommIttee to review the Armed Forces Special Power 
Act, 1958, promulgated in the North Eastern States and 
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Jammu and Kashmir in order to repeal the Act or to 
providing a human face to the Act. It has been quite 
some time that this Committee had submitted Its report 
to the Government. It is also understood that the 
Committee recommended the repeal of the Act. I have 
been requesting the Union Government for consideration 
of the repeal of this Act even since I joined this Parliament 
in 2Q0.4. 

The people of Manipur are looking forward for the 
repeal of the Act immediately. This will go a long way 
towards solving the problem being faced by the peaceful 
state of Manipur. Hence, I once again strongly urge upon 
the Union Govemment to consider the immediate repeal 
of this Act. 

(vi) Need to Include BhoJpurl langu.ge In the 
Eighth Schedule to the Conatltutlon 

{Tf'IInsllltion} 

YOGI AOITYA NATH (Gorakhpur): Sir, the largest 
dialect of the WOrld, Bhojpuri is spoken in approximately 
70 thousand square kilometers of land Inhabited by 
16 crore people. It is widely spoken in UP, Bihar, Madhya 
Pradesh and Jharkhand. It has a stronghold even in 
27 countries including foothills of Nepal, Mauritius, Fiji, 
Trinidad, Thailand, Holland, Malaysia and Singapore. The 
word 'Bhoi' finds reference in Rigveda by Maharishi 
Vishwamitra and Bhojpuri originated from this word. 
Various religious epics including Mahabharata. history of 
'Bhoi' king of Malwa, Bhoj of Ujjain, Gujjar Pratlhar Bhoj, 
Bhoj King of Kashi Ti Oungrao stand a testimony to 
popularity, grandeur and antiquity of the language. 

Hundreds of thinkers and literary men like 
Chauranginath ji, Gorakhnathji, Bhartrihari, Kabirdas, 
Kamaldas, Paltudas, Bhakha Saheb disseminated Bhojpuri 
from one generation to another through their folk tales, 
songs, folklores and sayings. Writers like Mahapandit 
Rahul Sankrityayan Dr. Bhagwatsharan Upadhyaya and 
Chaturi Chacha gave prose literature new heights. 

Sir, as everyone is aware that originally only 14 
languages were included in the Eighth Schedule to the 
Indian Constitution. Subsequently Sindhi, Konkani, Nepali, 
Mainpuri, Maithili, Oogri, Santhali and Boda were also 
included through an amendment. With due respect to all 
these languages the people belonging to Bhojpuri cufture 
would like to know the reason why these dialects were 
included in the Schedule and whether Bhojpuri is lacking 
in that criteria. 

Sir, the Govemment Is requeeted to inctude Bhojpurt 
language In the Eighth Schedule Immediately respecting 
the sentiments of 16 crore people. 

(vII) Need to protect the Interelts of trlbals living 
In foreets of GuJaret 

SHRI MANSUKHBHAI O. VASAVA (Bharuch): The 
Adlvasis a1'8 being displaced from forests in entire Gujarat 
by an order an of the Central Government These Adivasla 
have been inhabiting in these forests ever since the time 
of their forefathers and they feed their families on wild 
vegetations and other things available in the forest. Forest 
and Adivasis are synonyms of each other and the Adivasis 
Inhabiting these forests are extremely poor, illiterate and 
belong to Scheduled Castes and Scheduled tribes 
category. What kind of weHere measures the Government 
wants to take by displacing them from the place of their 
development. These Adlvaals do not destroy forests but 
inhabit them as they consider it their God. 

Through the House, I would urge upon the 
Govemment that the forest land where these adivasis live 
and the fields that they lOW should be allotted to them. 
If there is a need to bring an amendment or frame a law, 
for this purpose, it should be done with immediate effect. 

(viII) Need to provide special financial package to 
Government of Rajasthan to tackle the flood 
situation In the State 

SHRI GIROHARI LAL BHARGAVA (Jaipur): Sir, there 
were heavy f100ds in Rajasthan and life and livestock of 
lakhs of rupees was destroyed and the State Govemment 
has requested the Union Govemment several times to 
proVIde special assistance for flood relief. The study team 
which visited the state to take stock of the situation also 
gave assurances of Central assistance. Rainwater is stin 
c~ in Sarmar district of Rajasthan and there is sfIJlUs 
quo. I demand that a special financial package should 
be given to the Government of Rajasthan so that the 
State Government could tide over this problem. 

(Ix) Need to etart work on Ahmedabad-Dendi 
Nattonlll Highway with provision of adequate 
funds for hs timely cnmpletlon 

[English} 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): The 
Union Government has declared Ahmedabad-Dandi route 
as National Highway No. 228 on 1.6.2006. I urge the 
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Government to start the scheme immediately in time 
bound planned manner to insure timely completion with 
adequate provision of funds for it. 

(x) Need to provide 50% royalty to the State 
Government on 011 and g.. produced from 
the State 

{Transla/ion} 

SHRI SRICHAND KRIPLANI (Chittorgarh): Westem 
Rajasthan is a desert area; where basic infrastructure 
facilities are lacking, but it is rich in mineral resources. 
There is rich potential for petroleum, in particular, in this 
area. It is proved from the exploration of oil in Barmar-
Sachar basin and gas in Jaisalrner district. Local residents 
get affected due to exploration and exploitation of 
petroleum and gas in the area. The Govemment of India 
is eaming profit from these petroleum resources of the 
state. As petroleum reserves are located In the States, 
therefore the State Govemment should also get share in 
this eaming for development and making esaentlal facilities 
available to the local residents. Therefore, 50% of the 
profit on oil and gas produced from the State should be 
given to the State Government and 12th Finance 
Commission has also submitted Its recommendation to 
the Govemment of India and the Rajasthan Govemment 
has made Its claim in the block allotment nominationljoint 
venture/NELP partnership. 

Therefore, I would like to urge upon the Union 
Government to ensure State Govemment's partnership by 
according approval to the 12th Finance Commission's 
recommendation for inclusion of Joint Venture blocks, 
nomination blocks. 

(xl) Need to provide funds for the upgradatlon 
of the Virology InstHute at Alapuzha, !(erela 

{Eng/ish} 

SHRIMATI C.S. SUJATHA (Mavellkara): Number of 
people have died and thousand of people were 
hospitalized in the State of Kerala due to the lethal viral 
disease 'Chikungunia' during September-October 2006. 
The cases of Chikunguniya are still being reported from 
the State. The disease, which first appeared in AIappuzha 
district, spread to the neighbouring districts including 
Emakulam. Alappuzha District accounted for most of the 
deats and number of patients. 

The Virology Institute at Alappuzha Is the only 
authorized institute to conduct teat to diagnose the 

disease. But unfortunately, the excess number of samples 
the diagnosing process gets inordinately delayed causing 
severe constraints in facilities in the Alappuzha Institute. 
The Union Health Minister during his visit to the affected 
areas In KeraJa assured of upgrading the existing facilities 
at the Alappuzha Virology Institute. 

In view of the gravity of the situation, I urge upon 
the Govemment to take urgent measures to provide funds 
for the upgradation of the institute. 

(xii) Need to reconstruct Moldu, Moorad and 
KOnlpuzha brfdges on National Highways ·17 
In Kerela 

SHRIMATI P. SATHEEDEVI (Badagara): There Is an 
urgent need to reconstruct the Moidu, Moorand and 
Korapuzha Bridges on NH-17 In Kerala. 

The Moidu Bridge at KM 1721100 was constructed In 
the year 1930. The Moorad Bridge at KM 2031440 and 
Korapuzha Bridge at KM 2331200 were constructed In 
the year 1940 and now are In a bad shape. Most of the 
parts of the bridge. are eroded and are unsafe for heavy 
vehicle traffic. At preeent heavy loaded vehicles cannot 
move through these bridges. Hence, the reconstruction 
of these bridges Is the need of the hour. 

I, therefore, urge upon the Government to take 
Immediate steps for the reconstruction of these bridges 
on priority basis. 

(xIII) .... d to accord pennls.1on for undertaking Ha, pllgrfmage to 1,41,000 Hat pllgrfms who 
had applied through Ha, Commltt ... 

{Translation} 

SHRI RAMJI LAL SUMAN (Ferozabad): This year, 1 
Iakh 47 thousand people from allover country had applied 
for Hel pilgrimage through Haj Committee, but the Union 
Govemment are giving permission to only one lakh 
persons /nspIte of having quota of one lakh, fifty seven 
thousand. In such a altuatlon, the Union Govemment 
should have ensured Haj pilgrimage for all those person 
who had applied upto 28 June, 2006. The matter in this 
regard was also ralaed in Lok Sabha on 18 August, 
simultaneously, the people from the entire country have 
been continuously demanding that more and more people 
should be 88I'It for Haj pilgrimage through He; Committee, 
but the Govemment have not respected public sentiments 
and first time In the history, around 37 thousand people 



335 IMltsrs Uf1!itJr Rultl 377 NOVEMBER 23, 2008 336 

IShrl Ramjl lal Suman) 

who have applied through the Haj Committee will remain 
deprived of Haj pilgrimage. 

Therefore, I would like to request the Government 
that keeping in view of the sentiments of the Haj pilgrims. 
it should ensure Haj pilgrimage for those 1 lakh 47 
thousand people who have applied through the Hal 
Committee. 

(xlv) Need to review the Rul.. and Regulation. 
framed for .ettlng up of Speoial Economic 
Zone with a view to eneure balanced 
development In all the reglona of the country 

SHAI AAM KAIPAl YADAV (Palna): Sir, recently the 
Govemment have framed rules for setting up SEZ, Special 
Economic Zones and these proposals have been granted 
approval in hurry. It is hard to understand, why approval 
is being given in such hurried manner? There are many 
discrepancies in the rule. SEls would be set up in a few 
states only. Other backward stat .. shall continue to remain 
backward and their condition will go deteriorated. SEls 
should be set up uniformly in all the states and these 
zones should not at all be set up at agricultural land. 

Therefore, through the House, I would like to draw 
the attention of the hon'ble Prime Minister in this regard 
and would like to urge that there are many discrepancies 
in the rules for setting up for SEZs and until the subjects 
like setting up of SEZs in all the States, non-grant of 
permission for setting up SEZ in agricultural land, not to 
restore Zamindari System through SEZs are covered 
under the legislation and such comprehensive legislation 
is enacted, the work for setting of SEls should be 
suspended' Inspite of the permission already granted In 
this regard. This will protect the rights of all States. It 
should be ensured that more and more SEls should be 
set up particularly in poor and backward states. 

(xv) Need to complete Hoganekal Integrated 
Drinking Water Project In Tlruppatur 
parliamentary conaUtuency. Tamil Nadu 

/Englishj 

SHAI D. VENUGOPAL (Tiruppattur): T1ruppathur, 
Ambur, Vanlampadl and Natrampalll the own8 In Vellor 
district that come under my Tiruppattur Lok Sabha 
constituency and nearby towns like EJudlyathm, 
Peranampet. Pallikonda Including Vellore do not haVe 
basic drinking water resources and the -people living In 
those towns often face acute 8hortage of drinking water. 

In all then years It was announced that these towns 
would get drinking water supply from Hoganekal Integrated 
Drinking Water Project. Along with the people of the 
drought prone districts like Krishnagiri, Dharmapuri and 
Venore the people of my constituency who live In towns 
always get affected by the drought-conditlons and are a 
greatly di8appointed as this Integrated Water Project is 
not completed yet. The project that was sought to be 
completed with Japanese co-operation met a hurdle 
because of Japan's Economic Sanction. Later on, It was 
announced that this project will be biketY" up with the 
assistance of World Bank. But still the project Is pending 
Hence, I urge upon the Union Government to take steps 
to complete this Integrated Drinking Water Project enlisting 
the support of the administrations of the states and 
districts. 

(xvi) Need to atre.mllne the functioning of 
Pauport Offlcea In the country with a view 
to solve the problama being faced by the 
appllcanta 

/T'rsnsllllionj 

SHAI IllYAS AZMI (Shahbad): Sir, I would like to 
draw the attention of the Govemment towards problems 
being faced by the people In obtaining the passport. 

Mainly, the common people face problems in 
completing formalities before obtaining the passport. I 
would like to request the Govemment to streamline the 
procees for obtaining paesport and make It transparent 
so that applicants may not face unnecessary hurdles. 

The officers and official of the concerned departments 
make enquiry regarding the credentials of the applicants 
and on the baei. of their comments the passports are 
lesued to the concemed applicants. But If their comments 
are found falae which made the applicants unable to get 
paaaport, nece888ry action should be taken against such 
faulty officers so that they or other officials of the 
department may not make adverse remarks in future. 

There are lakha of passport holders who are having 
legal passports, but such an adverse remari< on their 
puapolt has been feaded In the computer that when 
they Intend to travel abroad by air or road after obtaining 
genuine vlaa, they are sent back by Immigration officers 
from airport or borders. 

Therefore, I would like to demand from the 
Govemment to take appropriate action in this regard and 
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should declare aU paaaports valid which have been ·1Isued 
10 far. 

(xvII) Need to provide aubeldy to MaIwuhtn .... 

{English} 

Co-operative Cotton Grower. Marketing 
Federation Umtted In the ptircnue of raw 
cotton 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): 
The Union Government is giving subsidy to Cotton 
Corporation of India for maintaining Minimum Support 
Price of cotton. However, the Maharashtra State 
Cooperative Cotton Growers Marketing Federation Ltd. is 
not getting any subsidy by the Union Government though 
it purchases the raw cotton and help in maintaining 
Minimum Support Price of cotton. The State Govemment 
of Maharashtra therefore requested the Union Govemment 
for sanctioning the subsidy to Maharashtra State 
Cooperative Cotton Growers Marketing Federation Ltd. 
and also to notify MSCCGMFL as an agent for 
procurement of cotton. 

This request of the State Govemment of Maharashtra 
is stili pending with the Union Govemment. I, therefore, 
request the Union Government for earty action in the 
matter. 

(xvIII) Need to upgrade the Unlveralty Coli. of 
Engln .. rlng at Burla, Orl... to the level of 
Indian Inatltute of Technology 

SHRI B. MAHTAB (Cuttack): The importance of quality 
education has assumed greater significance In developing 
province iike Orissa as it 'Is undergoing rapid 
industrialization. Private Enterprises are setting up Steel 
and Aluminum plants and around twelve Thermal Plants 
are also being established. They will bring investments to 
the tune of Rs. Four lakh crore to the state. Besides all 
the major IT companies are setting up their centre too. 

The university College of Engineering at Burla has 
huge infrastructure with excellent academic and research 
facilities. The Anand Krishnan Committee has 
recommended five 'old and quality' engineering colleges 
to be upgraded to Indian institute of Engineering, Science 
and Technology. 

I urge upon the Govemment to study the potential of 
University of Engineering at the earliest and upgrade It 
to the level of Indian Institute of Engineering, Science 
and Technology. 

(xix) Need to &pHd up the work of IeyIng rallwa, 
linea between Koderma to Huarlbagh to 
Ranchl and Koderma to GJrdlh 

SHRI 8HUVANESHWAR PRASAD MEHTA 
(Hazaribagh): Sir, Hazarlbagh district of Jharkhand State, 
which Is also a headquarter of Northem Chhota Nagpur 
cIIviaion, has not been provided rail connectivity even after 
57 years of independence. Around five years ago, work 
of laying rail line was started, but till now not even one 
fourth work has been completed, though this railway line 
was set to be completed in year 2006. The pace at 
which work of laying railway line is going on, the work of 
railway line from Koderma to Hazaribagh and Hazarlbagh 
to Ranchi and Koderma to Girdlh will not be completed 
In next ten years. The Union and State Govemment earn 
billions of rupees every month from Northem Chhota 
Nagpur Division and in particular Hazaribagh district, even 
then this area is being neglected. 

Therefore, I demand from the Government to expedite 
the work of laying said railway lin ... 

(xx) Need to accord the .tatu. of cla •• leal 
language to Kannada 

{English} 

SHRI M. SHIVANNA (Chamrajanagar): The agitation 
demandlnv classical language status to Kannada has 
entered Its third year. Writers, Actors, politicians and 
people from all walks of life are demanding the Union 
Government to accord classical language status to 
Kamada Language. The Center hal not reeponded to 
this genuine demand of the State till today. 

Now, Kannada people are celebrating Suvarna 
Kamataka (Golden Jubilee) and the agitation hu been 
intensified and I am afraid It may take an ugly tum if the 
Centre do not respond property. 

Kannada literature has been crowned with seven 
Gyanpeeth awards, the highest ins the country despite 
hurdles in translation and lack of back up in the capital 
of the country. It hu more than 2000 year old history 88 

far 81 IOripta and other evidences are concerned. But, 
Mr. Spaak8r Sir, "I would like to bring to you and the 
hon. Members" notice that the word "Kamataka" appa_ 
in Ramayana and Mahabharatha, though It is spell 88 

"Kamala" and not "KamatIIka". The word "Karnataka" is 
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several thousand years old. A Sanskrit poet says that 
one that dances in your ears is Kamataka language and 
the place in Karnataka". Now, the former Vice Chancellor 
of Mysore University De. Javaregowda Is on fast unto 
death. I have raised this issue on several occasions in 
this august House. Karnataka Govemment and the Chief 
Minister Mr. H.D. Kumarswamy have requested the Centre 
repeatedly. Therefore, I strongly demand that the Union 
Government and the Hon. Prime Minister Dr. Manmohan 
Singh to reciprocate the emotional feelings of the people 
of Karnataka by according the status of classical language 
to Kannada without any further delay. 

... (InfBnup/ions) 

[Trans/alion} 

MR. CHAIRMAN: I am not able to hear you. 

. . . (Inlsrruph'ons) 

MR. CHAIRMAN: What do you want to say? 

.. . (InfBnupIions) 

MR. CHAIRMAN: First of all, you please go back to 
your seat. 

... (InlfJrrup/IofI$) 

MR. CHAIRMAN: All of you please take your seats. 

... (InlBrrupHons) 

MR. CHAIRMAN: Mohan Singh Ji, pleue ask aU of 
your hon. Members to take their seats. You wHI be given 
opportunity to speak but they should first take their seats. 
How can the business of the House be transacted In this 
manner? 

... (/nlsfTflPlion8) 

MR. CHAIRMAN: First of all you should take your 
seats. 

... (/nlBnupl/ons) 

MR. CHAIRMAN: The House cannot transact business 
if you cause interruptions. You should cooperate with the 
Chair. 

. .. (Intsrruplion$) 

MR. CHAIRMAN: Please cooperate with the Chair In 
conducting the business of the House. Please take your 
seats. I am giving your leader an opportunity to speak. 
All of you please take your aeata. 

... (IntsnuptIons) 

MR. CHAIRMAN: Please speak one by one. 

... (Inlsrrup/ions)· 

MR. CHAIRMAN: Nothing is being recorded. 

... (InlBtnJptIonsr 

MR. CHAIRMAN: Ram KrIpaJ jl, now It is your tum 
to speak . 

· .. (InIsmIpficns) 

MR. CHAIRMAN: What can I do? The hon. Members 
of your party are not cooperating in running the House . 

· .. (Inlsrruplions) 

14.13 hr ... 

(AI this s/ag6, Shn' A.K.5. W'.foryan III1d SorM 
olhBr hon. MsmbtJrs C8mtJ III1d stood 

on IhB Door ntMr thtI Table) 

MR. CHAIRMAN: Please take your seats. 

· .. (InlBrrup/lons) 

MR. CHAIRMAN: You are not resuming your seats. 
You are disrupting the business of the House. Mohan 
Singh JI, Please speak what you have to speak. 

... (InlBrrupIions) 

SHRI MOHAN SINGH (Deana): Our Chief Minister 
was to address a meeting In Maharashtra. The 
Maharashtra Govemment in Mumbai prohibited it. Our 
five thousand party workers are in jails ... (InlBrruplions) . 

Our two MPs are behind the bars. They were beaten 
up with lathls and prevented from holding the 
rneeting ... (lnlBrrupllonsr The Minister of Home Affairs 
should make 8 statement In the House .•. (Inttmuptions). 

·Not recorded. 
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MR. CHAIRMAN: A bad precedent is baing created. 
You are standing in the well; this Is not going to serve 
any purpose. 

· .. (InttJnvptions) 

MR. CHAIRMAN: You please take your seats. Why 
don't you resume your seats? 

· .. (Inftlnuptlons) 

MR. CHAIRMAN: The proceedings of the House 
cannot be conducted in this manner. 

· .. (Inftlnvptions) 

MR. CHAIRMAN: The ~ cannot run in this way. 

.•. (1ntfImJpIIon8) 

{Engli$hj 

MR. CHAIRMAN: The House stands adjourned to 
meet tomorrow the 24th November, 2006 at 11.00 a.m. 

14.14 hr •• 

ThtI Lok s.bhs thtIn Bdjoum«I till EltlIIrIII of IhtJ CIocIr 
on Ftidlty, NovtllTlbtlr 24, 2OOfVAgnIMy.". 3, 

1928 (SIrs). 
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SI.No. Member's Name Question Number 2 3 

2 3 1. Shrl "Baohda-, 
Bachi Singh Rawat 238, 348 

1. Shri Aaron Rashid, J.M. 33 

2. Shri Acharia, Basudeb 28 
2. Shri Aaron Rashid, J.M. 351, 419 

3. Shri Bhadana, Avtar Singh 33 3. Shrl Acharia, Basudeb 342, 416, 453 

4. Shri Bishnoi, Jaswant Singh 24 4. Shrl Adsul, Anandrao V. 229, 293, 306, 

5. Shri Chaure, Bapu Hari 36 326, 404 

6. Shri Chavda, Harisinh 27 5. Dr. Agarwal, Ohirendra 309, 375, 378, 

7. Shri Chitthan, N.S.V. 37 393 

8. Shri Gahlot, Thawarchand 35 e. Shrl Ahir, Hansraj G. 294, 320, 322, 

9. Dr. Jatiya, Satyanarayan 21 365, 446 

10. Prof. Kader Mohideen, K.M. 38 7. Shri Appadurai, M. 289, 362 

11. Shri Kriplani, Shrichand 26 8. Shrl Athawal., Ramdaa 259, 352, 420, 

12. Shri Krishna, Vijoy 31 455 

13. Shri Kuppusami, C. 38 9. Shri Bared, Jaaubhai 269, 312 

14. Shri Mandai, Sanat Kumar 32 Ohanabhai 

15. Shrl Murmu, Hemlal 34 10. 8hri Barman, Hiten 281 

16. Smt. Narhire, (Saw.) Kalpena Ramesh 25 11. Shrl Bannan, Ranen 298 
17. Shri Cram, Jual 29 12. Shrl BaxIa, Joachim 269, 372 
18. Shri Patel, Jivabhai Ambalal 27 13. Shrl Benarmln, A. V. 297, 385 
19. Shri Patel, Kiahanbhai V. 26 

14. Shrl Bhadana. Avtar Singh 351, 419 
20. SM Pathak, Braje8h 29 
21. Smt. Patll, Rupatai Oltiprao Nilangakar 35 15. Shrl Bhargava, Girdharl LaI 299 

22. Shri Prabhu, Suresh Prabhakar 30 16. 8hri Bishnol, Jaswant Singh 345, 412, 449 

23. Shri Ramakrishna, Badiga 40 17. SM Bishnoi, Kuldeep 247, 264, 337, 
24. Prof. Rawat, Rasa Singh 22 407 

25. Shri Reddy, M. Raja Mohan 23 18. Shrl Bose, Subrata 281, 372 
26. Shri Scindia, Jyotiraditya M. 23 19. Shrl BucIhoHya, Rajnarayan 313, 399 
27. Shri Shivajirao, Adhalrao Patil 36 20. Shrl Chakraborty, Ajoy 265, 357 
28. Shri Singh, Oushyant 28 

21. Prof. Chandar Kumar 315, 
29. Shri Singh, Kirti Vardhan 34 

30. Shri Singh, Sugrib 26 22. Shri Chandrappan, C.K. 300, 363, 380 

31. Shri Tripathy, Braja Kiahore 22 23. Shri Chatterjee, Santasri 268, 

32. Shri Vallabhaneni, Balashowry 30 24. Shri Chaur., Bapu Harl 374, 435 
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25. Shri Chavda. Harsinh 349. 415. 452 51. Shri Kharventhan. S.K. 234, 269, 2°76, 
26. Dr. Chinta Mohan 282, 373 328. 405 

~7. Shri Chitthan, N.S.V. 260, 52. Shri Koshal, Raghuveer Singh 252, 274, 340, 

28. Shri Chowdhary, Pankaj 264, 356 
409, 428 

53. Shri Krishna, Vijoy 400 29. Shrl Chowdhury, Adhir 256, 283 
54. Shrl Kumar, Salian 351, 419 

30. Shri Oaagupta, Gurudas 300, 363 55. Shri Kumar, Shailendra 361 
31. Smt. Oeo, Sangaeta Kumari 266. 270, 289, 58. Shri Kunnur, Manjunath 238, 264, 383 

Singh 452 57. Shrl Madam. Vlkrambhai 261, 312, 444 
32. Shri Deera, Milind 255, 257, 341, Arjanbhai 

410, 448 58. Shri Mahato, Sunil Kumar 289, 308, 309, 
33. Dr. Ohanaraju, K. 441 393, 396 

34. Shri Ohotre, Sanjay 230 59. Smt. Maheshwari, Kiran 312 

35. Shri Gadakh, Tukaram 295 60. SM Mahtab. Bhartruhari 271, 364, 429 

Gangadhar 61. Shri Mahto, Tek Lal 306, 393 

36. SM Gaikwad, Eknath, M. 288, 291, 348 62. SM Majhi, Parsuram 303, 392 

37. Shri Gangwar, Sant08h 296, 365, 371 83. Prof. Malhotra, Vijay Kumar 263, 292, 381 

38. Smt. Gawali, Bhavana P. 240, 267, 374, 84. Shrl Mandai. Sanat Kumar 330, 41 S, 454 

391 65. Smt. Mane, Nivedlta 288, 348 

39. Shri Harsha Kumar, G. V. 274 66. Dr. Manoj, K.S. 285 

40. Dr. Jagannath, M. 310, 377. 397, 67. Shri Maaood, Rasheed 246, 262, 336, 
445 419, 423 

41. Dr. Jatiya, Satyanarayan 334, 406 68. Ms. Mcleod, Ingrid 387, 441 

42. Shri Jha, Raghunath 280, 433 69. Dr. Mlahra, Rajesh 351, 419 

43. Shri Jindal, Naveen 228, 325, 346, 70. Shri Moghe, Krishna Murari 347, 450 

363, 434 71. Shrl Mohlte, Subodh 319, 321 

44. Shri Joshi, Pralhad 264 72. Shri Mondal, Abu Ayes Mondal 255, 343 

45. Shri Kalmadi, Suresh 286 73. Shrl Murmu, Hemlal 355, 424 

46. Shri Kanodia, Mahesh 316, 317 74. Shri Murmu, Rupchand 276 

47. Shri Khaire, Chandrakant 233, 262, 359, 75. Shrl Naik, Shrlpad Yesso 263, 292 
370, 426 76. Shri Nayak, Ananta 270, 383 

48. Shri KhandeJwal, Vijay °Kumar 347, 413, 450 n. Shri Oram, Juta 332 

49. Shri Khanduri, AVSM, 78. Shri Owalai, Aaaduddln 242, 300, 388, 

Maj. Gen. (Retd.) B. 253, 264 442 

50. Shri Khanna, Avinash Rai 244 
79. Shri Palani Shamy, K.C. 251, 724, 279, 
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80. Shri Panda, Prabodh 293, 382, 438 109. Prof. Shlwankar, Mahadeorao 274, 296, 307, 

81. Dr. Pandey, Laxminarayan 294, 381 
396, 444 

82. Shri Pannian Ravindran 264, 304, 380 
110. Shrt SIdde8wara, G.M. 226, 241, 379, 

437 
83. Shri Parste, Dalpat Singh 378 111. Shri Singh, Chandra Bhushan 274, 285 
84. Shri Patel, JiYabhai Ambalal 349, 375 112. Shri Singh, Dushyant 316, 3n 
85. Shri Patel. Kishanbhai, V. 348, 414, 451 113. Shri Singh, Ganesh 248, 390 
86. Shri Pathak, Brajesh 262, 421, 452, 114. Shri Singh, Kllti Vardhan 288 
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87. Shri Patll, Balasaheb V1khe 287, 378 
115. Shri Singh, Prabhunath 264, 279 

88. Shri Patil, Shriniwas Dadasaheb 284 
116. Shrl Singh, Rakesh 311 

89. Shri Patle, Shishupal N. 273, 296, 366, 
117. Shrl Singh, Sugrlb 348, 414, 451 

444 118. Shri Singh, Suraj 275, 369 

90. Shri Pingle, DeYidas 318, 401 119. Shri Singh, Uday 254 

91. Shri Prabhu, Suresh Prabhakar 361, 427 120. Shri Singh, RajIv Ranjan "LaIan- 282, 283, 373 

92. Shrl Pradhan, Prasanta 312 121. Shrl Solanld, Bhupendrasingh 317 

93. Shrl Prasad, Harlkewal 245, 308, 335, 122. Shri Subba, M.K. 227, 324, 403, 
396 452 

94. Shrl Rajagopal, L. 3n, 384, 426, 123. Shri Sugayanam, E.G. 260, 339, 366, 
439 406, 447 

95. Shri Ramakrishna, B.diga 231, 327, 422 124. Shrl Suman, Ramjl Lal 283 

96. Shrl Rana, Kashiram 236, 329 125. Smt. Thakkar, Jayaben B. 273, 331, 442 

97. Shri Rao, K.S. 249, 338, 425 126. Shrl Thomas, P.C. 290, 380 

98. Shri Rao, Rayapatl Sambaslva 2n, 344,432 127. Shrl Thummar, V.K. 268. 358 

99. Shri Rathod, Harlbhau 267, 360 128. Shri Topdar, Tartt Baran 314 

100. Shrl Rawale, Mohan 291 129. Shrl Trlpathy, Braja Kiahore 232, 366, 427, 

101. Prof. Rawat. Rasa Singh 267, 323, 402 440 

102. Shrl Reddy, G. Karunakara 243, 261, 264, 
130. Shrl Vallabhanenl, Balaahowry 350, 417, 452 

333, 436 131. Shri Veerendrakumar, M.P. 302 

103. Shri Reddy, M. Raja Mohan 270, 344, 411 132. Shrl Verma, Bhanu Pratap Singh 272, 385 

104. Shrl Saradgi, Iqbal Ahmed 274, 363, 367, 133. Shri Verma, Rayl Prakash 306, 346, 390, 
431 394 

105. Dr. Sarma, Arun Kumar 258, 388 134. Shrl Yaday, Anjan Kumar M. 431, 

106. Shri Scindia, Jyotlraditya M. 353, 363, 414, 135. Shri Yaday, Glrldharl 235, 376, 452 
428 

Shri Yaday, Kallash Nath S,ingh 273, 366, 430 136. 
107. Shri ShivaJirao, Adhalrao Patll 293, 306, 326, 

363 137. Shrl Yerrannaldu, Klnjarapu . 301, 389, 443 

108. Shri Shivanna, M. 278, 398 138. Shrl Yogi, Adltya Nath 264. 
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354, 387, 369, 374, 382, 388, 387, 389, 404, 413, 
441, 443 
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300, 408, 433 
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406, 407, 409, 410, 411, 412, 415, 420, 423, 424, 
426, 429, 438, 444, 446, 451 

259, 283, 306, 369, 391, 422, 426, 449 

228, 243, 279, 307, 332, 344, 380, 381, 376, 419, 
436, 437, 446, 452, 454. 
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